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LOK SABHA DEBATES

LOK SABHA

Monday, August 10, 1970/Sravana 19,
1892 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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SHR1 8. M. BANERJEE : The hon.
Minister has just stated that the Third Pay
Commission will consider the matter
relating to the demands of the pensioners.
But unfortunately, in the terms of reference,
this item bas not been included. The terms
of reference published in the notification do
pot mention anything about the Government
pensioners. That is why this question has
been put by Shri Bharat Singh Chauhan
and he has asked for a specific reply.
May | know from the hon. Minister whe-
ther the various demands forwarded by
the All-India Pensioners' Association rcla-
ting to commutation of pension, merger of
dearness allowance elc. have been considered
by the Pay Commission and whether any
separate mnotification has been issued or
any direclive can be issued to the Pay
Commission to consider these demands ?

SHRI VIDYA CHARAN SHUKLA : Io
my earlier reply I made it ctear that al-
though this matter was not spicifically
mentioned in the terms of reference, I
expect that just like the Second Pay Com-
mission, the Third Pay Commission will
also consider this matter and make its
recommendatons 1o Gover and there
ismo question of prohibiting them
from doing so. And if they would do it—
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and 1 suppose that under the terms of
refercnce it would be possible for them to
consider this matter,— and give their com-
ments and their rocommendations to us,
we can consider this question in our own
turn. This is an important question, and
1 think that the Third Pay Commission
would give its attention to this matter also

SHRI S. M. BANERIEE : There are
specific terms of reference mentioned in the
notification. The Pay Commission is pre-
sided over by an eminent ex-judge, and if
this item is not definitely mentioned in the
terms of reference, the Pay Commission
may or may not consider it. My point 1s
that it may not be mandatory for them
to consider it; it may be just recommenda-
tory. May 1 know from Government whe-
ther they will very kindly refer this matter
to the Pay Commission so that the Pay
Commission does consider it ?

SHRI VIDYA CHARAN SHUKLA: 1
shall find out from the Pay Commission
what they intend to do about this matter
first,

SHRI M. L. SONDHI : I seek your
protection, Sir, because the half-an-hour
discussion on this matter was raised by me
carlier in this House, and at that time,
Shri P, C. Sethi said clearly that there
should be no demand for a special commis-
sion for pensioners; because  the Pay
Commission would consider the gquestion,
Later, Shri S. M. Banerjce raised the
question here, and in their answer, Govern-
ment did not remain steadfast in their
position, So, we would like to have a speci-
fic clarification from the hon. Minister that
they will recommend to the Pay Commis-
sion to comsider the question of pensioners
specifically. There are also other question-
like for example, the application of the
parity principle which is accepted in the
United Kingdom, and so on. Will the hon,
Mipister oot beat about the bush but give
a specifiic statement here that he stands
by the assurance given by Shri P, C. Sethi
and in terms of that, the Pay Commission
is called upon to consider specifically the
memoranda submitted by tbe pensioners
and to enter into detailed discussions and
consideration, and not just in passing. We
do not want charity for the pensioners; we
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want pensions which are deferred pay; we
want this principle to be accepted. I seek
your protection that the hon. Minister
should clarify this matter, because there is
a contradiction in his statement today.

SHRI VIDYA CHARAN SHUKLA: It
is not necessary to seek your protection. 1
have already made the matters clear. I do
not know why he is feeling insecure in this
House ...

SHRI M. L. SONDHI: I am not feel-
ing insecure. It is a question of the pen-
sioners whose plight is so terrible; [ am not
feeling insecure, I am not insecure here or
outside; | challenge him on any occasion. 1
am not insecure.

SHRI NAMBIAR : He could have
given protection when he was in the Home
Ministry. But, now, what is the protection
that he can give ?

SHRI M, L. SONDHI: [ am raising
the point specifically that in the debate this
was done. Why should he now beat about

the bush ?

SHRI1 VIDYA CHARAN SHUKLA ; 1
wou!d make it clear that whatever assurances
have been given on behalf of the Govern-
ment in this House will be honoured. There
is no question of not honouring any commit-
ment made by Government in this House.
I only said that | would find out from the
Pay Commission whether they were going
to consider this mattar or not. Lf they are
going to consider this, as I expect they will,
then the question of our siying anything
to them would not arise. Only after [ find
out from them what they are goning to do
about it, 1 can say what action they will
take about this matter.

SHRI BAL RAJ MADHOK : Unless
they refer the matter to the Pay Commis-
sion, how can the Pay Commission take
itup ?

SHRI SRADHAKAR SUPAKAR 1
When the Prime Minister announced the
ad hoc increase of Rs. 10 in pension per
pensioner, she did not specify even the
people who were getting the benefit of that,
Have Government taken note of the discon-
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tent of the pensioners on this matter, and
what stands in their way of addiog this
matter to the terms of reference of the
Third Pay Commission ?

SHRI VIDYA CHARAN SHUKLA :
As I said earlier, nothing stands in our
way. | expect the Pay Commission to do
it, but as this is not specifically mentioned
in their terms of reference, |1 am going to
find out from them what they are going to
do about it. If they say they are going to
consider this matter, it would be all right ;
if not, we will consider and take a decision
about making a reference to them or do
something about it. I have said that this
matter needs attention.

SHRIS. KUNDU : Asking the Pay
Commission will not solve the problem be-
cause they work under the notification of
Government and on terms of reference
which Government have decided upon. It
would be just throwing dust in the eyes of
the people and delaying matters. Do Gov-
eroment think of giving another term of
reference to the Commission on the ques-
tion of merging DA with pension and
equalisation of DA in re'ation to pay on
the same principle as is applied to Central
Government scrvants ? Here if a Central
Government employee gets Rs. 140 as his
basic, he gets Rs. 90 as DA where as a
pensioner getting the same amount as pen-
sion gets only Rs. 20 DA.

SHRI VIDYA CHARAN SHUKLA
The hon. member should realise that the
existing terms of reference are quite wide
and comprehensive. I am not sure whether
this matter would be included in th: exist=
ing terms of reference. That is why [ am not
making a specific commitment whether it
would be necessary for us to refer this
particular maitter to them. If they say they
are precluded from considering it under their
terms of reference, we will consider the ques
tion of referring this specially to them. We
attach importance to this matter and shall
take it up immediately with them,

SHRI NAMBIAR : Pending reference
to the Commission and a decision which
will take two or three years, in view of the
fact that the rise in prices is 50 much that
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the pensioners are already suffering, would
Government grant interim relief to them
as well as State Government pensioners,
and persuade or help the State Governments
to bring the pension of their pensioners to
the same lavel as those of the Central
Government pensioners 7

SHRI VIDYA CHARAN SHUKLA :
Only recently an ad hoc increase was given
in pension and provision made in the bud.
get for it. Also a further order was passed
to the effect that every pensioner should get
a minimum of Rs. 40 as pension. The first
relief involves an expendilure of Rs. 7-8
crores and the second Rs. 4 crores. This
bas been done just a few months back.
Afier this, 1 think it would not be prudent
on our part to take any further action until
it has been more fully considered by a
competent body. Only then can we consider
the matter again.

SHR1 NAMBIAR : What about bring-
ing the pensions of State Government pen-
sioners to the same level as those of the
Central Government pensioners ?

SHRI VIDYA CHARAN SHUKLA :
We are not concerned with what State
QGovernments do; it is for them to decide
what 1o do for their pensioners.

SHRI NAMBIAR : Will you give them
relief, that was my question. He has not
carefully followed my question. I put the
question slowly, sieadily and very clearly.

SHRI RANJEET SINGH : 1 wanted to
ask him about army pensioners. We always
miss this vital subject as to what they are
doing about them,

st war foy © wemw wEEE, TR
eIz § % ©@ @99 9 W R €T
geAiid FEwa ggE T AT

¥ ura¥ @TU AN WERERE ¥ SmEAr
wrgat @ fe wa mEdAdz duaw w5 fs
wTaT & &Y far SN o Ead aifae
T g ary & ? Afew glww ag i fe
guet qiE e & madie JwAd 9w
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# ot o wfne 4 fod o &1 S®
o srer & 7Y afer gAwT ¥ ww AW
1 JHT e dar ghar § W Iak fag
W ¥ WTE griew O OE § -

SHR1 RANJEET SINGH : Are you
permitting my question or his questions 7

ft srarre fag : wYT e ¥ foioRw
FIAT 9%AT & @ T AN AFRG I« N
g1 43T FAM TW W WTH Lhe N
e F< Y fifew $Q@ arfs quet
i€ Y RH F A A FTAG F A Al
agfaad wifz faw 8% ofe gel ome
Fr ey & ?

gAY qré &Y ®22zw ¥ uad F1 9g
@ =T Fuq fradt & /1% 20 Toar Sgard
W fAwar & 59 9T & S ¥aw |
a&w =aa1 g quA fawdt & O Fr Ia=y
Fo #1 AW WX TaddEE SuAd & qaw
AW 1 qA AgEy wifaw 54 ?

SHRI RANJEET SINGH : I had a
supplementary regarding this.

MR. SPEAKER : Your question and
his question are the same,

SHR1 RANIEET SINGH : How can
somebody also be permitted to ask my
question ? I stood up and told you that
this is the question that | wanted to ask,
You did not permit me, instead he stands
up and asks a question, and he has spoiled
the whole question. 1 will add somethiog,
if you permit, he can answer both the
Qquestions,

MR. SPEAKER ;: No. [ had
him earlier. You get up afterwards.

it faurwew qes : gew wERw,
oY WA §TE A I & § A GUAT
qid & RgF F A A § SN I
agt & mrde Ju d ai ¥ qard

called
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Maga @ RzwaA WA AW E
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gfraa 0w & sr ¥ &1 9w W
qAATAT & gE WA A & IAH dedrq AL-
#1T & GuAgTaar swaed & fag gard
foederd | & gfaga E020W & o #-
=13 & IAFT God FAv gF W Fur 9
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aq 1w gaw gan fawe fear e
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qurd # 9% 999 #) g wifww a8 #3T
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SHRI RANIJCET SINGH : 1 would
Hke the Minister to clarify whether any
specific irstructions have been issued regard-
ing the revision of pepsion rules for the
INA p=rsonnel, the people who fought our
greatest war of independence, and whether
the minimum laid down for pension has
also to be applied for the defence personnel
and whether such concepts regarding
pension and pay to defence personnel and
to be revised. for instance, the concept
and definition of the family which does no,
include, according to the British concept
a dependant mother or a dependent sister
but includes only a dependent wife, whether
these things are going 10 be revised or not.

SHRI VIDYA CHARAN SHUKLA :
These are important questions that the hon.
Membe: has raised, but these are matters of
detail, If he tables a scparate question, |
shall supply all the information to the
bon. Member,

ot wegeT T T fafrec A,
o g @A fafree Y @ I% &, T@-
AT fr %av 48 €41 & fF 37 Swaq =
it wr & fredr &, w2 7 Wik o O
& @i a1 gAY, M 9o @ ¥ A9 §
AFAATEE a9 N § A7 QWA §, MEANE
grifay wag A€ # & § qife ag woA
ool & 2 W 9% ?

SRAVANA 19, 1892 (SAKA)

Oral Answers 10

’:-Jn Laf—: ,lﬁ._,-wlm U""]
Ly gt pRede o A - ale
& o &y S & Ll - b Ly
-Upcw.-.-@-‘ﬁ:‘wr‘-*‘jewf‘-’
cepp b up Ll g Fy e
o B e g2y S e Ml gy
gyt - e ey e K
l’dliagh, ,S u{.'; S ..,....U...
[- ke ot 22 € e Al
ot ferorercor syt : AT #Y wgr gw
I4T 7aZ w1 Wed §, A% wglaw
g A § g 90 T wifow
O fF o w@Tar & SORT e f
& |

Import of Vital Drugs

+
SHRI P GOPALAN :
SHRI A K. GOPALAN :
SHRI MOHAMMAD ISMAIL :;
SHRI K. ANIRUDHAN :
SHRIMATL SUSEELA
GOPALAN :

Will the Minister of PETROLEUM
AND CHEMICALS & MINES AND
METALS be pleased to state )

*303.

(a) whether it is a fact that Government
are considering to import vital drugs owing
to the threat by drugs manufacturers
regarding the new formula evolved by
Government in fixing prices of drugs;

(b) if so, the details thereol ;

() whetber Government have appointed
an official team 10 prepare a report in
regard to the import of drug: from abroad ;
and

(d) if so, whea the report is likely to
be submitted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS & MINES AND METALS
(SHRI BHANU PRAKASH SINGH) : (a)
to (d). The country is not yet seif-
sufficient in so faras production of bulk
drugs is concerned. Certain bulk drugs
which are cither not produxd or arc ot
produced in sufficient quantities to meet the
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demand, are imported. At an inter-
ministerial meetiog held recently to consider
the follow-up action on the Drugs (Prices
Control) Order, 1970, it was decided inter
alia that a quick assessment should be made
of the bulk drugs likely to be in short
supply and the extent to which they may be
in short supply, so that arrangements for
import thereof could be made at short
notice. As a result of the assessment made
arrangements have been made for import
through STC, of certain bulk drugs wiz.
vitamin C, sulphadiazine, sulphadimidine,
chloromphenicol etc, to the extent necessary.
The drugs industry has not held out any
threat of the kind referred to. Although
some scclions of the industry did express
the apprebension that Government's policy
of price control of drugs may lead to
shortages of bulk drugs. Afier the issue
of the Drugs (Price Control) Order and
discussions with the industry, the industry
bave assured Government that they would
extend the mnecessary co-operation o
Government to ensure that shortages of
casential drugs do not develop,

SHRI P, GOPALAN : In his reply the
bon. Min‘ster has stated that the drug
industry has not held out any threat to this
effect but that some sections of the industry
have ecxpressed apprehensions that this
would ultimately lead to shortage of bulk
drugs. 1s he aware of the fact that after this,
Drug Control Order was issued the cost of
almost all commonly used medicines; except
a few which are not commonly used have
gone up considerably during the last few
weeks 7 Would they treat this as a threat
against the Drug Control Order ? Are the
Government thinking in terms of taking
over the drug industry which has become a
racket in this country ?

SHR1 BHANU PRAKASH SINGH :
There is no question of any threat to the
Drug Price Control Order.

SHRI P. GOPALAN : I have specifi-
cally asked whether he is aware that after
the Drug Price Control Order the prices of
almost all commonly used medicines have
aapne up and if #0, what is the reason ?
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SHRT BHANU PRAKASH SINGH :
I shall require notice if he wants to know
about the prices of individual drugs. But I
may add that the hon. Minister will make a
statement tomorrow,

st wivw wErw eqrdt : arAT g
¥ g qgy ana wv Afza far ar)
fafrezz arza #t IEFrd g aifge

SHRI P. GOPALAN : Are the Govern-
ment aware that some of the foreign firms
give some fancy names to some commonly
usdd medicines and charge a very high
price ? For example, Glaxo fersolate which
is ferrous sulphate is sold at a price of Rs.
190 for 100 capsules. Then again, Fersolate,
which is only a purely drug name given to
the same ingredient of ferrous sulphate, is
sold at Rs, 16,60 for 10 capsules, I would
like to know from the Government how the
Government are going to check this
practice.

SHRI BHANU PRAKASH SINGH :
Actually, I would require notice, but the
Minister will make a statement tomorrow
about the matter.

SOME HON MEMBERS rose—

MR. SPEAKER : The Minister is mak-
ing a statement tomorrow,

SHRI KANWAR LAL GUPTA : Sir,
the medicines are not available ; the prices
have shot up and the people are crylng ;
and the Minister is laughing.

AN HON. MEMBER ; The drug manu-
factiurers have been drugged hopelessly,

SHRI P. GOPALAN 1 I asked two
specific questions, but the Minister did not
reply to them, My proposal, therefore, is
that this question should be postponed for
tomorrow so that the Minister can reply,

SHRI BAL RAJ MADHOK :
good supgestion.

It is a

MR. SPEAKER : Yes ; I agree to post-
pone it till the Minister comes ; not
tomorrow but when his turn comes.
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AN HON. MEMBER : Wheno, Sir 7

MR. SPEAKER When his turn

comes,
SHRI N. K. SOMANI : Thbis will be
unfair, (fnrerruptions),

SHRI1 SHRI CHAND GOYAL : You
are aware that the procedure is that when
the Minister makes a statement no guestions
are permitted on that.

MR. SPEAKER : Yes ; that is why 1
have agreed to the postpopement of the
supplementaries.

Shri Madhu Limaye— absent.

SHRI S. M. BANERIJEE : He has been
arrested and he is not allowed to attend the
House. You can imagine what is happening
in the country.

MR. SPEAKER ; I have received that
information. (Interruption).

SHR1 NAMBIAR : A writ can be
moved by Parliament to bring the member,
Shri Madhu Limaye, here to enable him to
put the question. You, Sir, can issue a
writ of habeas corpus so that he may be
brought here.

MR. SPEAKER : Yes; I can issue a
writ for anythiog but withio the procedure.

SHRI1 S. M. BANERJEE : Sir, I have &
submission 16 make—

MR. SPEAKER : Please do not make
much of every little thing. Next question,

Forelgn Drug Firms fuoctioning in
India

+
*305. SHRI P. P. ESTHOSE :
SHRI K. M. ABRAHAM :
SHRI BHAGABAN DAS :
SHRI NAMBIAR :

Will the Minister of PETROLEUM AND

CHEMICALS & MINES AND METALS
be pleased to state 1

19, 1892 (SAKA)

Oral Answers 14

(a) the total number of foreign drug
firms which are functioning in India ;

(b) the total amount of profit gained by
these firms during the last year ;

(c) the total amount of money sent by
these firms to foreign countries in the name
of royalty, service charges, and technical
know-how during the last three years ; and

(d) whether Government will consider
to stop sending of money to foreign count.
ries by the foreign drug firms in India 7

THE DEPUTY MINISTER IN THE-
MINISTRY OF PETROLEUM AND
CHEMICALS & MINES AND METALS
(SHRI BHANU PRAKASH SINGH) :
(a) to (c). The required information is be-
ing collected and will the laid on the table
of the House in due course,

(d) No. Any such action will be cont.
rary to the assurances given by Govern-
ment while permitting foreign investment
in this country.

MR. SPEAKER : Some part of the
information is being collected.

SHRI P. P. ESTHOSE : | have supple-
mentaries, (Inrerruption)

MR. SPEAKER : There are three other
Members also in whose names the question
bas been tabled. Kindly see.

SHRI P. P. ESTHOSE: Whatis the
meaning of asking supplementarics when he
says that information is being collected ?

MR. SPEAKER : The required
information is beiog collected, and there-
fore there is nothing there before yow
to ask any supplementary, What was the
other part ?

SHRI BHANU PRAKASH SINGH ;
In answer to part (d) of the question, I
said @

“No, Any such action will be cont-
rary to the assurances given by Go-
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vernment while permitting foreign
investment in this country.”

MR. SPEAKER :
clear,

That is also wvery

SHRI P. P. ESTHOSE: [ want to
koow whether the Central Government have
any proposal to purchase the pateat rights
of foreiga companies in order to prevent
the outflow of Indiun currency to foreign
countries in the name of service charges and
technical know-how and so on, and may [
also know whether the Government have
any proposal to purchase the patent rights ?

SHRI BHANU PRAKASH SINGH :
1 can only say that we shall consider the
suggestion.

SHRI NAMBIAR : The Government
are not taking sufficient steps to see that
the foreign drug manufactures in India are
not sciting up laboratories and pulling
Indian scientists in them so that the
Indian personoel will have the benefit of
research and improvement of the drug
industry in India, May I koow what steps
will be taken at least in future to remedy
this ?

SHRI BHANU PRAKASH SINGH :
Rescarch by the drug industry is one of
the highly advanced in this country, Cer-
tainly steps would be taken if Indians are
not there.

=t waT WIS o ;T FARX WK
fae wart ¥ wH aF fFar g1 S Fr
wgr § fr 7 & garfas fegeam & At
et wriw fafade svw E s g
Titg AR § N IAF o gae-
WA qu s F §
I q@ ¥ To gork A frar § v 9=y
FRA ANGE FFAg & § W1 IR
o § WO gAdeeH B QU FT AT
& | XA SOTAT AR ETLA ST FATET
§ e aoeTT Er @ 31 #AT ST
W AE & FOF FATT BT A7 AT
SITRT AG FAT FARI A AT E,
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AvAATET O AR waT Ag @
agi?

it Mg e ey F-F AR
¥ tar drar & fr frelt e § aga sam
%1 grar § "2 frat & ww, fedr #)
A § varar g94 Fm@r § 97 fay |
FAAH T ORI K @ T@E Y AT
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Assistance for Slum Clearance Works
in Calcutta

*.06. SHRI SAMAR GUHA : will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to siate :

(a) whether the attention of Govern-
ment has been drawn to a report published
in *Ananda Bazar Patrika' and ‘Hindustan
Standard” of Calcutta dated the 17th July,
1970 in which it has been said that although
blueprints for slum clearance projects for
greater Calcutta are ready aond the State
Government being ecager to start work for
the projects immediately, failure of the
Central Government 1o release promised
funds for them is standiog in the way for
starting works without delay ;

(b) whether a number of meetings
between the officers of the Central and State
Governments have been held for the pur-
pose ;
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(¢} whether the works for other pro-
jects for development of Calcutta also could
pot be started for lack of prompt release of
promised Central funds ; and

(d) if so, the steps taken by Govern-
ment for promptly releasing Central funds
for starting works for Calcu'ta development
projects without delay ?

THE MINISTER OF STATE I[N THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Government
are aware of some blue prints that have
been drawn up by the West Bengal Govern-
ment for slum improvement in Greater
Calcutta. There is an initial provision of
Rs. 68 lakhs in the current vear’s budget
estimates for bustee improvement in the
Calcutta area ; and there is no financial
difficulty in proceeding to implement the
projects that are ready.

(b) Yes, Sir.
() No, Sir,

(dJ Normal monthly ‘on account® pay-
menis equivalent to onc-twelfth of the
allocaied Central assistance in th= current
year are being made to the Stale Govern-
ment regularly.

SHRI SAMAR GUHA : Nowadays
tons of tears are shed in this louse,
for development of Calcutta but they
are dried up before anv touch of it is felt in
the life of Cilcutta. [ want to know from
Government whether it is a fact that 15 lakhs
of people of Howrah and Calcutta live in
slums and 75000 slum dwellers every
year are added to it 7 1 also want to know
whether 142 squatters’ co’ouies have been
add.:d 1o these s ums and whether it is correct
that 1,26,000 open lavatories are there in
the slums as a result of which Kip'ing
hailed Calcutia as the cholera capital of the
world? If so, may 1 know whether it is a fact
that about 75 percent of the children of the
slun  dwellers have no provision for
priinary education, and due to lack of water,
sanitation. privy and other reasons the slums
have become not only the breading centre
but hell for corruption, violence and all types
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of social and economic diseases in Calcutta ?
The Minister just now said that Rs, 68
lakhs have been released for slum clear-
ance and slum re-building in Calcutta.
I want to konow how Rs. 68 lakhs can
deal with such an appalling problem of
slum improvement and slum reconstruction
in Calcutta.

SHRI PARIMAL GHOSH : It is a
fact that about a million people...

SHRI SAMAR GUHA : Not a million;
15 lakhs,

SHRI PARIMAL GIIOSH ; There
are a little more than a million people in
Calcutta and Howrah in about 3000 bastees
that we have today. It is aiso a fact that
the amenities for drinking water, latrines
and other things are very much inadequate
in the slums that are existing in Calcutta
today. Itis also a fact, I must admit,
that when this kind of condition exists in
the slum areas the other things which the
hon. Member has mentioped might natu-
rally follow,

SHRI SAMAR GUIIA : Might ?
When they really exist, why say *“‘might”™ 7
The life of Calcutta is imperilied by it.

SHRI1 PARIMAL GHOSH ; It follows
means that it occurs, A question has been
asked by the hon. Member about the funds
that have been allotted for slum clearance
and improvement of bustees, It is a fuct
that in the original Fourth Plan an amount
of about Rs. 42'50 crores was allotted lor
the developmeant of entire Calcutta includ-
ing slum clearance and bustee improvement,
This matter has been considered by the
Advisers of the Government of West Beng il
and also by the Cabinet Secretariat several
times and it has been accepted that the deve-
lopment of Calcutia, includiog the bustees
and improvment of slums, will have to be
accelerated and the amount that his been
provided will also have Lo be augmented.
Oa the basis of that, several mcetings have
taken place and a decision has been taken
that an additional sum of Rs. 113°50 crores
would be allotted besides the Fourth Plan
allocation. Accordiog'y,a (otal amount of
Rs. 156 crores, including the original alloca-
tion of Rs, 42 50 crores, would be available
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during the Fourth Plan period. This also
includes the sum for the development of
the Calcutta area, The urgency of augmenta-
tion and accelaration of this development
programme has been keenly felt and on the
basis of that necessary programmes for
1970-71 for water supply, drainage, scwerage
transport, urban development, improvement
of bu-tees and slum clearance will be 1aken
up. The total amount allotted for slum
and bustee clearance in the Fourth Plan
period, including the original allotment,
will come to Rs, 2590 crores. What 1 have
said as initial allotment in my original
reply, as against that, Rs., 1 crorc would
be available to the Governme it of Wesi
Bengal and they can take up slum clearance
and bustee improvement work with that
money. We have also assessed that in order
to make a real impact on the improvement
of the bustees it will take at least two to
three years and that it cannot be taken up
and completed within a period of one year.
We have also made an assessment that to
take up the improvement of the bustees the
per capita fund requirement would be to
the extent of Rs. 150. On that basis an
assumplion has been made that the financial
implication for the improvement of bustees
wou'd be to the exient of about Rs. 15
crorcs and so we think that in one parti-
cular year the total maximum expeonditure
that could be incurred for the improvement
of bustees would be to the extent of Rs §
crores to Rs. 6 crores,

1 can assure the House that amount will
pot be difficult for us to alloi; if the Govern~
ment of West Bengal is ina posuion 10
1ake up that work, that amount of Rs. 156
crores will be made available to them.

SHRI SAMAR GUHA : It is mews
1o e that besides the plan allocation of
Rs. 150 crores, there will be anoher Rs.
156 crores Bvailable for the development of
Calcutta, That amounts to Rs 306 crores
for the development of Calcutia during the
mx. five years, If so, firstly, 1 want to
hnow what percentage of this total alloca-
vion for the development of Calcutta will
te wilised tor the development of slums ;
secondly, whether it is a fact that Mac-
Numaia, the Chairman of the World Bank,
when he visited Chlcutta categorically made
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a statement in Celcutta as well as in Delhi
that enovgh funds from the World Bank
could be released for the development of
slums in Calcutta provided the Government
of India wanted it; thirdly, whether the
Government of India is going ‘to release
funds from the PL-480 funds, as they have
done in the case of Bombay for the deve-
lopment of slums in Calcutta?

SHRI PARIMAL GHOSH : There is
one initial mistake that the hon. Member
has made. 1 have said that the amount that
will be made available in the Fourth Plan
period for the improvement of slums and
bustee areas would be to the extent of Rs.
2550 crores and the amount that would be
ne:essary according to the assessment that
has been made would be Rs. 15 crores to
Rs. 20 crores.

SHRI SAMAR GUHA : Now he calls
it “necessary™. First he said Rs. 156 crores
will be alloi.ed.

SHR1 PARIMAL GHOSH : Rs, 156
crores are for the development of Calcutta
not for slum improvemeat alone, which
includes slum and busiee improvement. For
the specific purpose of slum improvement
the total sum of Rs. 24 90 has bcen alloca-
ted in the Four:h Plan period. That 1 have
made very cleur,

Another point 1hat the hon. Member
has mentioncd is about funds available from
ouiside agencies. He has mentioned the
World Bank in that conbection. Itis a
fact that there has been some thought on
that line. The World Bank has also shown
some interest. But | do not think there is
any possibility of baving funds from that
source within the very near future because
for the purpose of availing of that loan, if
at all it is made, a complele project has to
be prepared. On the basis of the enlarged
development grant that has been allotted 10
the Goveroment of West Bengal we have
asked the Government of West Bengal to
prepare a complete plan project so that that
could be submiited to the World Baok for
their consideration.

About funds from PL-480, 1 have mo
idea whether any fund from PL-480 has
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boen allotted for slum clearance of Bombay.
but 1 can assure the hon, Member that if
any fund from PL-480 has been allotted to
Bombay, certainly that amount would also
be allotted for Calcutta.

DR. RANEN SEN : May I know from
the hon. Minister whether it is a fact that
despite the blueprint having been made
ready there is an argument going on among
the advisers of West Bengal Government
whether slums have to be cleared totally and
razed to the ground and then new housing
has to be built or whether the existing slums
are to be improved in regard to water supp-
ly, electricity and other things ; whether it
is a fact that as a result of this argument
no positive measure is yet being taken ; if
so, whether the Government of India would
intervenc in the matter and do somecthing
so that aciual improvement of the slums or
construction of new buildiogs for the slum.
dwellcis is started here and now ?

SHXI PARIMAL GHOSH : This
matter of slum clearance and improvement
in the bustecs has been discussed by the
officers of the Government of India and the
advisers of the Government of Woest Bengal
on many an occasion. The Government of
West Bengal as well as the Central Govero-
ment are very much aware of the fuct and
want that slum clearance and bustee impro-
vement should be effected within a period
of ope year. That matier has also bren
discussed with the officers of the Govern-
ment of West Bengal. But the Government
of West Bengal have expressed their wview
that it is physically impossible to 1ackle all
the 3U00 bustees, particularly, some of the
bustees where the popula.ion varics from
60,000 to 70,000. They have said that it
will not be physically possible for them to
take up 1be work of improvement of all the
bustees within a period of 1 year and that
it has 10 be on a phased programme. That
is why it has been decided that in the first
year, certain bustees, particularly, with
larger population concentration will be taken
op and the developments will be made in
in such a way so that all the developments
that will be necessary in pariicular bustees
could be taken up ata time which will
Create certain impact. Otherwise, if some
improvement in bustees is made and left for
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the next year to be completed, there will be
alot of work which will be of wasteful
nature. That is why it bas been decided
that it will be phased out in three years. In
the first year, certain large bustees will be
taken up and the rest will be taken up in
the next two years,

DR. RANEN SEN : My question has
not been answered, whether there is any
difference of opinion.

SHRI PARIMAL GHOSH : There
is po difference of opinion between the
West Bengal Goveroment and the Govern-
ment of India. So far as slum improvements
are concerned, it is not a question of com-
plete demolition of busiees but the improve-
ments in thc bustee arcas. The only
difference of opinion between the Govern-
ment of West Beogal and the Central
Government is that the Ceotral Government
desire all the busiee improvement should be
completed in one year whercas the West
Bengal Goverument have expressed their
inability to complete it io one year.

SHRI H. N. MUKERJEE : Calcutta
is rather fed up with (he flaunting of
Government figures and we are not interests
ed in the MacNamara and other manifes-
tations. We want results, In view of what
was stated a little carlier, that the pro-
gramme of carrying out slum clearance aod
re housing on a very large scale is Deces-
sarily a long-term operation and complica-
ted enough io any coustry, even the more
advanced countries, may 1 know if (he
Central Government, now that it is In
chairge of West Bengal administration also,
can tell us very definitely that, in 50 far as
slum improvement is concerned, they are
going 1o 1ake decisive action so that io the
course of, let us say, a couple of years, the
improvement of the slum areas to the extent
of providing beuwer amenities of water
supply, lighting, sanitation, eic. can 1ake
place without the luxury of multi-storey
apartments being made availab'e (o people
who are never in a posilion to uiilise them 7
May | koow if the Central Goveioment has
any scheme here and now, io & couple of
years time, to complete the process of slum
improvement rather than concentrate on all
kinds of cogitations and long-term plannings
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about re-housing and slum clearance al-
together ?

SHRI PARIMAL GHOSH : This is
exactly the thinking of the Government of
India. We are also thinkiog on that line
that it will not be possible to re-house all
the people living in the bustees within a
short period. That is why we have taken
up the scheme of improvement of the
bustees which will include the conversion of
service latrines into flush latrines and, wher-
ever possible, they will be conpected with
sewage and, where there is no sewage, they
will be conoected with scptic tanks. Then
there is the improvement of low-lying areas
which is likely to be flooded during the
rainy season. There is also the improve-
ment of roads, lightiog and drinking water
facilitics. These are the schemes we have
taken up and we have made a provision
for the bustec improvements which could be
completed within a period of thrce years.
That is the target we have fixed and the
necessary alloiment of funds has also been
made.
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MR. SPEAKER :
please.

This is not relevant

SHRIMATI SUCHETA KRIPALANI ;
The discussion about the Calcutta develop-
ment scheme has now been going on for the
last 12 years if not more. 1 fully agree
with the sentiments expressed by Shri Hiren
Mukerjee that we have heard a lot but we
wanled lo see some action, There was a
talk of creating a special authority to avoid
the multiplicity of authorities so that work
can progress. Has that authority been
created 7 What is the thinkiog of the
Government in this regard so that work can
be undertaken expeditiously 7

SHRI PARIMAL GHOSH : It is a
fact and I agree with the hon. Member that
several development projects regarding
Calcutta have been going on for a long
time and the actual achievement and pro-
gress in that work has not taken place to the
extent that it is necessary. Realising all
these facts, now some concrete development
projects have been taken up, financial allot-
ment bas been made and target bas been
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fixed and the date of completion has also
been mentioned.

SHRIMATI SUCHETA KRIPALANI ;
What awthority will implement all these ?
Have you created any authority ?

SHRI PARIMAL GHOSH : There are
3 or 4 implementing authorities, you koow,
in Calcuuia devclopment arca.

DR. SUSHILA NAYAR : That is the

whole trouble,

SHR1 PARIMAL GHOSH : They are
Ca!cutia Corporation, the Improvement
Trust and the Calcutta Metropolitan Deve-
lopment authority These are the imple-
menting authoritics. The development of
Calcutia paturally will have 1o be taken up
by thuse existing authorities because if any
ou'sidec agencies are put into that matter,
they are not that familiar to the existing
necessities of Calcutta area. That is why
whatever resources and manpower are
available with the Corporation and the
Improvement Trust and other agencies will
be employed to tbat extent and if necessary
Calcutta Metropolitan  Authority will also
extend their capacilty so that they can take
it up and complete the work.

SHRIMATI SUCHETA KRIPALANI ;
May | take it that the idca of creating a
spccial authority 10 co-ordinate the activi-
ties of all these bas been given up ?

SHRI PARIMAL GHOSH The
Calcutta Planniog and Development Autho-
rity will be the co-ordinating authority in
that matier. That bas already becn speci-
fied.

DR. SUSHILA NAYAR : There were
prolopged discussions and a decision was
taken long ago to have a master plan for
Calcutta and in that Master Plan two
things were given top priority-- water
supply and underground drainage. May 1
know what progress has been made in that
regard 7 With regard to slum improvement
if there is proper drainage and safe water
supply the problem of cholera can be large-
Iy taken care of. Similarly, the whole idea

SRAVANA 19, 1892 (SAKA)

Oral Answers 36

of CPMO was that there should be one
co-ordinating authority. If there are two
or three, there is no purpose in saying
that there is a co-ordinating authority.
These different authorities ofien work at
cross purposes. Will the Goveroment con-
sider having ope ultimate authority which
can be entrusted to have all these various
programines implemented ?

SHR1 PARIMAL GHOSH : Well,
in what the hon. Member has stated there
is coough truth that the maiter of water
supply and drainage and other things for
Calcutta area has been going for some time
now and not much has been done in that
regard to ameliorate the difficulty, That is
exactly the reason why this time we have
taken up certain specific projccts like water
supply, drainage and sewerage,

DR. SUSHILA NAYAR : They have
becn there for years and are not new pro-
posed now.

SHR1 PARIMAL GHOSH : 1 know
that. Still an honest effort has been made
this time and I hope this will be imple-
mented. The necessary Authority has also
been created so that they can coordinate the
activities of the other Agencies. That also
has been dooe.

MR. SPEAKER : Question No. 307—
Absent. Question Mo, 308B—Absent, We
£0 to Question No. 309,

Wanchoo Committee on Unecarthing of
Black Money and Tax Evasion,

+
*309 SHRI SHIVA CHANDRA JHA
SHRI INDRAJT GUPTA :
SHRI RAMAVTAR SHASTRI :
DR. RANEN SEN :

Will the Migoister of FINANCE be
pleased to state :

(a) the progress made in the work of
the Expert Committee headed by Shrl K. N.
Wanchoo on black money and tax evasion,

(b) when the Committe: Is expected
to submit its report ; and
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(¢) the total amount of Inc me-tax
arrears on the 30.h Juoe, 1970 and th: re-
covery made during the year 1969.70 and
the current year ?

THR MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (¢). The
requisite information is given in the State-
ment laid on the Table of the Sabha.

Statement

(a) The Commitiee issued a dalailed
questionnaire on the 15th of May, 1970,
giving time for replies upto the end of June
1970. However, in deference to a laige
number of requests from Chambers of
Commerce, other bodies and individuals
time was extended uplo 3is: July, 1970,

Various points covered by the terms of
reference are also being independently exa-
mined by the Commitee, The Commitiee
has so far held three meetings, each meet-
ing consisting of several sittings.

(b) 1t is w00 carly 1o give any idea of
the date by which the Committee will be
able to submit its report, The Commitlee
is thinking of submitting an interim report
within the next few months, if possible,
The final report may take a longer time and
may be submitted some time pext year.

(c) The latest figures of arrears of In-
come-tax available are as on 31.3.1970 on
which date the final figure of arrears
amounted to Re. 50791 crores.

The figures of tax collections out of
arrear demand during 1969-70 and current
year (upto May, 1970) are given below :—

...Rs. 129 75 crores.
...Rs. 5173 crores.

1969-70
1970-71
(upto May, 1970)
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DR. RANEN SEN : Sir, it is com-
monly believed that thousands of crores of
rupees are hoarded by big business and
other inlerests as black money, It is also
the present tendency of big busin:ss who
have hoarded huge amounis of black money
to invest them in big firms all over the
country. May | know whether in the terms
of reference of the Wanchoo Committee all
these points have been referred to by the
Goveroment so that a thorough probe
or a thorough enquiry i3 made iato all
these aspects of the black moaey as to how
it has been earned and how it has been
used; and if so, what are the actual terms of
reference ?

SHRI YIDYA CHARAN SHUKLA :
The terms of rcference are wide enough to
cover this particular maiter also. With your
permission, may | read out the terms of
reference, or shall 1 lay it on the Table of
the House 7

MR. SPEAKER : He may lay it on
the Table of the the House, if it is lengthy,
The Question Hour is over now,

SHRI M. L. SONDHI: The ncxt
question is very important, Dr, Lohia's
death siill worries us, It is a matier which
has to be gone into thoroughly. Even if
that question has not been reached, the
feelings of this House are involved.

SHRI VIDYA CHARAN SHUKLA :
With your permission, | shall read out the
terms of reference. They are :

“(a) (1) to umearth black money

and prevent its prolifcra-
tion through tax evasion.

(2) 1o check avoidance of tax
through various legal devi-
ces including formation of
trusis, and

(3) to reduce tax arrears;
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(b) ecxamine various exemptions
allowed in the tax laws with a
vicw to their modification,
curtailment or withdrawal ;

(c) indicate the manner in which
the tax assessment and the ad-
ministration may be improved
for giving effect to all its re-
commendations.”

RE. §. Q. NO. 310

SHR1 M. L. SONDHI : My submis-
sion is that Dr. Lohia was a very respected
Member of this House, and, therefore, this
matter has come up. The hon, Minister
is present here, and what is the harm if he
answers it 7 Hecan assure us that the
matier will be gone into.

MR, SPEAKER : But the two Mem-
bers in  whose names the question stands
are not present here,

SHRI M. L. SONDHI : Sir, you are
the Spcaker, and, therefore, you have the
discretion to allow it, Dr. Lohia was a
great leader und we still cherish the memory
of Dr. Lohia. The pulic should be satis-
fied.

MR. SPEAKER : I have no discretion

in this mauer,

SHRI M. L. SONDHI: The hon.
Minister can himself get up and give the
answer,

MR. SPEAKER : Both the Members
who have tabled the question are not present
bere. Even il 1 could allow, both those
Members are not present here.  When they
are pot present, how could I allow it ?
Why create usnecessarily a great fuss owver
this matier 7

WRITTEN ANSWERS TO QUESTIONS

Second Shift in Mavlana Azad Medica!
College, New Delhi

*302. SHRI RAMSHEKHAR PRASAD
SINGH :
SHRI MANIBHAI J. PATEL ;
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Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELQP-
MENT be pleased to state ;

(a) whether the Delhi Administration
has proposed to start a second shift in the
Maulana Azad Medical College, New Delhi
from this year with a view to provide admis-
sion to all the eligible students of Delhi;

(b) if so, the decision taken in the
matter;

(c) the oumber of students with the
percentage of marks in the Pre-Medical
Examination who will be covered by the
proposed second shift in the said college;
and

(d) the number of eligible students who
will be left out after admission to the
second shift in the above college and how
Government propose to provide admission
to the remaining students ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) Ycs, Sir,

(b) A proposal of Delbi Administration
to start a second shift in the Maulana Azad
Medical College was considered by the
Declhi University, The University has not
found the proposal of a seccnd shifi feasi-
ble on academic grounds.

(¢) Does not arise.

(d) Aliernative proposals as would
find acceptance by the University are under
examination beiween the College and
University authorities.

Rise in Bank Credit

*304, SHR1 MADHU LIMAYE : Will
the Minister of FINAMNCE be pleased 10
state :

(a) whether it is a fact that bank
credit has been rising at a very fusi rale
during 1969-70;

(b) if so, the rise in the baok credit in
the busy season of the year 1969-70;
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(c) the magnitude of the bank credit
during the corresponding period in the pre-
vious year; and

(d) whether the increase is mainly for
share transaction like N.R.C. and 1.5.C.O.
and speculative stocking and trade in food-
grains and other commodities ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN): (a) to (d.
A statement is laid on the Table of the
House.

Stratemen:

During the Lusy season of 1969-70 ex-
pansion of bank credit was of the order of
Rs. 528 crores as against Rs. 427 crores
during the corresponding period in the pre-
vious year. This trend has continued even
beyond the busy season. The expansion
in the total bank credit belween the end of
April, 1970 and 10ith July, 1970 amouated
to Rs. 253 crores as compared with a rise
of Rs. 110 crores during the comparable
period of last year, However, during the
week ended July 17, 1970, the latest daie
for which information is available, there was
a sharp decline of Rs. 41°3 crores in total
bank credir, despite a rise in the advances
for food procurement of Rs. 1°5 crores,

2. Recognising that during the earlier
part of busy season credit expansioa in
some directicns bad been somewhat higher
thun warranted by genuine needs, Reserve
Bank took ceitain sclective credit control
measurcs as carly as January, 1970, where-
by margins were raiscd for advances against
certain commodities, prces of which had
reflecied a sharp rise, namely, oil seeds,
vegetable oils, cotton and kapas. Lower
ceilings were also imposed in respect of
advances sgainst these commodities, Coni-
rol on advances against foodgrains was also
stiffencd in order to discourage holding of
excess stock with the help of bank finance,
To reinforce the impact of these controls,
Reserve Bank laid down a minimum interest
rate of 10%, on advances agaiost foodgrains
oil seeds, vegetable oils (including vanas-
pati) and cotion & kapas. The raic has
been raised recently to 12%. Further, as
the banks were having large recourse to
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reiinance from Reserve Bank, Reserve Bank
in February, 1970 tightened its credit policy
and restricted the availability of refinance
ut bank rate or at concessional rate, Besides
the banks were asked to step up their hold-
ings of assets in the form of cash, gold and
sccurities from 25% to 26% of their aggre-
gale time and demand liabilities. Similarly,
the minimum net liquidity ratio which deter-
mines the cost of the Res:rve Baok's re-
fianance to commercial banks was raised
from 30% to 31°% and further to 32%
by the end of April, 1970, Consequent
cn the resirictive policies pursued by
the Reserve Bank, bank credit increased by
Rs. 287 crores between January 17 and
April 24, 1970 as against Rs. 359 crores
during the corresponding period last year,
whereas in the earlier part of the 1969-70
busy season credit had expanded by Rs.
241 crores as against Rs. 68 crores in the
comparable period of the previous year.

3. Apart from the restrictions men-
tioned above. Rescrve  Bank issued
a directive in January, 1970, to pationaliscd
banks to obtain its approval for grantiog
any credit limit above Rs. 25 lakhs in the
case of advances against shares, above Rs.
5 lakhs., Reserve Bank has recently tighten-
ed up the scrutiny of all proposals for
credit limits (0 parties enjoying credit facili=
ties from the banking system as a whole [ r
Rs. 1 crore and above. Banks have been
asked 10 exercise a similar scrutiny in res-
pect of large individual credit proposals of
Rs. 25 lakhs and above,

4.  Anpother measute has been decided
upon by Government recently to discourage
the use of bank finance by operators to
corner shares and acquire control over well
managed companies, Public secior baoks
will be asked o insist on a transfer to their
names of shares pledged with them by
borrowers with owerdraft limits exceeding
Rs, 50,000/—. The banks will also refuse
1o give proxies at the request of the borro-
wers as @ matter of course as hitherto in
respect of such pledged shares, The banks
will keep the voting rights with themselves
10 be excrcised at their d:scretion keeping
Public interest in view. Rescrve Bank will
ensure that a similar policy is followed by
non-pationalised baoks,
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5. Of the expansion in credit of Rs.
528 crores during 1969.70 busy season only
Rs. 2'5 crores are accounted for by ad-
vances against shares, Advances agaiost
sugar accounted for Rs. 1158 crores, which
was required because of the larger volume
of production. Advances against iron and
steel and engineering products increased by
Rs. 53¢ crores during the last busy season
as against a dccline of Rs, 127 crores in
the previous ome, largely on account of pick-
up in industrial aciiviiy. Advances esgainst
foodgrains incicascd ty Rs. 88 crores
during the 1969-70 busy season as agaiost
Rs. 163 crores in 1968-69 ; those against
cotton and kapas by Rs. 446G crores as
against Rs. 68°1 crores in the previous busy
season, while advances against vege!able oils
increased by Rs, 10'3 crores #s against Rs.
16 crores in the previous busy scasom. A
part of the rise in total bank credit was
also due (o the increase in the advances to
hitherto neglected sectors, pamely, farmers,
small scale industry, retail traders and sclf-
employcd persons, However, some diver-
sion of credit for speculative holdings of
siocks of commodities such as oil seeds,
cotton and kapas cannot be ruled out,

Agreement with Developing Couniries
by. F.C 1. for Supply of Catalysts
and Machinery for Fertilizor
Plunts

*3C/. SHRI JHARKHANDEL RAI :
SHRI1 P. C. ADICHAN :
SHRI1 LATAFAT ALI KHAN :
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased 1o state ;

(a) wheiber the Fertilizer Corporation
of india has entered inio any collaboration
with the developing countries for the supply
of viial catalysts, cquipments and machinery
for ibe fertilizer plants ; and

(b) if 80, the details thereof 7

THE MINISTER OF PETROLEUM
AND CHLMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN): (a) The
Fertiliser Corporation of India have not
coitered into apy collaboration with the
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developing countries for supply of wvital
catalysts, equipments and machinery for
fertilizer plants.

(b} Does not arise.

Merger of Offices of Coal Board and
Coal Controller

*308. SI'RI GANESH GHOSH : Wwill
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state @

(a) whether, as per recommendation
of the Administrative Reforins Commission,
the Office of the Coul Board is very soon
going to be merged with that of the Coal
Controller ;

(b) if so, when ;

(c) whether before the merger takes
place, necessary steps are bcing taken to
protect the service conditions, rights, privi-
leges, facililies, elc. of the employees of the
office of the Coal Controller ; and

(d) if 8o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH CHOU-
DHARY) : (a) to (d). The Administra-
tive Reforms Commission recommended
reorganisation of the statwiory Coal Board
into ‘Development Board’ which would
function as an office of the Ministry and
also suggesied that the regulatory functions
now being exercised by the Coal Controller
should be transferred to the Board. This
recommendation was not accepted by the
Government as it was considered desirable
to reiain the stalutory and autonomous
character of the Coal Board.

Independently, the question of merger
of the Coal Controller Organisation with
the Coal Board is under comnsideration.
When the proposals for merger are finalised,
the service conditions of the employzes of
Coal Controller's Organisation and Coal
Board would, be equitably lookeg into.

AUGUST 10, 1970

Witten Answers 16

Investigations into Dr, Ram
Manohar Lobia's Death

*310. SHRI GEORGE FERNANDES :
——~"SHRI JANESHWAR MISRA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state i

(a) whether he has received a letter
from a Member of Parliament demanding
the appointment of a commission to inquire
into the circumstances in which Dr. Lohia
died in the Willingdon Hospiial ;

(b). whether Government would imme-
diatelv appoint such a commission of
inquiry ; and

() if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir.

(b) and (c) The circumstances leading
to Dr. Lohia's death have already been
inquired into in great detail and no new
facts have come to light to justify a fresh
inquiry,

Prevention of Diseases from
Concentration of Salt

*311, SHRI RAM KISHAN GUPTA :
SHRIMATI SUCHETA
KRIPALANI :
SHRI 8. C. SAMANTA :
SHRI J. N. HAZARIKA 1

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT be pleased to state :

(a) whether his attention has been
drawn to the news-ltem appeariog in the
Soviet News Agency *“'Tass” to the effect
that “high concentration of salt causes
dangerous violations of all systems of the
human organism™ as a result of research
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conducted by Russian Scientists in the
Institute of Experimental Therapy and
Pathology ;

(b), whether these results were verified
by Indian Scientists and found correct ;
and

(c) the steps being taken to prevent
diseases resulting from concentration of
salt

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT) (SHRI K. K. SHAH) : (a) Yes,
Sir.

(b) and (c). A close relationship of
salt and Hypertension is well known to the
scientists in our country and elsewhere for
a long time. So far no verification as such
has taken place and therefore the question
of taking steps till then does not arise,

Ald to Dclhi Administration for opening
a New Medical College

* 312, SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA :
SHRI SHRI GOPAL SABOO :
SHRI BAL RAJ MADHOK :
SHRI V. NARASIM!IA RAO :

Will the Minister of HEALTIH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to staie :

(a) whether it is a fact that Govern-
meot have promised to sanction Rs. 2 crores
to the Delhi Adminisiration for a new
medical college in the Capital;

{b) whether it is also a fact that the
Delbi  Administration has slready carmarked
45 acre plot in Vishwas Nuagar for the
college building;

(c) if so, whether the promised grant
has since been given to the Delhi Adminis-
tration; and

(d) if not, the rcasons therefor ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) ; (a) and (b).
No, Sir.

(¢) and (d). Do not arise.

Rise in Prices
*313, SHRI 5. K. TAPURIAH :
SHRI N. K. SOMANI 1
SHRI J, K. CHOUDHURY ;
Will the Minister of FINANCE be

pleased to siate :

(a) whether it is a fact that he is carry-
ing on inter-Ministry consultations to check
the persistently rising prices and go into its
causes ;

(b) whether it is a fact that the nati-
onalised banks are advancing loans mainly
for consumption purposes rather than for
the productive requirements of the people ;

(c) whether it is also a fact that the
manufacturers, producers and distributors
of the consumer gonods intentionally keep a
shortage of supply in the market By keeping
back the goods and creatiog demand to give
rise in prices ; and

(d) whether the grant of loansfaid and
their impact on the Indian economy will
also be taken into account 7

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (a) The Government
keeps the price situation under constant
review and apy inter-Ministry consultations
in this regard are a part of the normal fun-
ctioning of the Government,

(b) The nationalised baoks advance
loans mainly for productive purposes. Some
advances for the purchase of durable consu-
mer goods 10 persons having an assured
source of regular income bave becn given,
While precise data on the quantum of these
advances are oot available, they form an
insignificant portion of the total bank ad-
vances,
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(c) The emergence of this type of beha-
viour in a situation of shortages cannot be
ruled out, The main purpose of the various
measures of credit control imposed by the
reserve Bank of India in the recent months
is to discourage the parties from holding
excessive stocks.

(d) Yes, Sir.

Cooper deposits discovered at Malanj
Khand in Balagh at District
of Madhya Pradesh

*314. SHRI K. HALDER :
SHRI 1ISHAQ SAMBHALI ;
SHRI CHANDRA SHEKHAR
SINGH :
SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to sialc :

® whether copper deposiis have been
discovered in Malanjkhand in Balaghat
District in Madhya Pradesh ;

(b} if so, the qualily and polential of
the deposits ; and

(c) the steps taken for the commercial
exploitation of 1he deposits ?

THE MINISTFR OF STATE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHOUDHURY] : (8) Yes, Sir. As o result
of investigations carried out by the Geolo-
gical Survey of India, copper mineralization
has been intercepted in a rumber of bore-
holes over a strike lergth of 500 metres in
the Malanjkhand area of Belaghat District
in Madhya Pradesh.

IN THE

(b) As exploration work is in prelimi-
pary stage, the quality and polential of the
deposits will be estimated on completion of
the work,
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(c) Itis too carly to take steps
commercial exploitation of the deposits,

Working of Medical Stores
Organisation
*315. SHRI RAGHUVIR SINGH
SHASTRI :
SHRI PRAKASH VIR
SHASTRI :
SHRI RAM CHARAN :
SHR] SHIV KUMAR
SHASTRI :
SHRI MANGALA
THUMADAM :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(8) whether it is a fact that there has
been a progressive deicrioration in  the
working results of the Medical Stores Orga-
nisation ;

(b) whether it is also a fact that the
Organisation which madec a profit of about
Rs, 25 lakhs a few ycars back, has been
sustaining losses now despite the [fact that
its turn-over has increased over a half ;

(c) whether it is also a fact that the
labour in the factory attached 10 the Depot
is beirg utilised to the exient of less than 50
per cent only

(d) whether it is also a fact that the cost
of some 250 items like tincture, tablets,
ointments and bandages compare unfavour-
bly with market prices ; and

(e) if the answers to the above parts be
in the aflirmative, the steps taken by Govern-
ment to improve the situation 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHR1 K. K, SHAH)
(a) and (b). The working resulis of
Medical Siores ()rganisation for the [ast
four years from 1694-68 indicaie a profit
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except in the year 1966-67 when there was a
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loss, The figures are as under :

Year +Profit—Loss
(Rupees in lakhs)
1964-65 +23.43
1965-66 +13.11
1966-67 — 4,78
1967.68 425,00 (Approximate-subject to adudit verification)
1968-69 Accounts from Medical Stores Depots

Bombay and Calcuita (compiled and
submitted to audit) and Karnal and Gauhati
(already audited) show an sggregate profit
of Rs. 13‘70 lakhs, Accounts for Medical
Stores Depot, Hyderabad and Madras are
under finalization, From the overall trend of
business and expenditure even these Depots
are expected to show profi's. On the whole
Medical Stores Organisation will show a
favourable trading picture.

The turncver during the ycars 1964-65 to
1967-68 had no doubt increased but the exira
income accruing therefrnm was absorbed by
the progressive rise in the overhead expenses
due to increase in allowances of the staff.
The rate of departmental charges (10%)
remained constant inspite of increase in
overheads,

(c) and (d), No. except in the case of
Medical Store Depot, Madras for the year
1968.69 when the labonr utilisation was 477,
only.

The total of items manufactured is about
65 in factory at Madras and 85 in Bombay
and not 250,

Since the drugs market is constantly
fluctuating, a geoeral comparison for all
times between the cost of manufaciuring and
the market is not poss.ble, Normally only
such items which are considered economical
in comparison with the market rate are taken
up for manufaciure. At Madras Factory, the
cost of manufacturing of bandages has been
found to te uneconomical and, therefore,
their manufacture bas been discontinued,

1t the Factory attached to Medical Store
Depot, Bombay generally the cost of mapu-

facture of most items compares favourably
with the market ratcs In the year 1968-69
and 1969-70, three particular items viz,,
Tincture Chardamom Co—, Liniment Tur-
pentine and Liguid Extract of Liquorice
were found to ¢ost more than the market
rates. However, the former two items have
since become economical in manufacture due
to the marker fluctuations, The third item,
Ligquid Extract of Liquorice continues to
cost more than the market and its manufa-
cture has be 'n discontinued.

(e} The question of improviag the work-
ing of the Medical Siore Depots and the
Fcciories attached thereto has  been engage
ing the serious attention of the Government,
with a view to streamline the working of
the Storage Depots particularly their system
of accounts, inventory control and personnal
set-up, right up to the managerial level, a
preliminary study has been entrusted to the
Administrative Staff College, Hyderabad.
The modernisation of the Factories is also
contemplated and for this purpose the ser-
vices of expert agencies like the NMational
Industrial Development Corporation are
proposed to be availed of. Their expertise
is proposgd to beautilised for market survey
80 as (o determine the range of lines which
should be manufactured, manufacturing
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techniques, the equipment required and cost-
ing procedure etc. At headquarters, there is
a proposal under examination to set up a
High powered Executive Board to provide
direction on matters of policy, procedure,
development etc. and to take quick deci-
sions.

Admission in Medical
the Capltal

Colleges of

*316. SHRIRAM AVTAR SHARMA:
SHRI RANWAR LAL GUPTA:
SHRI SHARDA NAND :
SHRj J. B. SINGH :
SHRI DHULESHWAR MEENA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state ;

(a) whether it is a fact that many a
Delhi students with first class marks do not
get admission in Medical Colleges of the
Capital;

(b) the number of such students in the
last two years;

(c) whether it is also a fact that students
of other Universities got admission in Delhi
Medical Colleges because the standard of
those Universites is much lower thao that
of Delhi University and they get compara-
tively more percentage of marks;

(d) whether Government have received
such complaiots from the parents and resi-
dents of Delhi in this regard; and

(e) if so, the action proposed to be
taken by Government in this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND, WORKS,
HOUSING AND URBAN DEVFLOPMENT
(SHRI K. K SHAH) : (a) to (¢). A state-
ment is laid on the Table of the House,

Statement

Because of the limited number of seats in
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the Medical Colleges at Delhi and increasing
number of seats for the Pre-medical Class
there is a considerable gap between the
students who pass out of pre-medical course
and those who get admitied in the Medical
Colleges. Because of this imbalance all the
first divisioners are mot able to get admis-
sions. The number of such students who
could not secure admissions during the last
two years is as under:-

1968 1969
Lany Hardinge Medical College 102 104
Maulana Azad Medical College. 105 128
All India Institute of Medical 191

Sciences.*

2. Out of the three medical coileges for
under-graduate medical colleges in Delhi,
admissions are made on an All-India basis in
the All India Institute of Medical Sciences
and Lady Hardinge Medical College, At
Lady Hardinge Medical College, siudents of
Delhi University are eligible and can apply
for admission which is based on merit /. e,
percentage of marks secured at the quali-
fying University examination. The proposal
1o start an enirance examinativn for the
Lady H.rdinge Medical College is under
consideration of the Delhi University. At
the All India In<itute of Medical Sciences,
students from Delhi can also apply and
admissions are made on merit which is
judged on the basis ol the marks secured at
the entrance cxamination as well as the
qualifying university ¢xamination,

3. It is not possible categorically to

_ say that students of other Universities secure

admissions in Delhi Mcdical Colleges because
of the standard of such Universities is lower
iban that of the Delhi University. However,
standards of different Universities in India
are not uniform

4. A represcniation has bzen received
from the parents and the residents of Delhi
regarding the lack of facilities in obtaining
admissions to Medical colleges It has al-
ready been decided to increase admissions at
Lady Hardinge Medical Coullege by 10 seats

* This information is being collected,
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and all these will be earmarked for Delhi
students with first class marks. 1t is proposed
to further raise 1he annual admission capacity
at Maulana Azad Medical College and the
Lady Hardinge Medical College. The maitter
is under consideration of the University of
Delhi. The Delhi University have, however,
not found it feasible to start a second shift
with 75 sea's in Maulana Azad Medical
College.

Experimental Copper Ingot turned out
at Khetrl Copper Projects,

*3117 SHR1 BENI SHANKER
SHARMA :
SHRI J. H. PATEL :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether it is a fact that the Khetri
copper Project has turnzd out its first experi-
mental Copper ingot in the presence of the
Deputy Minister on or about the 13th July,
1970 ;

(b) if so, the process employed ;

(¢) when the commercial production
as per target fixed is to start : and

(d) the guaptity of target fixed both
for copper and the bye-products ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
{SHRI NITIRAJ SINGH CHOUDURY) :
(a) and (b). The experimental produc-
tion of copper ingots bas not started at
Khetri Copper Pioject. Presumab'y the
reference is Lo experimental production of
copper ore ut the Khetri Mine which was
ipaugurated on 13th July, 1970 by the Minis
ter of State for Mines & Meuals.

The experimental production of copper
ore confined to the upper levels of Kbhetri
Copper Project Mine and the ore produced
is being transported to the surface by means
of a 733 feet long conveyor. The object of
experimental production of ore is to perfect
ore extraciion techniques so as (0 prepare
the mine for regular production and also to
build up sizeable stock-pile of ore.
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(¢) According to the present time
schedule, the commercial production of
copper metal at Khetri Copper Project is
expected to start by the end of 1973,

(d) (i) Copper  ,..31,000 tonnes per
Metal annum
(ii) Triple ...1,94,000 tonpes
Super per annum
Phosphate
(iii) Gold .. 849 0z, per
anpum
(iv) Silver ...1,20,900 Oz, per
annum,

Refinlog of India’s Share of Iranlan
Offshore Rostam Crude by
Fore'gn Refineries

*318 SHRI DHIRESWAR KALITA :
SHRI RABI RAY :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government had asked
the foreign oil refineries to refine India's
share of the Rostam Crude from the lranian
offshore oil venture ; and

(b) ifso, the names of the foreign
refineries which have agreed to refine the
Rostam Crude ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
and (b). Oil & Nawural Gas Commission
had offered the sale of its Rostam crude to
the foreign private refineries and also a
trial cargo of Rostam crude to them for
determining the technical suitability for refi-
ing this crude io these refineries, Nooe of
the companies responded favourably to Oil
& Natural Gas Commission’s offer,

Increase in cases of Gastro-Eateritis
In the Capital

*319 SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELC
MENT pleased (0 state )
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(a) whether Government are aware
that the cases of gusiro enterilis are on the
increase in the Capiial ;

(b) if so, whether Goveroment bave
{uken any special sieps in this regard ; if
50, the details thereof ;

(¢) whether Government are also
aware that the present set up of the Health
Departnient of Corporation was a big obs-
tacle in the way of improving measures (o
contiol the spreed of various diseases and
insanitary conditions ; and

(d) whcther Government have drawn
any suileble plan to re-organise the Depart-
ment ; if so, the details thereof and if not,
the reasons therefor 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP.
MENT (SHRI K. K. SHAH) : (a) Yes,
Sir. The incidence of Gastro-Enteriis as
reporied by the [nfectious Diseases Hospital
of the Delbi Municipal Corporation, has
shown a higher trend this year as compared
to the previous year.

(b) Preventive measurss  indicated
below have been taken by the Deihi Munici-
pal Corporation ;—

(i) beulth publicity through inser-
ticn in local dailies, film
shows, cinema slides ;

(ii) secizure and destruction of
unwholesome and unhygienic
food ;

s'rict survelliance on the
cateriog establishmenis and
shops engeged in preparation
snd sale of eatables ;

(iii)

facilities for anti-cholera in-
oculations ;

(iv)

regular disinfection of all wells
and control over all other
sources of non-municipal water
supplies.

10, 1970 Written Answers 48

(€) The set up of the Health Depart-
ment in Delhi Municjpal Corporation is
more or less the same as in other Corpora-
tions. Necessary preventive steps were
taken by the Depariment to control the
sprezd of various diseases and insanitary
conditions.

(d) Does not arise.

Amount of Idle Wealth lyiog with Temples

*120, SIIRI A. SREEDHARAN : Will
the Minister of FINANCE be pleased to
state :

(a; whether it is a fact that Temples
in the country are in possession of huge
amounts of idle wealth ;

(b) ilso, the steps taken to utilise
the idle wealth for educational and social
purposes ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c).
Government have no specific information
about the wealth possessed by the temples
in the country. The temples arc ordinarily
managed cither under public religious and
charitable trusis or under private religious
and charitable trusts or merely by “Shebait™
looking afier the deity installed in the tem-
ple. If the temples are managed under
the 1trusts, the trustees have to administer
the funds in accordance with the conditions
of the trusts. If, however, they are manag-
ed by the Shebait, the funds owned by the
deity would be like private properiy of any
individual, In either case, Government
canoot utilise the funds of the temples for
any purposes,
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Income-tax pald by Lessees of a portion
of Grand Hotel, Simla

*322. SHRI OM PRAKASH TYAGI :
SHRI VALMIK| CHOUDHARY :

Will the Minister of FINANCE be
plesed to state :

(a) whether Government are aware
that Messrs. Baljees who are the lessees of
a portion of tbe Grand Hotel, Simla are
making huge profits during the summer
season ;

(b) if so, the amount of income decla-
red by them annually for Income-tax assess-
ment since they were given the lease of the
Hotel and amount of Income-tax paid by
them each year ;

(€) the amount of [ncome-tax recovers
ed from them on account of all their busi-
ness in Simla during the last 3 Income-lax
Assessment years and the amount outstand-
iog eagainst them ; and

{(d) the steps taken to recover the out-
sianding arrears 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b).
The lessce of the Grand Hotel is Shri C.
Baljce and the Hotel is run by M/s. Baljee
Hotels (Grand Hotel) which s a parioer-
ship firm in which Shri C. Baljee is a part-
ner, The lease of the Grand Hotel was
given oo 15th April, 1965. The details re-
g°rding the locome declared and Income-tax
paid by tbe firm since 1965 are given below:

Accounting Assessment Income Income-tax
Year ending Year declared paid
Re. Rs.
31.3.1966 1966-67 40,318 1,338
31.3.1967 196768 38,300 524
3131968 1968-69 58,060 331
31 3.1969 1969.70 15,750 Loss 703
31.3 1970 1970-T1 Return not filed so far.
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(¢) M/s. Raljees Hotels (Grand Hotel)
is a paripership firm. It caries on the
only busincss of running the Grand Hotel
in Simta. The taxes paid by the firm during
the last three assessment years are as undei:

AUGUST 10, 1970

Assessment Year Income-tax paid

1967-68 Rs. 524  (Provisional
Assestment)
1568-69 Rs. 531 (Advance Tax)

1969-70 Rs. 703 (Advance Tax)

No regular assessments have been fina-
lisd for 1he above-mentioned Assessment
years.

A sum of Rs. 351/— is outstanding for
assessment year [969.70.

(d) The assessee has not paid a sum
of Rs. 351/-— by way of advance tax for
Assessment  Year 1909-70. A show-cause
podice ufs 221 (1) bas been issued.

Outstanding Amount of Income Tax
Agaiost Sheikh Abdullah and
his wife

*323. SHRI N, SHIVAPPA 1 Will the
Minister of FINANCE be pleased to state ;

(a) whether it isa fact that Income-
tak arrears are due at present from Sheikh
-Abdullah and- his wife ;

" (b) if so, the details of the amounts
‘together with the years they relate 10; and

* (c) the reasons for the accumulation
of these arrears ?

THE MINISTER OF S3TATE IN THE
MINISTRY OF FINANCE (SHRI YIDYA
CHARAN SHUKLA) : (a) The matter
is under investigation,

(b) and (¢). Do not arise.
Vigilance cells In the Nationalised Banks

*324. SHRI SITARAM KLSRI : Will
the Minister of FINANCE be pleased to
siaic :
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(a) whether the Government has any
proposal to set up vigilance cells in the
Nationalised banks ; and

(b) if so, the functions of the same ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (a) ard (b'a The Co-
ordination Committee of the public sector
banks, in its mceting on 13 June, 1970 agre-
ed that vigilance cclls should be set up in
banks in the public tector. ‘The nationa-
lised banks are taking peccssary steps for
the purpose. The function of such a cell
will be 10 inquire into complaints of corrup-
tion against thc empoyees of the bank.
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Apprehension of Hashish Smugglers
In U. K,

*326. SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

‘a) whether it is a fact that the British
Customs officials have arrested two busi-
pessmen, namely Messrs John Rowe and
Sidoey Cohen, for smuggling Hashish into
United Kingdom from India;

(b) if so, wherher this has set in motion
a series of investigations which are expecied
to throw light on the involvement of certain
polilicians in India; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, sir.

(b) Investigations which are still in
progress have not so far revealed any invo-
Ivement of politicians,

(c) Does not arise.

Recovery of Smuggled Gold Biscuits
Near Kolhapur

*327, SHRI B. K. DASCHOWDHRY:
Will the Minister of FINANCE bs pleased
to state :

(a) whether any enquiry was held in
the case of six:een contraband goid biscuits,
valued at Rs 35000 which were removed
fromn the stomach of two passengers in a
Bombay Belgaum luxury bus ai Walhar
near Kolbapur by the officials of the
Central Excise flying sqiad of Kolhapur
receatly; and

(b) if so, the details thereof and the
steps taken by Government in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) ; (a) and (b).
On the basis of intelligence collected, the
Customs Officers of the Kolhapur Central
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Excise Division intercepted two young men
hailing from Rajasthan. On search 1wo
foreign marked gold chips were recovered
from the under.garment worn by one of
them. As a result of further interrogation,
the second person ejected at Wathar six:
chips of foreign marked gold which had
heen secreted in his body, After screening
at the Civil Hospital, Kolhapur, the person
who had earlier cjected six gold chips,
ejected two more foreign marked gold chips
and this companion also ejccted
six  foreign marked gold chips.
In all 16 foreign marked gold chips weigh-
ing 1866 gms., valued Rs. 34120/- at Indian
market rate were seized and the accused
were produced before the Magistrate, They
have been enlarged oo a bail of Rs. 5,000/-.
Further investigalions are in progress,

The Government have taken various
steps to prevent smuggling of gold into
the country such as enaciment of Gold
Control Act, systematic collection and
follow up of information, keeping a watch-
ful eye on the suspected smugglers, rummag-
ing of suspected vessels or air-cralis, patroll-
ing of vulnerable sectors along the coast
and land fronmtiers.

Slow Movement of Coal from Mines
due to lack of proper transport
facllities

*128. SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA ;

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether it is a fact that dueto
lack of proper traosport facilities, the move-
ment of coal from the mines bas been very
slow for the last few months ;

(b) whether Government have consi-
dered some solution to solve the transport
problem for the rapid movement of coal
from the mioes ; and

(c) if so, the details thercof and the
result thereof ?
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THE MINISTER oF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH CHAW-
DHARY) : (a). No, Sir. The movement of
coal was affected primarily because of
decline in the consumers, demand, labour
troubles, etc.

(b) and (c). Do not arise,

Salt Cess Fund

#3129, SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Govern-
ment collects ‘Salt Cess’ and maintains a

‘Sak Cess Fuond’ ;

(b) whether the unuiilised amount from
the Salt Cess Fund goes to the general reve-
nue of Government or is accumulated as a
separate Fund for being used for the better-
ment of the Salt Industry ; and

(c} if so, the details regarding the
amount recovered as Salt Cess cduring each
of the last three years and the utilisation
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE  (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Goverriment collects cess on sali under the
Salt Céss Aet, 1953 but it is not maintained
as a separate Salt Cess Fund,

(b) The entre collection made on
aceount of Cess on Salt is crediled 10 the
general revenues under head ‘ll-Union
Excise Cess on Sali® and all expenditure in
connection with the development of salt
fedustry fncluding  essistance, etc, and
Wafotenanée of the establishment of ihe
Sak Depariment is met out of general
revenues.

(c) the details regardiog the recovery
of Sait cess and expendilure incurred duriog
the last ycars arc given below -

AUGUST 10, 1970
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Year Collection Expenditure
1967-68  Rs. 1,04,28,286 Rs, 47,18,720
1968-69  Rs. 1,11,08,712  Rs. 66,834,857
1969-70  Rs. 99,22,497 Rs. 69,15,869

Alleged Defective Agreement for Supply
of Crude to Haldia Refinery

. *330. SHRI D.N, PATODIA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the Shah
Committee Report has pointed out that
agreement for the supply of Crude to
Haldia Refinery, which is now under con-
straction, suffers from many defects ;

(b) if so, the details of the defects
poinied out by the Committee ; and

(c) Governments reaction thereto ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (a)
Yes, Sir,

(b) A reference is invited to para
5-3-28 of the report which has already been
placed on the Table of the House,

(€) The recommendation of the Com-
mitiee has been noted,

Use of Provident Funds and Insarapce
Funds by Panchayat Samities and
Municipalities

2001. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that some local
bodics like panchayat samities and munici-
palities in various States have been found
using up Provident Funds and lasurance
Funds for their own purpose, ciusing much
trouble to the empioyees, at the time of
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scttling claims with Life lnsurance Corpora-
tion ;

{(b) if so, how many such instances have
come to the motice of the Life Insurance
Corporation, State-wise ; and

(c) whether there is any move on the
part of the Li“e Insurance Corporation to
cut down the present period of 3 to 6
months of local bodies sending their collec-
tion; to Life Insurance Corporation and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). The
irformation is being collected and will be
laid on the Table of the House as soon as
it is available,

Smuggling of Cars

SHRI BABURAO PATEL :
SHRI RAM KISHAN GUPTA :
SHRI § C. SAMANTA

2002,

SHRI YASHWANT SINGH
KUSHWAH :
Will the Minister of FINANCE be

pleased (o state :

(2) whether it is a fact that six Mer-
ccdes cuars were seized from Dethi, Madhya
Pradesh and Unar Pradesh in the first week
of July, 1970 ;

(b) if so, the names of the persons who
were, found in possession of these cars :

(c) whether it is a fact that the cars
were brought into the country directly on
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ar authority issued by 1he Automobile Club
of London ;

(d) the steps taken to prevent forging
of Indian registration papers ;

(e) whether any officials in the registra-
tion office have been found working as
accomplices in the foreign car smuggling
racket ; and

(f) if so, their names with action taken
in cach case and if not, the rcasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA: : (a) to (c). Officers
of the Directorate of Revenue Intelligonce
with the help of Customs and Central
Excise Officers at several pluces in India
have seized 7 Mercedes Benz cars (one in
dismantled condition), one Chevrolet and
one Ford Mastan between 9.6 1970 aod
2.7.1970, A statement indicaling the names
of the persons who were found ia possesiog
of the cars together with other relevant
particulars is laid on the Table of the House.
So far, it has bzen possible to verify in one
case that the carnet or the temporary im-
portasion document, was issued by the
Royal Automobile Club London.

() to (f). In all the cases detected,
the Indian registration papers appear to
be forged. The cases are still under in-
vestigation. So far mo evidence is avail-
able to indicale whether any officials in the
Registration Office have been working as
accomplices io this racket. Afier comple-
tion of the investigations, loopholes, if any
will be brought to the notice of the registra-
tion authorities to prevent forging of lndian
regisiration papers.

Statement
S, Date of Place of From whom Make of the
No. Seizure Seizure scized car
1 2 3 4 5
1. 9670 Dethi Shri Harvail Singh, Mercedes Benz.

Karol Bagh, New Delbi.
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3

1 2 4 5
2. 9.6.70 Bombay Shri Vallabh Dass G. Mercedes Benz.

Thakkar.

3. 29.6.70 Bombay M/s, United Molors do

4, 30.6.70 Indore Sh, Kabul Singh do

5. 306.70 Delhi Sh. Narain Das,
23/4, New Rohtak Rd. do

6. 30.6.70 Delhi do Chevrolet

7. 2.7.70 Bangalore Garrag? of an Auio-
mobile Dealer. Mercedes Benz.

8. -7.70 Bombay Railway Station, Ford Masian

9, 30 6.70 Delhi Sh, Narain Das, Mercedes Benz.
23;4, New Kohtuk Rd.  (Dismantled

condition)
Use of sob-Standard Medicines in PLANNING, AND WORKS, HOUSING

Government Hospitals

2003, SHRI BABURAO PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state @

(a) whether it is & fact that sub-sian-
dard medicines are being used in Govern-
ment hospitals without the authorivies tuk-
ing any stringent aciion ;

(b) whether it is also a fact that pamt
of a batch of 25000 acromycin (tetracyc-
line bydrochloride) injections suppiied to
the Irwin Hospital in new Delhi pro-
duced adverse reaction on several patients ;

(¢) if so, the number affected, with
pature of reaction ;

(d) the name of the firm which suppli-
ed these injections ; and

(¢) whether there were any complaints
against this firm or other firms in 1909 ;
and if so, the nature of complaints and (he
action taken in each case ; if not, the rea-
sons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

AND URBAN DCEVELOPMENT (SHRI
B. S. MURTHY)1 (a) No, but there
have been one or two cases of deterioration
of drugs afier purchase and use for some
time. Always, nece:sary action (o -have
such drugs replaced or withdrawn has been
taken ; and necessary enquiry has been made
against the manufaciurers,

(b) Yes.

(¢) According to the statements mad:
by the hospital siaff before the Officer
appoioted to hold an enguiry into the mat-
ter, 15— 20 patients were reporied to have
developed abscess,

(d)
Bombay.

Messrs. Cyanamid India Lid.,

(¢) No complaints against Moessrs
Cyanamid India Ltd,, Bombay or any other
firms maoufacturing Tetracycline Hydro-
chloride Injeciion in the country have been
received during the year 1969 by the Govern-
ment.

Total Production and Sale of Rostam
Crude by M/s. Hydrocarbons

2004, SHRI BABURAO PATEL:
Will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) the total quantity of Rostam crude
sold by M/s. Hydro-carbons since it began
production in September, 1969 &nd the
total quantity remaining with it ;

(bY  whether it is a fact that the Natio-
nal Iranian Qil Company decided not to
lift its share of 2 million barrels of Rostam
ciude under a cleuse in its agreement with
Hydro-carbons ;

(c) the reasons why only M/s. Hydro-
carbons are not able to sell their Rostam
crude while other foreign companies do ;
ard

(d) whether in view of accummulation
of stocks of Rostam crude, the OQil and
National Gas Commission would consider
withdrawing from the collaboration
venture ; il not, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
The total quantity of Rostam crude soid
by Hydrocarbons India Privaie Limited
(HIPL) so far is 628, 185 barrels,

Of the total production upto the end
of June, 1970, the equity share of HIPL
was 2,360,077 barrels, Thus the shortfall
in the lifting by HIPL of its equity share
upio the end of June, 1970 was 1,731,892
barrels.

As the Natiopal Iranian Qil Company
did oot lift ils share, the quantity that
actually came to the share of HILP for lifi-
ing was 4,720,153 barrels. On this basis
4,091,968 barrels 1emained to be lifted
by HIPL at the end of June, 1970.

The quantity of oil representing the
shortfall in the lifting by HIPL is not re-
maining with HIPL in the form of accu-
mulatioa in the tank. This quantity has
besn lified and disposed of by the HIPL's
partners, namely AGIP of ltaly and Phillips
Petroleum Company of US A, The short-
fall in lifiing by HIPL is eapected to be
made up later.
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(b) The equity share of Nationa! Qil
Company out of the production from
Rostam ficld upto the end of June, 1970
which was not lified by the NIOC and
which was required (o be lifted by AGIP*
HIPL and Phillips together under a provision
of the Joint Struciure agrcement Wwas
7,080,232 barrels.

(c) The other foreign partrers of HIPL
pamely, AGIP of ltaly and Phillips of
U.S.A. have been producing and selling
crude oil for many years and have, there-
fore, established their markets. HIPL had
oil available for -sale sbroad for the last
nine months or so only and is endeavouring
to find outlets for its share of the Rostam
crude.

(d) In view of the position explained
in answer 1o (#) the question of HIPL
withdrawing from the collaboration venture
does oot arise.

Reopening of Assessment Cases of Income
Tax

2005. SHRI N. K. SANGHI : Wwill
the Minister of FINANCE be pleased to
state @

(a) the number of Income-tax asscss-
ment cases reopened, Staies-wise, under
section 34 of Incom:-tax Act, 1922 which
are still pending undisposed and how many
of these relate to 1956 to 1961 ;

(b) when these cases are expzcted to be
completed ; and

(c) the pumber of those asscssces
whose assessmeonts were reopened and are
dead and the cases are procoeded
against (heir heirs or legal representa-
tives 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a)to (c). The
information is being collected and would
be laid on the Table of the House.
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Appointment of Functional Directors in

1LOC.
20 6. SHRI CHANDRA SHEKHAR
SINGH : Will the Minisier ¢f PETRO-

LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether in accordance with Govern-
ment's earlier decision to appoint full time
functional directors, his Ministry has ap-
pointed all the full-time functiocal direciors,
in the Indian Oil Corporation ;

(b) if s0, the names and qualifications
of such directors, including the Personnel

AUGUST 10, 1970
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Director ; and

(c) if the reply to part (a) above be
in the negative, when the full time functio-
nal directors, including a Personnel Director,
would be appointed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) to (c). There
are in all four full time functional directors
in the Indian Oil Corporation aod all of
them are in position. Their names and
qualification are indicated below :

Names

Quelifications

1. Shri N. N. Kashyap, Chairman.

2. Shri Kamaljit Siogh, Managing
Director, (Marketiog Division)

3. Shri C. R. Das Gupla, Managing
Director (Refioeties Division)

4, Shri P. K. Rau, Finance Director,

1, C. 5. (formerly Managing Director
in the Refineries Division of lndian Oil
Corporation)

B. A. (formerly Deputy to the Chief
Representative of M/s. Burmah Shell in
New Delhi.)

BE (Chemical) (formerly General Mana-
ger of Gujarat Refinery)

1A & AS (formerly Additional
Deputy Comptroller & Auditor General
of lndia).

It bas not been considered necessary (o
bave any full time funciional Person-
pel Director on the Corporation’s Board.

Discusslons with Representatives of Forclgn
Drug Manufacturers regarding Control on

Drug Prices
2007, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of PETRO-

LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) wheiber the senior foreigo re-
presentatives of the principals of the maio
drug mapufaciurers in India had met him
recently when hs was in Switzerland and
‘discussed with him the latest Government’s
policy on Drug prices control apd its impact
on foreiygn maoufaciurers ;

(b) if so, the details of the problems
discussed with them ; and

(¢) the details of the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R. CHAVAN): (a)
Yes.

(b) and (c). The discussions were in the
pature of exchaoge of views. The meeting
was arranged with the object of explaining
revised price policy for drugs as embodied
in the Drugs (Price Control) order, 1970
and to allay the fears that it would make
production upeconomic and consequently
inhabit growih of the drugs industry in
this country. The discussions were fruit-
ful in that the industry including the
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foreign element thereof have since assured
Government that they would extend the
necessary cooperation for smoath and
effective implementation of the Order.

Appolintmeut of Functional Directars in

F.C.L
2008, SHIRT CHANDRA SITKHAR
SINGH :  Will the Minister of PETRO-

LEUN AND CHEMICALS AND MINECS
AND METALS be pleased Lo siate ;

(a) whether in accordance with Govern-
ment's earlier decision to appoainat full time
functional directois, his Munis.ry has ap-
poinied all the fuli-time functional directors
in the Fertilizer Corporation of India ;

(b) whether it is a fact that there is no
full time Pcrsonnel Dircctor in this Organi-
sation and that the Managing Ditecior is
found to be running akout Corporation’s
different instal'ations 1o scek solutions to
the causes of labour unrest at different
pluces especially at Sind:i, so much so, that
his other work suffers 3 and

(€) if so, whether a full time Personnel
Director, on the Board wou'd be appointed
soon in accordance with above poticy decision
to relicve the extra burden from the Mana-
ging Dircctors shoulders’ and also in order
to coordinate matters with a view to lessen-
ing of or even removing the causcs of labour
unrest in the Corperation’s installations 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR, TRIGUNA SEN) : (a) Ap-
pointmenis have already been made arainst
all the four full time Directo:s in Fertilizer
Corporation of India sanc.ioncd by the
Government.

(b) No post of full-time personnel
Directors has been sanctioned by Govern-
ment in the Fertilizer Corporation of India,
It is not a fact that the other work of the
Managing Director suffers as staled.

(c) Does not arise.
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Violation of Forelgn Exchange Regulations
by Birla Firms

2009, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the amount of foreign exchange
released to the officers of Birla firms in New
Delhi for visiting Malaysia and other places
in the far east during the past three ycars,
year-wise and firm-wise ;

(b) whether frequent violations of
foreign exchange regulations were detected
in most of these cases by the Reserve bank,
but the Birla Officials were lightly iet-off
with written warnings ;

(c) the number of cases in which writ-
len warnings were given by the Reserve
Bank of India to these Rirla firms officials
during the past three years, year-wise ; and

(d) the steps taken by Government to
tighten up the regulations for habitual
violators like the ones cited above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a)

1967-68 1968.69 1969.70
Rs. Rs. Rs.
Birla Cotton
Spinning &
Weaving
Mills 33,012 49,518 92,880
(b) and (c). Reserve Bank of India
has not come across any violation'
of foreign exchange regulations by

officers of Birla firms in New Delhi who
have been released exchange for wisiting
Malaysia or Far East during the last three

years.,
(d) Does not arise.
Deposit Insarance Scheme

2010, SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE be
pleased to state ;
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(a) whether the Deposit TInsurance
Scheme is still in existence even with regard
to the deposits in the pationalised banks;

(b) whether the depositors do not get
any additional protection Fecause of such
an insurance ; and

(c) the justification for continuing the
Bank Deposit Insurance Schemne in respect
of nationa'ised banks and putting the
depositors to unnecessary expenditure ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The Deposit
Insurance Scheme is still in operation and
deposits of all functioning commercial banks
(ircluding the 14 nationalised banks, Siate
Bank of India and its subsidiaries) are
covered by it.

(b) Under the Scheme, a depositor gets
the benefit of Insurance cover to the exient
of Rs. 10.000 in respect of his balances
with each bank including the nationalised
banks. The Banking Companies (Acquisi-
tion and Transfer of Underiakings) Act,
1970 which acquired the underiakings of
the 14 tanks does not provide for a sepa-
rate statulory guarantce in respect of depo-
sits in these banks.

(€) The banks in the public sector are
separzie legal entitles and the scheme of
insurance is intended to ensure that the bank-
ing system as a whole is placed in a position
to meet any contingency of defsult aaising
out of non-payment of deposits by any
individua! banks out of the resources raised
within the system itself. A scheme of
insurance confined to deposiis of banks in
the private sector only will not, in any
event, be self-suppOrting and viable. Under
the Deposit Insurance Scheme, the insurcd
banks pay the premium from their own
revenucs and there is, therefore, no burden
on the depositors on this account.

Installation of Statues of Patriots in
Front of Purliament House
and India Gute in

New Delhi
2011, SHRI N. R. DEOGHARE
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleascd to state :

(a) whether Government have taken any
decision to instal statues of patriots in
front of Parliament House and at India Gate
in New Delhi ;

(b) if so, the details thereof ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b). The
Government have not taken any decision to
instal any statue in front of the Parliament
House. Near India Gate, Government have
decided to instal a stalue of Mahatma
Gandhi at the place where King George
¥'s statue siood.

(c) Govornment have recently consti-
tuted » Commiitee to advise on malters
relating to the installation of statues for
freedom fighters in Dzlni.  All such propo-
sals are to referred to this Committee beforz
any action can be taken.

Applications for Loan from
West Bzngal

2012, SHRI SURAJ BHAN ;

SHRI JAGANNATIH RAO
JOSHI :

S1IRI BRIJ BHUSHAN LAL :

SHRI1 SHARDA NAND 1

SHRI YAINA DATT
SHARMA :

SHRJ D. N, PATODIA :

Will the Minister of FINANCE be
pleascd to siate @

(2) whether it is a fact that 26 appli-
cants from West Bengal have withdrawa their
applications for loans for small scale indus-
tries even after thir being sanctioned during
the year 1966-70 according to a statement
made by the Chairman. West Bengal Finan-
cial corporation, reported in the Hindustan
Times dated the 27.h June, 1970 ; and
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(b) if so, the reasons therefor and the
acltion taken or proposed to be taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (&) and (b). Twenty-
six industrial concerns (!mnll scale) which
had been sanctioned loan assistance by the
West Bengal Financial Corporation in the
financial years 1665-66, 1967-68 to 1969-70
have declined to avail of the same. These
have been treated as withdrawn by the
Corporation during the financial year 1969-
70, The reasons for withdrawal are given in
the Statement laid on the Table of the
House [Placed in Library. See No. LT—
3901/70].

PBesides introducing various liberalised
measures such as granting of loans up to
Rs. 1 Jakh on basis of equi.able morigage
with deposit of title deeds instead of a legal
mortgage, interim disbursement up to 25%,
of loans above Rs, 1 lakh on deposit of title
deeds and a hypotliication agreement, rela-
xation of margin of 30¢ or essential pro-
jects, the Corporation has recently taken
major policy decisions with a view to offer-
ing more assisiance to small scale industries.
The more important of these are : —

(" Relaxation in debt equily ratio at
3 : 1 in small scale industries with
technical entreprencurs developing
industries in under-developed and
backward areas.

(2) Reduced margin of 16% on new
machines acquired for mudernisa-
tion/expansion provided the over
all sccurity value leaves a margio
of 30% If sufficient margin of.
say 40% or 50% on the overall
security is available, the Curpora-
tion may oot insist even on 10%
margin on such machines,

(*) Relaxation of margin upio 25% to
encourage technician cnirepreneurs
to develop industries in under-deve-

loped areas.

(#) Reduction in ra‘e of interest 10 7%
per aooum,
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The Government of West Bengal has
also offered some incentives to small scale
indusiries such as allotment of developed
land with infrastructure facilities at Durga-
pur and Kalyani, with facility to make-
paymcot ip instalments.

Credit Guarantee Scheme for small
scale Industrics by Reserve
Bunk of lndia

2013. SHRI DLVY.NDLR SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state ;

(a) whether it is a fact that the credit
guaranice scheme for small scale industries
administered by the Reserve Bank of In'ia
on behalf of Central Government has been
extended to units engaged in servicing and
repairing of marine diesel engines ;

(b) if so, the details ‘hercofl 7

THE MINISTER O STATE IN THE
MINISTRY ON FINANCE (SHRI VIDYA
CHAPAN SHUKLA) : (a) and (b), The
credit guarantee scheme for small  scale
industries has been extended to workshops
engaged in rep.iring and scrvicing of marine
diesel engines with effect from the 19th Jupe
1970, subject to the condition that the origi=
nal cost of plant and machioery in the work
shop does not excced Rs. 7 5 lakhs.
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Pievention of Pillfernge of Mcdicines
from Hospitals and Dispensaries
in Calcutia

2015. SHRI BENI SHANKER SHARMA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING, AND WORK i, HOUSING
AND URBAN DEVEOPMENT be pleased
10 state :

(a) the value of medicines purchased by
Government for its hospitals and dispen-
saries;

(b) whether itis & fact that a major
portion of medicines suppiied to Govern-
ment owned hospitals and dispcnsaries in
Calcutta is pilfered and does not reach the

patients for whom the same is intended;
i fao, the details thereof; and
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(c) the sieps Government purpose to
take (0 stop this anti-social practice ?

THE MINISTER O< STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNIN.:, AND WORKS, HOUSING
AND URBAN DLVELOPMENT (SHRI B.
5. MURTHY) : (a) 10 (c). Tne informa-
tion is being coliccted and will be laid
on the Table of the Sabha,

Promise by President of World Bank
for muking Awailable Adequate
Finances for the Development
of Calculta

2006. SIIRT D N. PATODIA : Will
the Minister of FINANCE be pleased 1o
slate

(¢) whether it is a fact that in 1968 {he
World Bank President, Mr. Robert McNa-
mara, had promised adequate finance for the
development of Calcutta on the condition

an adequate implementation agency was
created;

(b} whether it is a fact that no effort
was made 10 create such an agency to avail
of the worid Bank offer;

(c) ifso, whether Government would
now creare a special agency (o undertake
the job; and

(d" if so, the progress so far made in
this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF }NANCE (SHRI VIDYA
CHARAN SHUKLA) © (v) The purpose of
the World Bask IP'residend's visit to India in
1968 was to acquain: himself with the progress
already made by India in various fields of
cconomic development and to understand the
problems end priorities for further develop-
ment. During his visit while he generally
cxpressed interest in schemes of urban develop-
ment, including the development of Calcutta,
he did not, promis: any aid for any of the
schemcs, with or without conditions,

(b) to (d}. Do not arise,
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Forcign Visits by Directors/Employees
ol M/s, Yolias Ltd, Bumbay

mAm GEORGE FERANDES :

Will the Minister of FINANCE be pleased
10 Siate :

(a) the names and designatigas of the
Dircctors and/or employees of M/s, Volias
Limiled of Bombay who went abioad during
the last two years and the purpose of these
visits

(b) whether any of these were ac-
compained by members of their family on
these visits and, if so, the details thercof ;

(c) the total amount of money drawn
from the Company oa account of these trips
against cvery official/Director aad their
dependeat/relatives; and

(d) the total amount of foreign exchange
sanctioned on each of these trips 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) 1w (d).
Information will be collected and laid on
the Table of the House.

Increase in Pay and Allowances of Employees
of State Governmenis and Union
Territories

2018, SHRI HEM RAJ : Will the Minis-
ter of FINANCE he pleased to state :

(a) whether it is a fact that the pay
scales and allowances of the State Service
and Union Territory personnel have exceeded
the pay scales of the Central Government
employees posted in those Siates and
the Union Territories;

(b) whether it is also a fact that this
has cieated much dissatisfaclion amongst
the Ceniral Government employees;

(c) whether it is further a fact that
many Government employees have reached
their mazimum grades some five to ten years

back;
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(d) what is the percentage of such
employecs to the total personnel in (o
employ of the Cenlral Goverment; and

(e) whether Government propose to give
them some interim relief and if so, how
much and from which date ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Due
to rccent revisions of pay scales in some
States, it is possible that scales of pay and
allowances in respect of some calegories of
employces in some S:ates and also in some
Union Territories which follow the pay
pattern of adjoining States, may be more
favourable than those of corresponding
categories under the Central Government,
The Third Pay Commission will be looking
into the structure of emoluments of all
Central Goveroment employces including
employees of Union Territories,

(c) and (d). Statistics are not readily
available as to the number and also percent-
age of the employees who have reached their
maximum in their grades,

(¢) Orders have been issued granting
with effect from Ist March, 1970 a personal
pay equivalent to the rate of the increment
last drawn in their existing scales {0 all Class
111 and <Class 1Y Central Government
employees who have been stagnating or
may hcreaflter stiagnate at the maximum of
their pay scales for two years or more,

Medical Education to Forelgn Students In
Indian Universitics and Colleges

SHRI OM PRAKASH TYAGI :
SHRI MANGALATHUMA-
DAM :

2019,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state ;

(@) the tumber of foreign students
country-wise getting medical education in
the Indian Universiligs and colleges ;
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(b) the number of scats rescrved for the
students of various coun'ries, courntry-wise,
for admission in the Medical Colleges in
Iodia ;

(c) the rules or the criteria fixed by
Government for determining the number of
seats for various countries ;

(d) whether Governmen! propose (0
increase the number of seals for foreign
siudents keeping in view their increasing
oumber ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTII AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) 7he information is
being collected from all the medical col-
leges of the country and will be placed on
the Table of the House in due course.

(b) This year 151 scals were reserved
for foreign students of various countries,
Of these seats 20 were given 10 Colombo
Plan Scholars of the follewipg countries :

Nepal s 17
Malaysia — 2
Afghanistan _ 1

20

The rest 131 medical scats were placed at
the disposal of the Ministry of External
Affairs. They in (urn placed 49 scats at the
disposal of Ministry of Education and the
Youth Services for placcment of foreign
students who bave been selec ed for award
of Scholarships under the General Culiural
Scholarship. Scheme. The rest 82 seals
were allotted by the External Affairs
Ministry to the self-financing foreign stu-
dents of the following categorics :

(1) Studeats of lhidian origin perma-
retly domici'ed in foreign counrics ;

(2) Private foreign students ; and
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(3) Students from rclatively less deve-
loped Commonwealith couniries. The
country-wise distribution is as under :—

Afghanistan
Ceylon

Fiji

France
Guyana
Iran

Iraq

Jordan
Kenya
Malaysia
Mauritius
Nepal
Singapur
South Alfrica
Tanzania
Thailand
U.AR.
Uganda
Zambia

—_—
- = L B = =N 0D e e D o

Total 82

The 49 scats which were meant for
General Cultural Scholars of the Govern-
ment of India were allotted to the follow-
ing foreign students of the countrics men-
tinned against each @

Country Integrated M.B.BS
M.B.B.S
Quwait 1 2
Singapur 1 1
Malaysia 2 2
Mauritius — 5
(including 1
commonwealth
Scholar)
Kerya —_ 5
South Africa - 5
Rhodesia —_— 1
Nigeria — 1
Fiji —_ 7

(includes 4 Scho-
lars whom the De-
partment of Health
has not succeeded
in getting the con-
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1 2 3
densed MBBS
Course and also
includes one Com.
monwealth  Scho-
lar).
Bharin - 1
Zambia p. 3
Syria - 1
Jordan o 1
Palasteine Refugee — 1
Uganda — 2
Trindad and Tobago — 3
Ceylon — 2
Nepal - 2
4 45
Note: These arc placements and actual

admissions arc awaited.

(¢) While d:termining the number of
seats for various forcign countries, the
Government take into account the pumber
of applicants from each country, and our
cconomic and technical cooperation pro-
grammes with them,

(d) and (e). No, Sir. Government do
nol at present propose to increase the num-
ber f sems for foreign students in view of
increasing demand for medical education
from Indian Students. The State Govern-
ments and the Universities who actually
make the seals avnilable have been finding
it difficult to incrcase the number of recer-
vation of medical seais because of mounting
demand from their own students.

Crisls ia Sugar Industry duc to Vast
Difference In Excise Duiy for
free Sugar and levy
Sugar

SHRI RAGHUVIR SINGH
SHASTRI :
SHRI SHIV KUMAR
SHASTRI :
SHRI1 SHRI GOPAL SABOO :
SHRI RAM CHARAN ;

2020,
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SHRI SHIV CHARAN LAL :
SHRI S. K. TAPURIAH ;
SHRI N, K. SOMANI :

Wil the Minister of FINANCE be
pleased 1o state :

(2) whether Government are aware that
because of the difference of 124 per cent in
the excise du'y for free sugar and the excise
duty for levy sugar, the sugar industry is
faciog a crisis of gult this year ; and

(b} if so, whether Government propose
to decrease the excise duly on free sugar to
25 per cent from 37§ per cent as at present
with a view (0 boosting the sagging sugar
industry and if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir, The
larger availablity of sugar is duc to larger
production this year and large carry-over
from the previous year,

(b) Does not arise,

Chit fund Activities In U, P,

2021. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to staic :

(a) wheiher Central Government had
poinied out the need to curb the chit fund
activities in the State of Uttar Pradesh ;

(b} if 80, the details thercof and the
sleps laken by the U P, Government for
baoning chit funds in the State ; and

(c) the steps taken by Central Govern-
ment to curb these activities in the country
as a whole ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
unsatisfaciory workiog of companics doing
chit fuod business in Uttar Pradesh and the
peed for the State Government cnacting
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separate legislation on the lines of the
Madras Chit Funds Act, 1961, for regulat-
ing and controlling the working of chit
funds in the State was brought to the atten-
tion of the State Government of Uttar
Pradesh. The Government of Uttar Pradesh
have advised that they have accepted in
principle the need for legislation and that
necessary action in this regird for enacting
legislation is being taken.

(¢) The Government of the States where
chit fund business is popular have already
enacted legislation or are taking steps to do
80 for regulating and controlling this busi-
ness. The need for any suzh intervention in
the matter by the Central Government has
not, therefore, arisen.
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Plans for Expansion of Family Planning

SHRI V. NARASIMHA RAO )
SHRI SITARAM KESRI :
SHRI D. N. PATODIA :
SHRI G. VENKATASWAMY :

2024,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP:
MENT be pleased to state 1

() the broad outlines of the new
expansion plans for the faily plabning ;
and

(b) the total amount of foreign aid
received so far in respect of this pro-
gramme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S, MURTHY) : (a) Besides the expan-
sion of the programme envisaged in the
Fourth Five Year Plan, proposals for accele-
ration of the Family Planniog Programme
subject to the availability of external aid,
include —

(i) opening of more rural sub-centres
s0 as o have a sub-centre for
evelry 10,000 population,

(ii) . provision of workiog and residen-
tial accommodation at most of
the rural main centres and sub-
centres,

(iii) intensive Family Planning work

with increased inputs in another

17 or more districts and ocertain

sclected arcas,

(iv) opening another 92 Post-partum

Centres,
(v} providing more and improved
training facilivies for Auxiliary

Nurse Midwives and other cate-
gories of personnel,

(vi) iocreasing rescarch activity and
improving evaluation machinery,
and

(vii) increasing immunisation and

nutritional components for spread-
ing the Family Planning message
through assurance of longevity of :
the mothers and childrea.
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(b) A statement is Jaid on the Table of
the House. [Placed in Lib ary See No, LT—
3502/70).

Bankers of Kapadia Brothers

*1025, SHRI SITARAM KESRI : Will
Minisier of FINANCE be pleascd to state 3

(a) the names of the Bankers of Kapa-
dia Brothers who financed them to corner
the shares of Killick Nixon, National Rayon
etc, ;

(b) the amounts financed by each
Banker and the securities against which
amounts were financed 10 them ;

(c) whether the loans taken by Kapa-
dia. Brothers from firms/persons were found
continuing from year to yer ; and

(d) whether Government have ascer-
tained the genuineness of these loans 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b)., M/s
Maganlal Chhaganlal & Co. Pwvt. Ltd.
conirolled by the Kapadia Brothers owed a
sum of Rs. 41,66,232 to the Union Bank of
India on 31-3-1969. On that date it owed
a sum of Rs. 2,83,57,528 to 69 other per-
sons, A statement giving the names of
these 69 persons and amounts due to each
is faid on the Table of the House [Placed
in Library. See No. LT—3903,70] The.
loans from all the 69 persons were against
thé security of shares.

(¢) The total loans from various par-
ties as on 31st March, 1965 amounted to
Rs. 1,14,19,682; while as on 3lst March,
1969 the loans from 69 parties amounted
to Rs. 2,83,57,528. There are five common
creditors on the aforesaid two dates,

{d) Investigations about the genuine-
ness of these loans are in progress,

_ Performance of Public Sector
. Fertllizer Companies

2025. SHRI HIMATSINGKA
thd - Minister

T Wil
of PETROLEUM AND
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CHEMICALS AND MINES AMND
METALS be pleased to state :

(a) whether it is a fact that the per-
formance of some of the Goveroment com-
panies manufacturing fertilizers was relative-
ly less encouraging as far as growth of sales
and profits were concerned during the year
1968-69 ;

(b) ifso, the names of these public
sector units and the details of their profit
and loss accounts during that year and how
these compare with the performance of
other Fertilizer Companies in the public
sector and those in the private sector

(c) to which specific reasons the low
profitabiliiy of these Campanies can be attri-
buted ; and

(d) the growth of fertilizers manufa-
cturing companies in India, both in the
public and private sector during 1969-70,
indicating the growth of th:ir sales and
profits 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI1 D. R. CHAVAN) : (a)
to (d). Information is being collected and
will be laid on the Table of the House.

Inquiry into Shortfall in Coke Ovens
Producilon at Durgapur
Projects Ltd,

2028, SHR1 B,K. MODAK :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state t

(a) whether the Board of Directors of
Durgapur Projects Ltd. (a West Bengal
Government undertaking) appoioted a Co-
mmittee with four Directors to find out the
causes of shorifall in coke ovens production
and to suggest remedial measures.
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(b) if so, when the said Committee
was appointed ;

(c) how the work in connection with
the inquiry has progressed ;

(d) whether his atiention has been
drawn to a report published in the “‘Siates-
man" dated the 1th June, 1970, entitled
*Serious crisis overtakes Durgapur Projects
Limited"* ; and

(¢) if so, a delailed reply of Gowvern-
ment to the issue raised in the said report ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :

() Yes, Sir.
(b) 28.4.1970.

(c) to (¢). The information is being
collected and will be laid on the Table of
the House.

Efficiency and Profitability of Industrial
. and Commercial Undertakings

2029, SHRI DEVINDAR SINGH
GARCHA :
SHRI MANIBHALI J. PATEL :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that according
to the opinion of Burcau of Public Enter-
prises, the Union Governments Industrial
and Commercial Undertakings are ex-
pected to improve their profitability dur-
iog the current fiscal year with the Hindus-
tan Steel Ltd, breaking even ;

(b) if so, the details thereof ;

(c) whether the Bureau had taken any
special steps during the last 2 years to im-
prove the efficiency and profitability of the
publl: sector as & whole ; if so, the details

thereof ;

(d) whether it isa fact thatlack of
managerial expertise at the highest jevels
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countinues to be a major problem ; add

(¢) if so0, in what way Government
propose to tackle this problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL VIDYA
CHARAN SHUKLA) : (a) According
to tentative estimates received from the
enterprises, the operating results of 68 run-
ning concerns, other than those under cong-
truction and also the financial institutions,
are expected to show a significant improve-
ment during the year 1970-71 resulting in
an overall net profit of the order of Rs. 51
crores, The Hiodustan Steel Limited is ex-
pected to break even this year if the produ-
ction target of 3 46 million tonnes of sale-
able steel is achieved.

(b) A statement indicating the estima-
ted profit/loss of the 68 enterprises during
197C-71 is laid on the table of the Houss,
[Ploced in Library. See. No. LT—3904/70]

(c) Measures have been suggested to
improve the working and profitability of
Public Enterprises in the following direct-
ions :

(i) Diversification of production ;

(ii) Promotion of exports ; and

Improvements in managerial
and operational efficiency.

(iii)

(d) and (e), While managerial perfor-
mance is an area where improvement could
always be ecffected, no generalisation as
such is possible as to the performance
of top level managers in the Publlc
Enterprises. In filling up these posts,
the Government tap all sources, offici-
al and non-official, to obtaint the best avall-
able talents. Steps to impart suitable training
to the top management in the Public Boter-
prises as well as to introduce modern mana-
gement technigues have been taken to im-
prove the managerial efficiency at the top

levels,
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Tax oa Central Government Properties

2030, SHRI B. K. DASCHOWDHURY:
SHRI N. K. SANGHI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have consi-
dered to enact a comprehensive Central
legislation to authorise the Municipal Cor-
porations to levy tax on Central Govern-
ment properties under certain terms and
conditions ; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY). (a) and (b). The
matter is being examined.

Issue of Licences for Plants to
Manufactare Nylon Textile
Filameat Yam

2032. SHRI SITARAM KESRI: Wil

the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government have decided
to issue licences for plants to manufacture
nylon textile filament yarn ;

(b) if so, whether the plants would be
in the public sector or private sector ; and

(c) the probable locations of the pro-
posed plants and their capacity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI BHANU PRAKASH SINGH): (a)
Yes. A Press Note was issued on the 5th
July, 1970 inviting applications for sctliog
up Plants for (he manufacture of nylon
textile filament yarn, The last date for
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receipt of the applications is 16th August,
1970,

(b) and (¢). These points can only be
considered after receipt of all the applica-
tions in response to the Press Note,

Production of Molasses

2033. SHRIMATI 1LA PAL CHO-
UDHURI ; Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether Government's attention
has been drawn to the fact that while the
production of Molasses in India increased
from 1,100,000 metric tons in 1967-68 to
about 2,000,000 metric tons in 1969-70, there
has not been a corresponding increase in
the production of Spirit, Petroleum and
Plastic, the main consumers of the Mola-
8ses ;

(b) whether about 25 per cent of the
available quantity of Molasses is dumped
into the ground with Government’s prior
sanction as according to sugar faclories
estimate, the cost of Storage of Molasses
is much more than the selling price fixed by
Goveroment ;

(c) if the selling price of Molasses be
fixed at a suitable level so as to create an
incentive for storage and making its availabi-
lity possible throughout the year as against
during the sugar mapufacturing season at
present, whether according 1o sugar Mer-
chants Association, Foreign Exchange worth
about Rs. 200,000,000 cou!d be easily earned
by exporting products made from Molasses ;

(d) if so, the details as to the actual
existing situation ; and

(8) the steps taken, if any, in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI BHANU PRAKASH SINGH) : (a).
The increase in productipn of alcobol bas
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been proportional to the increase in produc-
tion of molasses as will be seen from the
following figures :—

Year Molasscs Alcohol
(Lakh tonnes) (Kilo litres)
1967-68 867 1,54,066
1968-69 12.39 2,20,609
1969-70 1700 3,3,000
estimated estimated
Molasses is used for various purposes

such as manufacture of alcohol, citric acid,
tobacco curing, pig iron foundries and poul-

try feed etc. Molasses is not consumed
by the petroleum and plastic industry.

(b) No.

(¢) toe). As a result of increased

sugar production, molasses availability is
much more than the requirements of the
consuming industries. Government action
in fixing higher prices will not therefore be
a help to the industry. The sugar factories
will have to create better storage facilities
in order store molasses and sell the same
over extended periods in order to recover
fully the by-product value. Government
bas agreed to export of molasses in view
of substantial surplus and even in case of
exports molasses will bave to be stored and
transported from the interior where sugar
factories are located, to the port and kept
there till suitable ocean transport is avail-

able.

The Central Molasses Board compris-
ipg of State Ministers concerned with the
subject have considered the matter and have
opposed the increase in the price of mola-
sses sioce it will have an adverse effect on
the prices of several industrial products
including Essential Commoditics made from
alcobol.

Recall of Shrimatl Leela Menon,
Resident Representative,
Hydro Carbons Ltd.
in Tehran

SHRI JYOTIRMOY BASU ;
SHRI P. GOPALAN:

2034.
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SHRI SATYA NARAIN
SINGH :
SHRI P. P. ESTHOSE :

Will the Mipister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whetber it is a fact that the Indian
Ambassador in Tehran had requested the
Ministry many times to recall Shrimati Leela
Menon, Resident Representative of the

Hydro-Carbons (P) Ltd., immediately from
Tehran ;

(b) whether it is also a fact that the
Government did not react immediately to
this request ; and

() il so, the reasons for the delay in
recalling her ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) The
Ambassador recommended in the last week
of April that Shrimati Menon be recalled.

(b) On 2nd May, Government desired
the Hydrocarbons India (PJ Lid. to recall
Shrimati Menon immediately

(c) Does not arise,

Chinese Goods carried by Indlan Embassy
Officlals from Nepal

2035, SHRI MOHAN SWARUP : wiil
the Minister of FINANCE be pleased to
state 1

(a) whether it is a fact that senior
officials of the Indian Embassy in Nepal at
Kathmandu regularly visit the luxury goods
market in Kathmandu ;

(b) whether it is also a fact that ens
tourage of visiting Indian officials and
diplomats to Nepal always carry with them
Chinese goods when they return to India ;

(c) if so, whether any customs duty has
been collected from these officials and their
entourage ; and
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(d) if so, the amount collected during
October; 1966 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
VIDYA CHARAN SHUKLA): (a) It is
learnt that there is no separate luxury goods
market in Kathmandu end that two short
roads namely, New Road and the adjacent
Sukra Path constitute the entire shopping
area of Kathmandu, Anyone wanting to
buy any consumer goods including daily
pecessities has to visit this area. Officers of
the Indian Embassy also have no other
alternative but 1o visit this area 1o meet
their normal daily requirements.

(b) No case involving the entourage of
the visiting Indian officials and diplomats
.0 Nepal carrying with them Chinese goods
when they return to India, has come to the
notice of the Government of India.

(c) Doces not arise.
(d) Does not arise,
Exclse Duty Payable to Nepal

SHRI LATAFAT ALI KHAN ;
SHRI K.M. MADHUKAR :

2036.

SHRI RAMAVATAR SHASTRI :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI D. N. PATODIA :

SHRI J N. H.I\ZAR{KA :

Will the Minister of FINANCE be
pleased 1o state ©

(a) whether Nepal bas asked India to
settle its claims to the past eight years’
arrears of excise duty payable to Kath-
mandu

(b) if so, the action taken thereon ;

(c) the basis for calculating the excise
duty payable o Nepal; and

(d) the total amount of accumulated
arrears at present 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (d). Nepal.
has claimed Rs. 1,11,58,921 of Excise Duty
for the period 1st July, 1954 1o 13th
Japuary, 1964. The agreed basis for pay-
ment of refund of excise duty was on the
basis of individual documents under which
excisable goods had been exported to Nepal.
Nepal has not produced individual docu-
ments as per agreed procedure in respect of
this claim, but the claim has been based on
the total amount of excise duty claimed by
Nepal less the total refund received by them.
The question whether the basis put forth
by Nepal may be accepted for purposes of
payment of this amount is under considera-
tion of the Goveroment of India.

For the period from 14th Jaouary 1964
(when the procedure for payment of refund
was centralised in India), Nepal had claimed
certain arrears, The matter was examined
and whatever arrears were found due bave
already been paid and representatives of
Nepal were informed of the same during
the recent Trade Talks.

In addition, Nepal has claimed arrears
of Rs. 5,34,34.013 on account of Additional
Excise Duty levied from October, 1957, in
lien of sales tax on textiles, tobacco, tobacco
products and sugar, and Special Excise
Duty levied from Ist March, 1963 under the
Finance Acts of each year (and not under
the Central Excise Act) for the purposes of
the Union to meet the cost of India’s
defence. This question is under examina-
tion.

Limit of Duty Free Articles for Import as
Personal Baggage

2037. SHRI HIMATSINGKA :
SHRI MUHAMMAD
SHERIFF :
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that the limit of
duty free import of articles as personal
baggage has been reduced from Rs. 800/- to
Rs. 500/-; and
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(b) if so, the reasons therefor and the
details of the revised scheme to regulate the
import of such articles ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b} The duty-free allowance for baggage
was reduced because the concession was
being abused by many passengers and crew
for circumventing the general prohibition
on import of luxury and semi-Luxury articles.
Many of the ariicles brought as passenger's
baggege were being sold on high profits, It
was considered that an allowance of Rs. 500
would be adequate for bringing small gifis
and souvenirs for relatives and friends,

A copy of the Baggage Rules, 1970,
giving details, is laid on the Table of the
House. |Placed in Library, See No. LT-3905
[70]

Increase in Prices of Nylon Yarn

2038, SHRI MADHU  LIMAYE:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state ;

(a) whether Government's attention has
been drawn to the exiraordinary increase in
prices of various warieties of Nylon yarn
and substantial nct realisation by the
producers ;

(b) whbether Government have received
a suggestion that a Conference of syn-
thetic yarn producers and consumers of
synlhetic yarn and fabrics be coovened
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reducing consumer prices ; and

(c) whether Government propose to
act on this suggestion ; if so, when 7

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHR1 BHANU PRAKASH SINGH) : (a)
Yes, but Government is ioformed that a
very large proportion of the nylon yarn—of
the order of 90%, it has been stated—is sold
by spinpers to weavers direct at prices
which bave not shown an extraordinary
increase in the last six months.

(b) and (c). Yes ; a meeting with the
spinners was held by this Ministry on 16th
June, 1969 and subsequently on the advice
of this Ministry the Textile Commissioner
followed up this meeting with further dis-
cussion with spinners and weavers about a
reduction in the prices of nylon yarn.

Government had already referred the
question of fair selling price of nylon yarns
to the Tariff Commission. The Report of
the Tarif Commission is expected very
shortly. This Report will provide a defi-
nite basis for Government arriving at a
decision on the subject of fair sclling price
of nylon yarns as quickly as possible,
Government has received on 6th August,
1970 details of a voluntary agrecment
arrived at between spinners and a number
of weavers regarding the production pattern
and prices of nylon yarns. According to
this agreement, for the period between Ist
July, 1970 and 28th February, 1971, the
prices for various deniers of pylon yarns

with a view to increasing production and  will be as under : Per Kg.

Denier J. K. MODIPON NIRON GARWARE

Rs. op. Rs op. Rs. np. Rs. op,
15/ 1/0. §.D. 76.00 70.00 — —_—
20/ 1/0 Twinkle 105.00 —_ - —
20/10/0, S.D. 70.00 70.00 70.00 -
32/10/0. S.D. (K) —_ 7.75 _— =
32/10/0. S.D. (W) — 7375 —_— -
40/10/0. 5.D. (W) 68.75 68,75 66.75 —
40/10/0. F D. (K) — 74.75 — —_—
40/10/0. F.D. (K) 77.25 78.25 — 77.25
76/20/0. 5.D. 65.75 —_ 63.75 -
76:170. 8.D. —_ 64.75 —_ ——
101/24/0. S.D. - 55,75 54.75 —
101/21/0. F.D. — - - 58.75
105/24/0. S.D. 56.75 — — —_
W = Weaving

K = Kbnitting.
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Withdrawal of Accounts by big Firms
from Nationalised Banks

2040. SHRI BIBHUTI MISHRA :
Will the Minister of FINANCE be pleased
to state whether it is & fact that a number
of big firms in the private sccior having
assets worth more than 30 lakhs of rupecs,
have withdrawn their accounts from the
Nationalised banks or have open new acc-
ounts in non-palionalised banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : The information
required is being collected and will be laid
on the Table of the House,

Retrenchment in P. W. D, Manipur

2041. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state 1

(a) the total oumber of work charged
and muster-roll workers retrenched during
the years 1968-69, 1969-70 and 1970
till date from the P. W. D., Manipur ;

(b) the reasons for the said retrench-
ment sweep ; and

(¢) bow many of them have now been
re-employed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The total
number of work-charged staff retrenched by
the Goveroment of Manipur during 1968-69,
1969-70 and 1970 to date is 191. As regards
muster-roll workers, since they are engaged
on day to day basls for works of casual
pature, the question of retrenchment does
not arise,

(b) The retrenchment was due to the
transfer of the new motorable Cachar Road
and Churachandpur Tipaimukh Road from
the Manipur P. W. D. to the Border Roads
Organisation and consequent reduction of
work,
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(¢) One.

Levy on Agricultural Income Tax

2042. SHRI G. Y. KRISHNAN :
SHRI N. SHIVAPPA :
SHRI MEETHA LAL
MEENA :
Will the Minister of FINANCE be

pleased to state :

(a) whether it isa fact that some of
the State Governments have objected
to the levy of tax on income from agricul-
ture ;

(b) if so, the names of such States
and the reasons advanced by them ;

and

(€} the reaction of Government there.
o?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). Levy of
agriculiural income-tax is a Stale subject.
The questions, therefore, do not arise,

Grabbing A Part of Public Land by
President of Delhi Pradesh Com-
mittee

2043, SHRI SHARDA NAND :

SHRI RAM AVTAR
SHARMA :

SHRI KANWAR LAL
GUPTA

SHRI ONKAR SINGH 1

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased (o state 1

(a) whether Government have seen
the news item which appeared in some
daily newspapers in July, 1970 in which the
leader of the Jap Sangh Party in the Delhi
Municipal Corporation has been reported to
have stated that President of Delhi Pradesh
Congress Committee has grabbed a part of
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public land in Pahar Ganj, New Delhi to
run a school ;

(b) if so, the details thereof ; and

(c) the result of the inquiry made by
Goveroment on thjs statement and the ac-
tion taken against the President of the
Delhi Pradesh Committee for his action ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DLVELOPMENT (SHRI
PRIMAL GHOSH) : (a) to (c). It has
been reported in some daily newspapers
that Nav Shakti School bas encroached upon
a part of the public road and land. The
position is that a plot of land in Basti
Arakashan Scheme was leased out by the
Delbi Development Authority to Shri Radha
Raman who gifted it to Nav Shakti Educa-
tion Society in 1961. An adjoining plot was
also given to this institution by the Autho-
rity on temporary lease which was cancelled,
on the Ist March, 1963, The Society, however
continued to occupy this land unauthorised-
ly and they were, therefore, assessed to
damages which they paid for the period
from 1st March, 1963 to 30th June, 1967.
According to the Municipal Corporation
of Delbi, the society have also encroached
upon the servics lane at the rear and a por-
tion of the road in front of their building.
A show cause potice has been served on
them by the Corporation on the 14th July,
1970.

Repor of Pay Commission Appointed
by West Beogal Government

2044. DR. RANEN SEN :
SHRI1 INDRAJIT GUPTA :
SHRI K. HALDER :

SHRI J. M BISWAS :

Will the Minister of FINANCE be pleas-
ed to statel

(a) wheiher the report of the Pay
Commission appointed by the West Bepgal
Government has since been examiped ;
wod
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(b) ifso, the decisions taken there-

on 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) aod (b). The
State Government bave reported that the
recommendations of the Pay Commission
are still under their examination and that
the consider tion of the recommandations
relatiog to pay and aliowances is in an ad-
vanced stage.

Staff Cars uscd by Minlsters,
Officers and staff of
Various Ministries

2045. SHRI N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state
the details regarding journeys in terms of
Kilometers performed in staff cars by the
Ministers, officers and staff during January,
1969 to June 1970, Ministry-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : The information is
being collected from the Ministries/Depart-
ments and will be laid on the Table of the
House as soon as possible.

Provislon of Civic Amenities in
‘Katras® in Delbl

2046, SHRI KANWAR LAL GUPTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plcased to state :

(a) tre amount srent by the Delhi
Munic'pal Ccrporition in the last three
ycars on prcv'dirg an eni ies, such es flush
latrires, pucca flooring, dreins, etc. in pri-
vatc katras in the Capital ;

(b) the pumber of katras where these
an enities were rrovided ;

(c) the total amount which the Corpora-
tion propases to spend in the pext six
montbs on this account apd the pumber of
private katras in which these amenities are
to be provided within this period ; and
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(d) The total amount spent for provid-
ing amenities in private katras during the
period from Ist April, 1968 to 31st March,
1970 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS. HOUSING
AND URBAN DEVLLOPMENT (SHRI
PARIMAL GHOSH) : (a) Rs. 7,70,000/-.

(b) 255 Kairas,

(c) Rs. 17,50 lukhs during the yecar
1970-71 for the improvement of 196 private
Katras. The improvement works in these
Katras are in progress,

(d) Rs, 7,70,000/-.

Recruitment of Section Officers
by Delhi Development
Authority

2047. SHRI MADHU LIMAYE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to slate ;

(a) whether Government are aware that
the Delhi Development Authority, in the
month of November, 1969 advertised for
the posts of Section Officers ;

(b) whether it is a fact that 1,200
candidates were called for interview ;
{c) whether the process of interview

prolonged from Deccmber 1969 to February,
1970 ;

(d) whether it is also a fact that the
sclection brought forth no result ; and

(¢) the number of candidatets taken for
the posts ; and what made the Autborities
to keep the public in suspense ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir; in the
month of October, 1969.
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(b) The number of candidates called
for interview was 1910,

(€) Yes, Sir, Intervicws of the candida-
tes were held on 8 days in the months of
December, 1969, January, 1970, February,
1970 and June 1970,

(&) No, Sir.

(e) As Against 120 vacancies appoint-
ment orders to 107 candidates have been
issued. The question of keeping the public
in suspense does not, thercfore, arise,
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gy fagman)

(=) el FY g a9z feva & mrarc
g fe¥r o= &7 e f=modE g

(m) fwmgrer s & &l 3z

e ¥ 1 w07 Y ar xEd
ufas arafa @ a™y s

2049. =i WiHTT TTS ATAT
=t THAIETS AT
=t qIEEe
=t AT T WA
ot gFH =T ®TAIT :

Fq1 fa= w9 92 A T FAT FIN
fF:

(%) == owa 2w & 2F feay Wi
i o fa2e) afw & foaa @w |
FUT a1 Ey Awfys &1 I9 qq1 HIAW
Tfa & ;

(@) =a¥ & yuA w41 q@r a9
w4y afeq fFad =0T g qar &7
aral & wfusrd § ; A9

(7) sxFE A T @ aet F e
T wmasT agw fear @ ?

faw woen ¥ T WA (s e
) : (F) & (7). gE qe
Iqerey ALY B | AT THEEY FY AT @Y 2
W EFES 17 @ §uTged 97 @ &
ST |
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e § a0-foy e w1 wTw
aqr faasit & Yo

2050. =t WiwTT ST AT :

g1 fae 4t g A A Fav FA
f :

(F) TrawA @ at & a1
gama Foar g fF fadia ad  1968-69
0T 1969-70 & mgwea: feaar s
are Sra-fagt gw & g & smar omE
g 3w F NO-fog feaar fadel are
7T TAT |

(=) afzer, @ sosr atw
g

(7) S90F wafu ¥ g ¥ fAa
NA-fagd @ war fear ATE—aar
TT =7 FEJT—ATAAT FHT ; A

(9) 5@ @9 & W & fafws
aiint ¥ fead iz wie fade g#E
g ?

faw mroren # T A (st faren
w7 gqws): (F) =1 (7). N, ad wifs
3w ¥ FeaT frafa &t 9% el
FEIHI W W § A AT H A
it faRelt aegel Y AT & wreew #§
Sim-drs afemsl aw gav & 1€ aq2-
gifw g A8 €

(m) =rét fo vy o S |
AYT T /T AF 1968-69 U 1969-70
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¥ aweT AT SR ATAT qar g e
T —
LES 1968-69 1969-70

#4620 freiw 5806 fetrTs
(== 386 (=T 450
qTE To) g To)

(e wrLisgIT gaT 3T 9X)

= wa ge 19,31 18,76 ava

e T Y

(7) @ wafy § oz fey @3
srferal #7 geuT T NFL f—

I faaef
1968-69 2012 69
1669-70 2085 83

ot fraewor ufafow & aesaw
% afomwere &1 wTO-
|/ HAT

2051. it @ e fay
st wifwre arw dcar
it wren feg wigre

st R W FEAE

w7 faw o ag TR & FO
fr .

(%) &0 fram & &g &% &
uy g% 2w &% fafaem st & e
fafeg far Tz gar ; W

(=) feas geg & &1 owwr T
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§ W W s ¥ feay sfea &
facg sdom@r ST wE g ?

faw samag & wog A (st faen
oo aw) ; (F) 51T (@), @ (-
=#r) W & gew whafaadl & saia
1-9-1968 ¥ (v &t fraxan) wfafa,
1968 T g1 4T | 30-6-1970 &F TFE
™ 1 (wafy gg @A, 9 # aqe
X ArYEE) F AAT IWFT TH AR
IF 919 F) oA F muwl & fawfaer
¥ AmreEg & weaw we@w & fag
frere fedr oy safaqal 7 d=ar & ant
# g THCS A AT W & AR A
AT F g2 9X TF &1 A |

|y qr a4y ARl ¥ wEw
AT JUATTATT & TG WA
& famfadt w -

feat grmn

2052. st T nNlqTe ey
=it siiw1T &1 AT
=it Wity qwTw @it

. 7 aat afcart fagie i
fawin, M aar Qg faww &4 ag
A 1 F9U F4r

(%) srag E= g 6 wmggw awr
faeelt WX grerwrag aqr T fedt &
@9 WY @l F QN A Tga wiew
e 1A a1 Tt § fmd 99 @Al
& S & A qratar g TE §

(=) afz gt, @1 &€ o=t & faem-
g4 & fag qaqr w=h &1 gEw & fag
HIT 1A AT a% F1 INC vy a7 §;
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() wfas ¥ s gra waT F14-
arér felr a1 e g ; Wk

(w) afz adi, @1 w@F ¥ F@
27

e aqr qfaare fotes i
fawion, wramm aq A fawrw waTey
# v weut (st wo o gfa) : (F) 7
Tar ¢ o wrge A7 feeelt qar Q-
arg AT 7% faeet & dlw WA FEEr
¥ gro-ag gg oo # oqer @I @
gt a=ft @, =9 &7 F1 gE-FAq freA-
gag 9 fega 7t & w97 wET €

(@) wgeT § T@ T & fETEA
F fau 37wt #1 Afadl § SR A7
sygear T & wE @ | qurfy wifE 7
T ng § zafav agi g oW qAT &)
T g

(w) ®¥z (w). wrgzw &1 F WA
A AT &F FT F 97 g9 § A
forar a7 & 1 T@ AT & FEifEa @
T qur frafaa =t 7% gafugsa w14
fraf & a7 sl #Y swaeqr FT fRu
FA 9T qgt O FHT TGN VI 1 T
Tt qar Q| F AE FTFW qTLE
foar o ®@war & grEwER WX A
faeelt & 19 & goT# & 9g GnET WA
fagz adf ¢ W Fa9 ) @A a%
#ifgg § szt wafaga gfmat o Ao
& | 99 A g2 fmn Sra @ ag wwen
T & Ty |

oy 1969 ¥ Fwwdt & foy
gTEeTT AT

2053. st TS STEAT
st wier o T

SRAVANA 19, 1892 (SAKA)

W'ritten Answers 106

st wiAwem el

17 Tyreen aar aficare  fagtwa wic
frraior, wrare aar Aavdiq fawre 54 93
T F FAT FAF

(%) a¥ 1969 & g% Tow ¥ AW-
T FUF A aAfEdl w1 gEE R
®] & @eare ¥ fraar o sam fear g
L1

(=) swdsr & WY A @graar &
®Y H 1969 ¥ qgar fic gy ®qA A
ge =g ¥ faawr qvrem faar ¢ ?

wreer Far g frolem s
frmtor, wrare ey A fawre Aaem
# awm Wit (st wo go giw) : (%)
oG § AGEE) AR AT W1 RS
g A fear arar &) W AgE/
afgen Agat & g% AAw & fag
TST FTHTT &Y 30 =97/40 w97 o ama
g1 T®@ WH F qFEIET BT JATHT WY
ATA IBTA AT § TF, T, 97-Fafeer
sHarteat wifg, # feg wwre ater sy,
7 frata 3 1 g2 Uy g w2
& & | paAN F H FT 6 7 AE-
T FLAW AW N AT g & QU EA
aqr S & gearfaw fag far amar
1969-70 & Fore AT ¥ gaTAN A
WA & gEw & fag usal qar |
&1 1 900 arer Wyt gw ufw &
T 97 | ¢ A 5AF T5U §W HA A
THAA ¥ FIAA 9 AT ¥ foaam ws
fem ag g Iq@ew adi &

() T8 78
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Money Advanced to Farmers in
Haryana by Nationalised
Banks

SHRI A. K. GOPALAN :

SHRI BHAGABAN DAS :

SHRIMATI SUSEELA
GOPALAN :

SHRI SATYA NARAIN

- SINGH :

SHRI JYOTIRMOY BASU :

2055,

Will the Minister of FINANCE be
pleased to state :

(a) the amount of money advanced to
farmers in Haryana by the 14 Nationalised
Banks ;

(b) whether it is a fact that more than
80 per cent of the loan advanced had gone
to 13 leading concerns which are under the
control of five big monopolists of this
country ;

(c) if so, the names of these leading
concerns and the names of the monopoly
groups which are controlling them ;

(d) whether the attention of Govern-
ment has been drawn to a random survey
of the Haryana Young Farmers Federation
in regard to this ; and

(e) if so, the gist of the survey thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) (a) : The fieures relat-
ing to direct advances made by the 14 nati-
onalised banks to farmers in Haryana as at
the end of March, i970 are shown below :

No. of Accounts Amount (Rs. lakhs)

1726 91.81

(b) to (e). The information is being
collected and will be laid on the Table of
the House,
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Air Journey Tickets Issued to Indian
Nationals in Contravention of
Regulations of the Reserve
Bank of India

2056, SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that some
forty Indian Nationals were detained in
Britain as illegal. immigrants who flew by
Air France to Hamburg;

(b) whether it is a fact thai the tickets
issued to them for travel were in contraven-
tion of the regulations of the Reserve Bank
of India;

(c) whether it is a fact that the
passengers were issued fictitious tickets by
Air France in connection with return
journeys; and

(d) if so, what steps Govenment pro-
pose to take against Air France for dis-
regarding regulations to prevent recurrence
of such practices 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 VIDYA
CHARAN SHUKLA) : (a) Yes, Sir,

(b) and (c). The tickets were issued to
the passengers under normal regulations
and the carrier did not violale regulations
of the Reserve Bank of India.

(d) Does not arise.

World Bank Ald to Solve Water Problem
of Bangalore City

2057. SHRI K. LAKKAPPA : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether any financial assistance
has been sought by Bangalore Corporation
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to solve water problem of the city of
Bangalore from world Baok through Central
Government; and

(b) il so, the reaction in providing
financial assistance 10 the Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8, MURTHY : (a) and (b). In 1964, the
Bangalore Water Supply Scheme was
first discussed with the World Bank with a
view to exploring the possibility of obtain-
ing financial assistance. As there was some
divergence of views on certain aspects of
the scheme, the matter could ot be pursued
further.

Housing Scheme of Mysore

20583 SHRI K. LAKKAPPA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the Central assistance shought by
Government of Mysore for Housing
scheme;

(b) bhow far Government reacted to the
request; and

(c) the sieps taken to improve the
conditions of Housing in Mysore State
recently when he visited the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH : (a) to (c). Allthe
social bousing schemes formulated by this
Department are included in the Siate Secior,
During the Fourth Plan period, central
assistance for all the State Sector develop-
ment programmes (including housing) 1aken
together, is being released in the form of
block loans' and ‘*block grants’. This
assistance is not tied to apy individual
scheme or head of development, and the
Stales are frec to determine the amounts to
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be wutilised under various State Plan
Schemes in the light of their own require-
ments and priorities. The State Govern-
ments (including the Government of Mysore)
have, however, been urged to accord higher
priority to housing and to increase their
outlay on this head of development,

C. P, W. D, Employces (Officers)
Residiug in Vithal Bhal Patel
House, New Delhl

2059, SHRI K. LAKKAPPA ;
SHRI MOHAN SWARUP :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 10 Siate ; ©

(a) the number of C. P. W. D, em-
ployees (officers) residing in Vitbal Bbai
Patel Houe, New Delhi;

(b) since when these officers are occu-
pying these suits ;

(c) whether any special service has
been provided to these officers through the
C. P. W. D. Eoquiry Office;

(d) whether any special gardening
facilities are provided; and

(¢} if so, whether the extra expenses
for special gardening bave been recovered
from them; and if not the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Onec officer
of C.P. W. D, is at present residing In
Vithalbbai Patel House,

(b) Since 25th August, 1970,
(¢) and (d). No, Sir.

(e) Does nol arise,
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HEq NN W qFT@Ar

2060. &t tio wo difem : ¥ fam
WY 7z T A Fw W fF owen
2w #Y wq aF fafew  ofa@rsems
Ay & fAg a9 ety A qar
<Yt gaadffa dyerar & feaer agraar €t
g ?

fo swrea § wow WAt (s faen
o FW): OF faaTa a9 929 91 @™
fear mar @, foa® S8 S wgr@ar &
w1 fagr mr @ S @|ed wrEeET §
fafam s s QoA & fag,
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T R FER F A AE G AR A
T F AFTA@TFIT F FAT H @ W
Sk i 4l

T TR FIFIT 7Y, Toq F1 1969-
70 =Y Fifgs gratwar & fag, o =
Jeadta FIESET w1 997 I &, 45.89
FUT &7 F ¥R qgrgar w9qC F 0§
47 | Tt B, I ST Ay wma-
_amﬁ:hﬁmﬁ% fauw &=fm wgm@ar
TF g O A ARl & €Y F &)
ST & WY IEFT gvaey Ao fwer
ST, AT ar fawE s & A
g1ar |

famw
(2 Ts =7a) &)

fawTg—uaE Eau LG e
1. #ft "X s9® gravg &' % 22.13 8.31 30.44
2. srpErfaw fasre A agwifar 6.24 10.33 16.57
3. faurt s faoer 24.69 — 24.69
4. IO A @gEA 3.40 1.32 4.72
5. graTfas JqT0 6.34 22.78 89.12
6. fafaw s o= 117.37 3.30 120.67

T 180.17 46.04 226.21

e @ w # of fre W e
¥ fag fume &% & w0

2061. st o wo ANfew : w1 fasy
H4Y qg I & Fur w39 v -

(%) mragaa g fs fawm &5 7
S W W1 qgHTO fA F agerr v
frer Y waroaT & faw W 33 €Y AU

g wfug 397 fadly agmar @ &r & ;

(@) afz &, &t weraeg s afiw-
A1y w, wew-wew & v faeity g
T QU AT ;

() = wew wqW H N @ wEw
# gy saafer MK § ;O
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(=) afz &t, & sa* @t wr @7

faer waren § wew Aot (s fan
i aws) : (F) famds a o &
HEFT &% § gt Fugr amy w1 4
soifod & & fau 15 = @ fzar
21 W v ¥ fae gwme o fw
4% ¥ Wy qa=a @ Ao g

(=) & (). ¥ g qar A€ &9 |

asq wawm # afeme fagiom
widwn & fag ¥a agraa

2062. =t o o difwa : FaT TAI-
g aq1 gitnt frdwa Wi faab,
wrare aat Araq  faww w4 g T
Y gar 0 7 ¢

(%) ¥T g A 7 qIW
T & a6l & agt ¥ qrAw 4T wgd
o A ¥ qEasEl Hrow Wi gy F A0
¥ fe et fasfig @gmar ¥ & WK

(@) s gra fadla qq 1970-
71 % g @ wEd E F feaw
wfafr af@r fFaT $2 @@
faare g ?

exree am afeae faadm Wi
frmtor, wrame ar andy fasm daew
# wrog wet (st WogoHfA) : (F) WA
TTEIT X 1968-69 HIT 1969-70 # e
2w geET 71 Ter ¥ af@e fAEee
frs # Pefea & fag e
200.13 @TE & W 439.93 WTE w9
# wgraar Juerew 1 4f | 77 Tl A
¥ 1968-69 4T 1969-70 ¥ gu @ar TH-
=0 & A & gEEy ¥ guara &
fog waw: 64 @ WT S50 FvE wWA
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wA fraa & T 9@ | RS F ag
W USGT B 11 ®9A(30 wWA/40 WA
ST g 97T ATH/gRT AHRSLY WA/
ufger Fwa=r wTREE ¥ fgma ¥ &
i & fofadi & fFg g wfgar a9
3= At F faq guEen wfes 2
qx fzar strar g

e T ww Al F fauw wemw
qAT AAEAA & A FT AW ITHH
TR

(=) 1970-71 % weq sqw & 20 qH
afzare #eam fAgtem &2 W1 100 99-
FE G FT NEE § |

Office of the Secretary, Department
of Banking

2063. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
to state

(a) where the present Secretary, Bank-
ing Department, was working before he took
over the present assigament; and

(b) whether the claims of others who
were more qualified and experienced in the
Reserve Bank of India in charge of banking
were overlooked for this important Office ?

THE MINISTER OF FINANCE
(SHR1I Y. B. CHAVAN) : (a) Before
bis appoiotment as Sccrelary, Depar-
tmeot  of Bankiny the  present
incumbent of the post was Deputy Gover-
nor in the Reserve Bank of India in charge
indusirial finance and was also ex-officio
Vice-chairman of the Industrial Develop-
ment Bank of lodia. Prior to this he was
Chairman, Industrial Finance Corporation
of India from 17. 5. 1964 to 23. 1. 1967
af er baving been Joint Secretary in the
Department of Economic Affairs in charge
inter alla of banking, iosurance, financial
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corporations, capital issues and stock exchan-
ges for several years.

(b) No, Sir.
Banking Companies Acquisition Act

2(64. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleasced
to state :

(a) whether the attention of Govern-
ment has been drawn to the Press report
appearing in The Times of India of the
14th February, 1970 where the present
Secriary, Depariment of Banking is repor-
ted to have said that the Banking Com-
panies Acquisition Act was struck down
because the Parliament had made some
amendments in the provisions in the Bill;

(b} whether it is a fact that the pro-
visions of the Act which prohibilted old
Banking Companies from carrying on busi-
ness which was struck down by the Supreme
Court were in fact incorporated in the
Bill against the written advice of the pre-
sent Attorney-General; and

(c) if so, what was this opinion ?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
Government has seen the press report
in question, The facts are underssood
to have been as follows : The report
relates to a press briefing which followed a
meeting of the Consultative Committee of
Pdrliament for the Ministry of Finance on
13th February, 1970. During the press bricf-
ing questions inevilably turned to the ver-
dict of the Supreme Court which had been
given only three days carlier invalidating the
Banking Companies Acquisition & Transfer
of Undertakings Act, 1969. Some reporters
asked how it was that certain provisions
in thé Act were struck down and that no

provision as such in the text of the
Ordipance was  found faulty. The
Sccretary, Department of  Banking,
pointed out that the two particular

arcas in the Act viz.,, (i) relating 10 the
compensation clause (the second schedule
to the 'struck-down Act), and (ii) the ban
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on the limited companies doing banking
business in future [Section 15 (2) (¢) of the
struck down Act], which the Court had
fouod wltra vires, did not occur in those
shapes in the Ordinance. Answering sup-
plementary questions, he explained that
between the Ordinance as promulgated on
July 19, 1969 and the Act, as passed by
Parliament early in August, 1969, there
were certain differences some of which were
in the bill which was taken to Parliament,
and others which were introduced as amend-
ments during the consideration of the Bill
in Parliament, There was no occasion what.
soever for him to say explicitly or even impli-
citly that the Act would have survived if it
was a mere copy of the Ordinance, far less
1o obscrve ; that “The Baoking Companies
Acquisition Act was struk down because the
Pahament had made some amendments in
the provisions in the bill."”

(b) and (). The advice given by the
Atloroey Guneral to Government is treated
as cofidential and it is oot considered in. the
public interests to disclose it.

Crisis In Coal Industry due to shori-
age of Explosives for Mining
operations

2065. SHRI P. P, ESTHOSE :

SHRI GANESH GHOSH :
SHRI MOHAMMED ISMAIL :
SHRI JYOTIRMOY BASU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the coal
industry is facing a serious crisis due to
severe shortage of explosives required for
Dnecessary mining operations ;

(b) if so, the reasons therefor ;

(e) whether it Is also a fact that a
pumber of coal mining units have stoped
working as a result of shortage of explo-

sives ; and
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(d) if so, the steps Government pro-
pose to take to supply sufficient explosives
to coal industry and start the mining opera-
tions in the coal industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) 1o (d). There is shoriage of industrial ex-
plosives which is mainly due to inadequacy
of manufacturing capacity at present. In order
to meet the deficit, arrangements have been
made to import 1,500 tonnes of explosives,
Besides, an additional amount of Rs. 50
lakhs has also been released by the Govern-
ment to the State Trading Corporation Ltd.
to import Ammonium Nitrate or finished
explosives.

The situation has deteriorated on ac-
count of the lightning strike (since the
Ist August, 1970) in the Indian Explosives
Factory, Onthe 7th August the sirike was
still on. - Reports have been receivad from
two or three coal mines, since 1st August,
that owing to non-availability of explosives
their working has been affected.

IOC AT W WETE GEA AN
Amu 3y & foy faein
wgrar
2066. =it @ Arcaw fay
it gFY W wEAA
w7 farer 5ot 4 AT AT FAT FOA
fr:
(7) mragaw g f& s w2
U GIHTT X OF A 767 & A §1 4=
Tar 3 & oy T §@EIC d w9EH
Faqr = T ¥
(=) afz g, @t sz agr =T AN
ey ofr whit 7€ 3 ; o

(7) @ gvw ¥ ¥Aa AT W
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fra e s e mw A wT 2 ?

farer siorew & wow Wit (oft frerd
T q¥) ; (F) W@ FEL Y, FACT
TA FTETT J, TST & Aorawed o 4 &
TET-FTE F & faw qrg faefy o8 F
faeita azraar & fow Y% ode A
=T

(=) =T (7). 7 we 78 o7

waf § @ aqr WA fgy e
nf v aEgwl w1 9HYT wT

2068. =it wrea ey Wy .
it R wT wEAT
=t ITEEA

a7 foe 547 78 qa Y FO FQ@
fs .

(7) smrazaw g f5 wowe wr-
e wfuwmfal & #f, 1970 & wfaw
wearg ¥ Afraw qrre v = & [frse
FdY AqrAr # WA agr Sw-fey arf wf
o= TEIAT F IHET 9T ;

(=) afz zt, @ @rar aar awdr w€
FEgaT F1 59 054 fhaar & sk

() & @y # fean safergl &
faeg sraarét #t 7€ &, I9% famg wm
wriar 1 T g W SrO-fa et
N w@ ¥ qAFy & fau wfeer ¥ wqr
FriaTd) A w1 fawTT & 7

farer siwrem F oo WAt (st faen
wowr gpe) © (%) 9 (@), gEew e
813 g7, Torer [t faRaraw & wfv-
wifat & aeaf drges . ¥ ofewr
faii & arg awf & AfwA @ v ¥
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ax q2 92 frroet @ Wi 27-5-1970
1 ¥ 7eq0 o d) : fa2e ATE T 4664
feamr sy fraer saisda wqr &%
9 ge 39.36 9w AT & WX wEw
AT g 9T 88 ATA wAT §, 12.17
T T ged %7 11,858 w0 wfear,
15,000 &9 g&7 & 1,000 9t § HF T
AMET 25,000 A g5F & A AET
®TT | 7g wTe @ G A (=) ¥
JATT MY 20 FUEEl W 12 GFST & qU-
wx faFar Ty qv)

(w) fre s 9x A AT T
qr Tgt & @ A f o ¥
farar Tar ar WX 39F fawg wwrr A
Q% & g 9 9 ¥ Hre faar
ot 7% 91 fewardr 7 g€ & WY
tg-gzaE od § | TEwe wwE-fafa
1 %Y ¥ faq famfafas sam feo
mE —

AT THFT FIA AT IF 9 Hqgadl
FraaTdy ® 1 gegaear, fav  aafaaai
Far ¥ aereag fofe s@ &
w23g & 97 X frr T, o s
WgaT ATEATAT 9 3 & AR qET
A WX wWE a2 W Fow HArEl #
AT ¥ T FT TG & AT A T
sraEdT | §9 aeg4l ¥ wa v wrana-frafa
FT UFA TGT AT 947 SOA ¥ TG w5
gfaaoms and & fafeer e gum
% w7 ¥, dwrges wfafmw 1962 %
gwed s @ wfafET sggeqie F Tay
& | frTgew ¥ gATRAl a9r HUT AW
# afes wfwsfal 1 w77 so &
aew wra-fAate T8 wd & for-
AT & ® fau dare Far At @ €
Fara & faTerT geter & WA 2
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FRTA & AT TC FCHTH  WrATH
AYT WY HTATH 1 WHEA

2069. st gww wx woE@ : FAT
exreen e afcare o e famfor,
wTaTe A9T g faste AN @@ a@
T Hq7 F4T fF

(%) fard & AR X qqr W
AN I HEATE S 9T A FA R
AR A AT aER & fead we-
fat st 7 awt & gl s
srafea fvgr a7

(=) @ & sarT e Wit
F g AT wrafed FEF AT H
/HTIT & 919 fraq masw o 5§ |9y
afdfs 9% & &1 ovaaT TWE @I A
&

(7) == FA=IfEl F1 FHFD W@
grafed T & T A IR T AT
Fraargr faq o #1 fame g ?

e qaT qfa e Wi
fawtor, wram agqr i fawre dwrew
# g WAt (ot afons o) ¢ (%) @
gt ag & (1 ®€, 1967 & 30mT &, 1970
a®) 1,566 qr4 FTEQ FAAFE A7,
fafacar =< si7q sl & foar arlr &
qzd TTETT 9T WraeA few AU §, SR
QIR AT GHT § IART GHHAT B
arirat &) 98 faar

(&) s qot 119 ¥ gafas w4
¥ w17, wi, 1968 7, fafwwar s 0
faar ard & mged ¥ wgA9l 9T fr=m
& qT Wfqarw samar @y a1, fad
30 faasae, 1970 aF 31 fRur mr §
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gfars a & g qr7  FAHAf@ &
qTeq g FTWA 1,100 wiagw mft @
faaradi= o &

() faeeft/ag faselt & wwrg g
ar® § weafas FH 1 A9 H W@ g,
fafwear il gz srea Aga9T #1 a7
|TeT 9% 2% ¥ fog fefeaal o oaga &
fifag wfowy gus @ fear ¢, wifs
WIS 9F AT 24 99 @F  W<T Y 9,
fasmrores @ wifs &1 w0 #+E
qrAal § w47 19T g1

Agricultural Credit Operations of
Nationalised Banks in Tamil
Nadu

2070. SHRI JHARKHANDE RAI :
SHRI JAGESHWAR YADAV :
SHRI YOGENDRA SHARMA )
SHRI CHANDRA SHEKHAR
SINGH :
SHRI SARJOO PANDEY :

Will the Minister of FINANCE be pleas-
ed to stale ;

(a) whether a survey of agriculural
credit operations of eight nationalised banks
in three Tamil Nadu districis duriog 1969-70
has shown that the entire tenant class and
most of the peasants who own less than 2.5
acres of land buve been excluded from such
operations ; and

(b) if so, what steps have been taken
to extend the benefits of bank crediis to
small farmers 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) The contents of the Report of the
Survey are being brought to the notice of
the nationalised banks and 1heir commenits
on the findings of the Survey refeired to in
the question are being invited.
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Construction of Flats by Life Insorance
Corporation near Bombay

2071. SHRI JHARKHANDE RAI :

SHRI RAMAVATAR
SHASTRI:

SHRI ESWARA REDDY :

SHRI1 ISHAQ SAMBHALL :

SHR1 YOGENDRA
SHARMA :

Will the Minister of FINANCE be nleas-
ed to state :

(a) whether it is a fact that Life Insu-
rance Corporation has taken a 63-acre
oot pear Bombay to construct 4000
flats ;

(b) whether it is a part of the Life
Insurance Scheme to construct satellite
towns arround important cities in various
States ; and

(c) ifso, which are the other centres
where this scheme will be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) TheL.l C.
irherited from an erstwhile insurer a plot
of land at Vallabhpagar, Borivli, a northern
suburb of Bombay, Afier making reserva-
tions for gardens and recreations, the et
area avai'able for further development inclu-
ding construction of roads is about 63 acres,
The Corporation purposes to put up a town=
ship in this area consisting of about 4000
tenements complete with services and facili-
ties,

(b) No, Sir. However the Corpora-
tion endeavours to contribute towards hous-
ing to the best extent possible within its
resources,

(¢) The Corporation ir at present con-
sideriog a proposal to purchase and develop
atout 200 acres of land in Salt Lake region
at Calcutta, It is also considering a pro-
posal from the West Bengal Government to
develop some plots in the city belonging to
the Housing Board of West Bengal,
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Offer made by Life Insurance Cor-
poration regarding Credit Faclli-
ties for laying Sewage and
Dralnage

SHRI JHARKHANDE RAI :

SHRI VASUDEVAN NAIR :

SHRI DHIRESWAR KALITA :

SHRI RAMAVATAR
SHASTRI :

DR. RANEN SEN :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether Life Insurance Corpora-
tion has decided to offer credit facilities
for laying sewage and drainage ; and

(b) if so, the conditions of this
credit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Yes,
Sir. The L.1.C. has been granting financial
sasistance to Municipalities for their Water
Supply and Scwage Schemes since the past
about nine years. The terms and conditions
on which the assistapce is given at present
are as under :

() Rate of intrest is 622, per annum
payable half yearly.

(iiy Loans are repayable by equal

annual instalments over a period

of 20 years.

(iii) Loan must be guaranteed asto
payment of interest and re-pay-
ment of principal by the State

Government.

Loan from L.I,C. will not exceed
4rds the cost of the Scheme, the
balance being met either from
the ioternal resources of the
Municipality or provided by the
State Government.

(iv)

(v) The Scheme has to be sanction-
ed by the State Government.
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Revision of Reflnery Agreements with
Foreign Oll Companies

2073. SHRI HEM BARUA

SHRI D.N. PATODIA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to siate :

(a) whether it is a fact that Governments
propose 10 revise the refinery agreements
with the three foreign oil companies ; and

(b) if so, the features of the agreements
that are proposed to be revised and whe-
ther the proposals are based on Shah Com-
mitice recommendations 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (Dr. TRIGUNA SEN) : (a) and
(b). The subject is under discussion with
oil companies and it is premature to men-
tion the details. Government will certainly
keep the observations of the Shah Com-
mittee in mind.

Financial Help to Poor by Natlonalised
Banks at Lower Rates,

2074. SHRI HEM BARUA ;

SHRI YAMUNA PRASAD
MANDAL :

DR. SUSHILA NAYAR :

SHRI §.M. KRISHNA

SHRI J.H. PATEL :

Will the Minister of FINANCE be
pleased to state :

(a) whethe- it is a fact that Government
have issued instructions to the nationalised
Banks on the issue of financial help to the
poorer sections of the commuuity at lower
rates ; and

(b) if so, a brief outline of the instruc-
tions concerned as also the finances advanced
to these people 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA

CHARAN SHUKLA) : (a) and (b). No
such instructions have been issued. It has,
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however, been agreed in principle that lower
rates of interest may be charged to the
weaker sections of society., The details are
to be worked out by a working group
which will be set up sbortly,

Figures of advances made by the
pationalised banks are compiled according
to the broad categories viz, Agriculture,
Small Scale Industry, Transport Operators,
Self-employed persons, and professional,
small traders and not according to the eco-
pomic status of the borrowers, Hence
separate data about advances made to the
poorer sections of the community are not
available.

Financial Assistance to Sick and Closed
Industrial and Commercial Units
in West Bengal

SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI JYOTIRMOY BASU :

2075,

Will the Minister of FINANCE be
pleased to siate :

(a) whether the Reserve Bank of India
bas drawn up a scheme to give financial
assistance to closed and sick industrial and
commercial units in West Beogal ; and

(b) if so, the details of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) 1 (a) and (b), During
the third week of July, 1970 officials of tbe
Reserve Bank held discussions in calcutta
with the represeniatives of West Bengal
Goveroment, iudustrialists and  baoker-
ngarding the measures neccssary for the
revival of the economy of West Bengal. It
was agreed that the Industrial Development
Bank of India, an affiliate of the Reserve
Bank, would enhance rediscounting limits
in respect of purchase of bus chasis by the
Calcutta State Traosport Corporation and
in respect of purchase of equipment by the
West Bengal State Electricity Board. The
Industrial Development Bank of India has
also agreed to consider financial assistance
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to some of the public sector industrial pro-
jects in West Beogal provided it is satisfied
about the techno-economic feasibility of the
projects.

As regards the closed and sick indus-
trial units in West Bengal, the commercial
banks, the West Bengal Stale Financial
Corporation and the Industrial Development
Bank of India would be prepared to con-
sider sympathetically requests for assistance
but the sanction would depend on the
merits of each case  Assistance of the
technical and financial officers in the
Regional Office of the Industrial Develop-
ment Bank of India would be available to
the bankers for assessing the viability of the
closed and sick units in peed of financial
assistance.  Industrial Development Bank
of India bas also recently formed a Regiopal
Committee under the Chairmanship of the
Deputy Governor, Reserve Bank of India,
who is also the Vice-Chairman of
the Industrial Development Bank of India,
to advise the Regional Office at Calcutta
and to take decisions for sanctioning assis-
tance in respect of applications from the
Eastern Region,

Remittances Abroad By Foreign
Oil Companles
2076. SHRI GANESH GHOSH :
SHR1 MOHAMMAD ISMAIL 1
SHRI JYOTIRMOY BASU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased (o state :

(a) the share of profits, dividends,
technical fees and interests (in rupees) in
the total remittances of the foreign oil
companies, year-wise, during the last threo
years ; and

(b) the cash inflow on private accoun-
io petroleum industry from abroad, year
wise during that period ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (l.} The
share of profits/dividends, techoical and
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cogineeriog fees out of the total remittances
made by the foreign oil companies during
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the last 3 years was as under :

(Rupees in lakhs)

Profits.dividends

Engineering and Technical

Fees
1967 19 8 1969 1967 168 1969
Burmah-Shell 87.67 B4 47 138,93 -— —_ —
(Marketing)
Burmah-Shell 508,55 456.70 450.60 15,26 13.53 10.17
(Refining)
Esso (Marketing) 124.74 - - 10.95 — -
Esso (Refining) . - - — — —
Caltex (Marketing) - - — 0.06 0.11 0.44
3197 —_ 101.92 4.25 7.47 11.44

Caltex (Refining)

No remittance was made by them on account of interest during any of these

years,

b) The information is being collected
will be placed on the Table of the House in
due course.

Strike in Office of Geological
Sarvey of India Calculta

SHRI GANESH GHOSH :
SHRI MOHANMMAD ISMAIL :
SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU:

2067.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased Lo state :

(a) whether it is a fact that the staff
of Geological Survey of lndia in Calcutta
are on a work-to-rule strike for the last two
weeks ;

(b) if so, the demands of the workers ;

(c) whether it is a also a fact that 42
striking emloyees bave been suspended by

the Director-General of Geological survey
of India without any investigations or giv-
ing any charge sheet ;

(d) if so, the reasons therefor ; and

(¢) whether Government will consider
sympathetically the demands of the workers;
if so, the details thereof ; and if mot, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI  NITIRAJ SINGH
CHAUDHARY) : (a) A small group of
Geological Survey of India Staff in Calcutra
reported to belong to an unrecognised staff-
body named Geological Survey of India
staff Union and purporting to be on work-
to-rule strike virtually abstained from work
from 11.6.1970 to 18.7.1970,

(b) The demands are :
(i) Immediate payment of honora-

rium to the Drivers uplo may,
1970 ;
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Cancellation of orders of transfer
of one Telephone Operator from
one office in one building to an-
other in Calcutta ;

(ii)

Declaration of stoppage of vindi-
ctive action against any Geologi-
cal Survey of India Staff Union
office bearers ;

(iii)

Cancellation of order of transfer
of one Assistant and another Store
Keeper (Technical) from Calcutta
to out-station offices of the Geolo-
gical Survey of India ;

(v

Exclusion of Draftsman Grade I,
cadre (Rs. 150—240) from the
porm of inter-regional transfer,

(\

(c) Forty-four employees had to be
suspended. This was done afier proper show
cause notice, followed by cbargesheets,

(d) The striking employees npeglected
their duties and indu'ged in lawless activi-
ties including criminal obstruction, intimida-
tion and extreme acts of indiscipline.

(¢) The strike has been called off on the
basis of a compromise arrived at. The strik-
ing cmployees have expressed regret for
for their activities and have resumed work.
Director General, Geological Survey of
India has consequenily withdrawn suspen.
sion orders. The demands of the employees
are being examined by Government.

Loans Advanced by Natlonalised
Bank’s to Industrial Groops

SHRI VASUDEVAN NAIR :

SHRI INDRAJIT GUPTA :

SHRI H. N. MUKERIJEE :

SHR1 CHANDRA SHEKHAR
SINGH

SHRI SARJOO PANDEY :

2078,

Will the Minister of FINANCBE be
pleased to state :

(8) whether the 14 nationalised commer-
cial banks prior to their pationalisation bad
advanced loans to any of the 75 industrial
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groups mentioned in the monopoly Inquiry
Commission Report ;

(b) if so, the pames of the industrial
groups which had taken loans and the
amount outstanding against them at the
time of nationalisation ; and

(¢) the total amount of loans advanced
to these groups by these banks after the
nationalisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) t (1) and (b), The
total emount of advances outstanding
sgainst 71 out of 75 industrial groups men-
tioned in the monopely Inquiry Commission
Report, aggregated Rs. 440.28 crores as on
the 18th July, 1969, Information in respect
of individual industrial groups is being
collected and will be placed on the Table of
the House,

(c) The total amount of advances out-
standipg against the 71 business houses
referred to above aggregated Rs. 438.08
crores as on the 31st December, 19¢9,

Functioning of Workshop of Munleipul
Health Department at Jhandewalan,
Delhi

2079. SHRI VASUDEVAN NAIR :

SHR1 RAMAVATAR
SHASTRI :

SHRI C. JANARDHANAN ;

SHRI1 ISHAQ SAMABHALLI :

DR. RANEN SEN1

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to State ;

(a) whether the workshop of the Muai-
cipal Health Department at Jhandewslas,
Delhi is not working properly ;

(b) if so, the reasons therefor ; and

(c) what steps bave been taken to easure
proper functioning of the workshop ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). Owing to
some personoel problems the functioniog of
the workshop had been imparied. The fua-
ctions of the workshop have now been
decentralized and the staff deputed to work
in workshops established in different zones.
The vehicles detailed in zones are repaired
and maintaioed in the zonal workshops,
which functionunder thse control of zosnal
Assistant Commissioner, Only the overhaul-
ing of Motor Engines ts undertaken at the
Jbandewalan workshop,

' Setting up of Children's Wards
in District Hospitals,
2081, SHRI VASUDENAN NAIR :
N SHRI LATAFAT ALI KHAN :
SHRI K. M. MADHUKAR :
DR. RANEN SEN :
SHRI SARJOO PANDEY 1

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) Whether Government have a proposal
to set up children’s wards in all District
bospitals ip the country ;

(b) If so, ths details there of ; and

(¢) the estimated cost of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) (a) Yes.

- (b) and (c) : These have get to be
worked out.

Scheme for Setting uwp to Fertilizer
Plants by FCI In India and Abroad .

2082, SHRI VASUDEVAN NAIR :
- SHRI C. JANARDHANAN :
SHRI P. C. ADICHAN :
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SHRI JAGESHWAR YADAYV :
DR. RANEN SEN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state whether the
Fertilizer Corporation of India has any
scheme to set up by themselves Fertilizer
Plants in India or abroad ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR, TRIGUNA SEN) : The
Fertilizer Corporation of India has the
following Fertilizer Plants under construc-
tion in India 2

(i) Durgapur,
(ii) Barauni.

(iii) Namrup Expansion.

(iv) Sindri Rationalisation,

Fertilizer  Projects at Ramagundam,
Talcher, Trombay Expansion, and Korba
have been approved for implementation and
work has been initiated on the first three.
There are also proposals for expansion of
the Nangal Fertilizer factory and establish-
ment of a new Fertilizer Factory at Haldia
which are to be implemented by the Cor-.
poration, The Corporation have also been
asked to prepare a feasibility report for a
fertilizer project at Paradeep. The Ferti-
lizer Corporation of India has also submitted
a bid for setting up a Fertilizer Plant in
Ceylou. All these plants are on the basis
of Corporation’s own design, engineering
know-hows, supplemented by marginal
know-how from abroad.

Introduction of Major Changes in Life
Insurance Corporation Investment
Policies

2083. SHRI ISHAQ SAMBHALI :
SHRI VASUDEVAN NAIR
SHRI RAMAVATAR SHASTRI j
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DR. RANEN SEN ;
SHRI SARJOO PANDEY :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Life Insurance Cor-
poration is going to introduce major changes
in its investment policies; and

(b) if so, the proposed changes ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI VIDYA CHARAN SHUKLA) ;
(a) and (b). The Life Insurance Corporation
of India has recently constituted an Invest-
ment Review Committee, The question of
introducing changes in the investment policy
will be examioed after the report of this
Committee has been received and considered
by the LIC and the Government,

Delay in Setting up of Downstream
Untis of Koyal Petro-Chemical
Complex

2084, SHRI INDRAIJIT GUPTA :
SHRI1 C. JANARDHANAN :
SHRI DHIRESWAR KALITA :
SHRI YOGENDRA SHARMA :
SHRI CHANDRA SHEKHAR

SINGH :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state ;

(a) whether it is a fact that the private
parties to whom licences or letters of intent
for setting up the down stream uniis of the
Koyali Petro-Chemicals Complex  were
issued, have not made any satisfactory
progress in setting up the units; and

(b) if so, whether Government intend
1o hand over the entire complex, including
the major downstream units, to the Indian
Petro-Chemical Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI BHANU PRAKASH SINGH): (a)
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No, Sir. The progress of the downstream units.
of the Aromatics Project is at present satis-

factory. Only in case of one scheme for

manufacture of polyster film, there has not

been adequate progress and the Government

is considering measures to accelerate im-

plementation of the project. In case of
paphtha cracker, 3 downstream units were

approved by the Government in the private

sector, o two of these units, - progress had

not been as satisfactory as Government

would have wished since the entreprenours

concerned have suggested a number of

changes in their original schemesat a late

stage which require re-examination,

(b) The progratnme of the execution of
the entire petrochemical complex in
Gujarat is reviewed regularly to ensure
coordinated implementation. The Gav-
ernment has already considered and drawn
up a contingency plan for such petrochemi-
cal downstream units where the progress of
implementation by the private sector parties
is likely to be slow.

Demands of the Staff Working In
Excise Department

MSHRI GEORGE FERNANDES
SHRI DINKAR DESAL :

Will the Minister of FINANCE be
pleased 1o state :

(a) whether Government have had
talks with the representatives of the Union
of the Central Excise Ministerial stafl
regarding the-demands of the employees;

(b) if so, the detail thereof;

(c) the principal demands made by

the employees; and

(d) the action taken thereon 7

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI VIDYA CHARAN SHUKLA);
(@) There are & pumber of ministeria)
staff Unions in the Central Excise. Depart-



135 Written Answers

ment, including the All-India Central
Excise and Land Customs (Non-Gazetted)
Ministerial Officers’ Federation. The Fede-
ration met the Minister of State for Finance
and the Finance Secretary on 16-6-1970 and
19-6-70, respectively regarding the demands
of the ministerial employees.

(b) and (c), The principal demands were :

(i) upgradation of the posts of L. D.
Cs. to those of U. D, Cs. and the
posts of Head Clerks to those of
Deputy Office Superintendents;

(if) introduction of selection grade in
the cadre of U. D. Clerks;

(iil) creation of more posts of Office
Superintendents;
(iv) creation of more posts of Assistant

Chief Accounts Officers; and

(v) filling up of existing vacancies in
all grades,

(d) The action taken on the above
principal demands of the Federation is as
follows :-

(i) The Government have upgraded
160 posts of L. D. Clerks to those
of U.D. Clerks inthe Central
Excise Department on  ad-hoc
basis. The question of upgrading
further posts will be examined on
the basis of detailed studyto be
conducted by the staff Inspection
Unit,

Similarly, 90 posts of Head Clerks
have been upgraded to those of
Deputy Office Superintendents in
the various Central Excise Col-
lectorates . The question of fur-
ther upgradation of posts of Head
Clerks is also to be examined by
the Staff Inspection Unit.

(li) The question of introduction of
Selection grade in the cadre of
U. D Cilerks bas already been
remitted for a detailed examiva.
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tion by a Sub-Committee of the
Departmental Council, consisting
of both the Government and Staff
representatives. The Sub-Commit-
tec has not yet finalised its recom-
mendations in tnis behalf*

The Government have sanctioned
six posts of Office Superintendents
in the Central Excise Department,

(iki)

(iv) This has since been done. Eight (8)
more posts of A. C.A. Os have
since been sanctioned.

(v) The Government have already
issued orders for filling up of all
the existing vacancies in the mini-
sterial cadre in excess of 39
economy cut.

Sesrch of Baggage of Official Dele-
gation which visited Japan to
attend Meeling of Interna-
tional Postal Union.

2086. SHRI GEORGE FERNANDES :
will the Minister of FINANCE be pleased
to refer to reply given to Unstarred Ques-
tion No, 6686 on the 20th April, 1970 and
state

(a) whether he would lay coples on
the Table of the report received by his
Ministry from the Delhi Customs and by
the Minister of Home Affairs from the
Central Burcau of Ilovestigations as also
the letters received from the Minister of
Information and Broadcasting and Co-
munications regarding the search of baggage
of Official delegation which went to Japan
for atending the meeting of International

postal Union; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). These internal depart.
mental communications are treated as
oonfidential. It will not, therefore, be
possible to place these papers on the Table
of the House,
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“Prool Set" Coins

m{f/. SHRI GEORGE FERNANDES
Will the Minister of FINANCE be pleased
to state :

(2) the pumbers and other particulars
of *'Proof Sels" coins produced by the
India Government Mint in Bombay in the
year 1969;

(b) the total cost of producing these
coint;

(c) the total value of the coins pro-
duced;

(d) the number of sets of proof coins
so far sold out;

(¢) the toial amount of money re-
covered by the sale of these “'proof sets™ ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a), Nehru coins
of Rupee one and fifty paise—22 sets

1950,
1954,

1960,

1961 &
1962—9 sets

I. G, Proof Selts—

(b) Approx. Rs. 650.
(c) Rupees 50 and 47 Paisa,
(d) Al the 31 sets were sold,

(¢} Rs. 1476 and 50 Paisa.

Taking over of Administration of
Larsen and Toubro Company

SHRI K. M. ABRAHAM ;
SHRI K. ANIRUDHAN :
SHRI UMANATH :

SHRI JYOTIRMOY BASU ;

2088,
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Will the Minister of FINANCE be
pleased to state ;

(2) whether it is fact that the LIC and
other Public Financial Institutions, though
they were having large number of shares in
foreign controlled Larsen and Toubro
Company, had mnot taken part in the
company administration and helped three
forcign nationals to control that Company ;

(b) whether Government have enquired
into this affair :

(¢) if so, the details thereof ;

(d) whether it is a fact that the LIC and
other public financial institutions are being
used for the growth of not only Indian
monopolists but also foreign monopolists ;
and

(¢) if so, the reaction of Government
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : () to (c). LIC and
UTI] have invesiments in the equity capital
of Larsen and Toubro Ltd. to the extent of
179% and 2.4% respectively. IDBI and IFC
have no such investments in the Company.
The majority of the equity shares of the
Company is held by Indian nationals, the
holdings of non-resident shareholders and
resident foreigners being 0.82% and 3.17%
respectively. Further the majority in the
Board of Directors ; of the Company s
that of Indian Directors of the 10 Directors
on the Board of Directors of the Company,
6 Directors are Indian nationals and 4
Directors are foreigners, The Company has
4 whole-time directors of whom 3 are fore-
igoers and one lndian ; these whole-time
Directors, however, funciion under the over
all supervision and control of the Board of

Directors.

L.I.C.and U, T. 1. have not so far
parnticipated in the management of the
company partly because their holding are
not large enough (o assure the election of a
person or persons they might nominate, and
partly because until recently these institu-
tions were not cxpected to scck such parti-
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cipation in the managem:nt., They have,
however invariably used their position as
substantial share=holders of the company to
keep a close watch on the affairs of the
company and protect the interests of the
share-holders. For example, last year, whea,
after the termination of the Managing
Agency of the Company, the Company
wanted to appoint full time Directors, LIC
and UTI were insirumental in having the
emoluments of the 3 foreign Directors fixed
at a level lower than what the Company had
in mind.

(d) and (¢), The Tndustrial Licensing
Policy Enquiry Committee has gone into
this question in detail and the Government
has taken various decisions on the recomme-
ndations of the Committee, The public
financial institutions will work within these
guidelines in future.

Loan Applications received by Natlonalsed
Banks under Liberalised Credit
Scheme

2089, SHRI SHIV CHARAN LAL ;:

SHRI RAGHUYVIR SINGH
SHASTRI :

SHRI PRAKASH VIR
SHASTRI ;

SHRI RAM CHARAN :

SHRI SHIV KUMAR
SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) the total number of loan applica-
tions received under the liberalised credit
scheme by the nationalised banks since their
pationalisation together with the total
amount of loans applied for ;

(b) the number of applications rejected
together with the total amount of loan there
of ;

(c) the number of applications on which
loans were granted together with the tolal
amount of loans advaoced ;

(d) the number of applications atill
pending consideration ; and
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(¢) whether Goverament are aware of
the pervading corruption in every issue of
the loan sanctioning machinery and if so,
the steps taken to eradicate the sams ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (d). The
information to the extent that might be
available with banks is being collected and
will be laid on the Table of the House.

(e) Complaints of corruption in the "
nationalised banks have teen received by the
Government, These complaints are investi-
gated through tbe Reserve Bank or the
concerned bank and appropriate action is
taken by the concerned bank in cases of
proved corruption. The Coordination
Committee of the Public Sector Banks, in
its meeting on 13th June, 1970, decided that
a Vigilance Cell shou!d be set up in each
bank of the public sector and the nationali-
sed banks are taking steps for the purpose.

a9q gy, ¢ foeelt § gre-
qfas wtqaea

2090. =t TAAAT ARN :
o afvasT vET :

Fq7 eareeq Aq qfeare  fagom Wi
fantor, wrara aqr aadw fawm 54 ag
qqg F FIO FG F

(F) Fmag aa g fa g ang 44
40 waz gTEdl 7 IR fo¥ U oF dgE
a1 ¥ 7g wa0 fvar a1 fs &g &n-
o AT AAAT ¥ AT A9 TE,
aar ddra afaqrey, 9 et & q@-
Gfaw sgaraal & ggw & greanafes
wregTT @Y A

(=) afz g, @t 9@ @ ®OFE T
w1 wEa wraf
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(7) aTHTC FT ww AT 9T w
as gratifas shegras @rae w1 fa=m
g =

(w) afz adf, @t Ta% sar FTW
fadesz o f5 age ¥ sogmar §ra-
dfqs ITare 7 wfus w= @ E 7

eareer At gfeare frgam wic
frmfor, wmamm aqn i faww wwew
# Tow W (ot @o go ghA) : (F) S
gh

(=) ¥ (9). 7% sgarog @@y &
ferq #+d1a wareen doar & 1970-71 a9
¥ fog dedtga aote wgEE & &1 NE-
v A & awfr 89w odeg waar
g SF F qIAA WWATEd] § qAAqT
afy goesw o at, fret aqugaa waw
A 9T OF GE-a araifE oFE
YA FT FEOEAT I AT GG |

Loans Granted By Natiopalised
Banks

2091, SHR1 PREM CHAND VERMA
Will the Minister of FINANCE be
pleased to state ;

(a) how much Jloan has  been
granted by tbe 14 nationalised banks so far
and the number of persons given such loans
amounting to Rs. 1,000/—or less ;

(b) the conditions for grant of such
loans ;

(c) whether loan is also given to
the persons having no securities and if so,
what measures are adopted to ensure recovery
of such loans ; and

(d) whether uniform rate of intcrest is
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charged by all the 14 banks throughout the
country ; if oot, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The loans ad-
vanced by the pationalised banks as on 17th
July 1970 were of the order of Rs. 5,262 cro-
res, The pumber of persons who have been
given loans amounting to Rs. 1,000/—or less
is not available. As the number of branches
of these banks is wery large and these are
spread out throughout the country, it will in-
volve incommensurate amount of labour and
time to collect such an information. However
the number of borrowal accounts in the hither
te neglected sectors such as farmers, small
scale industries, road transport operations,
retail trader self-employed persons etc. was
5,38, 644* as at the end of May 1970,

(b) The nationalised banks generally
grant advances for productive purposes,
The details of terms and conditions for ad-
vances upder various schemes are given in
the statement laid on the Table of the House
[Placed in Library see No. LT—3906/70].

(c) Unsecured loans are given depend-
ing upon the merits of the proposals, The
banks satisfy themselves about the integrity
of the borrowers whether the borrowers re-
quirements are genuine and whether they
will be in & position to repay the ducs as
and when they fall due. The banks ensure
recoveries by frequent visits and other foll-
Ow-up measures,

(d) The rate of interest charged by the
14 pationalised banks is not uniform. Even
in the same bank, different rates of interest
may be charged depending upon the purpose
of the loans. These rates are fixed taking into
account the bank rate, of average rate of
interest on resources raised by the bank, the
npature of the project to which loan is given,
its profitability, the type of risk associated
with such financing, the value of sccurity
offered etc. Normally, the rate of interest
is 4 10 41/29%, above the bank rate.

*Provisional
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Special Assistance to States

2092, SHRI MOHAMMAD ISMAIL :
SHRI C. K. CHAKRAPANI :
SHRI K. RAMANI 1
SHRI UMANATH :
SHRI P. GOPALAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that sorue State
Governments have protested for their non-
inclusion in the list for providing Special
Assistance to States ; and

(b) if so, the names of the States which
have protested against this and the nature of
their protests ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE : (SHRI VIDYA
CHARAN SHUKLA) 1 (a) and (b). The
CGovernments of Bihar, Gujrat, Haryana,
Maharashtra, Nagaland, Tamil Nadu and
Uttar Pradesh have expressed the view that
the special accommodation recommended
by the Planning Commission for certain
States should be given not on a selective
basis to only those States which had gaps
in resources, but should be distributed uni-
formly among all States.

The Special accommodation (by way of
loans) is intended only for such States which
in the assessment of the Planning Commis-
sion, may have inescapable gaps in resources.
As such, those States which are not likely
to have such gaps, would not be eligible for
special accommodation and the question of
distributing such accommodation on a uni-
form basis does not arise.

Loan Granted by Former Agent of
Indian Bank in Coonoor

2094, SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state

{8) whether itis a fact that a former
agent of the Indian Baok in Coonoor granted
loans to fictitious persons worth several
lakhs of rupees, taking advaotage of the
liberalisation of credit facilities ;
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(b) if so, the pame of the agent and the
aniount involved ; and

() the results of the Central Burcau of
Investigation inquiry and the action taken
against the former ageat ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (¢). On
receipt of information that the Agent of
Indian Bank, Coonoor, in pursuance of a
conspiracy with others convassed applications
fiom a number of persons and granted loans
between September 1969 and March 1970
on receipt of pecuniary advantage from
them, a case has been registered by the
Ceniral Bureau of Investigation against Shri
P.S. Evalappan, Agent of the Coonocor
Branch of Indian Bank and three others.
The total amount of loans granted to ficti-
tious persons is being verified by the Central
Burcaru of Investigation, As the case is still
under investigation by the Central Bureau
of Investigation, action against the Agent
will be considered by the bank after the
result of the investigation is known.

Plots for House Ballding Co-Operative
Societies in Delhi

2095. DR.RAM SUBHAG SINGH ;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the progress made in allotting plots
for House buildiog to various Co-operative
Societies in Delhi ;

(b) What is the priority of the House
Building Co-operative Society consisting
of M.P.S. and other persons ; and

(c) the reasons for delay in the allot-
ment of plots.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) ; (a) 26 Socicties of
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Groups I, II and IIf, who were allotted
land, have finally developed plots und allot-
ted them to their members. Developed plots
have also been allotted to 16 small societies
in various colonies by the Municipal Cor-
poration of Delhi and the Delhi Develop-
ment Autbority. Physical possession of land
has been handed over to 24 societies in
Group 1V for development and allotment to
their members.

(b) The Tara Co-operative House Build-
ing Society, which is a society of Members
and former Members of Parliament, was
offered land in the Shahdara area but it did
not accept the offer ; nor did it deposit the
premium for land. No priority has, therefore
been fixed for this Society.

(c) Normally, a period of three years is
allowed to the societies for development of
land. Sometimes, extension of time becomes
inecessary for various reasons, such as, delay
on the finalisation of zonal development plans,
change in the land use, approval of the lay-
out plan, stay orders against the acquisition
of certain allotted pockets, etc. For these
reasons, the allotment of developed plots to
members of the societies gets delayed.

Study of working of Hospitals in Delhi by
Indian Institute of Public Administration

2096. SHRI K. P SINGH DEO : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state 1

(a) whether it is a fact that a study of
the working of some hospitals in Delhi was
recently conduced by the Indian Institute of
Public Administration reforms Commi-
ssiom ;

(b) whether it is also & fact that the
study of these hospitals showed concern
about the health of staffl members, house
surgeons and nurses and that a probe into
the reasons for the health has begn sugges-
ted ; and

(¢) if so, the details thereof and the

SRAVANA 19, 1892 (SAKA)

Written Answers 146

steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes, Sir. The Study
relates to two hospitals namely, Irwin
Hospital New Delhi and the Lady Harding
Medical College and Hospital, New Delhi,

(b) and (c). The Study report on ‘Citi-
zen and Hospital Administration® relates to
a study covering staff members (Health) of
the Irwin Hospital, There is mentjon about
the problems of health of staff members i.e.
doctors, house-surgeons and nurses and
measures for their improvement have been
suggested, Tbe recommendations made in
the Siudy report are being examined,

Losses suffered by Neyvell Liguite
Corporation

SHRI HIMATSINGKA :
SHRI D. N. PATODIA :

2097.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(2) whether the Neyveli Lignite Cor-
poration continues to be losing concern;

(b) if so, the total overall looses
suffered by the Corporation since its incep-
tion ; and

(c) the steps being taken to make it a
profitable venture and the time by which
it will be possible to make good the losses
suffered by this Corporation so far, under
the present programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND MET-
ALS (SHRI NITIRAJ SINGH CHAUDHA-
RY): (a) and (b). The Corporation has been
suffering losses since its inception and the
cumulated loss upto 1969-70 is estimated at
Rs. 25.96 Crores.
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() The following steps have been
taken to improve the profitability of the
Corporation :—

(i) In order to increase the producti-
vity of the Corporation, additio-
pal mining capacity to increase
production of raw lignite from the
present level of about 4 million
tonnes per annum to 6 million
tonnes per annum is being esia-
blished, as a result of which,
increased production of Power and
Leco would be possible. The
additional machinery is expected

to be installed before the close
1971-72,
(ii) The Fertiliser Plant has been

working below capacity owing to
operational and process difficulties,
The working of the Fertiliser Plant
was reviewed in detail by a Study
Group appointed by the Govt. of
India and the recommendations
made by the Study group except
one, have all been implemented,
The only remaining item is the
installation of Benzene adsorbers
which are expecied to be installed
shorily. The production of Ferti-
liser Plant is expected to increase
significantly from 1971-72.

In 1972.73, all the production units,
including mining are expected to be
functioning at above break-cven levels and
it is anticipated that the cumulated loss
of Rs, 26 crores would be wiped out by
1977.78.

Set back to Setting up of Petro-Chemical
Complex at Madras due to Shortage of
Naptha

2098. SHRI HIMATSINGKA :Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the shor-
tage of naptha is likely 1o adversely affect
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the Petro-chemical complex being set up at
Madras;

(b) whether Govenment’s attention
has been drawn to the analysis about the
availability of this material as published in
the Economic Times of the 11th July, 1970,
and if so, how far this analysis has been
found to be correct; and

(c) the steps being taken by Govern-
ment to ensure that the shortage of naptha
does not stand in the way of project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI BHANU PRAKASH SINGH):
(a) No Petro-chemical Complex has yet
been approved for Madras,

(b) Yes. The overall availability
position of naptha in the country is being
studied by Government,

(c) In view of reply to part (a) above,
this does not arise.

Short supply of Raw Materials for
Drug Industry

2099. SHRI HIMATSINGKA 1 Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES & METALS be pleased
to state which particular raw materials for
drug industry are in short supply and what
further efforts are being made to provide
enough raw materials to the industry to
achieve the object of bring down the prices
to the desired level ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): The
main bulk drugs, raw materials and inter-
mediates which are reported to be in short
supply are phenacetin, caffeine, Para amino
salicylic acid 1. N, H, Sulpbadiazine,
Sulpbamidine, Chloramphenicol,
tetracycline, Vitamin C, Cyanopyridines.
meta amino phenol and citric acid, To
relieve the shortage, Government have
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arranged for import of necessary quantities
of most of these items through the State
Trading Corporation, The Drugs and
Pharmaceuticals industry is included in the
list of priority industries for the purpose
of imports and requirements of intermedia-
tes and raw materials are being met in full,
to enable the industry to utilise the capa-
city fually.

Interest on Loans recelved from Abroad

2100. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to state the amount paid as interest in each
of the years 1967, 1968. 1969 and 1970 to
each country along with the amount of
loan and when that loan was taken in each
case 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
VIDYA CHARAN SHUKLA) : A State-
ment is laid on the Table on the House.
[Placed in Library. See. No. LT-3907/70]

Matlonal Fuel Policy

2101. SHRI SHIVA CHANDRA
JHA : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have formula-
ted any National Fuel Policy; and

(b) if so, the details thereof; and if
not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY) : (a) and (b). A Committee
is proposed to be sct up to help in the
formulation of a National Fuel Policy.

World Bank Assessment of Famlily Planning

2102, SHRI SHIVA CHANDRA JHA 1
SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA 1

will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether it is a fact that a seven
member World Bank Team visited India
recently from intensive Family Planning
point of view ;

(b) if so, whether they had talks with
the Indian officials ;

(c) if so, the nature of the talks and
the broad decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. §. MURTHY : (a) to (c). The Team
is currenty in India and has been baviog
discussions with the Indian officials. The
World Bank had shown interest in assisting
In the Indian Family Plaoning Programme by
intensifying activities in two selected areas
and drawing up a project for that purpose,
The ultimate objective of the project is to
generale experienee to assist in improving
the effectiveness of the programme. The
object of the Team's visit is pre-appraisal
of the conditions obtaining in the proposed
project areas for drawing up the project.
Mo decisions have been arrived as yet.

World Banks aid for Fertiliser Pro-
Jects in India

2103. SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of FINANCE te
be pleased to state :

(a) whether a technical mission of the
World Bank visited India recently to assess
the technical help and financial aid required
for the two fertilizer projects i.e.. Cochin
(expansion) and Nangal II; and

(b) if 80, whather such technical missions
will also visit the steel plants in the
country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) At present there is no proposal
under consideration for World Bank assis-
tance for steel plants in India, Therefore,
the question of visit of technical Missions
from the World Bank to the steel plints
does not arise.

Total Quantity of India’s Share of Crude
from Persian Gulf

2104, SHRI 8. K, TAPURIAH ;
SHRI G. VENKATASWAMY :
SHRI S8. R. DAMANI :

SHRI N. K. SOMANI ¢
SHRI M. N. REDDY :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the total quantity of crude due from
the Persian Gulf as India's share;

(b) whether the total quantity is lifted
and exported or utilised; and

(c) if so, the earniogs therefrom 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a)
The OQil and Natural Gas Commission’s
share from total production of Rostam
crude upto June, 1970 was approximately
2:36 million barrels.

(b) and (c). The Total quantity of
Rostam crude sold by ONGC so far is 628,
185 barrels at a value of Rs. 63.30 lakhs
approximately. The balance of the crude
which could not be lified by the ONGC
was lifted by the other two pariners
of the joint venture in accordance with the
provision in the Agreement which also
provides for makiog up subsequently in a
pbased manner what may be under-lified
by any party during any period,
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Amenities to Employees of Public
Undertakings Vis-A-Vis
Central Gonernment
Employees

2105, SHRI 5. K. TAPURIAH :

SHRI N. K. SOMANI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the emplo-
yees of the Public Undertakings and other
semi-Government organisations draw higher
salaries than the regular Central Govern-
ment servants and also avail of better and
substantial other facilities as compared to
the latter ; and

(b) if so, whether Government propose
to consider somz2 means to do away with
such discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
conditions of employment in regard to pay
scale, allowances and other facilities exist-
ing in the various Public Sector Undertak-
ings and semi-Government Organisations are
really not comparable with those existing
under the Central Government, as the rate
of emoluments and other benefits are laid
down by the Undertakings concerned under
different conditions and on different consi-
derations, with due regard also to the needs
of the jobs and other statutory require-
ments,

The structure of emoluments and other
fringe benefits applicable to posts under
Central Government have been laid down
with due regard to the duties and responsi-
bilities of the posts and on the basis of
Second Pay Commission's recommendations,
The existing structure of emoluments of
Central Government employees is already
under examination by the Third Pay Commi-
ssion and their recommendations will be
awaited by Government.
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Training of Bank Personnel in  Agri-
caltural Economics

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI PRAKASH VIR
SHASTRI :

SHRI BAL RAJ MADHOK :

SHRI RAM CHARAN :

SHRI SHIV KUMAR
SHASTRI :

2106,

Will the Minister of FINANCE be
pleased to state :

(a) the arrangements, if any, made for
the traiping of the bank personnel in agri-
cultural economics ; and

(b) the steps taken to ensure that the
agriculture credit is not diverted to consum-
ptive or other unproductive purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Officers handl-
ing agricultural finance in Commercial banks
and officers of the cooperative banks are
being trained in batches by the Reserve
Bank of India at their Cooperative Bankers"
Training College at Poona. The National
Institute of Bank Management has also been
organising workshops for training the Branch
Agents handling agricultural finance.

(b) Both the commercial and coopera-
tive banks ensure through their supervisory
staff that agricultural credit for crops is used
for the purpose for which it is given by
salisflying themselves that the cultivator
borrowers lift in kind the conponent of the
credit which represents inputs like fertilisers,
seeds, pesticides, etc. As regards credit for
development such as for purchase of pump
sets etc., banks arrange for the suppliers of
implements and machinery to be paid dire-
ctly by the banks. ln the case of loans for
sinking wells the loan is given in instalments
according to the progress of the work,
Banks which do not have the organisational
set up of the desired strength to effectively
supervise utilisation have been asked to
take steps to build up their supervisory
machinery as quickly as possible.
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Malaria Eradication Scheme

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI PRAKASH VIR
SHASTRI :

SHRI BAL RAJ MADHOK :

SHRI RAM CHARAN :

SHRI SHIV KUMAR
SHASTRI :

DR. KARNI SINGH :

2107.

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that positive
cases of malaria have more than trebled
since 1965 and if so, the figures thereof for
the last three years ;

(b) whether it is also a fact that in most
of the States Malaria Eradication Units were
switched back to the Preliminary phase of
the programme from the consolidation .and
maintenance phases ;

(c) whether it is also a fact that the
Malaria Eradication Scheme which was
cxpected to be completed by 1968—69 will
now be prolonged till 1974 —75 :

(d) whether it is also a fact that the
outlay for completion of the scheme during
the Fourth Plan period has in the consequ-
ence increased from Rs, 19 crores to Rs, 100
crores ; and

(e) if so, the reasons for the set-back in
the implementation of the scheme and the
steps taken to check their recurrence in
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes, Sir. The total
incidence of positive cases of malaria during
1965 was 1,00,185, The figures for the last
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three years are as under :—

1967 2,78,621
1568 2,74,881
1969 3,46,918

(b) There bave been reversions in 10
States, the bulk of which was in the Central
India involving the States of Madhya Pradesh

Rajasthan and Gujarat.

(¢) The National Malaria Eradication
Programme is expected to continue till 1975-
76.

(d) According to preliminary estimates
in 1966, it was envisaged that the Fourth
Five Year Plan outlay for the National
Malaria Eradication Programme would be
Rs. 19.21 crores. Based on the subsequent
realistic rephasing of the programme in
1968-69, the actual outlay for the Fourth
Plan period commencing from 1969-70 is Rs.
70 crores,

(¢) The reasons for the set back in the
scheme are as under :—

1. Resistance to insecticides (DDT &
BHC) in some parts of the
Country.

2. Ioability of local bodies to under-
take proper antilarval operations
in urban areas,

3, Lack of adequate basic health
services to take over the responsi-
bilitics in the areas entering the
maintenance phase,

4. Problem of migratory population.

3. Incidence of malaria in the project
areas with aggregation of labour
from malarial tracts to areas free
from malaria.

6. Deficient laboratory services,

7, Inadequate transport facilities beca-
use of large scale breakdowns of
vehicles which are old.
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Steps taken to check the recurrence of the
set-back in future are as under :—

1. Re-assessment of the working of
National Malaria Eradication Pro-
gramme by a special Committee.

2, Provision of adequate budget sup-
port during the Fourth Five Year
Plan and categorising the progra-
mme as 8 Centrally Sponsored
Scheme,

3. Realistic rephasing of programme
in the reversion areas.

4. Use of alterpative insecticides in
areas where the mosquito has be-
come resistant to DDT & BHC.

5. Advance indenting of insecticides
and anti-malaria drugs,

6. Phased replacement of non-repaira-
ble vehicles.

7. Formulation of a Scheme for anti-
larval measures in the problem
urban areas.

8. Central assistance to States for
strengthening of the basis health
services in the maintenance phase
arcas.

Utilisation of PL-480 Funds

2108, SHRI RAGHUVIR SINGH
SHASTRI
SHRI PRAKASH VIR SHA-
STRI :

SHRI BAL RAJ MADHOK :

SHRI RAM CHARAN :

SHRI SHIV KUMAR SHAS-
TRI :

Will the Minister of FINANCE be plea-
scd to siate ;

(a) the total amouant of P, L. 480 funds
placed at the disposel of the Government
of India during the last three years; year-
wise ; and
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(b) The portion of the P. L. 480 funds
utilised for the implementation of various
programmes in rural areas and house building
progamme for the lower and lower-middle
income group people during the last three
years, year-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI VIDYA CHARAN SHUKLA):
(8) and (b), A statement showing
the amount of funds received as loans
and graots from U. S. Govt. under PL-480
and the programmes and projects on which
they were utilised during 1967-68, 1968-69
and 1969-70 is laid on the table of the
House. [Placed in Library, See. No. LT—
3908/70]

Irregularities Regarding Alleged fraud
in London Branch of Central
Bank of India as pointed
ont in Andit-Report

2109. SHRI RAM AVTAR SHAR.

MA :
SHR1 KANWAR LAL GUPTA :
SHRI YAMUNA PRASAD
MANDAL :

SHR1 SHARDA NAND :

DR. SUSHILA NAYAR 1

SHRI SITA RAM KESRI 1

SHRI ONKAR SINGH :

SHRI S. M. KRISHNA :

SHRI CHENGALRAYA NAI-
DU :

SHRI R. BAURA :

SHRI N. K. SOMANI :

SHRI RK. AMIN i

DR. M. SANTOSHAM :

SHRI NANJA GOWDER :

SHRI J. MOHAMMED IMAM :

SHRI R. R. SINGH DEO :

Will the Mini:ter of FINANCE be ple-
ased to state :

(a) the details of Audit Report in
which the irregularities regardiog tho alleged
fraud in London Branch of the Central
Bank of India were pointed out;

(b) the details of the letrers sent by
Government to the U. K. Governmeat
about Shri Sami Patel and about recovering
the amount from him; and
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(c) whether Government propose to
bring him to India for prosecution ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE : (SHRI VIDYA
CHARAN SHUKLA) : (a) There has been
no Audit Report pointing out irregularities
regarding alleged fraud in the London
Branch of Central Bank of India. The fraud
came to light in April 1970 and a com.
plaiot was lodged by the Bank with Scot~
land Yard, whose invetigation is still in
progress. Separately, the Reserve Bank has
sent an inspecting officer to look into the
affairs of the London Branch of Central
Baok of India. He has not yet completed
his investigation.

(b) The Government of India has not
addressed the U. K. Government about
Shri Sami Patel and about recovering the
amount from bim. A complaint has, how-
ever, been lodged by Central Bank of India
with Scotland Yard.

(c) As Shri Sami J. Patel is a British
citizen and the alleged offence has been
committed in Epgland, the investigation
of the offence has to be conducted by the
British Police and the prosecution, if any,
has to be launched in Britain,

Short fall in the Growth of Depoaits

2110. SHRI KANWAR LAL GUPTA :

SHRI YAMUNA PRASAD
MANDAL 1

DR. SUSHILA NAYAR

SHRI S.M. KRISHNA ;

SHRIMATI ILA
PAL CHOUDURI :

SHRI K. P. SINGH DEO :

SHRI J.H. PATEL :

SHRI RAM GOPAL
SHALWALE :

SHRI ONKAR LAL BERWA :

SHRI OM PRAKASH TYAGL:

Will the Minister of FINANCE be
pleascd (o state ;

(a) whether it is & fact that there has
been a short-fall in the growth of deposits
of pationalised banks since July last iospite
of three-fold increase in the number of new
branches;
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(b) the figures between July, 1969 to
June, 1970, as compared to 12 months
preceding bank nationalisation;

{(c) the steps Government propose to
take to attract more deposits in these
banks;

(d) whether Government propose to
reduce the rate of interest from inbanked
or underbanked sectors; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b.) During
the year ended July 17, 1970 (ie. between
July 18, 1969 and July 17, 1970) the depo-
sits of the 14 banks which were nationali-
sed on July 19, 1969, increas=d by Rs. 372
crores as against Rs. 393, crores in the
preceding year (July 19, 1968 to July 18,
1969). The number of offices of the 14
banks in India increased by 1150, from
4168 on July 19, 1969 to 5318 on June 30,
1970.

() The relatively slow rate of deposit
growth has been a matter of concern to
Government and pointed attention of the
concerned banks has been drawn to this.
They bave been advised to initiate campaigns
for deposit mobelisation and to introduce
new schemes for attracting deposits.
Measures for stepping up deposit mobilisa-
tion were considered at the meeting of the
Custodians of the nationalised banks with
the Finance Minister held on 22nd July,
1970. To help the campaign for deposit
mobilisation, Reserve Bank has relaxed its
restrictions regarding payment of brokerage
in respectes of collection of small deposits
and has also raised inierest rates on longer
maturity fixed deposits. Incentives for the
bank employees to associate themselves
wholeheartedly with the deposit campaign
are under consideration.

(d) and (e). The import of this question
is not clear.

Non-Indlans in Forelgn Banks Getting
more than Rs. 8,000 p.m. as Salary

2111, SHRI KANWAR LAL GUPTA :
SHRI RAM KRISHAN GUPTA:
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Will the Minister of FINANCE be
pleased to state :

(a) the mumber of Indians and non-
Indiaps getting more than Rs. 8,000 as
salary per month, including all emolumeats.
in foreign banks, foreign oil companies and
foreign drugs industry;

(b) whether it is a fact that about
Rs. 2 crores are remitted every year to
foreign banks when the total investment is
hardly Rs. 12 crores in the foreign banks
working in India; and

(c} whether Government propose to ask
these foreign banks to appoint Indians on
important posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : () The particulars
available as at 1st January, 1969 are shown
below industry-wise ;

Number of Indians and non-Indians
drawing total monthly emoluments
exceeding Rs. 8,000 per month
as at Ist January, 1969,

Category of

Companies Indians Non-Indians

Banking

Companics 1 55

0il Companies 5 15

Pharmaceutical

Companies kL] 20
(b) Presumbly the reference is to re-

mittances of profit by the branches of
foreign banks in India to their respective
head offices. Such remittance during the
four years 1966-69 averaged Rs. 196.11
lakhs per annum, It is not clear how the
figure of Rs. 12 crores for the total invest-
ment by the forcign banks has been
arrived at,

(¢) Government’s policy is to pro-
gressively reduce the number of forcigners
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in superior posts which do not require any
special technical expertise not available in
the country.

Resumption of Oll Exploration at
Bodra In West Bengal

2112, SHRI N.K. SANGHI :
SHRI SAMAR GUHA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that oil explor-
a:ion in Bodra near Calcutta will be resum-
ed by the Oil and Natural Gas Commission;
and

(b) the reasons for abandoning the
exploration when once it was staried and
the reasons for resumption ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (DR. TRIGUNA SEN) :
(a) and (b). One exploratory well was
drilled to a depth of 4197.5 metres on the
Bodra structure, It did not give favourable
indications of the presence of commercial
hydrocarbons,  Further drilling was sus-
pended since seismic surveys carried out
so far did not indicate any other suitable
structure for drilling. Exploration in the
form of Seismic Surveys, however, is being
continued in the area in order (o locate
new favourable structures. For this
purpose, ONGC has ordered for sophistica-
ted digital seismic recording equipment and
computer for processing these data.

Complaints Regarding Branches of National-
ised Banks Opened in Rural areas

2113. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be p.cased to
state :

(a) whether any complaints have been
recoived regarding the functioning of the
Branches of pationalised banks opened in
rural areas; and

(c) 1if so, the action taken by Govern-
ment in that regard 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE. (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b)
Complaints against some branches of the
nationalised banks in rural areas have bean
received by the Government. These general=
ly relate to delays in processing applications
for loans, corruption or misbehaviour on
the part of employees, language difficulty etc.
The complaints have been looked into In
consultation with the Reserve Bank of India
the banks concerned, The banks have
taken appropriate action where the com-
plaint could be substantiated. As regards
language difficulty, the npationalised banks
have taken steps to get various forms printed
in reglonal languages for the use of
customers,

Full Utllization of Crude Obtaloed
from Aghajari Oll

2114. SHRI G.Y. KRISHNAN 1 Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state ;

(a) whether it is a fact that Government
are able to utilise fully the crude obtained
from Aghajari Qil; and

(b) if 8o, tho rates at which it is being
disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) The question
is not clear, The crude from Aghajari field is
produced by Iranian Qil Exploration and
Producing Company and sold through its
participants and brokers, The Government
of India do oot participate in this oil field.

(b) Docs not arise.

Flow of Fands from Public Secctors
Financial Institotions to small
Scale Sector

2115. SHRI G. Y. KRISHNAN : will
the Minister of FINANCE be pleased to
sate
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(a) whether there is any policy/
guidelines wunder the consideration of
Government in regard to the flow of funds
from the Public Sector financial institutions
to small scale sector ;

(b) whether any small scale cnterprise
bas so far been assisted by any public
secior financial intitution ; and

(c) If so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The Indus-
trial policy Resolution of 1956 stated that
*the aim of the Sitate Policy would be 10
ensure that the decentralised sector secures
sufficient vitality to be self-supporting and
its development is integrated with that of
large scale industry, The State will, there-
fore, concentrate on measures desigoed to
improve the competitive strength of the
small scale producer”. Further, the Policy
reiterated the role of small scale indusiries
in these words. *They provide immediate
large scale employment ; they offer a method
of ensuriog a more equitable distribution
of the pational income and they facilitate
an effective mobilization of resources of
capital and skill .."

Having regard to these aspects, Govern-
ment has laid more and more emphasis on
the development of this vital secior during
the successive Plans.

Government have from time to time
exhorted the banks and other financial insti-
tutions that high priority has to be given to
such credit and various steps should be
taken to ensure liberalised flow of greater
credit to this sector.

For instance, the Credit Guaraotee
Scheme for small scale industries was in-
wroduced by Government in July 1960 in
order to encourage the flow of funds to the
small scale sector. The scheme is being
administered by the Reserve Bank of India
on behalf of Govenment and is available
to most of the commercial banks and State
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Financial Carporations. This scheme has
been reviewed and liberalised and procedures
streamlined from time to time.

In March 1968, the Industrial Develop-
ment Bank of India announced a special
concessional rate of 43 per cent for refinance
of loans given by financial instilutions 0
small scale units covered by the Credit
Guaraniee Scheme provided the lending ins-
tilution did not charge more than 8 per cent
to the borrower,

The credit needs of the small scale
industry are mainly catered to by the State
Financial Corporations, National Small
Industries Corporation and by the commer-
cial banks. The Indusirial Development
Bapk of India as an apex institution, has
also been granting assistance 1o this sector
by extending refinance facilities 1o term
loans granted by the baoks and Siate Finan-
cial Corporations. In respect of this sector,
the minimum amount of loan eligible for
refinance was reduced from Rs. 1'00 lakh to
Rs. 0°20 lakhs and further to Rs. 0°10 lakbs
in April, 1970. The amount of refinance
was raised from 80% to 100%,.

Recently the rate of interest was reduced
to 3% by the Industrial Development
Bank of India in respect of refinance of loans
upto Rs. 20,00 lakhs granted to small and
medium sized projects in specified backward
arees, provided the Financing Bank/State
Financial Corporation does not charge more
than 6%.

The public sector banks have been ask-
ed to report periodically advances made
to this sector and this is being
constantly reviewed by the Boards of these
banks and the Reserve Bank of India to
eosurc that the flow of funds constantly
increased to this sector, As a result of
over 80 per cent banking indusiry coming
into the public sector, it is expected that the
flow of funds to the small scale sector which
is already on the increase will increase still
further rapidly.
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Recently the two All India Public Sector
Financial Institutions namely tbe Indust-
rial Development Bank of India and the
Industrial Finance Corporation of India
have decided to assist small and medium
projects in specified backward areas on
softer terms e.g., concessional rates of in-
terest, longer grace and repayment periods,
larger subscriptions to risk capital etc,

(b) and (¢). The assistance given to
the small scale industrial sector bv the State
Bank of India and its subsidiaries, the 14
nationalised banks, the Industrial Develop-
ment Bank of lodia, the State Financial
Corporations and the National Small Indus-
tries Corporation, to the extent available,
is furnished in the statement laid on the
Table of the House, [Placed in Library.
See No. LT—3909/70]
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Admission to First Year M. B, B. S.
Course in Delh

2118, SHRI BENI SHANKER
SHARMA : Will the Mipivter of HEALTH
AND FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of students who passed
the Pre-Medical Examination from the
University of Delhi this year ;

(b) the number of those students who
have since been absorbed in the three Medi-
cal Colleges in the Union Territory of
Delhi ; and

(c) the steps taken or proposed to be
taken by Government to absorb all those
students who failed 10 get admission to the
first year M. B.. B. S, Course in the Medi-
cal Colleges of Delhi 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) 549 students piss-
ed Pre-Medical Examination this year from
the University of Delhi.

(b) According to the reporis received
145 students have so far beeo absorked in
the three Medical Colleges in Delhi,

(1) Lady Hardinge Medical
College. 26

(2) Al India Institute of Medi-
cal Sciences, 21

(3) Maulana Azad Medical
College. T

(¢) The Delhi Administration’s pro-
posal to start a second shilt witb 75 seits
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at Maulana Azad Medical College, New
Delhi has not been found feasible by the
Delhi University on academic grounds,
However the University of Delhi has agreed
to increase 10 seats in Lady Hardinge Medi-
c1l College, New Delhi and accordingly
this additional number of students have
already been admitted. The question of
increase in the number of seats at Maulana
Azad Medical College and further increase
in Lady Hardinge Medical College is under
the consideration of the University of Dethi.
The additional seats in these two colleges
are also proposed to be earmarked for
Delhi students.

Mobile Units for Medical Colleges

2119, SHRI DEVINDER
GARCHA ;

SHRI1 R. K. BIRLA :

SINGH

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state ;

(a) whether there is a scheme under
consideration of Government to provide
each of the 95 Medical Colleges with mobile
medical units ;

(b) if s0, the details of this scheme ;

(¢) the number of mobile medical uniis
which will start functioning during the
current year ;

(d) the expenditure of each unit ; and

(¢) the number of such mobile units
likely to be staried for rural areas of Delhi
and expenditure likely to be incurred
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, S. MURTHY) : (a) Yes, Sir, but for

the prisent only five units have been
approved,
(b) Under the Schcme,  specialist

teachers with interns and final year students
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from medical [colleges will camp in rural
areas and render voluntary service at select-
ed primary bealth centres, 50 hospital
beds will be attached to each mobile unit,
Each of these units will be so equipped as
to function as a mobile hospital moving
from one rural areal to another and operat-
ing for a specified period in each such area,
About 15-20 final year medical students
and about 10-20 Interns will stay in each
camp with their teachers and render service
in curative and preventive medicine.  They
will also take other promotive health
measures including family planning.

(¢} It has been decided to attach five
mobile units, as a pilot project, one each
to five medical colleges in five States j.e.
Maharashtra, Tamil Nadu, Rajasthan,
Gujarat, and Uttar Pradesh, during the
year 1970-71, The State Governments con-
cerned have been asked to initiate action
for implemeniing 1the scheme.

There is also a scheme under the
Ministry of Education and Youth Services.
to start 16 mobile hospitals jn connections
with the Chitaranjan Das Celebrations, one
in each State,

(d) The non-recurring expenditure on
cach of the 50-bed unit is estimated at Rs.
2,60 lakhs and the recurring expenditure at
Rs. 2.40 lakhs per year.

(¢) No decision has yet been taken to
start such a unit for Delhi during 1970-71.

Theft of electrical and furniture goods
from vacant M.P. flats in South
Avenue, New Delbi

2120, SHRI SHIVA CHANDRA JHA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that fans, bulbs
and other electrical and furniture goods are
being stolen from the vacant M.P, flats in
South Avenue, New Delhi ; and

(b) if so, how many uptil sow within
the last three years and action taken about
them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI PA -
RIMAL GHOSH) : (a) and (b), No cases of
theft of fans, bulbs and other electrical and
furniture goods from vacant M.Ps' flats in
South Avenue during the last three years
have come to notice,

Representation made by Members of
Bombay Stock Exchange to Re-
move Ban on Forward Trad-
iog in Shares

SHRI DEVINDER SINGH
GARCHA :
SHR1 5. 8. KOTHARI :

2121,

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that members
of the Bombay Stock Exchange have repre-
sented to the Government to take immediate
steps on the fair and just demand for re-
moving the ban on forward deals in
shares ;

\b) if so, the details thereof ;

() whether it is a fact that any fur-
ther delay in the matter is likely to lead to
adverse repercussions on the capital mar-
ket and cause mass unemployment ;
and

(d) if so, Government’s reaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). A
few communications have been received
from certain pcraons believed to be connect-
ed with the Bombay Stock Exchange in
one capacity or another asking for an early
decision on resumption of forward trading
in securities. Ope of the main poiats made
in these representations is that the conti-

nuance of the ban has caused ‘‘great
bardship to jobbers, sharcbrokers and
workers”,

(c) and (d). So far, there have been
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no discernible adverse repercussions on the
capital market as a result of the continued
ban on forward trading in securities. The
state of the capital market depends on
various economic and other factors, There
has no doubt been some marginal reduction
in the number of active members of the
Stock Exchanges and their employees. As
the ban relates only to fresh forward deal-
ings and does not affect other types of busi-
ness conducted on Stock Exchanges, there
is no likelihood of any mass unemployment
even if the ban continues for some time
more. Goveroment has to consider the
matter from various angles, and this exami.
tion is currently in progress on the basis
of the Report submitted to Government by
the Anjaria Committee on Foward Trading
in Securities.

Expansion of Mental Hospital at
Shahdara (Delhi)

SHRI MANIBHAI J. PATEL :

SHR|1 DEVINDER SINGH
GARCHA :

SHRI LATAFAT ALI KHAN :

2122,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have drawn
any specific plan for expanding the mental
Hospital at Shahdara (Delhi) ;

(b) if so, the details thereof ;

(¢} the number of beds available at
present in the hospital ; and the number of
beds to be increased during the current

year ;

(d) whether it is a fact that Govern-
ment have appealed to the philanthrophic
institutions to come forward with help
in building cottages in the hospital ; and

(e¢) if so0, the nature of response receiv-
ed in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY



171 Written Answers

PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes, Sir.

(b) and (c). There are, at present,
160 beds in the hospital. It is proposed
to add 170 beds during the current year,
The construction of building for these addi-
tional beds is likely to be completed short-
ly.

(d) and (¢). Sone organisations indi
viduals have offerred donations for the cons-
truction of cottages have cottage wards. Five
cottage have since been completed from out
of the donations.

Distribution of Bank Credit to Far-
mers by Nationalised Bank In
Delhi

2123, SHRI G. VENKATASWAMY :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that nationa-
lised banks im Delhi will soon hold
camps to distribute credit to the farmers ;

(b) whether Government propose to
extend similar facilitics and with the
same procedure throughout the country ;

(c) if so, when thisis likely to be

done ¢ and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (d). To
suit the convenience of the farmers, a few
pationalised banks propose to make arrange-
ments to distribute credit at places away
from the banks offices at Delhi as well as
other places as indicated in the Statement
laid on the Table of the House. Placed
in Library See No. LT—3910/70]. The
success of these schemes will have to be
assessed by the banks carefully before
they can be extended to the rest of the

couatry.
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Strike in Indian Drugs and
Pharmaceuticals Ltd,, Hyderabad

2124, SHRI1 G. VENKATASWAMY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether there was a strike in the
Indian Drugs and Pharmaceuticals Ltd.,
Hyderabad, recently ;

(b) if so, the main demands of the
strikers ; and how far these demands have
been met by the management ;

(c1 the total number of persons who

have been victimised as result of this
strike ; end
(d) whether Government propose to

re-instate them ; il not, the reasons there-
for ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (Dr. TRIGUNA SEN) : (a)
Yes. The workers of the Synthetic Drugs
Plant, Hyderabad a unit of the Indian
Drugs & Pharmaceuticals Limited went on
an illegal strike from 9h March 1970,
which was called off on the 30th April,
1970,

(b) Revision of pay scales, sanction of
sick (commuted) leave for those who are
covered by the E.S.1. Scheme and per-
manent policy for allotment of quarters,
release of house rent allowance and fixation
of standard rent. A Memorandum of
settlement which will remain in force for a
period of three years, we sigoed on the
29th June, 1970 between the synthetic
Drugs Plant Management and SDP IDPL)
Employees Union at Hyderabad. (An ad-
hoc increase of Rs. 27,50 per month in the
total emolumcnts was granied to all the
monthly rated employees who are workmen
and are covered by the certified standing
orders of the Company. All other demands
were withdrawn by the Union.

(c) No employee bas been victimised.
Those charged with inciting, intimidating
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and participating in the illegal strike and
other acts of mis conduct have been dealt
with according to the rules, Of the total
number of 143 employees who were sus-
pended for incitiog and intimidating the
loyal workers for not participating in the
illegal strike, orders in the case of 59
employees have been revoked pending
completion of enquiry into their conduct.
Another 21 employees who expressed regret
for the mis-conduct have been permitted to
resume duty. The remining cases are
pending before the Industrial Tribunal and
will be dealt within accordance with the
rules and regulations on the subject.

(d) The Company is fully competent
to deal with the case and no intervention
on the part of Government is called for,

Non payment of Deposits to Depositors by
Messrs J B. Mangharam and Company

2125. SHRI SHASHI BHUSHAN :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred Ques-
tion No. 1110 on the 20th April, 1970 and
state :

(a) the number of complaints received
by Government so far from depositors in
respect of non-payment of deposits to the
depositors on due dates by Messrs 1.B,
Mangharam and Company ; and

(b) the steps taken by Government in
respect of those complainis and the present
position about the payment to depositors 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI VIDYA
CHARAN SHUKLA) : (a) Several comp-
laints have been received by the Govern-
ment so far from depositors about non-
payment of deposits on due dates by
Messrs J.B, Mangharam and Company.

(b) The matter is teing pursued with
Shri  Balchand M. Pamnani, the sole
proprictor of Messrs J.B. Mangharam and
Company. The information regardiog
deposits still remaining unpaid, is beiog
collected and will be laid on the Table of
the House.
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Providing of Loans to Government
Employees For Purchase of Built up Houses
by Nationalised Banks

2126. SHRI SHASHI BHUSHAN ;
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have formu-
lated any scheme to provide loans to public
and especially to Government employees
by the pationalised banks in India for
purchase of built-up houses ;

(b) if so, the details thereof and the
names of banks which are advancing loans
for the purpose ; and

(c) whether such loans sre given for
purchase of house built by Government in
colonies sct up by Government for dis-
placed persons after the Independence 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (8) to (c). Govern-
ment has not formulated any scheme for
the nationalised banks to advancs loan for
the purchase of built-up houses. However
two of the pationalised banks viz. United
Commercial Bank and Syndicate Bank have
schemes for such loans. The Unpited
Commercial Bank has a ‘Housing Recurring
Deposit Scheme under whichh a person
having a regular source of income has to
open a special recurring deposit eccount and
deposit Rs, 50/- per month to Rs. 1000/-
in multiple of Rs. 50 per month fora
period of 48, 60, 72 or 84 months. The
Bank will advance the loan equal 10 twice
the amount of the total balance due to him
under the recurring deposit but subject to a
maximum of 60%, of the value of house
purchased, The loan is repayable in 60,
72, 84, 90 ( or 96) months depending upon
period for which the recurring deposit was
originally made. The scheme is specially
designed to inculcate the habit of saving
and also to help the middle income-group
people to own a house.

The Syndicate Bank advances loan for
the purchase of built-up house under the
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‘Triple loan facility’ to saving bank depo-
sitors up to 5 times their average saving
bank balance for the past 24 months. The
maximum loan under this scheme is limited
to Rs. 10,000 with a collateral of the
house as security with 50%, margin (of the
value of the house). The loan is repayable
60 monthly instalments. This scheme is
glso intended to inculcate the habit of
saving among the people,

Rates of Commission admissible to
agents of L. I, C,

2127. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE Le plecased to
state :

(a) whether it is a fact that the rates of
Commission admissible to agents of the
Life Insurance Corporation of India were
fixed in 1956 at the time of nationalising the
life insurance business;

(b) whether it is a fact that the cost
of living has increased manifold during
these fourteen years but the rates of com-
ission admissible to agents are the same as
fixed as back in 19562

(c) whether Government propose to
consider the revision of rates of commission
(first year und subsequent years) for agents
of Life Insurance Corporation of India so
as to provide them some relief in these hard
days and keeping the Actin view that
during this period Life Insurance Corpora-
tion has many times revised the pay scales

of its staff; and

(d) if so, by when it is proposed to
be considered and if not, the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b), Yes,
Sir.

(<) and (d), The Corporation does not
propose to increase the rates of Comission
payable to its agents. The Commission per
agent has been increasing as the average size
of the policy has been increasing from year to
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year. However, the Corporation is at present
considering a proposal for grant of certain
benefits, on their finally ceasing to be
agents, to those agents whose performance
has been good over a period of years.
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faer st # wea s (o faen-
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(@) i & fag frax g
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T | Y T WA T g FH
& S |
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frama st g s o wma §, wfys
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A1 Aty Fw=rfal @1 afmenn @ &
I9FT FAFH gE FF, ghnfag wmw
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Analysis of Arrears of Income Tax

2131. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
refer to the reply given to  Unstarred
Question No. 8408 on the 4th May, 1970
and siaie ;

(a) whether the analysis of the arrear
demands of Income-tax above Rs. | lakh
and below Rs. 5 lakhs has since been
completed ;

(b) if so, the full details thereof; and
(c) if not, the causes of the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA): (a) and (b). The
analysis of the arrcars of lncome-tax above
Rs, 1 lakh and below Rs. 5 lakhs is avail-
able in respect of all except 2 Commis-
sioners’ Charges. This analysis indicate that
there were 2,821 cases involving Rs, 66,79
crores as on 31st March, 1969, The reason-
wise break.up of the amounts outsianding
is as under :

1. Amount pending adjust-
menis on account of
edvance tex, appeal
effects etc.

Rs.
6.60 crores
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Rs |
28.21 crores

2.  Amoint.pending
disposal of appeals.

3. Amount involved in
cases Insufficient assets/
involvency of assessees/
liquidation of asscssee
companies/assessees

not being traceable, 592 ..

4,  Amount involved where
stay or extension of

time has been granted 562 ,,

5. Amount covered by

instalments, 495 ,,

6, Amounts under
collection by the
Income-tax Officer/
Tax Recovery

Officer. 1549 ,,

Total 66.75 ,,

(c) Does not arisc.

Amount of Advances Giveo to Traders of
Foodgrains and Cotton

2132, SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to ref-
er to the reply given to Unstarred Question
No. 8409 on the 4th May, 1970 and state :

(a) the extent of the prices of neces-
sities and industrial raw materials and to
what extent it is due to bank advances given
to traders ; and

(b) the total emount of bank advances
given to traders of foodgrains, cotton, etc.
during the period afier the pationalisation
of the 14 major banks and what is their
ratio to the advances made during the

corresponding period in the previous
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year 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) 1 (a) A statement
is attached showing the rise in the prices of
food articles, fucl, power, light and lubrica-
nts and industrial raw materials. Price
behaviour is the result of the interaction of
several factors such as change in money
circulation and in levels of agricultural and
industrial production. Further, changes
in money in circulation are themselves the
resultant of more than one factor which,
besides bank credit to the commercial sec-
tor, includes bank credit to Government
and also changes in the foreign exchange
assests of the banking system. The effect
of a change in any opne factor cannot
be studied in isolation from other faclors
operaling simultapeously in the economy.

(b) Figures of banks advances separa-
tely for traders of foodgrains etc. are not
available for the period beyond November,
1969. There has actually been a decline
in  the advances to such traders
between the end of June, 1969 and
end of November, 1969 as this period falls
mainly io the slack scasons. However, the
increase in advances made by scheduled
commercial banks (not necessarily to tra-
ders) against foodgrains, ollseeds, cotion
and kapas in the busy season of 1969-70
compared to the same season in 1968-69
which may be of inierest in this conpection
is given below :

(Rs. in crores)

Increase in the busy

Commodity season of

68-69 69-70
Foodgrains 1630 8'80
Oilsceds 160 10 30
Cotton and kapas 6810 44-60
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Starement
Si I Variations in Wholesale P:ices
(Base : 1961-62 —100)

Eod-June End-July Nov, 15, End-June,
Commodity  and End. and Nov. 1969 and 19(9 and

July, 69 15, 69 End-Jupe, 1970 End-June, 1970
Food articles +1'3 —T74 +79 +1.2

(+29) (—=37) (+38) (+24)
Fuel, Power <408 405 +2'8 +42
light (+08) (+03) (+30) (+42)
Lubricanis
Jodustrial +25 — 91 +16 4 4 84
Raw materiais (+4'3) (—=133) (4-13'5) (4+32:8)

Note ; —Figures in brackels indicale the percentage variations during the corres.

ponding periods last year.

Arrears of lacome Tax

2133, SHRI BHOGENDRA JHA :
Will the Minisier of FiNANCE be pleased
to refer to the reply given to Starred
Question No, 1396 on the 4th May, 1970
and state :

(a) the concrele result of the specific
measures uandertaken as enumcrated in state-
ment ‘B’ in terms of actual recovery of
arrears of locome-Tax above Rs. 5 lakhs;

(b) the other measures which the
Goveroment contemplate to ensure total
recovery of all the arrears ; and

(¢c) whether steps like summary atiach-
ment of assets, confiscation of aoy property
of the defauliers and penal measures are
to be enforced and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a). The information
reg:rding actual recovery of arrears of
locome-1ax in cases above Rs. 5 lakhs is
not readily available and its collection will
involve considerable time and labour.
However, the toral recovery out of arrears
of locome-tax during 1969-70 amouanied to
Rs. 129.75 crores as compared to Rs. 110,35

crores collected during 1968-69. Thus
there was an increase of Rs, 19.20 crores in
the collections out of arrears demand
during 1969-70 as compared to 1968-69,

(b) The Government have recently
appointed the Direct Taxes Enquiry
Committee who, appart from other maiters,
are looking into the problem of arrears of
taxes, Further measures (o maximise the
collections out of the arrear demands will
be taken by the Goveroment on receipt of
their report.

(€) ANl penal measures including
attachment and sale of properties etc. as
provided under the Income-tax Act are
being enforced, depending upon the facts
and circumstances of each case, for realising
the arrears,

Capital Investmment of three Foreign oll
Companles in India

2134, SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer (0 the reply given to
Unstarred Question No. 9192 on the 1lth
May, 1970 and state :
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(a) whether the foreign exchange com-
ponent of the invested capital and detgils of
the salaries have since been collected from
the three foreign oil companies ; and

(b) if so, the details thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR, TRIGUNA SEN) : (a) and
(b). Yes, Sir. The foreign exchange com-
ponent of the invested capital in respect of
Caltex and Esso are as under :—

(Figures in Million rupees)

SRAVANA 19, 1892 (SAKA)

Year Caltex Esso
1965 142,346 300.0
1966 141,935 284 0
1967 150.414 257.8

Figures furnished by Burmah-Shell are uoder
furiber examination. Ail salaries paid to all
employees including foreign nationals were
in Indian currency.

what o & o § wreesT
AT ®T qTFESA

2135. st waswwrn @t ;1T fae
HAT ag qArA ¥ FIv w400 %

(%) W@ # =hit ggadiz QT
® U ¥ w-a uaew ¥  feasr uf
g § ugEia ;W

(&) wrea o feaan fadvit = o
RIS ENAY?

farer siwrea # o WAt (W faon
wow gvs) - (%) fatm aF 1969-70
% areafas agfaal Wi W= wat &
HTSIX X 9§ WIEM qEn A 8w
fe w0 ot aq9 &0 & wgmIT, "Aw
¥ T g1 AW Twe & ey i faed

Written Answers 186
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Financial Assistance to The West Bengal
State Housing Fiaance Cooperative
Soclety

2136. SHRI SARDAR AMJAD ALI :
Will the Mipister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the attention of Govern-
ment was drawn to the insufficient financial
assistance to the West Bengal State Housing
Finance Cooperative Society ;

(b) if so, the reaction of Government
therelo ; and

(c) the measures Government purpose to
redress such grievances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (») to (c), No
complaint in this regard bas been received
by this Ministry from the West Bengal
Goveroment. However, a similar point for-
med an item for discussion in the first meet-
ing of toe Consultative Committee on West
Bengal Legislation beld at New Delhi ia
Juoe 1970. The requirements of the West
Bepgal State Housing Finance Cooperative
Socieiy are oot known, but it has been
repotied by the West Beogal Goveroment
that the Life Insurance Corporation of [odia
advanced loans amounting to Rs. 76.20
lakhs uptill now to the State Apex Housing
Cooperstive Society in West Bengal,
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During the Fourth Five Year Plan, cent-
ral assistance for all State Sector Develop-
ment programmes, including housing is
given in the shape of block loans and block
grants, It is for the State Governments to
provide funds for housing according to the
priorities and requirements to be decided by
them, The Society can also represent its case
to the L. I. C. for additional funds on the
basis of their actual requirements and capa-
city for utilisation,

During the current financial year, a sum
of Rs, 100,00 lakhs of the L.1.C, loan funds
bas been allocated to the Goveroment of
West Bengal for the implementation of
approved housing schemes.
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Dwelliog Units in R, K. Puram,
New Delhi

2140. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to siate :

(a) the total number of dwelling units
in R. K. Puram, New Delhi Seclor-wise
as on the 15th July, 1970 ;

(b) how many of these have been
allotted and what is the total population
living in them ;

(¢) the number of them meant for Class
111 and Class 1V employees ; and

(d) the total floor arca in the quarters
meant for them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DLVELOPMENT (SHRI
PARIMAL GHOSH) : (a) A statement is
laid on the Table of the House. [Placed in
Library see, No. LT-)912(70].

(b) The residential units in the general
pool stand allotited to eligible persons.
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Whenever vacancies occur these are allotted
to the eligible persons without loss of time.
No statistical data is available in the
Directorate of Estates about the total popu-
lation living there,

(c) The allotment of general pool is
made on the basis of emoluments of the
eligible employees and not on the basis of
Class of posts. The Class 1V and Class 111
employees are geperally entitled to types I,
Il and 111 The number of residential units
in each type has been shown in the state-
ment referred (o in part (a) above.

{d) The plinth area of quarters in types
I, 11 and NI is as under :(—

Type Plinth Area
1 345 s fi,
1l 600 s 11
m 770 sq fi
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Shortage of Nurses in thC1p 1tal

SHRI YAMUNA PRASAD
MANDAL :

DR. SUSHILA NAYAR :

SHRI 8. M. KRISHNA :

2141,

Will the Minisier of HEALTH AND
PFAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased 10 state :

(a) whether it is & fact that there is a
shortage of Nurses in the Capital, as re-
ported in the Hindustan Times dated the
14th Jane, 1970 ;

(b) if 80, the reasons therefor ; and

() the steps taken or likely to be taken
to meet the shortage 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, B. MURTHY) : (a) No, Sir.
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(b) and (c). Do not arise,

Revival of National Credit Council

2142, SHRI YAMUNA PRASAD
MANDAL :

Dr. SUSHILA NAYAR :

SHRI 8. M. KRISHNA :

SHRI 8. 8. KOTHARI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Government
propose to revive the WNational Credit
Council in the near future ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE

~ MINISTRY OF FINANCE (SHRI VIDYA

CHARAN SHUKLA): (a) and (b). The
National Credit Council was set up in
February, 1968, in terms of a Government
resolution as part of the package measure
on social control over banks. The Council
has not met since its last meeting in March,
1969. The question whether, in the changed
context, the Council should contioue to
function as before is under the active con-
sideration of the Government.

Survey Regarding Working of Branches of
Indian Banks in Foreign Countries

2143. SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to state :

(a) whether the Reserve Bank has
made a survey of the working of the bran-
ches of Indian banks in foreign countries ;

(b) if so, the broad findinr of the

survey;

(c) whether there has been any impact
of the nationalisation of banking in the
country; and

(d) if so, the details thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI YIDYA
CHARAN SHUKLA) : (a) to (d). A review
of the operations of foreign branches of
Indian banks during the period December,
1966 to 1968, has been carried out by the
Reserve Bank of India. Broad findings
of the review are indicated in the statement
laid on the Table of the House. [Placed in
Library. See No. LT—3914/70] Since the
above review relates to the period 1966 to
1968, the impact of bank nationalisation on
foreign branches of Indian baoks has mot
been covered in it.

A A w7 gwest won foeeh
¥ flew asT

2144. st szrers WAt W@ faw
At 7g aqrA ) FI7 KGO fF

(%) magaa g fs fad a5 &
fagat & s gy dew  weafrat sTar
¥ o7 gwear wOh faeet ¥ gew am
¥ AR

(@) afz gt, @ o7& A = &
R wd aF feawr @ @a
frar g7

faw swren ¥ e s (o faat
woo gws) : (F) WX (&), W 9w
T & fow THEH SE FE ATEH F9-
fraft g o a5 o owega A
fra<fmat & wgare, 31 w9, 1970 ®
o (vaw wiwwaiel) afel
FraTSE] T AEYST KAl AGIAT IAT
e ¥ wr Ol W AT R I
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LT aE df —

FFOAT &7 AT fowEE wAqr ¥ oqw=r
wiafar % faw s
oy

(wrer = #)

{= fear em  wowaT 31.35
Wrousro gleew fEoelt 3.60
fafare
gew gagm feeelt 0.33
(smee)
fafrde

—_—

Use of Liquid Ammonla For Fertilizer
Production In Public Sector Unlts

2145. SHRI S, R. DAMANI
SHR1 LOBO PRABHU 1

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether it is a fact that Govern-
ment bave decided to permit the use of
liquid ammonia for fertilizer production
under public sector only;

(b) if so, the reasons for prohibiting
its use by the private sector units; and

(c) its effects on the growth of fertilizer
proudction in the country ?

THE MINISTR OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) :
(a) and (b). Govcroment have decided
that all future feriilizer plants based
on imported ammonia should be in the
public sector, The public sector is taking
primary responsibility for establishing ferti-
lizer plants based on coal in the national
interest. These plants will require compara-
tively higher capital investment and opera-
tional cost would be somewhat more than
for plants based on petroleum feedstock,
To redress the balance in favour of the
public sector, Government have decided that
fertilizer plants based on imported ligmid
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ammonia which require lesser capital invest-
ment and have a relatively shorter gestation
period should be reserved for the public
sector,

(¢) The use of imported ammonia as
feedstock for fertilizer production will help
in completing the plants more speedily. To
the extent that fertilizer production could
be advantageously based on imported am-
monia, the public sector will take up the
pecessary number of plants, Therefore,
reserving the use of imported ammonia for
the public sector will not adversely affect
fertilizer production in the country,

Wastage of L.P G. at 1.0.C, Refineries
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CHEMICALS AND MINES AND METALS
be pleased io state @

(a) the improvement made in procuring
storage cylinders and makiog use of the
L.P.G. which is being fired out on a large
scale at the Indian Oil Corporation re-
fineries ; and

(b) the steps b:ing taken to reduce this
wastage to the minimum and by when this
will be achieved ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (Dr. TRIGUNA SEN) : (a)
The procurement of cylinders and produce

tion LLPG at Barauni and Gujarat Re-
2146, SHRI SR. DAMANI: Will finers of LO.C. has been improving from
the Minister of PETROLEUM  AND  year, to year as under :—
Year No, of Cylinders L.P.G. Production (Tonnes}
procured Baraupi Gujarat
1967-68 66,000 2,891 421
1968-69 1,10,000 4,427 4,553
1969-70 1,32.800 7,006 11,044

(b) Steps have been taken to improve
the cylinder awailability. In addition the
following steps have been taken to minimise
tbe flaring : —

(I) Production of LPG has been
increased at refineries corresponding
to the improvement in cylinder
availability.

(1) The use of the Gas as internal fuel

is being maximised,
(iil)  Facilities for LPG production and
bottling at Gauhati Refinery have
almost been completed.

Tbe maximum utilisation of gas depends
on cylinder availability and the latter on
availability and the latter on availability of
sloel,

wgay maegfews weafrat
2147. ot waseT faw ;AT Ao

oot afcare frdto st fawfor, wamw
aq At fawww w41 9g I FFN
s fF

(%) 2w % ¥w gwg demg SRt
A1 wgdz wwegfer  wwfaal A
weqT feat & Wi

(=) w wwfaai gra dane & om
aret gaTel ¥ fremae v O & fag
FTHT AT ¥41 Frdamgr o or W g ?

waresn At qitwre  famer ot
frrmior, wreme et A fawTe siwma
# e st (ot wo o giw) : (%) WX
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(=). gv=r & %1 a7 W@ § WX T@
AT AT 9T T T & qA |
wrHtw & o & wfgel & fag

WEqae

2148, wit wimae faw ;. w7 WO
aar qfewre o st fewfer, o
aqr ATy fewrw S ag qAA A FA
wCr fr

(%) I & yoi @A & faiewe
wfgamst & fray sera@ € ;

(=) B& sreqara & andq & A A
HeqT T g
() =t qEadig DA F AW AT

i WX Aag @Al # gaE 99
o feaq qogare aYd ey ; A

(=) st S A A1 § 99F
ga% ¥ 14 97 feadt utw &¥ feg
A &1 gaE g 7

aresg aqt afeare  fraem i
fratw, wrare aar A fawm dweg
# treg st (st wo go gla) : (F) &
(). g7 OFF A o @ g W war
qeq I TE &7 Ay |

Achievements of Asansol Planning
Organlsation

2149. SHRI DEVEN SEN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state

(a) whetber the Asansol planning

organisation was formed ;

(b) its activities since formation ; and its
future plan of action ;

(c) whether it is a fact that Asansol
Planning Organisation can only prepare
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schernes but has no powers to execute them;
and

(d) whether there is any proposal to
merge the Asansol Plaooiog Organisation
with the Durgapur Development Body ; and
if so, the progress of this proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI
(PARIMAL GHOSH): (a) January,
1964,

(b) The Organisation was sect by West
Bengal Government to prepare an integrated
Masier Plan for the development of the
Asansol-Chittaranjan-Durgapur.  lndustrial
Mining and Urban Complex, Ilnterim
Development Plan and Comprehensive
Development Plan for this area have been
completed. The Organisation bas also
prepared an Interim Development Plan for
Raniganj-Kulti area. Preparation of a
Regional Development Plan for the ‘area is
under progriss. The work on preparation
of an Integrated Plan on the Miniog Settle-
ment of Asansol-Durgapur Industrial belt
ivin hand ; the surveys bhave almost been
completed, the analysis of data is in pro-
gress and the base maps are under prepara-
tion, In addition some specific develop-
ment schemes for the area have been
prepared.

() Yes, Sir.

(d) Such a proposal is under considera-
tion of the State Government,

Adrancing of Loans to Housing and Urbaa
Development Finance Corporation

2151. SHRI V. NARASIMHA RAO;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ; '

(a) whether the ad hoc Board of Direc-
tors of the Housing and Urban Develop-
meat Finance Corporation has spproached
the Life _lnsurance Corporation has ap-
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proached the Life lnsurance Corporation
and the Unit Trust of India to advance
loans to the Corporation ;

(b) the total amount of loan asked
for :

(c) whether the Board of Direct Taxes
has also been requested io exempt the Cor-
poration for a period of ten years from the
payment of Iocome-tax and Wealth-tax ;
and

(d) if the reaction of Government in
regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir.

(b) The L1.C. and the Unit Trust of
India bhave been requested to consider the
the possibility of advancing loans amount-
ing to Rs, 10 crores and Rs, 10 crores and
Rs. 2 crores respectively to the Corporation
during the year 1970-71,

(c) and (d). Not yet, but such a pro-
posal has been made to the Corporation
made by the Corporation and will be con-
sidered shortly,

Tax Relief to Cotton Textile Mills
2152, SHRI Y. NARASIMHA RAO ;
SHRI B. K. DAS

CHOWDHRY :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Cotton textile mill
owners have demanded tax relief due to
dwindling capital investment and a crash
cotton development programme ; snd

(b) if s0, the reaction of Government
thereio 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Whereas some
representations for tax relief have been
received from the cotton textile industry on
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other grounds, no demands appears to have
been made on such grounds .as dwindling
capital investrent and a crash cotton deve-
lopment programme.

(b) Does mot arise.

Long wait for a new patient in ortho-
paedic department of Safdarjang
Hospital, New Delhi

2153, SHRI V. NARASIMHA RAO
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :

(a) whether a study of the Outpatients
Department of hospitals by the National
Institute of Health Administration and Edu-
cation has revealed that each mnew patient
spends on an average about two and a  half
hours in the Orthopaedic Outpatient Depart-
ment at the Safdarjang Hospitals New Delbi;
and

(b) if so, the steps Government propose
to take to reduce this time to a maximum
of half an hour ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S, MURTHY) ; (a) and (b). A Pilot
Study of Orthopaedic Out Patienls Depart-
ment of Safdarganj Hospital, New Delhi,
was conducted by the National Institute of
Health Administration and Education. They
found that average time of 146 minutes was
being spent by a new patient in the Ortho-
paedic Department. The following recomme-
ndations were made to reduce this time :—

(i) separate time for old and new
patients

(ii) separation of the registration sys-
tem for the old patients replacing
it by a block appointment of
system.

(iii) reallocation of existing service

areas to reduce congestion and

cross traffic.

(iv) replacement of the outmoded and

time consumiog plaster cutters by
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modern ones and provision of an
electrical dryer for X-ray plates.

(v) some minor staff rearrangements.

The Safdarganj Hospitals has al-ready
taken following steps to implement these
recommendations :—

(i) There are 8 doctors working in
the morning from 830 a. m. (o
200 p. m. To further enhance
patient service and diminish the
crowd in the morning, post-
operative follow-up cases and
post-polia-myelitis cases have been
separated. Other specialitics cli-
nics have also been opened which
function only in afternoon,

A separate Registration Counter
has been opened with two
windows one [or old cases and
the other-for new cases.

(ii)

The waiting hall for the patients
has been expanded and with addi-
tional construction of a new wait-
ing hall in the near future, the
space where patients wiil wait for
examination will be almost treb-
led, thus reducing congestion.

(i)

Records which were occupyiog the
area on either side of the central
aisle have been shified and the
area has bean provided with a
sufficient oumber of fans for
better ventilation and circulation
for air,

(iv)

(v) The X.ray Department attached
to the Central Institute of Ortho-
paedics has also been provided
wiih a rapid film dryer for early
reading,

It is expected that within the next
few months, another large (150
m. a,) X ray Unit will be added
to the present facilities so that
Xerays of the spine can rapidly be
done,

(vi)
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Release of Employees of State Bank
of India for Unlon work

2154. SHRI P. VISWHMBHARAN :
Will the Minister of FINANCE be pleased
to state :

(2) the number of employees in different
Branches of the State Bank of India released
for the Union work during 1969 ;

(b) whether these released employees
have lica on their job ; and

(¢) whether they receive their remuners-
tion and other benefits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Five employees
of the Bank, who are office bearers of the
Union recognised by the management have
been exempied from office work to enable
them (o look after the affairs of the Union.

(b) and (c) Yes, Sir.
WEIR W qRYT o

2155. st grg'wy wEw ;a7 e
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HEH &F 9FE AW F AR F 27wk,
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wrE § fogy far faard & <t mit
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Instructions lssued by Reserve Baok of Indiu
Regarding Rulsing of laterest Rates

2157, SHRI JYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state the reasons behind the recent instru-
ctions by the Reserve Bank of India to all
banks to raise their interest rate by 0.5 per
cent with effect from the 1st July, 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : No iostructions
have been given by the Reserve Bank to
banks to raise their lending rate on advances
from lst July, 1970. The Reserve Bank had,
however, stipulated a minimum rate of inte-
rest of 10 per cent on advances against cer-
tain sensilive commodities such 85 vegetable
oils, oilseeds, foodgrains, indigenous cotton
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and Kapas with effect from the 21st January,
1970. The ceiling of 9. 5 per cent on the
rate of interest which should be charged on
advances by scheduled commercial banks
with deposits exceeding Rs. 50 crores and
all foreign banks was withdrawn by the
Reserve Bank on the same date and banks
were free to charge such rates of interest on
advances as were considered reasonable by
them, subject to any specific directive as for
instance in the case of exports where the
ceiling rate of 6 per cent is still operative,
The rate of interest on advances against
vegetable oils, oilseeds and indigenous
cotton and Kapas was laler stepped upto
12 per cent with effect from the 28th April,
1970. These steps were taken in view of the
persisient rise in prices of the above menti-
oned commoditics and with a view to dis-
couraging speculative stockpiling of commo-
dities in short supply.

Financial Assistance given by National
Credit Instituilons

2158. SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
to state ;

(a) the Region-wise and purpose-wise
financial assistance given by each major
National credit institutions during 1967-78,
1968-69 and 1969-70 ;

(b) whether West Bengal Government
has addressed a Commumication to the
Central Government suggesting that it pur-
suade the major national credit iostitutions,
most of which have their headquarters in
Bombay, to ‘‘take a litle more than usual”
interest in the development of the ecastern
region, especially West Bengal ; and

(c) if s0, the reaction of Government to
the same 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a). The informa-
tion Is being collected and will be laid oo
the Table of the House.

(b) and (c). A communicalion was recei-
ved from the Government of West Beagal
inviting the officials of the Government of
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India and heads of financial institutions to
Caleutta for holding a discussion along with
the representatives of the Chambers of Com-
merce in order to take steps to increase the
flow of investments in the State, Discussions
have taken place a few days ago betwosa
officials of the Union Finance Ministry, the
State Government. The Reserve Bank of
India, the Life Insurance Corporation and
the Industrial Development Bank of India
on the special problems of development in
West Bengal. Following these discussions
the long-term financial institutions and the
public sector banks are expected (0 step up
the tempo of their activities in the eastern
region to ensure better attention to the pro-
blems of entreprencurs there. The Industrial
Development Bank of India has, to this end,
decided to set up a regional committee in
Calculta with substantial powers of sanciion
and disbursement of financial assistance to
projects in the area.

Ralds on Business Houses

2159, SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
to slate :

(a) the pames of business concerns
under the comtrol of the larger business
houses, whose premises were raided in
search of documents, material eic. reisting
to tax evasion and under-iovoicleg during
the last three years; ead

(b) the npature of documents and
material seized and follow-up action taken in
each case 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (S.HRI YIDYA
CHARAN SHUKLA) : (a) and (b). The
information sought can be colleced and
furnisbed if the names of business concerns
in respect of which the information s re-
quired are specified. The expression *‘busi-
poss concerms under the control of the
larger business houses’’ used in the guestion
is vague and too general to enable identi-
fication of ‘the business concerns’.

2160. SARI JYOTIRMOY BASU )
Will the Minister of HEALTH AND FAMI.
LY PLANNING AND WORKS, HOUS-
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ING AND URBAN DIEVELOPMENT bz
pleased to state ;

(a) whether “COCA-COLA", a soft
drink introduced by the USA into India,
was chemically examined to ascertain whe-
ther it is injurious to health or not; and

(b) ifso, the details of the findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes, Sir.

(b) The experiments conducted do not
show any evidence that “COCA COLA"™
isinjurious to health.

Introduction of new case card Scheme
by the Union Bank of
Indla

2161. SHRIMATI 1LA PALCHOU-
DHURI 1 Will the Minister of FINANCE
be pleased to state :

() whether it is a fact that one of the
Mationalised Banks, the Union Bank of
India, propose to introduce a new cash
card scheme, “*Unicard” for the convenience
of its clients and deposit holders for instant
encashment of cheques:

(b) ifso, the details of this scheme ;

(c) when and where it will be intro-
duced:

(d) whether the other Nationalised
Banks will also introduce a similar scheme;
and

(¢) whether Government have given
their approval for introduction of the above=
mentioned scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). Union
Bank of India has introduced w.e. f. Iat
August, 1970 a scheme of ““Cash Card’ to
facilitate instant encashment of cheques,
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Uader the schene, propcrly introduced
customers of the baok are supplied with a
card containing specimen signature of
the card holder and also special cheques,
each prioted for Rs. 100/-, which are en-
cashable at authorised establishments, such
as, hotels, dcpartmental stores and Cinema
houses. The card holder has to present his
card and sign the special cheque in the
presence of the authorised establishment as
per his epecimen signature jn the card. The
scheme has been introduced initially io
Bombay and the bank is planning to extend
the facility in other metropolitan cities,

(d) Some of the nationalised banks,
viz,, Central Bank of India, Baok of Baroda,
Syndicate Bank and Bank of India have al-
ready introduced schemes of a similar nature,
There is po indication as to whether the
other pationalised banks will also introduce
similar schemes. Different banks may
adopt different types of customer-service
devices keeping in view their resources and
the cost involved.

(e) The bank bad advised the Govern-
ment of the introduction of the scheme.
No approval was, however, mecessary for its
introduction.

Setting up of Centres for Assessing
alr Pollution by smoke emitted
by Vehicles in Delhi

2162. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVYELOP-
MENT be pleased to state ;

(a) whether itis a fact that the long
over-due proposition for establishing Cent-
res to asscss the degree of air pollution by
smoke emitted by moving vehicles in Delhi
is to be put into force ;

(b) if so, the number of centres propo-
sed to be established and other steps to be
taken io regard thereto when this work will
begin ; and

(c) the financial implications thereof ;
and
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(d) whether such centres will also be
set-up and other steps taken in big cities
like Calcutta, Bombay, Madras, Kanpur,
Lucknow etc. ; if so, when and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) to (c). According to
the information received from the Delhi
Administration, 20 such centres are proposed
to be established. It is also contemplated to
commission two mobile vans fitted with
sample collecting equipment to collect samp-
les of automotive exhaust, industrial gases,
smoke, clc,

To start with, it is proposed to collect
samples of dustfall, Sulphur dioxide, smoke,
Carbon monoxide and oxide of Nitrogen.
The samples would be collected from the
industrial areas, heavy traffic ceatres, loco.
motive sheds, power houses, congested loca-
laties and areas inhabited near stone crush-

ing mills.

A central laboratory to test the samples
collected with a view to determine the con-
centration of air pollutants is also proposed
to be established.

The work is expected to begin as soon as
the sampling centres are set up and other
necessary arrangements are completed, The
Financial implications arc being of worked

out.

(d) The requisitc information is being
collected and will be laid on the Table of
the Sabba.

Demand by Orlssa Government for Setting
up Fertilizer Plants in
that State

2163. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Orissa
Goverament have been demanding the sett-
ing up of some Fertilizer Plants in
Orissa ;
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(b) whether it is also a fact that this
demand has been accepted by the Central
Government ;

(c) if so, their capacities, fipance needed
for them and their location ; and

(d) when the work on their constru-
ction is likely to begin and completed as
also when the plants are likely to go into
production 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) to
(d). Government have already approved
the seiting up of a coal bawed Feriilizer
Plant at Talcher in Orissa. This will have
an anoual capacity of 228,000 tonnes in
terms of Nitrogen, the end product being
495,000 tonnes of Urea. The project is esti-
mated to cost Rs. 7049.26 lakhs with Rs.
1999.92 lakhs in foreign exchange. The
foundation sione of this project was laid on
32.1970. Preliminery steps have been taken
for the implementation of the project and it
is expected to be completed by the ead of
4th Plan. There is also a proposal to set up
a Fertilizer plant at Paradeep in Orissa on
imported Ammonia. The Ferti izer Corpora-
tion of India have been asked to prepare a
techo-economic feasibility report for this
project,

Squeeze of Credit for grala Desdcrs

2164. SHRIS. M. BANERJEE : Will
the Mipister of FINANCE be pleased to
state ;

(a) whether there is any proposal to
squeeze credit for grain dealers ;

(b) if so, to what extent ; and

(c) whether this is being done 10 check
rise in prices of food-grains 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (¢). With a
view to checking rise in prices and discoura-
ging the speculative boarding of commodi-
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ties in short supply including foodgrains, the
Reserve Bank of India has tightened the
control on advances by banks against food-
grains, A dircctive was issued on 2lst
January, 1970, asking the banks to charge a
minimum interest rate of 10 per cent on
advances agaiost foodgrains to dealers other
than authorised agents of State Governments
and the Food Corporation of India for food
procurement operations, A minimum margin
of 50 per cent was also fixed for advances
against foodgrains except to the duly appoin-
ted agents of the Food Corporation of India
against foodgrains stocks. Further, for each
two month period beginning with January
February 1970, a ceiling was fixed for each
baok in respect of advances against the
security of foodgrains at B0 per c:at of the
level maintained by it in the corresponding
two month period of 1968, The position is
contioually under review by the Reserve
Bank,

Meeting of All Indla Council of
Mayors in Delhi

2165. SHRI S. M. BANERJEE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether a meeting of the All India
Council of Mayors was held in Delhi in
July 1970, and

(b) if so, the decisions taken therein ;

(c) whether the Mayors claim to pro-
perty lax proceeds was rejected ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAM DEVELOPMENT (SHR[ B,
S. MURTHY) : (a) A mecting with the
members of the Executive Committee of All
India Council of Mayors was held under the
chairmanship of the Minister of Health and
Family Planniog and Works, Housing and
Urban Development in Delbi on the 9th July
1970, in pursuance of a decision of the

AUGUST 10, 1970

Written Answers 212
Seventh Conference of Municipal Corpora-
tion held in Madras ia April 1970.

(b) The salient features of the recom-

mendations made at the meeting are given
below 1—

(i) The Municipal Corporations may
be divided into three categories
on the basis of popu'ation for
indentifying their problems, asse-
ssing their needs and finding solu-
tions to solve them ;

(i) The Municipal Corporations in

other cities should study in detail

the system of assessment of rate-
able value, etc., adopted in Maha-
1ashtra, Gujarat, Tamil Nadu and

Delhi and adopt such charges in

their own system as were practi-

cable with a view to stepping up
the yield from this important
source of income ;

(iii) The Chairman together with the

Mayors should wait on the Finance

Minisfer to impress upon him the

urgent need for augmenting the

financial resources of the Munici-
pal Corporations and accepting
the suggestions made and with
regard 10 levy of property tax on
Central Government properties.

(iv) Out of the State Plan allocations,
a certain amount may be earmar-
ked for the Municipal Corpora-
tions by the Planning Commission.
This earmarking should also apply
to the revolving fund set up rece-

ntly for housing accommodations.

(v) The Ministry of food and Agri-
culture Community Development
and Cooperation should examino
the scheme for modernisation of
slaughter house with a view to
makiog available funds to the
Municipal Corporations to under
take such projects. That Minister
could urgently examine the possi-
bility of making available loan
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assistance to the Bombay Corpora-
tion to complete its project which
had already made a considerable
headway.

The Department of Works, Hous-
ing and Urban Development will
circulate a detailed paper on the
revolving fund indicating the pro-
cedure and other details for the
guidance of the Municipal Corpo-
rations.

(vi)

Mext meeting with the members
of the Executive Committee of
All India Council of Mayors may
be held after about ihree months
together with the proposed meet-
ing of the Central Council of
Local Self-Government, There
should also be a joint meeting of
the members of the Executive
Committee of All India Council
of Mayors with the members of
the Ceatral Council of Local
Self-Government to consider vari-
ous malters.

(vii)

(c) and (d). The property tax is levied
and collected by the Municipal Corporations
themselves and there is no question of reje-
cting the Mayors claim to property tax pro-
ceeds.

1o the meeting the Mayors, also claimed
that the Central Government should pay full
property tax on their properties which are
not subject to such tax uonder article 285 of
the Constitution instead of service charges
upto 75 )o of the tax as paid at present, They
also claimed that the rateable value should
be fixed on the basis of market value, A
comprehensive central legislation authoris-
ing levy of property tax on the Central
Government properties belonging to the
commercial Departments like Railways etc.
is already under consideration of the
Government.

Collection as Premiom by Imphal
Municipality in Leasing
out Plots

2166. SHRI M. MEGHACHANDRA :
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Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) how much was collected as pre-
mium by the IMPHAL MUNICIPALITY
in leasing out plots from the wormen mar-'
ket-Purana Bazar of Imphal (Manipur)
during 1966-67 ;

(b) whether the amount so collected
is kept unused for refund to the plot lessees;

(c) if not, the purpose for which the
said sum was spent ; and

(d) whether the Government of Mani-
pur is aware of this collection of premium
and the use up of the sum by the Munici-

pality 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI'
B. 5. MURTHY): (a) to (d). lnforma-
tion is being collected and will be laid on
the Table of the Sabha.

Collection of Income Tax
from Manipur

2167. SHRI M. MEGHACHANDRA 1
Will the Minister of FINANCE be pleased
to state !

(a) the total Income-tax collections
from the Union Territory of Manipur dur-
ing the years, 1968-69 and 1969-70 ;

(b) the Income tax arrears of firms
which have to pay Income-tax of Rs, 5,000
and above and the list of such firms having
arrears of the said amount during the years
1968-69 and 1969-70 ; and

(c) the list of 10 highest Income-tax
paying firms during the year 1969.70 in
Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
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CHARAN SHUKLA) : (a) and (b). The
requisite ioformation is beiog collected and
will be laid on the Table of the House as
early as possible,

(c). The collection of information
regarding the firms who bave to pay
Income~tax of Rs, 5,000 and above will in-
volve considerable time and labour, How-
ever, information regarding the names of
firms who have to pay Income-tax of Rs.
10,000 or more during 1968-69 and 1969-70
is being collected and will be laid on the
Table of the House as carly as possible,

Direct Taxes Enquiry Committee

2168. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the prob-
lem of tax evasion is baffling the administra-
tion and that there is no reliable estimate of
thbe magoitude of hoarded or unmaccounted
money ;

(b) if so, whether an expert assessment
of the extent of tax evasion in the
country is being attempted by the Direct
Taxes Inquiry Committee ;

(c; whether the Committee will sub-
mit a separate report or an interim report
on the subject ;

(d) if so, by what time the report on
the subject will be sumitted ; and

(o) the guidelines adopted by the Com-
mittee to kmow the real picture of tax eva-
sion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (e). There is
no doubt that tox evaslon is large and it
is difficult to make a reliable estimate of Its
magnitude. In no country has it been
pessible 10 do 30 and the difficulties involved
in 1he provess have been acknowledged by
the various enquiry bodies both in India
and abroad. The Rovul Commission of
1920 in'the United Kiogdom as well as In-
come-tax lovesiigation Commission (1947),
the Taxation Enquiry Commission (1953-54)
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and the Direct Taxes Administration Enqui-
ry Committee (1958-59) have pointed out
the difficulties in making a correct estimate
of its magnitude. The problem of tax eva-
sion is constantly engaging the attention of
the Government and various measures, ad-
mioistrative and legislative, have been taken
from time to time to combat tax evasion,

2. The Direct Taxes Enquiry Commi-
ttee issued a detailed questionnaire on the
15th of May, 1970, giviog time for replies
upto the end of June 1970, However, in
reference to a large number of requests
from Chambers of Commerce, other bodies
and individuals time was extended upto 31st
July, 1970. Various points covered by the
terms of reference are also being indepen-
denlly examined by the Commiitee. The
Committee has so far held three meetings,
each meeting consisting of several sittings.

3. Itistoo early to give any idea of
the date on which the Committee will be
able to sumit its report. The Committee
is thinking of submitting an interim report
within the next few montbs, if possible. The
final report may take a longer time and
may be submitted some time next year,

Opening of Pawn shops by
Nationalised Banks

2169. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state

(a) wheher it isa fact that there is
& proposal by the former Union Food and
Agriculture Minister Shri C. Subramaniam,
under consideration of his Ministry for open-
ing pawn shops by the nationalised banks
for preventing money-lenders from extorting
unconscionable rate of interest from the
poor and for giving credit on easy terms to
those pledging their belongings ;

(b) if so, the details of the proposal ;
and

(¢) to what extent the rural indebted-

ness has been solved by the Bank bpatignal-
isation 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b) A
suggestion was made recently by Shri C.
Subramaniam, former Minister of food &
Agriculture that to help the pooprer sections
of the community, nationalised banks should
open pawn shops where, by pledging their
belongings, people can obtain credit on
easy terms, It was also suggested by him
that assess the extent of the indebtedness
of the Jlow-paid salary carners a quick
survey may be undertaken in towns with
population of over 2 lakhs and a scheme
should be formulated to liquidate their deb-
ts to money landers through bank credit.
Recovery may be effected, if necessary, by
deduction at source from their salarics.

The proposal was examined by Govern-
ment. [t was felt that it was doubtful how
far such a measure would help habitual
borrowers to liquidate their debts. People
generally have recourse to pawn shops to
borrow money for meeting their consump-
tion needs, The availability of cheap
credit from banks would accentuate the
tendency to borrow for consumption pur-
poses. The need today is for inculcating
saving habits rather than encouraging such
borrowings.

(¢) The nationalised banks have been
rapidly extending their activity to the
rural areas and advancing loans to farmers
in ipcreasing measure. The number of
farmer’s borrowal accounts with the 14
nationalised banks has increased from about
1,35,000 in June 1969, to about 3,44,000 at
the end of May, 1970, and the amount out-
standing from about Rs, 27 crores to about
Rs, 92 crores. Access to bank credit will
belp the farmers and other small borrowers
to augment their income by raising their
productivity through larger investment in
various inputs and implements and thus get
over their chronic indebtedness, It is,
however, too early to make any precise
assessment of the extent to which rural in-
debtedness has been solved by bank pation.
alisation,

Utllisation of Un-Used Project ald

2170, SHR1 R. K, BIRLA ; Will the
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Minister of FINANCE be plessed to state :

(a) whether there is any proposal
under the consideration of Government that
a provision should be made to transfer the
unused portion of project aid to other agre-
ed projects or to separate fund for other
use ;

(b) if so, the details thereof ;

(c) the details of the unused aid for
certian projects during the last three years
and the names of the projects for which the
aid was given but remaind unused ; and

(d) in what manner the unuscd portion
of the aid was disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir. Nor-
mally, after a loan has been specifically
obtained to meet the requirements of a
project, if a part of the amount is not need-
ed for the project, it cannot be transferred
to another projcct. Soms donors take note
of the unused portions of ald, in varying
degrees, in making fresh commitments of
project or mon-project aid. There has also
been one case in the last three years where
un-used amouot of a credit tied to a project
was transferred to another project.

(b) Does not arise,

(¢) A Statemeat Is laid on the Table
of the House. [Placed in Library. See. No.
LT—3915/70]

(d) According to the terms and condi-
tions of the credits the upused portion .of
the credits cannot ordinarily be used fog a
project other than the one governed by the
AT t. The is treated as redoe-
ed from the loan. However, in the cass of
the loan agreement with U, K. for the Dar-
gapur Steel Project Expansion, an amount
of £15 million found surplus to require-
ment, was trapsferred to the MNagpur Ther-
mal Power Project by negotiation and agree-
ment with the British Government,
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Financial Crisis in Housing
Corporation

2172. SHRI B. K. DASCHOWDHURY:
SHKI SITARAM KESRI :
SHRI D. AMAT :
SHRI1 BAL RAJ MADHOK :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to siate :

(a) whether it is a fact that the Hous-
ing Corporation is facing some sort of
financial crisis ;

(b) if so, the details thereof and the
steps taken by Government to deal with the
situation ; and

(c) whetber Government have decided
to divert a part of PL—430 funds for hous-
ing programmes in the country and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a). No, Sir.

(b) Does not arise.

(€) No such decision bas been taken
so far.

Concession in Sale of DDA Flats to
Government Employees

2173, SHRI CHENGALRAYA
NAIDU :

SHRI R. BARUA :

Will the Minister of HEALTH AND
PAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleascd to state :

(a) whether the Delhi Development
Authority gives any concessions to the
Government servants with regard to the
ipitial registration deposit for the purchase
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of flats being offered for the Middle Income
and Low Income Groups of people ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a). No, Sir,

(b) The housing schemes of the Delhi
Development Authority are meant for people
in the various income groups, including
Government employees. The Authority do
not consider it justifiable to make any
special concession in favour of Government
employees with regard to the initial registra-
tion deposits for the purchase of flats.

Per Capital National Income

2174, SHRI M.N, REDDY : Will the
Minister of FINANCE be pleased to state :

(a} whether it is a fact that with the
current less than one percent increase in the
per capita national income the present low
real revenue of the mass of the population
may decrease in the pext few years;

(b) whether even under favourable
conditions, India's economy will not reach
on “‘accumulation rate™ before 1980 which
could allow the country with its 553
million population to enter a phase of se|f-
su:tained economic growth; and

(¢) if so, what corrective steps Govern-
ment have taken and propose to take to
revitalise our economy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) (a) No,
Sir. The npational income in 1969-70 is
expected to show a substantially higher rate
of increase than in 1968-69 and, as a result,
per capita income should rise. The Fourth
Five Year Plan postulates an average annual
rate of increase of about 54 percent which
implies on an average an aonual rate of
increase of about 3 per cent in the levels of
per capita incomes.
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(b) and (c). The Fourth Five Year
Plan represents a crucical stage in the
development of our economy, since it secks
to consolidate and carry forward the achie-
vement of the past two decades of economic
planning in the country and also pave the
way for attaining self-sustained growth. In
pursuance of this objective, it is planned to
do away with concessional imports of food-
grains by 1971 and reduce the net foreign
aid to about half by the end of the Fourth
Plan compared to the current level. The
rate of net savings is to be stepped up from
R, 8 per cent in 1968-69 to 13 2 per cent
in 1973-74 and the rate of investment from
113 per cent to 14.2 per cent during this
period. The objective is to raise the rate of
savings to about 18 per cent by 1930-81 so
as to climinate completely the dependeoce
on foreign aid by that date and prepare the
ground for self-sustained cconomic growth
thereafter. The Plan document sets fourth
various programmes and policies with a
view to accelerating these rates of savings
and investment in the economy.

Post of Chief T, B, Officer for Manipur

2175. SHRI M. MEGHACHANDRA :
will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT

be pleased 1o state |

(a) when the post of Chief T. B.
officer for Manipur Wwas created;

(b) the nature of the advertisement
for the post by the 'UPSC and the quali-
fications insisted upon in the adveriisement
and the pay scale as given therein;

(c) the main functions and responsi-
bilities enjoined on the post; and

(d) whether the incombent bad any
T. B. control expericoce before the said
appointment to the post 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a). the post of Chief
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T. B. Officer for Manipur was created on
21st November 1960,

(b) and (c). The post was adver-
tised by the Union Public Service Cemmis-
sion as temporary but likely to be made
permanent carrying the pay scale of Rs.
« 00-400-450-30-600-35-670-EB 35-950 plus
non-practisiog allowance at 25% of pay
subject to a minimum of Rs. 150/- p. m.
The age, qualifications and duties prescribed
for the post were as follows:-

Age : 15 years and below;

Qualifications : (i) A medical qualifi-
cation included in the First or the Second
Schedule or Part Il of the Third Schedule
other than licentiate qualifications) to the
Indian Medical Council Act, 1956. Persoms
possessing qualifications included in part 11
of the Third Schedule should also fulfil the
the conditions stipulated in Scction 13 (3) of
the Act.

(ii) Post-graduate qualifications such
aaM.D,MR C.P,F.RC.S, 6 M.S,
or equivalent and at least three ycars’ stan-
ding in the piofession in a responsible posi-
tion connected with the speciality,

OR

Post-graduate qualification such as T. D. D.,
D. T.D., or equivalent, and at least 5 years’
standing in the profession with at least
3 years' work in a responsible position con-
nected with the speciality.

Dutjes : (i) He will be in charge of
Anti- tuberculosis schemes;

(i) He will guide and supervise
work of medical officer in charge of
B.C G, T.B.clinic and T, B. Hospital
with 100 beds,

(iii)) He will also be in charge
of T. B, clinic to be started in the Third
Five Year Plan.

It was also provided in the adveriise-
ment that the post was included m the
Cepntral Health Servico. When the officer
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selected was appainted to the Ceatral Health
Service Cadre, the terms and conditions of
the relevant category of the Service would
be lpplliuble to him/her.

(d) The information is being collected
and will be laid on the Table of the Sabha,

‘Housing Loan for Manipur

2176, SHRI M. MEGHACHANDRA
Will the Mioister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the amount earmarked for housiog
loan for Manipur. during the year 1970-71;

(b) the amount given away as housing
loan during 1969-70 in Manipur;

(c) the total number of persons in
Manipur who were given housing loan till
date; and .

(d) the pumber of persans who were
not given the full amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Re. 1 lakh,

(b) Nill

(c¢) and (d). Infor.nation has been
called for from the Government of Manipur
and will be placed on the Table of the
Sabha in due course.

HiUll Compensatory Allowance

2177. SHRI HEM RAJ : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Hill
Compensatory allowances are different in
different States and these are on a higher
side as compared to the Hill Compensatory
Allowance paid to the Central Goveroment
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employces posted in those States and Union
Territories;

(b) whether it is a fact that the Cent-
ral Governmant has based its Hill Compen-
satory allowance on the basis of height of
1000 metres which is defective in several
respects regarding the cost of living,

(¢) if so, whether Government pro-
pose to 1efer it to the Third Pay Commi-
ssion for inquiry and fixation ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The Ccntral
Government have formulated their own pat-
tern of Hill Compensatory allowances on
an all-India basis. It is not the same as
followed by the individual States in their
respective areas and which may vary from
State to State. Government have however,
no ready or up-to-date information in regard
to the practices obtaining in the various
States,

(b} Hill Compensatory allowances are
admissible to Central Government emp-
loyees posted at hill stations situated at
heights of 1000 meires and above. The
compensation is intended for higher cost
of lJiviog at hill statiors because of
their remoteness, higher costs of trans-
portation and essential commodities hardship
of wintry conditions, etc.

(c) and (d). It is expected that all
allowances including Hill Compensatory
allowance will be looked into by the Third
Pay commission,

Senlority of Medical Officers
allocated from Punjab
to Himachal Pradesh

2178, SHRI HEM RAJ : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to unstarred Ques-
tioa No. 1063 on the 2pd March, 1970 and
state :
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(a) since when the maiter of the fixa-
tion of the seniority of the medical officers
allocated from Punjab to Himachal Pradesh
is in correspondence between his Ministry,
U. P.S. C. and the Himachal Pradesh
Government ; and
likely

(b) when the final decision is

to be taken 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Since 16th Novem-
ber, 1967.

(b) The matter is expected to be fina-
lised shortly.

Money advanced by State Bank of
India and other Nationalised
Banks to small Scale
Industries and
Industrialists

2179. SHRI HEM RAJ :
SHRI NATHU RAM # "1IRWAR:

Will the Minister of FINANCE be pleas-
ed to state :

(a) the amount of moncy advanced
by the State Bank of India and other four-
teen pationalised banks to the Small scale
industrialists and agriculturists since the
nationalisation on long term and short term
basis, separately by each of such banks ;

(b) the terms and conditions on which
they were advanced ;

(c) whether any guarantee " was accept-
ed by the ‘Reserve Bank of India for the
advancement of these loans ;

(d) bow -much of such short  term and
long term:loans have becn ‘recovered ;

(¢) the target fixed for the above
mentioned banks for this financial year for
the advancemeat ' of - loans to agriculturists
and industries and at what terms ; and -
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(f) whether any instructions have been
issued by the Reserve Bank of Indiato
these banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (d). The
information is being collected and the same
will be placed on the table of the House,

Extenslon of Time to Dera Ismall
Kban Cooperative House Balld-
ing Society, Delhl for
Development of land

2180. SHRI RAM SWARUP
VIDYARTHI : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(4) whether Government have granted
the extension of time, sought for recently
by the Dera Ismail Khan Cooperative House
Building Society, Delhi, for the develop-
ment of land allotted to them ;

(b} ifso, bow much and upto what
date ; and if pot, the reasons thereof ;

(c) whether Government have ‘fixed/
would fix target dates by which the Society
must fully develop the land and band over
the plots to the shareholders ; and

(d) wbat measures Government pro-
pose to take to ensure that the eighteen-
year long harassed share-holders of the So-
ciety get a shelter to live in at the earliesi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Not yet.

(b) The matter is under consideration
of tbe Delhi Administration.

() No target can be fixed till the ques-
tion of éxtensiod of time is decided upon,

(d) The Socicty’s request for the ap-
proval of the layout plmy of the ‘area
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is being considered by the Delhi Develop-
ment Authority. The Society has to develop
the land after the layout plan is sanctioned.
The question of taking any steps against
the Society will arise if there is delay there-
after in the development of the land by the
Society.

Lay out Plan of Dera Ismail Khun
Cooperative Housing Building
Society, Delhi

2181, SHRI RAM SWAROOP
VIDYARTHI : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether the lay-out plan of the
Dera Ismail Khan Cooperative Housing
Building Society, Delhi has been finally
approved by Government and communicat-
ed to the Society ;

(b) if so, when ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH); (a)to (c). The
layout plan of the Society is to be approved
by the Delhi Development Authority, The
Standing Committee of the Authority consi-
dered the layout plan on the 8th June, 1970
and decided that the plan should be exa.
mined by a Sub-Committee with a view to
achieving a plotied arca of 47%. The plan
is accordingly being examined by the Sub-
Committee.

Shortage of Colos in Haryana and
Himachal Pradesh

2182. SHRI HEM RAJ : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that an acute
shortage of coins is being experienced in
the State of Haryans and Union Territory
of Himachal Pradesh ;

(b) if s0, the reason therefor ;
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(c) whether it is also a fact that cer-
tain four anoas and eight annas coins bear-
ing the Kiogs head as well as the Ashoka
Pillar and coins slso are found unacceptable
by retailers in Punjab, Haryana and Hima-
chal Pradesh while they are daily exchange-
able in the Union Territory of Delbi ; and

(d) if so, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Reports about
shortage of coins in Himachal Pradesh
and Rohtak have appeared in the Press.
The Govt. of Haryana also have reported

about a shortage being experienced in that
State,

(b) The shortage in Haryana is alleged

to be due to melting of some denominations
of coins.

(c) and (d). Itis reported that some
business houses and retailers are not accept-
ing these coins in the States of Punjab,
Haryana and Himachal Pradesh under the
mistaken impression that they have been
withdrawn from circulation, These coins
are still legal tender and the States of
Pupjab, Haryana and Himachal Pradesh
bave been advised to give wide publicity to
this fact to remove any misunderstanding in
the matter.

Increase in Prices of Bailding
Construction Material
in Deli

2183, SHRI P. C. ADICHAN :
SHRI D. AMAT :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) the comparative prices of different
items of building construction material in

Jaouary and June 1968, 1969 and 1970 in
Delhi ;

(b) the percentage increased in prices
and the reasons for such enormous increase ;



229 Written Answers

(¢) how far the cost of labour involv-
ed in this work increased over this period ;
and

(d) the steps taken and being taken
to keep the cost of building construction
under check and to bring it down ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) 1 (a) A statement
showing the important materials required
for construction of buildings and their costs
per unit during January and June 1958,
1969 and 1970 is laid on the Table of the
House. [Placed in Library. See. No. LT—
3916/70]

(b) Taking the cost per unit for Jan-
uary 1968 as 100, the comparative prices arc
shown wunder each item in the statement
referred to above. The increase is due to
the general trend of rise in the prices of
the essential commodities.

() Another statement showing rates
of daily wages for important categories of
labour, viz. Carpenter, Mason and Beldar,
since 1968 is enclosed.

(d) The prices of bricks are statutorily
fixed by the Delhi Administration under
the Delhi Bricks (Distribution sale, move-
ment and price) Control Order, 1963, taking
into consideration the cost of various factors
of production of bricks. As regards steel,
apart from trying to build up the production
to the extent possible, Government are
trying to supplement indigenous availability
by imports. The prices of the other items
get regulated by the normal law of demand
and supply.

Selzare of Smoggled Gold and other
Articles in Mabarashtra

2184, SHRI GADILINGANA GOWD :
SHRI H. AJMAL KHAN :
SHRI PILOO MODY :
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SHRI R. R. SINGH DEO :
SHRI MEETHA LAL MEENA :
SHRT NANJA GOWDER :
SHRI D. N. DEB :

Will the Minister of FINANCE be
pleased to state :

(a) the details of smuggled gold and
other contraband articles recently seized in
Bombay and other parts of Maharashtra ;
and

(b) the action taken against the

smugglers ?

THE MINISTER OF STATE IN THE
MINISRTY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The details
of the smuggled gold and other contraband
articles seized in Bombay and other parts of
Maharasttra during April to June, 1970 are
given below :

Articles Value (Rs. lakhs)
Gold 138°5 at interna-
tional mone-
tary rate.
Waiches 557
Silver 187
Synthetic yarn and
fabrics 900
Other articles 573
(b) 76 persons were arrested. Action

for departmental adjudication and prosecu-
tion in Courts of Law are beiog taken in
the light of evidence collected on Investiga-
tion in each case.

Life Insurance Corporation Wage
Bill

SHRI GADILINGANA
GOWD :
SHRI N. K, SOMANI :

2188,
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‘SHRI R. K. AMIN :

DR. M. SANTOSHAM :
SHRI PILOO MODY :
SHRI R. R. SINGH DEO :
SHRI NANJA GOWDER :
SHRI D. N. DEB :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Life Insurance Corpora-
tion wage bill during the last two years has
increased manifold ;

(b) if so, the details of the wage bill
in. 1968-69 and 1969-70 ; and

(c) whether any steps are being taken
to decrease expenditure on such non-pro-
ductive expenditure 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The wage bill
of the Life Insurance Corporation has in-
creased by about onc third during the last 2
years.

Rs. 34,71 crores
Rs. 40,05 crores
(subject to audit)

(b) 196869  —
196970  —

(c) Salaries are part of the normal cx-
penses of mapagement of insurers, and
therefor inevitable. Care is, however, taken
to ensure that fresh recruitment necessita-
ted by the increase in work is kept to the
barest minimum.

Nationalisation of Foreign Capital
in Uganda

2186, SHRI GADILINGANA
GOWD :

SHRI N. K. SOMANI :
SHRI R. K. AMIN :
DR. M. SANTOSHAM
SHRI PILOO MODY :
SHRI R. R. SINGH DEO:
SHRI ~NANJA GOWDER :
SHRI D. N, DEB !

Will the Minister of FINANCE be

pleased 1o state ;
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(a) whether the WUganda authorities
have nationalised several foreign firms in-
cluding a number of Indian banks and sugar
factories ;

(b) to what extent India's foreign ex-
change earnings are likely to be affected
and the extent to which India's investments
have been affecied as a result of these deve-
lopments ; and

(c) whether Government have taken up
this issue with the Uganda Government and
if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : {a) The National
Assembly of Uganda passed the Companies
(Government and Public Bodies Participa-
tion) Act on the 6th May, 1970 under which
Government or public bodies declared by
the Minister as such for the purposes of the
Act, were deemed to have acquired, with
effect from the close of business on the 30th
April, 1970, 609% of the shares of each class
issued by the companies specified in Sche-
dule 1 of the Act. Two of jour nationalised
banks, namely, Bank of Baroda and Bank of
londia are included in this Schedule.

The Life Insurance Corporation of India
and certain Indian general insurance compa-
nies have branches in Uganda. There are
pot included in the Schedule presumably
because they are not incorporated locally
and the question of takiog over 60 per cent
of the shareholding would oot arise. How-
ever, the Uganda authorities have been
baving discussions with these cumpanies
with & view to getting them to incorporate
themselves locally and offer 60 per cent of
the share capital to the Government of
Uganda, These companies had to stop tak-
ing new business with effect from the 18th
June 1970 following an amendment to the
Insurance Companies Act which probibited
insurance companies from writing new busi-
pess unless they swere iacorporated in
Uganda. Discussions about the future set up
of the insurance companies are still going

~on between the Uganda authorities and the

companies conoerned.

(b) It is difficult to assces extent of
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loss of India's foreign exchange earnings due
to these measures, Bank of Baroda and Bank
of India were repatriating a modJerate
amount of profit between Rs. 4 lakhs and
Rs, 6 lakbs per anoum to India during the
last three years. Since 60 per cent of the
shares of these banks are now owned by the
Uganda Government, in future these banks
will be able to remit only 40 per cent of
their profits.

The business of Life Insurance Corpora-
tion of India in Uganda was not protitable
and these measures would pot, therefore,
affect our foreign exchange earnings signi-
ficantly. Information regarding other insu-
rance companies is not readily available.

(c) No Sir. Government considers that
the matter is essentially one of policy for
the Uganda Goveroment to determine in the
light of its own interests.

0il Exploration Programme
of O &N, G C,

SHRI GADILINGANA
GOWD :

SHRI1 PILOO MODY ;

SHRI MEETHA LAL
MEENA :

2187,

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether the Oil and Natural Gas
Commission bas worked out a fresh progra-
mme of exploration to be launched in 197]-
72;

(b) if so, the details thereof ;

(c) the total finanical implication of the
proposed crash programme ; and

(d) the extent to which the country's
oil capacity is likely to be increased conse-
quently ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) to
(d). The revised programme of work during
the 4th Five Year Plan period by the ONGC
inclodes the following-volume of work to be
carried out in India during 1971-72 ; —
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Geological sarveys ... 16 fleld parties
Gas Logging ... 10 field parties

Shallow drilling ... # fleld parties
Topographical survey ... 13 field parties
Gravity-cum-maguoetic
surveys w. 5 field parties
Seismic surveys vee 30 firld parties
Electrologging v. 20 field parties
Electrical prospecting w1 field party
Deep drilling (exploratory and deve-
lopmeat) :

On land ; 108 wells totalling in meter-
age to 252,300

Offshore: Not: Specified.

In the light of the results of the explo-
ration work conducted subsequent to the
submission in Decomber, 1969 by the ONGC
of the revised programme of work uader the
4th Plan period, ONGC is estimating the
revised volume of drilling operations to be
undecrtaken.

The financial implications will be known
only after the volume of drilling‘to be coa-
ducted during 1971-72 has been re-assessed.

It is oot possible to indicate what wiil
be the addition to the oil reserves of lodia
and therefore what will be the increase ia
the India’s oil production capacity as a
result of the exploration work to be condu-
cted during 1971-72,

Mintral Deposits in Blar asd Oriaes -

2188. SHRI K.P. 8INGH DEO :
SHRI A. DIPA :
SHRI R.R. SINGH DEO :
SHRI D.N. DEB :
SHRI G.C. NAIK ;

Will the Miaister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state the totsl deposits of
iron and manganese, aluminium, lime,
oickel, copper, chromite, kyanite, dolomite,
beuxiee and coul surveyed in Orima and
Bibar, separately, district-wise ?
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THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRA] SINGH

CHAUDHARY) : Two statements showing
district-wise estimated deposits of iron ore,
managanese, aluminium, lime, nickel,
copper, chromite, kyanite, dolomite, bauxite
and coal in the States of Origsa and Bihar
are laid on the ths Table of the House.
[Placed in Library See No. Lt-3917 170]

Nationalised and Commercial Banks in Orrisa

2189, SHRI K.P. SINGH DEO :
SHRI MAHENDRA MAJHI :
SHRI A DIPA :
SHRI R.R. SINGH DEO:
SHRI D.N. DEB :
SHRI G.C. NAIK :

Will the Minister of FINANCE be
pleased to state :

(2) how many banks, nationalised and
commercial, are functioning in Orissa State,
District-wise ;

(b) the total
branch ; and

iuvestment of each

(¢) bow many agriculturists. small
businessmen, unemployed technical and
nontechnical personnel and others have been
advanced loans under self-employment sche-
me, bank-wise and the total amount advanced
to each category since nationalisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) A statement is
laid on the Table of the House. [Placed in
Library. Ses No, LT-3918/70].

(b) The import of this question is not
clear. Presumably what the Hon'ble
Members have in mind is the total amount
of advances of each bank in the State. This
information is not readily available and is
belng collected and will be laid on the
Table of the House.

(¢) This informalion also not being
readily available Is being collected to the
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extent possible and will be laid on the
Table of the House,

India’s Balance of Paymeats Position

2190. SHRI K.P. SINGH DEO :
SHRI P.K. DEO :
SHRI1 S.P. RAMAMOORTHY :

Will the Minister of FINANCE be
pleased to state :

(a) the details of India's balance of
payment position as in 1969, 1970 ; and
as on the 1st July, 1970 ; and

(b) whether our balance of payment
position has improved and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). During
1969-70, India’s imports and cxporis were
Rs. 1567 crores and Rs. 1413 crores respec-
tivcly as against Rs. 1909 crores and Rs,
1358 crores in the previous year, The trade
d:ficit of Rs. 154 crores was lower by
about Rs, 397 crores as compared to the
previous year, both due to a sizable reduc-
tion in imports and increase in exports
Debt servicing payments at Rs. 413 crore,
were higher by about Rs, 38 crores. As
pgainst repayment of Rs. 59 crores to
IMF in 1968-69. re-payment of about Rs
125 crores was made in 1969-70. Aid
utilisation, including food aid acd project
and non-project aid was Rs, 866 crores in

1969-70, as against Rs. 903 crores in
1968-69. Foreign Exchange Reserves
increased by about Rs. 152 crores in

1969.70 as against an increase of Rs- 38
crores in 1968.69,

The foreign exchange reserves (exclu-
ding gold valued at Rs. 1825 crores) were
about Rs. 598 crores at the end of Juoe,
1970 recording an increase of about Rs, 52
crores during the three month period April-
June, 1970. During this period a further
repayment of Rs. 52 crores was made
to the IMF (including Rs 26 crores paid
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through SD Rs) Imports and exoprts
during April and May, 1970 were Rs. 270
crores and Rs 247 crores respeciively, as
against Rs. 251 crores and Rs. 236 crores
in April May, 1969.

Dismissal of Trade Unlon Workers in
O& N.G. C.

2191. SHRI LAKHAN LAL KAPOOR
Will the Minister of PETROLEUM AND
CHEMICAL AND MINES AND METALS
be pleased to tsate :

(a) whether it is a fact that the Chair=
man of the oil and Natural Gas Commis-
sion has dismisscd several employees of the
Oil and Natural Gas Commission for their
legitimate trade union activities ; and

(b) if so, the number of those against
whom action has been taken for distribu-
tion of Union’s handbills ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) No,
Sir,

(b) Does not arise.

Acceptance of Entertaitments by Audit
Parties of Central Excise Department

in Punjab
2192, SHRI VIKRAM CHAND
MAHAIJAN : Wil the Minister of

FINANCE be pleased to state :

(a) whetber it is a fact that audit partics
of Central Excise Department while check-
ing the accounts of faclories in Punjab,
extract eotertainments eic. from the factory
owners ;

(b) whetber Government have received
any complaiots ; and

(c) if so, the steps taken to check this
evil and to simplify this procedure ?
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STATE IN
FINANCE

THE MINISTER OF
THE MINISTRY OF
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Goveroment is not
aware that the audit parties of rbe Central
Excise Department while checking the
accounts of factories in Punjab extract
entertainments from the factory owners nor
has the Government received any complaints
in this regard,

(c) Does not arise.
Deputation In O. & NG. C,

2193. SHRI P, VISWAMBHARAN :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state 1

(a) the number of government emp-
loyees brought on deputation by the oil and
Natural Gas Commission during the last
three years ;

(b) the number of those who have been
sent back ;

(c) tbe pumber of those still serving
with the Oil and Natwural Gas Commission ;
and

(d) the number of those who have been
confirmed and the reasons for confirming
them in the Oil and Natural Gas Commi-
ssion ?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) (b)
(c) and (d). Out of 11 Government ser-
vants taken on deputation from August,
1967 1o date, four have been reverted to
their respective parent depariments and the
remaining seven are still serving in the
Commission. None of these seven officers
have been absorbed in the ONGC.

The above information does not include
cases of the Chairman and Members of the
Commission whose¢ appointments are made
by the central Government and pot by the
Commission.
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Opeaing of a branch of State Bank at
Champua, Orissa

2195. SHRI G, C, NAIK : Will the
Minister of FINANCE be pleased to state :

(a) whether there is any proposal to
open a branch of the State Baok at Cham-
pua in sub-divisional head-quarter of Dist-
rict Keonjhar, Orissa ; and

(b) if so, when it is likely to start
functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
State Bank of India has po proposal for
opening a branch at Champua. This
Centre has been allotted to the Bank of
India under the current Expaosion Prog-
ramme drawn up by the Reserve Bank of
India. The Bank of India. expects to open
its branch at Champua early pext year.
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Smuggling of Gold and Other
Articles

2196. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of FINANCE
be pleased to state :

(a) the total value of seizures of gold,
silver and other contraband goods smuggled
inoto and out of India separately between
April, 1969 and June, 1970 as compared
to the corresponding periods in two previous
years; and

(b) the steps taken to reduce smuggling
into ard out of the couatry of such articles ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The value of
gold, silver and other contraband goods
seized during the period between April, 1967
and June ‘68, April, ‘68 and June, ‘69; and
April, ‘69 and June, ‘70 is as under :—

Commodity April, 67- April, 68 April, 69-
June, 68 Jupe, €9 June, 70,
(In lakbs of Rupees)

1. Gold 6.13 4.68 6.50
2. Silver 4.41 T 1.20
3, Others 9.74 2.59 22,53
TOTAL : 20.28 2944 30.23

(b) The. following: steps have beean frontiers. Customs Act, 1962 bas been

taken. to ,prevent smuggling of contrband
goods |—

Sysicmatic .collection . and follow-up of
information, keoping a watchful eye on the
suspected smugglers, rummaging of sus-
peated vesssls - or mircraft and patroHing of
vuloerable -sectors- slong the coast and the

amended making additional provisions to
take special measures for the purpose of
checking illegal import and export of cer-
tain commodities and facilitating their detec-
tion. Senior officers of the rank of Collec-
tor of customs and Addl. Collectors of
Customs have been posted 10 look afier
anti-smuggling work exclusively. These
measures are kept constantly under review.
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World Bank Assistance to Public
Sector Projects

2199. SHR] VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that one of
the pre-conditions laid down by the World
Bank for extending assistance to public
sector projects in India is that Government
of India should invite global tenders and
that manufacturers should not claim price
advantage of more than 15 per cent;

(b) whether the World Baok prefers
American Consultants (o loca] ones as is
clear from the fact that it had not agreed to
the appointment of M/s. Dastur and Co.,
as Coosultanis for the expansion of Indian
Iron and Steel Co., to whom it had given
a loan;

(¢) whether Government are recluctant
to agree to above conditions and that as a
result the conclusions of final agreements
for World Bank Aid to Mormugao Port,
and the Nangal and Cochin Fertilizer Plants
have been delayed; and

(d) if so, the details of future course
of action proposed to be taken by Govern-
ment with regard to World Bank assistance
for public sector projscts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) In order to
ensure that the proceeds of the World Bank
loans are used with due attention to consi-
derations of ecopomy and efficiency, the
Bank, as a matter of global policy, requires
that its borrowers should obtain goods and
services (other than consultants’ services)
through international competition, unless
another procedure. more appropriate to the
circumstances, has been agreed between the
Baok and the borrower. However, asa
legitimate method of helping the growth of
industry in the developing member coun-
tries, the Bank permits a margin of prefer-
ence for domestic suppliers of 15 per cent,
or actual import duty in the borrowing
country, whichever is lower; owver the
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C. 1. F. import price.

(b) No, Sir. The world Bank leaves
the choice of consultant firms to its borro-

wers but seck to  satisfy  ltself that
the consultant firms so selected are
competent and experienced and belong

to member countries or Switzerland,

For the Steel expansion progamme of
M/s. Indian Iron and Steel Company, M/s.
International Construction Company which
isa U. K, firm, was appointed by M/s.
Indian Irom and Steel Coupany in view of
the association of this firm with the Com-
pany's development programme over a
number of years, No proposal to appoint
Indian Consultants was made to the World
Bank prior to the approval of the appoint-
ment of the U. K. firm,

(c) and (d) : The General question of
procurement policy and level of preference
is under discussion with the World Bank,
No  question regarding appointment of
copsultants has arisen in the case of More
mugao port and Nangal and Cochin Perti-
lizer Plants, ln the case of Mormugao, the
question under examination is the capabi-
lity of M. A. M. C. to deliver the equip-
ment in time. In the case of Cochin and
Nangal Fertilizer Projects, process details
are currently under discussion with World
Bank experis.
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12.02, brs,

STATEMENT CORRECTING ANSWER

TO UNSTARRED QUESTION No, 59,

DATED 27th JULY, 1v70, RE-AR-

REARS OF INCOME-TAX AGAINST

SHR1 HARIDAS MUNDHRA AND
HIS C )NCERNS

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : The reply to parts
(2) and (b) of the Unstarred Question No.
59 in the Lok Sabha on 27th July, 1970 was
given in the negative., This was on the
ground that the amount of Rs. 4,79,35,000
referred to in part (a) of the Question was
the arrears of income-tax outstanding agai-
nst Shri Haridas Mundra (Individual) and
certain companies which are believed to be
connected with Shri Haridas Mundhra and
other concerns which as far as known to the
Income-tax Department, are not conpected
with Shri Haridas Mundhra where as the
amount of Rs. 1.97 crores only represented
the arrears of tax outsianding against Shri
Haridas Mundra (lndividual). It is there-
fore felt that replies to parts (a) and (b) of
the question as given by me require certain
clarifications which are given as under ; —

Presumably, the figure of Rs. 4,79,35,000
mentioned in part (a) of the question refers
to the arrears of tax a on 31st March, 1968
outstandpig against Shri Haridas Mundhra,
ceriain companies which are believed to be
connected with Shri Haridas Mundhra and
other concern (s) which as far a knowr to
the Income-tax Department, are not conne-
cted with Shri Mundbra but were being asse-
ssed to tax by the Income-tax Officer, A—
Ward, Hundi Circle, Calcutta. The details
of these arrcars arc as under ;: —

Name

(In lakhs of Rupees)
Arrears as on 31.3,1568

1 2
1, Shri Gopaldas Muodhra 2991
2. Brahmaputra Tea Co. Ltd. 4.99
3. Brabmaputra Tea Co. Ltd, (in liquidation) 17.58
4, Shri Tulsidas Mundra - 648
5. S, B. Exports Imports Co, Ltd. 7.48
6. Manmoban Corporation Ltd. 18.01
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7. S, B. Gowaldas Mundra
8. Osler Electric Lamp Mfg. Co, Ltd.
9. F & C Osler India Ltd.

10, S. B, Industrial Development

11, Rajendra Ltd.

12. Haridas Mundhra

. 25,06
e 2018
e 3530
v 7230
1.68

238.97
240.38

Total T a19385

Apart from the arrears of Rs, 240,
38,000 (referred to earlier), which were out-
standing against Shri Mundhra (Individuai)
as on 3lst March, 1968 for a period of over
2 years and 3 month there were other arrears
to the tune of Rs. 19,43,000 which were
outstanding against him for smaller periods.
Thus the total arrears against Shri Mundra
(Individual) as on 31st March, 1968 came to
Rs. 2,59,81,000, As against this the arrears
outstanding against him as on 31st March,
1969 came to Rs, 1,97,27,000. The Difference
between the figures of arrears as on 3ist
March, 1968 and 31st March, 1969 was on
account of cancellaiion of certain demnands
and creation of ceriain new demands.

12 hrs.

SHRI R.K. AMIN (Dhandhuka) : May
I request the Home Minister to make a
statement on the murder of Sardar Basant
Singh 7  Sir, will you kindly ask the Home
Minister to make a statement on the
murder of Sardar Basant Siogh ? It ism
very serious matter. Reports of anonymous
telephone calls have been received in the
P.T.l. office, where four people’s lives have
been threatened. There has been in Punjab
and clsewhere a series of political murders.
Probably, there is an organised gang. Will
you ask the Home Minister to maoke a
statement 7

DR. RAM SUBHAG SINGH (Buxar) ;
Sardar Basant Siogh was killed in broad
daylight and in the most unforiunate
manner, We send our sympathies to the
members of the bereaved family. 1 would
make a request to you 1o compel the Home
Minister t0 make a statement io this regard
and also in regard to the murders that have
been committed in this fashion ir ~ther
‘parts of the coun:ry.

SHRI SHRI CHAND QGOYAL
(Chandigarh) ; We are also equally con-
cerned with brutal murder of Sardar Baspnt
Singh because the circumstances of his
death .........

SHRI BAL RAJ MADHOK (South
Delbhi) : May I say a word ?......

SHR1 SHRI CHAND GOYAL: Itis
a Punjab affair : so, 1 shall just take ha'f
a mioute. There has been a failure of the
Punjab Government 10 maintain law #sod
order 10 such an extenl that in broad day-
light these murders are taking place
in a brutal manner, and Government are
not moving at all in this matter. Some-
bing must be done, and the Punjab Gov-
eroment must be forced 10 resign and it

must be taken over by the Central
Government,

SHR1 S. KUNDU (Balasore) : I Had
writlen to you already, You are aware

that a hon. Members of this §House, Shri
Nath Pai has been arrested in Bombav,
Shri Madhu Limaye and many others have
also been arrested. They have been arrested.
Shri Madhu Limaye was arrested while he
was on his way to address a meeting. Shri
Nath Pai was going to the Raj Bhavan 10
persuade the Government (o give away their
lends for the poor people and landless but he
was apprehended.  Yesterday a batch of
young men with two ladies staged a demon-
strationbefore the Prime Minister’s house,
The two ladies were Shrimatl Kamla Sinha
and Sbrimati Paliwal. They were lified away
from the rest of the crowd. There was
no trace sbout their whereabouts. After
one hour, those people were told that the
Iadies bad been arrested.
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This is the sort of humiliating thing that
has been going on. Two MPs were pushed
back, There was an order not to arrest
MPs. Now can you distinguish between
an MP and another citizens? If itisa
crime, it will apply to both. There was no
144 in force before the Prime Minister’s
house. The delegation was marching with a
memorandum regarding the unemployment
situation and was present it to the Prime

Minister. Meanwhile all these things
happened.
DR. RAM SUBHAG SINGH:1 In

both the States where the MPs have been
arrested, the party in power is the ruling
party here. Under what charges they have
been arrested should be communicated to
this House,

SHRI 5. KUNDU : Let the Minister
make a statement on this very important
issue. It has come out in the press, I
would request you to have all these persons
who have been illegally detained released.

SHRI H. N. MUKERJEE (Calcutta-
MNorth-East) 1+ 1 would not have got up a*
this stage, but since you have virtually
given permission for members to speak even
before the calling attention notice is dise

MR. SPEAKER :
self about it.

1 am surprised my-

SHRI HN. MUKERJEE : This has
happened several times before also. Since
you have permitted some discussion, |
would say that the arrest of members of
this House like Sbri Nath Pai, Shri Madhu
Limaye, Shri Bhogendra Jba and so many
others and s0 many eveots happening on
account of the movement for restoration of
land 10 the peasant, on account of this a
situation has been created in different parts
of the country, Thousands of people have
been arrested—I think the total would come
to about 6,000 all over India. That being
s0—1 think the relevant documents are with
your Secretariat—we have asked for some
sort of discussion. 1 would not have asked
this at this point of time, but since you
have allowed some members to speak, |
mention it,
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MR. SPEAKER : It would have been
much better if this had started after the
call attention was disposed of. Nor-
mally, we take the call attention first after
questions.

SHRI BALRAJ MADHOK : 1 want
to make a submission about the arrest of
the members. We also want that members
should not be arrested like this, but we
want to have one thing clarified, whether
this House waats to give its approval to
foreible land grabbing and allow some
people to take the law'into their own hands
(Interruptions). Once we allow it, the rule
of law ceases and there will be anarchy
reigning in the country. If we allow it, we
will be encouraging anarchy in this country
(Interruptions).

SHRI SHEO NARAIN (Basti): Are
we going to tolerate this kind of thing that
is going on in the country (Interruptions).

SHRIMATI TARKESHWARI SINHA

(Barh) : This is the beginning of civil
war. Is this to be tolerated ? The entire
law and order has broken down

(Interruptions), 1 had given notice of a call
attention... (Interrup:ions).

MR, SPFAKER : Shri Samar Gubha,

12.11 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED DELAY IN PAYMENT OF
SALARIES TO TEACHERS IN
WEST BENGAL

SHRI SAMAR GUHA (Contai): I
call the attention of the Minister of Educa-
tion to the following matter of urgent public
importance and request that he may make
a statement thereon :

Reported delay in payment of salaries
to the University and college teachers in
West Bengal and their demand for fulilment
of Government's assurances regarding their
pay scales,

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V,
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RAO) : Itisa fairly ions statement ; if
you like, I shall place it on the Table.

SHRI SAMAR GUHA : 1 have pot
been given a copy. I enquired at the
counter. No statement was supplied to me,
though should have been,

DR. V, K. R. V. RAO : According to
the information furnished by the State
Government of West Bengal, the university
and college teachers resorted 10 three days
cease-work, from August 5 (0 7. They also
led a mass deputation to the Governor on
August 5 and squatted for 48 hours before
the Writers Building during this period,

The teachers put forward certain dema-
nds in conncction with the implementation
of the latest revised salary scales approved
by Government for various categories of
teachers and other matters,

The main demands of the teachers
were 1

(1) Immediate fixation of pay in the
new inregrated pay scale of Third
Plan college teachers, new eatrants
and teachers of 60.65 age group.

(2) Sanctioning of all posts approved
by the Universities.

(3) Application of new integrated pay
scales to Librarians and Physical
Instructors, eligible for the scale
laid down by the U. G. C,

(4) Fixation of B. S¢. (Pass) Demon-
strators who are io receipt of old
UGC scale, in the new integrated
pay scale.

(5) Regular monthly payment of all
emoluments.

The scheme of revised salary scales for
teachers in under-graduate colleges approved
by the Government of Iodia effective from
1.4.1966; provided for two scales of Lectu-
rers, namely Rs. 30C-600 and Rs. 400-800.
At the instance of the State Govenrment,
the Government of India agreed in MNovem-
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ber, 1967 to an integrated scale of Rs. 300-
800 beiog given to all Lecturers subject to
the condition that the Central assistance
would be limited to what would have been
due to the State Government on the basis
of the approved scheme. The State Govern-
ment, however, sanctioned the new integra-
ted scale with effect from 1.4.1969. It has
already determined the salaries of 4,416
teachers of affiliated non-Government
colleges. These teachers were workiog in
posts in existence as on 31.3.1966 in colleges
which bad adopied the revised salary scales
previously sanctioned by the U. G. C, (in
1957).

In respect of the teachers working in
colleges which were established during the
Third Plan period, the position is that the
revised salary scales previously approved by
the U. G. C. were either not adopted at
all or on the stoppage of assistance from
the U. G. C. with effect from 1.4.1966, the
colleges which bad adopted the revised
salary scales reverted to their pre-revised
scales. The State Government has stated
that on account of this position, it has be-
come difficult to fix the salaries of teachers
pumbering about 600 in the new integrated
scale. The salaries of teachers wvary from
college to college depending upon the
college scale of pay. Meanwhile, the State
Government has sanctioned an ad hoc grant
of Rs. 60 p. m. towards the salary of every
teacher working in these colleges. The
question of continuance of assistance by the
U. G. C. for the implementation of the
scales of pay approved in 1957 has been
considered by the U. G. C. and my Mini-
stry, and it has now been decided that such
assistance will continue beyond 1.4.1966 for
a total period of five years from the date of
commencment of the application of the revi-
sed scales or until 1.4.1969 whichever is
earlier, This decision is being communica-
ted by tbe U, G. C. 1o the concerned uni-
versities, and 1 expect that it will facilitate
the pay fixation of these teachere in the new
integrated scale.

In so far as the new entrants appointed
in posts created on or afier 1.4.1966 are
concerned, and it is understood that they
number about .000, the Government of
India bas informed all the Siate Govern-
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meots that under the scheme, assistance will
not be admissible from the Centre. It has
not been possible for the Government of
West Bengal to fix their salaries in the inte-
grated scale so far, as the numbsr of posts
created and the basis therefor have yet to be
approved by the State Government. The
Education Department of the Stare Govern-
ment has worked out a formua for the
purpose and communicated the same to the
managements of the colleges concerned.
Pending this, as in the case of teachers
working in colleges established during the
Third Plan, an ad hoc grant of Rs, 60 p.m,
per teacher is being given to the colleges for
these teachers also, The State Government
hopes that the managements of the colleges
will find the formula worked out by the
Education Department as accepiable,

As for grant of financial assistance to
colleges for meeting the cost in respect of
teachers in the age group 60-65, the Suate
Government has found it difficult to under-
take the obligation in view of the fact that
the U. G. C. has not agreed to give any
assistance for the implementation of the
revised salary scales approved by it during
the Second and the Third Plans.

The scheme of revised pay scales sanc-
tioned by the Government of Iadia in 66
did not originally provide for revision of
the scales of pay of Librarians and Physical
Instructors. These have been included in
the scheme since and the State Governments
were informed about the decision of the
Government in September, 68, The de-
mand for the application of new integrated
pay scales to these two categories of emplo-
yees is at present under consideration of
the State Government, The State Govern-
ment has, however, declded that pending a
decision in the matter, the Librarians aod
Physical Instructors be paid on an ad hoc
basis a sum of Rs, 60/ — p. m.

1n the case of Demonstrators, the scheme
approved by the Government of India pro-
vides for a revised scale of Rs, 250-400.
Further, on the advice of the U. G. C. it
was laid down that the revised scales should
be made applicable to only those who pos-
sess a Master's Degree or an  Honours
Bachelor's Degree, Sebsequently, on repra-
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sentations received from various States, we
have accepted the proposal that the benefit
of the revised salary scale may be given to
Pass graduates also provided the universities
concerned are satisfied that the revised pay
scale can be given on the basis of their
qualifications and experience,

It is a matter of regret that the teachers
should not receive monthly payment ofr
their-emoluments regularly, Paucity of re-
sources and the non-furnishing of utilisation
certificates by the colleges in time are stated
to be the main causes for the delay in mak-
ing grants to the colleges regularly. I feel
greatly distressed about this siluation. The
least that we can do for the teacher is to
ensure that he is not subjected to unneces-
sary hardship on account of avoidable de-
lays in the payment of his dues. During my
visit to Calcutta this week-end, I have dis-
cussed this matter with the Governor and
the Adviser (Education) and have asked the
State Government to send me their propo-
sals for remedying the siluation,

In his talks with the deputation of
teachers, the Governor of West bengal has
assurcd them that their demands will be
sympathetically considered by the Siate
Government, The teachers have resumed
work from August 8, 1970.

1 also took the opportunity of my visit
to Calcutta this week-end to meet the repre-
sentatives of West Bengal College Teacher.s
Association, their President and a
number of their representatives and had a
frank and free discussion with them during
the course of which I informed them of the
position in respect of their main demands
in so fvr a8 the Government of India is con-
cerned.

This House is aware of my concern for
the teaching community, and I am glad to
say that on the basis of my discussions with
the Governor and the State Government,
1 am in a position to assure the House that
the State Goverement will make evey effort
to meet the legitimate demands of the
teachers without undue delay.l am sorry for
the length of the statement and I do not
know why it was pot made available to
Members in time.
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MR. SPEAKER : Your statement came
to our office at 11,45, How can we distri-
bute it ?

DR.V.K.R. V. RAO ! ] am sorry ; |
do not want to blame the Lok Sabha Secre-
tariat if it is due to me and my office. But
1 returoed from Calcurta late last night and
1 have to make a statemsnt this morning,
It had to be prepared and then also trans-
lated into Hindi.

MR. SPEAKER : It is neither the fault
of your office nor my office.

DR. V. K. R, V. RAO : 1 am prepared
to take the responsibility for this.

SHRI SAMAR GUHA ; The hon-Mini-
ster has made a loog staternent. Unlike some
other States where even a B, A. or B. Sc.
degrec holder, may be a college teacher,
all the 7000 college teachers are post-
graduate, M. A. or M. Sc. degree holder,
in West Bengal. They have ceased work
and squatied for two days before the
Writers Building. It is not an easy decision
for them to sit on the streets. They drew
big crowd and even allowed some exiremists
to fraternise with them in the pame of
various sorts of comraderie.

Sir, 1 bave heared the statement of the
Education Minister. It is a fact that college
teachers have accepted the integrated scale
of Rs. 300-800, But what is bappening ?
Actually, this assurance given by the
Government is almost like an offer made
with the right band and denied with the left
hand. What is the 1eal position ? The actual
fact is that pearly 1,500 college teachers are
deprived of the benefit of this assured pay-
scale of the University Grants Commission.
The result has been, as already stated by the
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Education Minister because they will not
take into consideration the cases of the new
entrants sioce 1st April, 1966. In 1969 they
had agreed to pay the new scale but now
the question is who will pay the arrears ?
Is it the State Goverament or the Centre ?

Then there is the question of nearly 800
college teachers who have served for five to
eight years yct they have not been made
permanert. Therefore, they are not entitled
to the benefit of the University Grants
Commission’s scale.

Thirdly; there is another problem. What
will happen to the teachers in the wvarious
States 7 There are some rules, in gdme
States and there are rules in my
State of West Bengal by which college
teachers are allowed to function even after
they attain the age of 60, that is, up to 65
years of age. But when they reach the age
of 6], if they receive, say, Rs, 700 in that
scale, recommended by the UGC, —as soon
as they reach the age of 61 they will agajn
be reverted to either the salary of
Rs. 250 or Rs. 300, per month because
the UGC has denied or the State
Government has denied to pay the UGC
scale to the teachers who cross the age of 60
years.

These are the problems. Naturally, you
can understand the difficulties, Our of
pearly 7,000 college teachers in West Bengal,
nearly 50 per cent of them—nearly 3,000 of
them-are denied the benefit. What happens?
Now, the salary that they draw is not more
than Rs. 250 cach or at the most itis Rs.
275. Our Education Minister talks about
the fall in the standards of education in our
country, of demoralisation in education,
dislocation of the educational system, and
many other things. (Inrerruption)

MR. SPEAKER : Please ask a question.

SHRI SAMAR GUHA: Iam coming
to the question. Do mot try to introduce
a new practice. You have been t(olerant.
Now, many accusations are being made
against the college teachers and others, but
what is their condition ? What about the
third report of the UGC ? The third report
of the UGC says that in our country, the
post-geaduate degree-holders prefer educa-
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tional profession as ths seventh choice,
They bave six choices in preference to that .
They prefer to serve in ths Government of
India offices, or other governmeot offices
and then commercial concerns or various
other concerns, and only after exercising
six choices—

SHR1 K. N. TIWARY (Bettiah) :
Sir, Is he asking a question ? (Interruption)

SHRI SAMAR GUHA : I do not
understand this interraption. He should
have been equally intolerant when other
Callipg Attention matters arc takea up. 1
rep t the teaching profession. What is
the matter ? 1 have not taken more than
two or three minutes so far.  (Inrerruption)

MR. SPEAKER : 1 think there must
be a difference between the speeds of your
watch and my watch. Idid not want to
intervene between the eloquence of two
professors, but I am only concerned with
the shortest time that you should take in
coming to the question.

SHRI SAMAR GUHA : Unless [ give
the background, how can [ come to the
question, Sir 7 1 am puttiog the question.
The postgraduate degree-holders accept the
educational profession with reluctance, be-
cause they have no other job before them.
In 1961, there was a confereoce of Vice-
Chancellors of all the universities when Dr.
Shrimali was there. Then it was decided
that the collegs teachers should be offered
the payscale of at least the Class I Govern-
ment of India employees. Even that scale
has not been introduced. Dr. Edward Scheel
one of the eminent educationists in the
world, has said that the condition of teach-
ers and lecturers in India is appalling.

1 would give you an iostance in regard
to the lack of uniformity of pay-scales of
college teachers in the Different parts of the
country, In Ghaziadad, just 18 miles off from
Delhi, a college teacher gets a starting pay
of just Rs, 300, In the educational instilu-
tions run by the Central Governmeat, in
Delhi arca the college tcacher is immedia-
tely given the scale of Rs. 400-900,

They are having the same workload,
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they get lesser payment,
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MR, SPEAKER : [ am repeating it
very often with you. Kindly ask your
question.

SHRI SAMAR GUHA : Would you
make a distinction in my case alone 7 The
mover generally gets at  least 5 minutes. |
am a teacher and [ represent a view-point...

MR. SPEAKER :
at the watch als,
make it a question.

But you must look
Put it io aoy form, but

SHR1 SAMAR GUHA : Tam just
giving the background. The two UF minis-
ters in West Bensal had played trickery
with the teachers, Mr. Jyoti Bhattacharya
and Mr, Satyapriya Roy. Mr. Jyoti Bhatta-
charya, without the Cabinet decision, gave
an assurance to west Bengal teachers. Mr.
Satyapriya Roy had a Cabinet decision, but
he failed to implement that decision because
the West Bengal College Teachers® Associa-
tion is not being controlied by the follow-
ers of Mr Satyapriva Roy. There is also
the question of regular monthly paym:at.
The teichers get their twelve months pay
in 22 packets,

I want to know whether the Govern-
ment is going to introduce a uniform and
iatergrated scale for all categories of college
teachers, whether the Govsrnmcat is going
to remove the invidious distinction belween
junior and senior collcge teachers, whether
the Government is going to introduce pay-
ment of uniform DA, house rent allowance
and provident fund for all the teaehers,
whether the Goveroment is - going to see
that teachers having experience of one or
two years are immediately made permanent
whetber the Government would not only
agree but devise means so that as in the
casc of other Government employees, tbe
college ieachers get regular monthly pay-
ment, and whether the Government will
convene a meeting of the representatives of
West Bengal college teachers, the State
Government, the Central Government and
the UGC as early as possible, so that they
can thrash out all outstanding issues regard-
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ing the demands made by the West Bengal
college and university teachers ?

DR.V.K. R. V. RAO: The hon.
member asked a series of questions towards
the conclusions of his intervention, He asked
whether the Government is going to
introduce an intergrated uniform scale
for college teachers. Goveroment has no
intention at the moment of introducing any
such uniform scale, The matter is being
considered by the UGC. Representations
bhave been made by a number of teacher's
associations in different parts of the country
for an integrated scale and the whole matter
is under the consideration of UGC.

As far as West Bengal is concernad, the
West Bengal Government did remove the
distinction between junior and senior teach-
ers and introduced the integrated scale of
Rs. 300-800. So far as the Central Govern-
ment is concerned it would be prepared to
pay for the enforcement of the new scheme
provided its liability is limited to what it
would be under the old scheme,

Regarding the question of introducing
unifomn dearness allowance, provident fund
benefit etc. it is entirely a state subject and
the Central Government, I am afraid, has
no say in the matter of introduction of uni-
form DA, provident fund etc.

SHRI SAMAR GUHA : The State
Government is controlled by you. You are
responsible for the State Government. When
there is President's Rule in a State the
Central Government is also indirectly res-
ponsible for what is happening io a State,
You should take the initiative.

DR.V.K.R. V. RAO : Sometime I
should like to have guidance from somebody
in authority as to what precisely is the res-
ponsibility of the Education Minister in the
Centre for the educational expenditure, edu-
cational budget and educational programmes
ina Government which is administered
onder Presidential rule. Ihave not been
able tobe clear in my mind as to what
preciscly is the responsiblility of the Central
Government and the Central Education
Mialster for the education budget of the
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State Government. I should like somebody
in authority to give me enlightenment on
the subject some time and also provide me
with the authority, in case I have the res-
ponsibility, to enforce my responsibility.

So far as the question of permanence is
concerned, it is entirely a matter for the
universities and colleges etc. As far as Dethi
is concerned, when people have put in two
years of probation, they are almost auto-
matically made permanent unless there is
very good cause why they should not be
made permanent. 1 was very shocked to
hear what the hon. Member said but,
unfortunately, I cannot do anything In the
matter. It is a matter for the university
and the State Government. The Staie
Educason Department, which give grants to
these colleges, and the university which
gives recogoition to these colleges, these are
the two bodies which have got some sanction
in the matter and they must take up this
question.  Quite frankly, I do not approve
of the practice of teachers being appointed
temporarily for a long number of years,
If they are appointed on probation, at the
end of the period of probation they shoyld
be made permanent or their services should
be terminated. But that person should go
on and on for five or six years in a tem-
porary capacity just to save some provident
fund or some other allowances for the
management, I think that is the most anti-
social thing and, as far as I am concerped,
1 would strongly express my disapproval of
any such practice. Unfortunately, I
canpot do anything more than that.

As far as 60-65 age group _is concerned,
the matter was referred to the UGC and the
UGC refused to extend the concessions
they have given, or the allowances they have
given, beyond the age of 60.., (inrerrputions)
I myself did not realise that this meant a
reversal of the carlier scheme. It soubds
rather odd that a person is allowed to work
beyond a particular age and then his salary
would drop because his increments woald
be stopped at the age of 60, That is'an
anomalous situation. 1 shall myself take it
up and I shall see what can be done sbout
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(Dr. V. K. R. V. Rao]
Regarding ensuring monthly payment,
that is the crux of the matter. I bad a
long discussion yesterday for about 1 hour
and 40 minutes, an extremely friendly dis-
cussion, with the West Bengal College
Teachers’ Association. Subsequently, I
bave also bad a discussion with the West
Bengal Headmasters’ Association. Both
these associations pointed out to me that
this is causing them a great deal of harass-
ment, The teachers of West Bengal seem
to be not getting their salaries regularly for
a long time. 1 do not know how far the
facts are correct, but 1 bave been told that
there are arrears up to 4, 5 or even 6
"months. 1 just cannot understand how a
man can live if be does not get his salary in
_ time, unless of course he has other property.
This creates frustration and an attitude of
non-cooperation among the teachers and I
for one would not be surprised if they take
up such an attitude. 1 have taken up this
question and discussed it with the Adviser,
I think they want some advance from the
Central Government because they have some
ways and means difficulty. 1 have also
.spoken to the Governor. I am requesting
them to send me specific proposals as to
what they want the Central Goveroment to
do in the matter. Then I shall take it up
‘with the appropriate authority concerned.
If 1 canoot do aoything else, I want to
.ensure at least the regularity of pay of these
.poor people, who belong to the middle class,
" who bave no other source of income be-
, cause I sympathize with their posltion.

Regarding the last point, 1 do not think

it is necessary at the moment to convene a

conference, We are in touch with the West

." Beogal Headmaster® Association and the

* West Bengal Government and we shall try

our best to solve the problems that have
becn ruised in this calling-attention notice.

SHRI S. M. BANERJEE (Kanpur)1

. A memorandum was submitted by the
Teachers' Association to the Governor on

- the Sth  August, 1970, giving all their
| slomands, after 48 hours of dharna at Raj
; Bhavan, Writers' Building. The main point
is that Ist April, 1966, is the crucial date

s ofter which date all the grants by the UGC
or the Central Government were stopped.
That was one of the reasons why teachers

AUGUST 10, 1970

of Salaries to W. B, 260
Teachers (C. A.)
could not be paid their salaries. In this

vary House Dr, Rao's predecessor, Shri M.C,
Chagla, when he was the Education
Minister, had made a solemn declaration on
the 6th April, 1966, to the effect that no
teacher in the country would be paid less
then Rs. 300. It is most unfortunate that
teachers who are entitled to Rs. 300 are
being paid Rs. 150 only. Rs. (0 were
added to that by the UF Governmen; when
they were in power. It is surprisin g that
12 months” salaries are being paid to
teachers in 22 irregular instalments. If
they know that they will get the money
in 22 equal regular instalments, it will be a
consolation so them because then they can
be sure that they are getting it in 22 regular
instalments, Unless the Central Govern-
ment pays the money the State Govern-
ment is unable to pay the arrcars from 1st
April, 1966 to 31st March, 1969, 80 per
cent was to be paid by the Union Govern-
ment or the UGC and 20 per cent matching
grant or the difference was to be paid by
the West Bengal Government. That money
has pot been paid end the arrear bas to
be paid.

I appreciate that the Hon. Minister has
met the teachers” delegation and has dis-
cussed a lot of things with them. He told
them how his heart bled for the poor
teachors, but that gives no consolation to
the teachers because the problem remalns
unsolved.

My question is whether he is aware that
teachers in Government-sponsored colleges
in West Bengal get a dearness allowance of
Rs. 17/50 and those in the private colleges
gct Rs. 125. You can imagine a teacher,
who is supposed to be the builder of the
nation and who is to build up the career of
our young men, getting only Rs. 17/50-as
dearncss allowance | If be goes on strike,
he is told that he should not do it because
he is the builder of the nation, Buta
builder of the nation gets only Rs, 17/50 as
dearness allowance !

In the context of West Bengal today'it
is the responsibility of this Government to
tackle the situation created by the growihg
discontent in the teschers’ commmuity in
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West Bengal and to solve the problem,
I would like to know whether he will send
a senior official of the UGC or of the
Government of India immediately to bave a

discussion with the West Bengal Govern-

ment and to pay the arrears from Central
funds, because the West Bengal Govern-
ment have said that they have no money to
pay. 1 would request that that money
should be paid by the Central Government
to casc the situation and to minimise the
misery of teachers,

DR. V.K.R. V. RAO: The hon.
Member has made a number of statements
like non-sponsored college teichers getting
lcss DA than sponsored college teachers. 1
may suggest to Shri Banerjee that pext time
he meets the office-bearers of the West
Bengal College Teachers’ Association, he

should ask them what precisely.., ..
(Interruption).
SHRI S. M. BANERJEE : We want

to meet them this morning. They are here,

DR. V. K. R. V. RAO : I met them
only yesterday. They could not have come
all the way from Calcutta this morning. 1
would very much like to meet them after
this discussion is over. I met them yesterday
from 12.15 to 1.40 PM, and we hada
full, free and frank discussion on the vari-
ous points and explained to them what we
were able to do and what we were not able
to do, If those gentlemen are here, the
President and the Members, 1 should be
very happy to meet them at 1 O' Clock That
will help me in answering the next Call
Attention Notice In the Rajya Sabha. Rega-
rdiog this question, whether [ am in touch
with the Wesé Bengal Government, as [ have
already told the House, as far as monthly
payments are concerned, I am still not able
to understand why irregularities take place.
1 want to get that properly investigated. I
bave asked the State Government what their
difficulties are.

SHRI 8. M. BANERJEE 1 They have no
money to pay.

DR. V. K. R. V. RAO : I am afraid, if
the Staie Governments have no money to
pay and that it is the Central Government
who bave to pay the mooey, | ampot ig a
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position to make the Central Government
pay them the money. I am, ocertaioly, pro-
pared to bring to.the notice of my colleague:
in the Central Goveroment who is concerned
with financial matters. If it is a question of
the Ceatral Government having to pay the
mooey, the State Government having no
money, that raises a much larger question
as to how much money 18 involved, what is
the total West Bengal buydget...

SHRI SAMAR GUHA : 1 know the
backgrosnd. If the hon. Minister had enquil-
red of Dr. Sen he would bave knmown it..
There *was a long discussion. The West
Bengal Government wanted a lumpsum loan
and Dr, Sen sgreed to that.

MR. SPEAKER : It was unmanageabls
even in your own time, It is really shocking
that you take other Members' time also.

SHRI SAMAR GUHA : [ koow the
background; I have the positive information,
The West Bengal Goveroment wanted a
lumpsum loan and Dr. Sen had agreed, He
could have enquired of Dr, Sen,

Mr. SPEAKER ;: There is a limit to
everything,

Dr. V. K. R. V. RAO ; The hon. Mem-
bers are saying what Dr. Sen said and did

not say.

Mr. SPEAKER : You don't take notice
of that. You only answer Mr. Banerjee’s
question,

DR. V. K, R. V. RAO ; So far asthe
question of finance is concerned, what sho-
uld be doane regarding financial aid
to the Ceatral Government for solviog
their problems of paymeats to college
teachers, that is a subject over which I
myself have po authoritative jursidction. But
1 am certainly prepared to briog to the notice
of my colleague in the Central Government
of financial implications of meeting the
demand of West Bangal Government for
making paymenls to college teachers.

SHRI H. N. MUKERIJEE (Calcutta—
North Bast) : | am afraid, the bon. Minister
has pot taken serious notice-of the pbepome-
pon of. the people taking matters to the
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[Shri H. N. Mukerjee]

streets and baving dharna and other forms of
agitations and, that is to say, the frustration
getting infused into everything. In spite of
the Minister’s bewilderment, I think, the
Central Government, at the moment, bas to
be answerable for whatever irregularity
theré is on the part of West Bengal Govern-
ment in regard to implementation of promi-
ses made earlier.

1 would like to know from the hon.
Minister that since Mr. Chagla’s assurance
that from 1965 nobody will join the college
teaching service at a salary of less Rs. 300 a
month has not been implemented, since the
salary scales agreed upon four years ago yet
réemain un-implemented, since ad hoc  assist-
ahce offered by either the West Bengal
Government or the Central Government also
is not being paid properly, since there is
uncertainty . in regard to the payment of
salary to these college teachers and since a
véry large amount of arrears has accumula-
ted, how are things going to be cleared ?
Are we going to rely upon the mere sympa-
thetic assurances given by Ministers after
Ministers ? Mr. Chagla gave an assurance;
Dr. Triguna Sen gave an assurance and Dr,
Rao is giving assurance over and over again.
The sympathetic assurauces have been often
reiterated. But there has been tangible
result, Do we take that as far as the finan-
ces are concerned, the rightful demands of
the college and ‘university teachers can
bardly be met ? Is it a8 symptom that the
counrry is heading towards some sort of a
financial and administrative collapse 7 I
do pot mean it in a sense of levity, If in
regard to the payment of salaries and ad
hoc grants and arrears to college teachers,
this kind of default accumulates and if it is
accumulated in the case of West Bengal, it
is for the Central Goveroment to take acti-
on, Today, the Central Government holds
the baby. The Minister here cannot say.
*I do not know. | am waitiog for the autho-
ritative instructions to find out who is
responsible.” For the West Bengal Govern-
meant, the Central Government is, at the
moment responsible for every passage of
the West Bengal administration, education
and other things iacluded. Therefore, the
Minofstrer has got to be snswerable for it,
"That is why I asked : in view of this accu.

lati of gri , 80 many things
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bappening and in view of the repeated

reiteration of sympathy by Minister after
Minister which leads (0 nothing tangible in
terms of obejective payment to these people
who are being driven to go to the strects
and agitate and offer ‘Dharna’ and all sorts
of things and in view of the frustration
turning into fury, what is the Government
going to do about it not merely reiterating
sympathetic pronouncements ?

DR. V. K. R. V. RAO: I am sorry my
expression of sympathy seems to have
irritated my hon. friend, Prof, Hiren
Mukerjee. 1 twould only like to tell him
that the sympatby I have expressed is per-

fectly genuine. It was not put in merely to
impress upon the house or the Hon,
Member.

Regarding the assurance given by Mr,
Chagla which has not been fulfilled, I would
like to make one statement here. If I give
an assurance, that assurance must be pro-
viously backed by financial concurrence.
That is why 1 never give an assurance
without getting previous financlal con-
currence., Thea I do mnot know how
far that can be regarded as an assurance of
Government.

SHRI SAMAR GUHA : But you are
responsible for the assurance given by your
predecessor.

DR. V.K.R,V. RAO ;: I am sorry I am
responsible for an assurance which has also
been agreed to in the Finance. No Minister
in the Central Cabinet to the best of my
knowledge can give an assurance without
making sure that that assurance will be
implemented. Otherwise, tomorrow I will
go and promise anything and thea if that
becomes an assurance of Government and
the Financo is not able to implement it, then
it leads to a very impossible situation.
I would certainly agres that this Rs, 300 is
not a princely amount as a8 minimum wage
for a coliege teacher and I sball try to find
out what the existing position is. I was
told that some people are getting Rs, 150
plus Rs. 60=Rs. 210, That certainly is
not a situation which I would regard at al}
satisfactory for college teachers. Even for
secondary  schoo| teachers I would  not
rogard it as a satisfactory situation,
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Prof. Mukerjee said about the scale and
that for four years nothing bas been done
and nothing has been implemented and only
assurances have been given. 1 was a little
surprised. 1 do not know whether I should
read my statement. But I thought I made it
clear that out of the 7000 teachers, about 4500
have been fixed up in the integrated scale
from 1.8.69. In the case of other teachers
those who were in employment before 1.4.66
and for whom UGC 509, has not been made
available after some time and where that has
been stopped also by the State Government,
that was the major difficulty which affected
about 500 teachers. Again in my statement
1 said only just now that in recent meeting
of the UGC, the UGC and the Finance
Ministry are both agreed that as far as the
payment of that 509 is concerned, upto 1969
502 of the UGC share will be given by the
University Grants Commission with the con-
currence of the Finance, which means now
the major difficulty in the way of the State
Government fixing up these scales in the
integrated scale has been removed and it is
casier for the State Government to make
the fixation.

Regarding other delays, I think there
are all sorts of delays, fixing, up, increment,
what should the state of service, whether
the post is sanctioned or not—ihere are
all sorts of problems some of which are
legitimate and some are not and these are
matters where certainly Prof, Mukerjee
said I was also responsible. I shall certain-
ly take it up again with people concerned
in West Bengal to see to what extent these
delays can be minimised or can be eliminat-
ed so that refixation of salary is done as
expeditiously as possible,

I have already said about uncertainty of
payment. 1 am going to take up this
question of payment of salaries. 1 have
glready made comments regarding the
question of sympathy the existence of which
in me bas provoked some wrath in the mind
of a fellow ex-academician like Prof. Hiren

Mukerjee.

. MR. SPEAKER : Mr. Halder—absent,
Mr. Indrajit Gupta —absent,

Papers to be laid on the Table,
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12.52 hrs.
PAPERS LAID ON THE TABLE

MR. SPEAKER.:
the Table.

Papers to be Laid on

NOTIFIOATION UNDER DRITGS AND
COSMETILS ACT.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTE AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) :  On behalf of Shri
B.S. Murthy, 1 beg to lay on the Table......
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SHRI PARIMAL GHOSH: Sir, on
behalf of Shri BS. Murthy, I beg to lay on
the Table a copy of the Drugs and Coa-
metics (Second Amendment) Rules, 1970
(Hindi and English [versions) published in
Notification No. 5. 0. 2008 in Gazette of
India dated the 6th June, 1970, under
section 38 of the Drugs and Cosmetics Act,
1940, [Placed in Library See No, LT-3892/:0]

REPORT OF DEPOSIT INSURANOE COR-
PORATION, NOTIFICATIONS UNDER
CENTRAL Exc1Sg RULES, CUusTOMS

AcT, AND CENTRAL Exo18p
AND SALT AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : On behalf of Shri Vidya
Charan Shukla, I beg to lay on the Table —

1, A copy of the Report (Hindi and
English versions) on the working of
the Deposit Insurance Corporation
Bombay for the year ended the slst
December, 1969 along with the
Audited Accounts, under sub-
section (2) of section 32 of the
Deposit Insurance Corporation Act,
1961, [Placed in Library. See
No, LT,— 2893(70) -

2. A copy of the Notification No,
GSR. 1062 (Hindi and English
version) published in Gazetie of
India dated the 20th July, 1970
issued under the Central Exgise
Rules, 1944, together with an
explanatory memorandum. [Placed
~in Library. See No. LT—3894/70].

3. A copy each of the following Noth
cation (Hindi and English vessions)
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uuder section 159 of the Customs
Act, 1962 ;

(i) G.S. R. 955 published in
Gazetie of lodia dated the
17th Juoe, 1970 together with
an explanatory memrandum.

(i) G. 8. R. 1034 published in
of ladia dated the

Gazetie

11th  July, 1970 together
with an cxplanatory memo-
randum

(iii) G S.S. 1054 published in
Gazette of India dated the
18th July, 1970. [Placed in
Library. See No. LT-3895.70].

A copy each of the following
Notification (Hindi and
English versions) wunder section
159 of the Customs Act, 1962 and
section 38 of the Central Excises
and Salt Act, 1944 —

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Forty-second
Amendment Rules, 1970. pub-
lished in Notification No.
G. 8. R. 1949 in Gazettee of
India dated the 18th July,
1970.

(ii) The Customs and Central
Excise Duties Export Draw-
back (Geaeral) Forty-third
Amendment Rules, 1670, pub-
lished in Notification No.
G.S. R. 1050 in Gazette of
India dated the 18th Juiy,
1970.

(iii) The Customs aod Central
Excise Duties Export Draw-
back (General) Forty-fourth
Amendment  Rules, 1970,
published in MNotification No.

G.S.R. 1051 in Gazstte of
India dated the 18th July,
1970.

(iv) The Customs and Ceantral
Excise Duties Export Draw-
back (General) Foriy-fifth
Amendment Rules, 1979,

desh pubil in Notification No.
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GS.R. 1052 in Gazette of
India dawed the 18th July,
1970.

(v) The Customs and Central
Excise Duties Export Draw-
back (General Forty-sixth
Ameodment Rules, 1970, pub-
lished in Notification No,

G.SR. 1G53 in Gazette of
India dated the 18th July,
1970.  [Placed n Library,

See No. LT—3896/70].

NOTIFICATIONS UNDER GOVERNMENT

SAVINGS CERTIFIOATES AOT
SHRI K. R. GANESH :

I begto lay

oo the Table —

1.

2.

A copy each of the following Noti-
fications (Hindi and English ver-
sions) under subsection (3) of
section 12 of the Government
Savings Certificates Act, 1959 :

(i) The Government Savings
Certificates (Fixed Deposits)
(Amendment) Rules, 1970
published in Notification No,
G.SR. 442 in Gazette of Indig
dated the 14th March, 1970,

(i) The Goveroment
Certificates
Rules. 1970, published in
Notification No. G.S.R. 443
in Gazette of India dated the
14th March, 1970. [Placed in
Library. See No. LT-3897/70).

A statement (Hindi and English
versions) showing reasons for delay
in laying the above Notifications,
Placed in Library See No. LT-
3898/70].

NOTIFICATION RE. S8BRVIOE 0ONNBOTHD
WITH BUPPLY OF ELECTRICAL ENBRGY
IN WEST BENGAL UNDER ESSENTIAL

BERVICES MAINTENANOE ACT

fawrd ot faw v soren & quwivt
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12.53 hrs.
ARREST OF MEMBER
(Shri Madhu Limaye)

MR. SPEAKER : | have to inform the
House that 1 have received the following
gelegram, dated the oth August, 1970, from
the Superintendent of District Jail, Varanasi :

“Shri Madhu Limaye, Member, Lok
Sabha, arrested under Sections 151, 107
and 117, Criminal Procedure Code, on
the 9th August, 1970, and admitted in
this Jail.”

SHRI S. M. BANERJEE (Kaupur) : I
. rise on a Point of Order .,

SHRI S. KUNDU (Balasore) : What
is this Sir ? They say, sections 107, 117,
151, etc. Could you kindly ask them to
release all those M. Ps. who are arrested in
connection with the land-grab movement to
come here and attend the House ? [ am
shocked to find all obnoxious provisions of
‘the Code, Sections 107, 117 and 151 being
used against Members of Parliament. These
are used only against goondas.

MR. SPEAKER : This is information to
the House. You can discuss it.

. SHRI S. M. BANERJEE: You said,
you have received a telegram. Is it from the
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Superintendent, Central Jail, Varanasi or
from the Superintendent of Police ?

MR. SPEAKER : This is from Superin-
tendent of District Jail, Varanasi.

SHRI S, M, BANERIJEE : My point of
order is this. Whoever may be the Member
of Parliament, whether it is Mr, Madbu
Limaye or Mr. Nath Pai or anybody else, the
District Magistrate of that place or Senior
Superintendent of Police must have sent
the telegram saying that such and such
Member of Parliament has been arrested,
for such and such case, under such and
such sections. But, here, the Superintendent
of the district jail has sent you a telegram,
and the district magistrate...

MR. SPEAKER : We have received it
from the superintendent of police also.

SHRI S. KUNDU ;: That should bave
becn read out. Shri 3. M. Banerjee is right
in what he says.

MR. SPEAKER : 1 think it should have
been the superintendent of police and oot
the district jail.

SHRI S. M. BANERIJEE : Yes, it sho-
uld have been from the superintendent of
police and not of the district jail. That is
one thing. Another thing is this. Arrests are
going on and the more Members of Parlia-
ment are going to be arrested from the
SSP, PSP and CPI  (Jnterruptions) 1 am
bere to grab them all. The Prime Minister
should make a statement on this matter,
She made a tall statement that she was going
to have ceilings on land. Mvre Members are
going to be arrested. ..

MR. SPEAKFR ; He cannot raise all
those things now, I have just given informa-
tion to the House,

SHRI S, M. BANERJEE : We have
tabled calling-attention-notices, The Prime
Minister should make a statement on this
matter.

MR. SPEAKER : It is mot a point of
order.
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CORRECTION OF ANSWER TO
STARRED QUESTION No, 1536
RE- ALLOTMENT OF QUARTERS
T0 GOVERNMENT
EMPLOYEES

SHRI S. KUNDU (Balasore} : I
have already written 1o you that I want
to raise a point of order regarding the
pext item on the agenda. Shri Parimal
Ghosh is geing to make a statement
correcting some answers given in this House
earlier regarding allotment of houses to
Government employees. 1 had also table a
question, and the most confusing and cont-
radictory replies were given. | koow
what the Hon. Minister is going to say,
The problem raised in  my ques-
tion is that Govcroment servanis who
have their own houses here are again
al'otted the Government quarters, and the
young officers do not get quaried, and then
remain in rented houses paying Rs. 300 or
Rs_ 400 rent per mensem. 1 wanted that
Goveroment should change. the rules,
and they said that they were looking into
it. But they did not do anything. He should
make a precise and specific statement
regarding this very vexiog problem.

MR. SPEAKER : This is no poiot of
order.

SHRI S KUNDU : Those Government
servants who have houses here should pot
get Government allotment of houses.

MR. SPEAKER : 1 permitted him to
raise a point of order, but he is muking a

speech,

SHRI 5. M. BANERJEE (Kanpur) :
Those MPs who bave houses of their own
should not also be allotied houses.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : The siatement is
about a page and a balf long, Shall I read
it out or lay it on the Table of the House ?

MR. SPEAKER : He may lay it on the
Table of the House.
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SHRI S. KUNDU : Is he not going to
say anything on the point that I bad ralsed ?

SHRI PARIMAL GHOSH : On behalf
of Shri K. K.Shah, I beg to lay on the
Tahle a statement correcting the answer
given on the 11th May, 1970 to the supp-
lemeptaries by Sarvashri Raghuvir Singh
Shastri and Shri Chand Goyal on Starred
Question No. 1536 in respect of policy
regarding allotment of Government quarters
1o Government employees.

Regarding the point raised by Shri S.
Kundu, 1 can assure him that since the
point bas been raised, I shall look into the
maiter and certain action will be taken.

SHRI SHRI CHAND GOYAL : (Chandi-

garh) : The hon. Minister has laid on
the Table a copy of the correction to the
replies which bad been given earlier. My
point is that certain policy decisions had
been announced earlier. Are Government
reversing those policy decisions 7..,

MR. SPEAKER : The hon, Member is a
lowyer himself. This cannot be raised at
this stage,

SHRI S. KUNDU : One joint secretary
in the Ministry had reversed this policy,
Earlier, the rule was that Government emp-
loyees owning their own houses should not
get Government quariers, He must see why
that officer changed the earlier allotment
rules.

Statement

In answer to supplemeniaries put by
Shri Raghuvir Singh Shastri 10 Starred
Question No. 1536 on 11 5,1970, regarding
Government servants owning houses on
and liviog in Government accommodaiion
and letting out their houses on high rents
and the action taken by Government
thereon, it was Stated that, after 1959, when
the Goveroment siaried giving lands 10
Cooperative societies, a complaint on this
account did not remsin, It was also stated
that till 1959 those who bad constructed
their houses and had given them on rent
were liviog in Government bouses. The
correct position is that ibe revised Allot-
ment Rules were promulgated in May 196}
and according to the provisions containted
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in these rules, Government servants owning
houses at the places of Ltheir duiy were not
cligible for the allotment of Government
houses. The matter was reconsidered by
Goverament on a number of occasions
and, finally, in May 1966, it was decid:d
that Government servants owning houses
at the places of their duty should be treated
at par with those who do not own houses,
Orders were accordingly issued on 1.5.1966
that Gowernment servants owning houses
will also be eligible for th: aliounznt of
Government houses on payment of normal
rent. No siatistical data are available
of the number of such persons who own
their houses and are in occupation of
Goverament accommodation.

2. Shri Shri Chand Goyal wanted to
know the percentage of Gowernment emp-
loyees, specially Class 111 and IV, who have
been provided with Government accommo-
dation and whether Government aim to
provide accommodation to those Gowvern-
ment servants say within 10 20 years, In
reply to these supplementaries, it was stated
that so far as Government employees are
concerned, it cannot be said how much
time it would take to0 provide accommoda-
tion to them, but every effort was being
made to see that at least in types [to LV
more than 809% satisfaction is achieved in
five years, time, The position is that at
present Government are mostly consiructing
accomodation in types [ to 1V, A provi-
sion of Rs. 30 crores has been made for
ihe Fourih Five Year Plan for the constru -
tion of both office as well as residential
accommodation aod the acquisition
and development of land at Delhi and other
places. Out of this amount, about Rs. 6
crotes bave been carmarked for office
accommodation and the balance for resi-
dential accommodation, But within this
amount, it is not considered feasible to
achieve 80% satisfaction in types Ito IV,
during the 1V Plan period. With the
resources available, it will be possible 10
provide only about 12,984 new residential
units at Delhi and at other places during
this period ; of the number 12,373 will be
in types I to IV,
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13 brs,

STATEMENT RE-MANUFACTURE
OF CAR IN PUBLIC SECTOR

THE MINISTER OF
DEVLOPMENT AND INTERNAL
TRADE (SHRI DINLSH SINGH) ; Mr,
Speaker, Sir, 1 am glad to inform the
House that Gowv:roment have decided,
in principle, to the creation of the addi-
tional capacity of 50,000 cars per annum in
the public secior based on a proven forcign
design. My Ministry wili now initiate the
necessary deiailed studies on  the most
economic way of establishing this additional
production capucily in the public secclor,
as also the ways and means of financing
the project, We shall also hold discussions
with interested parties to select the most
suitable popular model and to sccure the
best possible terms of coilaboration.

INDUSTRIAL

SHRI S. KUNDU : Did not the Plan.
ning Commission want to go io for a scooter
project instead of small car project,

SHRI DINESH SINGH ; Although the
collaboravion will be with a foreign com-
pany, the bulk of machine tools required
for the project will be procured within the
country. The esiablishment of this project
will, thercfore, give a further fillip to the
indigenous machine tool industry, parti-
cularly, the Hindustan Machine Tools Ltd,,
for production of special purpose machine
tools needed for the transfer line layouts as
well as a great variety of general purpose
machines.

It will also be our endeavour to rely
to the maximum extent possible on the
local aucillary industrics. This will not
only lead 10 betier utilisation of the existing
capacity of the ancillary units but will also
provide scope for sibstantial expansion of
the units already established as well as the
new ones that may come up to meet
the new demands that will be created.

The establishment of the car project and
the subsequent expansion of the machine
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tools and automobile ancillary industries
will create sigoificant opportunities for
addit jonal employment for a large nuinber
of teh hnical personnel in addition to normal
Jabour that will be required.

The House is aware of the background
of this Project. It will bx recalled that the
Low Cost Car Committee had reported in
June, 1961 that it would be feasible both
on technical and economic considsrations
to set up a factory for the manuvfactwme of
a car at a rcasonably low cost. For various
reasons, largely owing to the resources
position and foreign exchange difficulties,
the Government were compelled to postpone
the public sector car pioject Since then, the
demand for cars has continued to grow and
the supply position of passenger cars has
become even more acute. There has been
considerab'e  discontentment in regard to
both the supply and the quality of tha cars
available. The d:mand for cars at the
end of the Fourth Plan period has bzen
estimated around 85000 wehicles per year
which will go up further in the Fifth Plan.
The maximum production that can b2

. ochieved by the pressnt manuficiuring
units with their presen: facilities is, however,
less than 40,000 cirs per annum. The
public sector car project will, it is hopad,
fill the bulk of the gap that exists bziw'vn

the demand and the supply. Th
question of the augmentation of th
manufacturing  facilities  in  the existing

units was also exainined. Apart from their
designs being old, it is cicar that the existing
compaanies will also have to depend heavily
on support from public finascial institutions
for their ¢xpansion, In the circumstances
it was felt that afier taking inlo account
all factors, it would be more advaniageous
to establish the factory in the public sector.
However, taking into account 1he priority
assigned by Government 1o o her works of
greater imporiance, it was felt that the
Central Government together with connccted
public sector eatsrprises, fully owned by
the Central Government, shou:d hold the
controlling interest of 51% of the equity
capital of the proposed project. The
balance of 49% may be raised by the offer
of shares to the public at large and others.

Government have also received 2 numb-=v
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of proposals from the private parties for
taking up the manufacture of passenger
cars in the private sector. Somé of these
parties claim that they are in a position to
manufacture cars based on . compleely
indigenous sources. With a view to
encouraging the growth of indigenous
talent and resources, Goveroment have
decided to issue Letters of Intent to such
of the pariies in the private sector as are
prepared to take up the manufacture of
cars based on completely indigenous designs
and without requiring imporis of or alloca-
tion of foreign exchange:

SHRI KANWARLAIL GUPTA (Delhi
Sadar) : On a point of order,

SHRI §. KUNDU (Balasore) : I had
asked a question, e should explain.

MR. SPEAKER : Afier the Minisier
has made the statement, no qusiions are
allowed.

We adjourn for lurch naw:
13.05 hours

The Lok Sabha adjcurned for Lunch
till Fourteen of the Clock.

The Lok Sabha re - assembled after
Lunch at Five miwutes past Fourteen of the
Clock.

[MR. DEPUTY SPEAKER 7 the Chair ]
SOME HON. MEMBERS rose.

SHRI NAMBIAR (Tiruchirappallit : 1
want to bring to your notice the serious
situation on the South-castern Railway; it
is being paralysed. Passengers are unable to
procced from Calcutta to Madras or go
from Madras to Calcutta ..({Interruptions.)

MR. DEPUTY SPEAKER : I thought
all Members who wanted to sp=ak on the
Bill have spokem and so 1 wanted
to call the hon. Minister. Mr. Kundu and
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Mr. Himatsingka want to speak on the Bill.
Meanwhile Members want one or two
minutes 1o say something.

st afmw (aeiw) oS
wga, wew waw ow wifafaa gar ¢
T %1 Wrf1F A w1 9 ara @
T @, a8t B G Y Ad7T ¥ qrAy
W ¥ g 3 gl ], eAt e
fafaeeT ot 9ol Tretedr § 1 & =Ear
t s ¥ e Wam ek
TR R AAGT Y qEr WA Fowifes

wEmar 2 1
14,5} brs,
OBITUARY REFERENCE

(SHRI TRAILOEYANATH CHAKRABORTY)

o MAgem AR (gIRER)
IqTeAE WEET, 2@ ¥ 0F aga aF wia-
FIO—AZMTAT ¥ AFIATG THAAT—FT
g § AT § | wurT /A, uegafa sk
gat & S A wor sgtafa wigg
g1\ Mw g A ag Taem a1 fF gA A
s ufag sl K argr § fe ok
N wEAE A ¥ 9N IEE! W
w17 faraT S, a@r aw & == i

MR. DEPUTY SPEAKER : We all
share the grief over the loss of this great
man and pay our tribute to him. I think
we should have done that at the commence-
ment of the sitting, before the House took
up its other business. Anyway I hope 1
am now expressing the sentiments of the
House and share the grief over the loss of
this great man. Hon. Members may stand in
silence for a short while,

The Hon, Members then stood in silence
Jor a shortwhile.

SHRI E, K. NAYANAR (Palghat) : |
received a reply from the P & T Minister
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that in Kerala all the P & T employees
who were discharged after the strike were
taken back. It was not correct. Up till
now, 13 employees have not been
taken back. The Minister must take
it seriously and consider the issue, even at
at this late bour,

ot for wer W (wyet) @ gurenm
qgIRT, wEaTA # WAN ggr grm dE
@ w AW AE @ gEAe A oad
T AT ST Y WA ®oag yfw
faaoor oo &1 T @ ¥ AR
W ¥ aga ak W frowre g # fod
oz 37 Wt € | W fawg q¢ #% s
s fear g—ar @ w9 gEN "y
&3 a1 fx s o ¥ % fw ¥ 7zt ax
uF @eie g 5 feadt froenfat g€
& W1 el fray dog gz £ 1 ot Ay
femd qz 2w 107, 117, 19—z aw@
¥ frfrrer St #e ) qwrw qwd
w1y # o & 7 few s e A
w ! A g R gwA e
agt ow RPw F |

1411 brs,

DOCK WORKERS (REGULATION
OF EMPLOYMENT) AMEND-
MENT BILL— (contd)

SHRI HIMATSINGKA (GODDA): Mr,
Deputy Speaker, Sir, on the Bill that is
before the House, 1 support the amendment
that has been proposed, because that is a
necessary amendment, because it increases
the scope of the scheme that may be framed
under clause 3, But while on this subject,
I would like the attention of the Govern-
ment to be invited t0 what is happening
in dock labour. Recently, as you know,
there was & go-slow tactics followed by
the dock labour for quite a large number of
days and there was a sirike by the bargemen
for over two months, The result has been
that the country has lost very valueable
foreign exchange 1o the tune of Rs. 50
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crores by way of the jute goods not being
exported and the export of tea being delay-
ed; the quality of tea has deteriorated
and asa matter of fact on account of the
go-slow tactics by dock labour other diffi-
culties are created; foreign purchasers
have been reluctant to deal with Indian
exporters, Moreover, customers are going
out to other countries and therefore it is up
to the Government to consider as to what
steps they should take to see that this kind
of delaying tactics is not adopted by labour.
If the labour has any grievance, it should be
attended to immediately and quickly by the
Government and the grievances should be
removed, but to allow the Calcutta port not
to function for so many days and to leave
the work of exporiing goods not attended
to, and to allow th: goods to be lying idle
and not being allowed to be exported, is 2
dangerous thing so far as the country is
concerned, and esp:cially the Calcutta port
is concerned.

You knows recently thcre has been a
demand for auction for tea market at
Gauhati or Kandla. That is all due to ihe
difficuliies created at the docks. The goods
cannot be exporied, and therefore, naturally
those who are interested in the export of
these goods have been thinking in terms of
having anoiher place where they can take
the goods and programme for the goods to
be exported without any difficulty.

Another point that I want the attention
of the Government to be drawn to is this.
1 am told that the bargemen in Calcuua
mostly come from the districts of Noakhali,
Comilla and other East Pakistan districts.
They are at the back and call of the out-
side influences, and they are interested in
creating this kind of trouble as that helps
the export from Pakistan of jute goods.
Jute goods cannot be exported unless they
are properly loaded by the bargemen into
the ships, and the delays—-

SHRI S, KUNDU (Bnlnsore): It is
not true.

SHRI HIMATSINGKA : My friend
says it is pot true. | say that most of
these bargemen come from thesc districts
and they are under the direction and con-
trol of others outside. If my information is
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pot correct, so far so good. But if that be
correct, as [ am told it is so, then steps
should be taken to see that outside influen-
ce does not have any effect on the barge-
men who are working in the Calcutta port,
so that our export is not hindered in any
way.

These are the two things to which I
wanted to invite the attention of the Govern-
ment. The go-slow tactics adopted by dock
labour should not be allowed to take place.
If there are grievances, they should be at-
tended to and removed ; but it should also
be seen that the bargemen do not adopt
delaying tactics, which will affect our ex-
port trace.

SHRI S. KUNDU : Sir, this Bill
was introduced because experi-
ence show:d that it was very

difficult to catch and book people who are
really responsible for offences committed
under the scheme. This Bill has been brou.
ght forward (o see that the managerial
people also are brought to book. But I
am afraid that there are a lot of loopholes
in the Bill. According to the new section
TA, if the person committing an offence
made punishable by a scheme or any abet-
ment thereof is a company, every person
who, at the time the offence or abetment
was committed was in charge of and was
1esponsible to the company shall be liable
to be proceeded against and punished. But
by the proviso, he can get out if he can
prove that he was not responsible for it or
that he exercised all due diligence to pre-
vent the commission of such offence or its
abetment. Sub-clause (2) refers to *'director-
manpager, secrctary or other officer of the
company’, When they say that a person
commilting an offence is made punishable,
unless the word ‘“‘person™ is defined, it is
likely that the workers and supervisory
cadres alone will be punished and the big
officers of ihe company who are really res-
ponsible for the offence will get away.
Also, I do not like the phrase “all due
diligence™. It will be ecnough if it is said
*‘diligence”. The second proviso is unneces-
sary and the words *‘all due” can be omitt-

ed.

1 will refer to some other burning prob-
lems of dock ‘workers. The schemes that
have been formulated are never implement-
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ed. The dock workers live in miserable
and unhygienic conditions. There is no
light, no latrine and no washing facility.
Not even drinking wa.er is provided. Vari-
ous committees have gone into it and re-
poried. There is the safety and waz'fare
scheme, but can th: minister point oot a
single instance where the managsment has
been apprehended for violation of this
scheme ? For 2 lakh dock workers, only 9
inspectors are there who are supposed to file
prosecution cases for such violations. Recently
1 am told the Mankekar Commitiee have
referred in very strone language to the un-
hygienic conditions in which rthe workers
are living. They have gone to the exient of
saying that they are almost huddled like
criminals in a black hoie. Drinking water
is not available in Bombay port. There
is not even a single canteen,

When T went to Ca'cutta some time
back I found in the Ca'cutta port that some
of the houses of the workers do not have
even electriz bulbs.  Their sanitary condi-
tions are miscrable. It the schemes are meant
for the welfare of th: workers and are not
implemented it will not do any gnod to
anybody.

In 1965-66 there was a demand by the
Vizat port and Dock workers that they
should be paid bonus. The stevedores
said they will ot pay ; they wantcd the
dock board to pay it. The dock board also
said that they will not pay it When the
mat'er went to the Supreme Court, the court
held in 1969 that sincc‘thc. board is not
an employer and not an indusiry no dis-
pute could arise with the board so far as
bonus is concerned. Since then the prob-
lem is hanging in the air. Unless some
amendment is brought forward to the
statute, nothing could be done. 1 hope
the minister will look into this matter and
take the npecessary steps.

Coming 1o the point raised by Shri
Himatsingka, the bargemen are not forcign-
ers. They are very loyal and they want to
work hard. So much is being said about
the bargemen’s strike. What is the real
position ? The bargemen were getting Rs.
1:0. The wage board recommended that
they should get a minimum wage of Rs,
206, There are seven big companies own-
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ing 60 per cent of the total business, These
barge owners refuscd to implement the
recommendations of the wage board. Even

though two ministers went from here and
they tried to persuade, humour and cajole
the management, they failed. 1 thought the
government would issuz a notification mak-
ing the imp'emzniation of the recommenda-
tian of tha wage hoard compulsory so that
all this rrauble could have bzen avoided,
Mow [ am happy thit some interim  reliel
has been given.

Now the wag:s of workers fluctuate in
different ports, There shou!d be a system
by which a statu'ory minimum should be
fixed for all ports. It should not depend
on the bargaining pow:r ol the workers,

Then, I do mnot understand why the
board should he managed by an  officer of
the IAS. Then there are five representa-
tives of the Goverrment who hardly attend
any mce.ing of the board, The board should
be worker.oriented and the workers should
be given more of administrative power,
Now the adminisirstion of the scheme is
entrus:icd to the stevedores who are res-
ponsible for cutting down the wages. Unless
the administration of the scheme is handed
over (o the workers this problem is not go-
ing 10 be solved,

In the Paradip port there was some
dispute between the management and labour.
I also wrote to the Minister in the matter,
Though the disoute was settled now | am
told that the management have backed out
of the agreem:nt. They arc not prepared
to implement it, That will create further
confusion and chaos.

We cannot solve this problem by some
patchwork, by s'me changes in the statute
here and there, The problem should be
considered in its totality and there should
be a comprehensive revision of the Act. |
hope the Minister will coansider this aspact,

Then 1 would say that persons who are
not guilty should not be hauled up. A
ship is in water, A man on the spot finds
seme pedgels missing, either because they
were not supplied or because the engineers
did ot look atit. But the supervisor is
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beld responsible and not the manager or the
administrator or the compauy,

Nobody knows which is the company.
Many of the stevedores, who are directly
responsible, are not registere. as a company.
They are working as ficiiuous companies.
You will not be able to implement it unle:s
you see that those people urc all reg.steied
as companies. Il yo want basically to
implement it and want to haul them up,
you have to see that they are registered and
you have to increase your strength of ins-
pectors because you cannot manag: these
two lakh workers with these nine inspectors.

ot WlgFaT gERTES (4799T): IATETH
w3izg, az &1 wafer faq @ qur g 58
graey § § @iy d ¥ w1 wogT &r
eaiA feemar sz § R F@sar @i Ay
o LHEQT & A2 WA A AN Afew FIT
qUAY & | TEST T AT F AT T FA-
T TE TIF gE &4 1951 F @HE
(T A1 72 £ | 338 SITFEH g, a9
ena gi| IEF g 9T 1953 § T
@wa¥ a1 8§z 79 f@m aar 1 ST Wi
F1 AT ad 41 f6 «hia=is faeen &1 gar
FT GG @AW ] TAARE Fgler GiL, TAAHE
F TF FET AV 04T 1953 7 | 39K §9
wiEHT A teard &% fau g M @39
Farg § W ar 3z wziE ol gF
I @ &1 37 wAgd A1 q@d a7 gm-
19 WIS qF NFAA A8 T v g, faaw
FTW ATTFIT WALT 21T § B gTarT
T &1 ag WA g@ A & a1 @ g
4w uF §r A § ) feew F famw )
2% w7 a1 § fafaaw o ¢, mfs-
¥z g7 §, ofe €139 F A 9 F@
gt % fag =i ghiwmadi & #rf
fafary e 78 §, a9 & #E gE
& ¢, ft ag o1 wrf afafeet A
2 1 7 & faw a<g ¥ 1 W wTT )
ot ®Ya gr o 5TF, g @ IAF Tl
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[+ AgFwe TR |
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9% IA%) A€ ¥ fergr smar =fgd

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): Mr. Deputy-
Speaker, Sir, the bon, Members who bave
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participated in this debate have given their
general support to this amending Bill. At
the same time, they have highlighted certain
improvements and they have asked the
Government to think over them. The hon.
Members, Shri Lobo Prabhu, Shri Kachwai,
Shri Indrajit Gupta, Shri Shiv Chandra Jha,
Shri Himatsingka, Shri Kundu and Shri
Mohd. Ismail have drawn our atiention to
certain thiogs.

My hon. friend, Shri Kundu, suggested
that *all due” should be dropped tefcre
the word “diligence”, We feel that mere
*“diligence™ is not adequate, We have taken
it from the Minimum Wage Act which was
enacied in 1948 and also on the advice of
the legal drafisman. But I shall rely more
upon the Minimun Wage Act which is in
operation since 1948. The hon, Member’s
apprehension was that, possibly, in the case
of some small officers and for certain offen-
ces, there may be harassment. But that is
Dot our experlence, This is there since 1948,
We shall keep it in mind that there is no
harassment, The hon, Member has asked
for an assurance, 1 can't say. But | can
say that “all due" is necessary because mere
““diligence™ will not be enough. We have
taken it from the Minimum Wage Act
which has been in operation since 1948 and
our experience in the last 22 years is that
this has done very well, I hope the hon,
Members will allow it to be put in here
also.

About the welfare schemes, he has said
that there are only 9 inspectors and that
they are not doing any welfare work, He
said that complaints are not looked into,
We had the Mankekar Committee Report,
We bave gone into it and we have taken
action. Whatever lacunae and difficulties are
there, I shall again look into it.

This matter was also looked into by the
Dock Workers' Advisory Committee. We
have taken certain action on the Mankekar
Committee Report. Regarding the jud ;ment
of the Supreme Court, it is true, as the hon.
Member said, and we are examining this
maiter in consultation with the Dock Lab-
our Board,

In Paradeep, we have no such Dock
Labour Board, Possibly, the hon, Member
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is referring to the Port Trust, Their atten-
tion will be drawn to it.

Shri Himatsingka said that there have
been certain strikes. We had a go-slow
strike by Calcutta shore workers which we
have resolved. Then, we had a strike by the
dock workers and also by the bargemsn., We
have heen able to give Rs. 20 to the barge-
men as interim  relief,

We had difficulty in the Calcutta Pore,
It is unforiunate that there are strikes there.
We are trying by persuasion and by bring-
ing the parties together to settle the problem-
The Calcutta Port has become a sick port
aod it bas become uneconomical also.

On the Chatterjee Commitice Report
also we have taken action. Voluntary retire-
meant is already there, It has come into force.
We have also two other schemes which
have come into force from 1 7.70, The dock
workers have certain grievances, We have
heard them. Coming to the points raised
by Shri Indrajit Gupta, to whatever extent
the workers have lost, they will be compen-
sated and I hope the workers will take it.
We want the Calcutta Port to become an
economical port. Otherwise it will be diffi-
cult to maintain this port as compared with
the other ports. All (hese measures have
been taken in accordance with Chatterjee
Commitiee's report. We shall contioue them
and if there is any hardship 10 the workers,
we shall look into them. But I must appeal
to the workers working in this port that
they must co.operate with these schemes.
Otherwise it will be very difficult to main-
t in the schemes economically.

Shri Mobammad Ismail said about the
new scheme for the dock workers. We bave
examined this scbeme along with the Trans-
port Ministry and a decision was taken that
it may be continued for some time.

The question of pationalisation was
raised by Mr. Indrajit Gupta. They have
also raised along with Mr, Ismail that the
entire working may be looked into. It is true
that this is an old Act and these two
amendments are therefore brought by us in
the light of our expericoce, and certaioky
we would . like in future to go.into the wotk-
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ing of this Act and in the light of the sug-
gestion made by the hon. Member we will
£0 into it in detail and see what best can be
done. With these words | pray tbat the Bill
be taken up for consideration.

MR. DEPUTY SPEAKER : The ques-

tion is :

“That the Bili furcher to amend the
Dick Workers  (Regulation  of
Employment) Act, 1948, as passed by
Rajya Sabha, be isken into consi-
deration.”’

The motion was adopted.
Clause 2—(Amendment of section 3)

MR. DEPUTY SPEAKER : Mr. Lobo=
Prabbu-—He is not here.

The question is :

“That clause 2 stand part of (he
Bill.”

The motion was adopted.
Clause 2 was added to the Bill,
Clause 3— (Insertion of new section 74)

SHRI SHIYA CHANDRA JHA
(Madhubani) : Sir, I beg to move :

Page 2, line 26,—
after “individuak" inyerf—
“wbo are pot the employees' (4)
Page 2, line 11, —
Jor “‘proves”™ substituie —

*‘and the employees or their represen=
tative prove” (5)
9% iz g f6 9@ A @ aw
93 FIX fzar 737 a1 fw sarg = F A
srfaat § gawr frere faar sg 1 @
WA AT feem aw W §, O
Few & 3T & WK @ g W W
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[t ferrez )

BT AR 41 7 W@w a9 fAsaw
¥ grar § arfad #T  fs 39 9@-
O ¥ g I Al dr 9 I
1€ 1y 78 &1 =@ A ¥ X T faww
FEN | gAY IEAT WO HAIYA A 9T
&1 o feer

“Provided that nothing contained in
this sub-section shall render any such
person liable 1o any punishment, if he
proves that the offence or abetment
was committed without his knowledge
or that he exercised all due diligence
to prevent the commission of such
offence or abetment.”

gas fawrat € WAt wE Ay q3% w=r
21T | T@ 9T A frar mn @ afz
g} fAered § @ A W §

“employees or their representative.”

¥ qEE A9 @ A |

oY FgA E ¢

*If the person committing an offence
made punishable by a scheme or any
abeiment thereof is a company, every
person who, at the time the offence
or abetment was committed, was in
charge of, and was responsible to, the
company ... "

st w0 qE sl fFag Qe g
wrot & AEaT g Aifow w7 g™ &
FraTaTw § ag FgA # 7 7 a9 A
g, s i QoA g, A Ew
“FH ¥ AAPAT FY JAETA A PR &Y
Fug & &4 frar § | N ¥ g wfaw
MFIN I gmay dw gwa g fs
WIT AT I 5N g 5 o TF 19T §
a1 9o wfafafa §¥ afaa s<d fw
AT &7 gz 9t wEEr § o) foas
g ¥ g A g §, ag «Tdr Wiy,
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IE! THA AFI ALY 41, g@iAQ qg
fadte &, @ suter w=r @vmry @g S
§3 &, THEY AT g2 F | '

TFRSHANA § Fgr mar g : we fr
Tafad o few demT,—(g) FvE
Hrg AraTEr Fafte g gegEw
%4 U weX gEifedes wre gfefag-
wed | ‘gEd uaifeiwa wiw gfefag-
Seq F UAAN U9 agT FIfeeF W @At
arm g WA A W g TEE g
wrqArds ®1 W gdie faar Srar g Sy
FIE TOATEY TIAT KO AT HIAT 7
& faq wars sy, IgF gde fqar
s =Y Fgr g fE 2z A g F
GUTFEFTAT AT & 717 & wEe
AT w1 | AT gOraT 7z ¢ v qqfen-
wT a7 sfvefagass’ & @i ¥ gax g
faa @ g A A frowards’ W
T 1 7 AN ¥ 7 gfagw w1 T
udEr @ g&ar, @ fF uF doeneee
A€ § M I qrAfam FTawd AN
ofatiza qrwre A &, T ¥ whae
(A 2, a A% fadrs FTEAE F¥ A
FHEAT | WU @ A A U § wA
fear mar, @ TUTET F CIEAETET 9
TS I F W@ faw qdww

SHRI S. KUNDU : In Section 7A(1) it
is stated that f a person commits an offence
under the scheme he should also be punished,
It is also said that if a company makes
some offence under the scheme it should
also be punishable. I would like to know
about this word ‘person’, because, in the
eyes of the law, company is a jurist person.
1 do not know what the reason is for keeping
the word ‘person’ and also the word ‘com-
pany’ in the same Bill. Therefore, 1 bave
a suspicion that this word ‘person’ means
some people in the lower rung of the ad-
ministration and those who are not directly
responsible to the company such as big
officers, The people in the lower rung
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should not be hauled up. It is specifically
provided in Clause 2 that the Director,
Manager, Secretary or other officers of the
Company sbould also he haulded up if the
copnivance and neglect is proved.

Therefore, I would like the Minister to
explain what he means by ‘person’. The
word ‘person’ should be defined in the
statute as the word ‘company’ has been
defined.

ot HTTEA W W | SIS HE-
Tq, AT @ ¥ A W F QAT gOrEA
TeahzAT 9% Ararfe E 1 quaa e 4
g¥ FiEd gC IeEiA a7 § I AW o
ATET FT FqT GHET 97 W ML IJRW
g WIEF qHe I g fF K 79 90 F]
N I BT CEArET F O EAT A
faear & @y | & s avgar § feoA
&Fa7 70 # weoAr w5y 91 qfoner T
2, ag afwarar fafam afss owe o
gat Al & fasife # af ¢ ) cafay g
¥ aao 1 g 1 ara FL A8 W
21 g, A A 21 AT A § A
saeysl wifz # g% fod Seefer A &,
at fox sa+1 @i gaw ey @y ? 3w
IO & g oRATER F1 BATT A HT
®YE @Ay T2 § 1 wfaw gk omer §
fF =t w1 7F @ §WeT 9T S T
T

wgi 9% 9T AulgT gear 5 %1
WY §, AN A% &7 7C ¥ ¢F =4a-
w1 qg ¥ § f& ot et ar safe et
qr WA, IAF fawrs sEEd &Y
ST YT SAE a9 & W@ "5
sraTge ¥ qg w7 @ g 5 oW dan
w1 sufe fafees o0 & oz arfar s 2
fs 3% gro 99 NEwey fag o &
IEyz ag woaw g &, @ fe awEe
T gewTT 7EY, afew ¥ ag frada w4
f& san gre fear oy a1 781 afss
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T T SaErEE F ¥ g N # ag
aa; {5 gawr wdeg o, gaf ey
frarea fadr, dfes gaa ot s
Yy wrfge &, &Y g9+ g9r & ST
w3 fwet wEaT &Y A6t qrar s,
3a%) qg arfad @ w1 wliewc d fo
7z fazfe & 1 gt o w3t v
Ty §? gz a€t wolg At ¢ fw feadr
sfad 1 wared § & amar 1y oK qg
aifgq T 2 fs gz At A€ 2, Afew
f&T ot 7g wgr Y & oogenda W ww
F1 fadte arfaa 31 sg7 1 e ¥
ag T a1 g & o ANrET A7 off
¥ A aFar g '

AT qEed, o g, ¥ A7 dwe
70 ¥ AT & AAET THT’ Wog & ATY
FAL A GFT AP AT & 1 €7 FEOA &
A7-FA () H AW W AT E ;A
SAFET, HANT, T X WT ST Wi
T a1 f2 wFeA & wwwar § feosw
¥ feafa facge ez ) et & s g
# 1§ TAAwEAT ALY BN 1 x&fEg AA-
di7 gzeg &7 @ wwET § w5 oifaen
A & fe @ aemd A T WU Y W
¥ qarar s & gwwar @ fF &
sifasew aez § o A weAda feet
Wt fadfe aafm #t qar af S
| '

st forw wr W W FE ¥ gy
dae 557 § e #.€ owaT a1 e
At & ar A, @ fee @ dowe &
s g & | Ffem W gEe e g,
at foe ¥ wvlew 7w A ¥ e
sufeq & fasg covw A7 & wgfema @
AT | FE I@ v ® o gETEefh
v qeremés ¥ fof sy Y o ger
Fit | gwfoy qeramde o I foi' -
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[ ferersez )
Afesr gro wfaw fea oy gras
g sfge 1

o} WIS W WA 4E ST
@ 7 TET T, @ FE 75 WAy ge
i g8 =fea ¥ G @Al GT@, 99
T T I | AW T ¥ @R
¥ fgte &) ot gar faw Snit | gArR
e qeETE A At T @

MR. DEPUTY SPEAKER : I shall now
put amendments Nos. 4 and 5 to vote.

The Amendments Nos. 4 and 5 were put
and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That clause 3 stand part of the Bill.”
‘The motion wa: adopted.
Clause 3 was added to the Bill,

Clause |—(Short title)
Amendment made :

Page 1, line 4, —for *1967" substiiute
“1970". (3]

(Shri Bhagwat Jha Azad)

MR. DEPUTY-SPEAKER ! The ques-
tion is :

“That clause |, as amended, stand
part of the Bill™.

The motion was adopted.
Clause 1, as amended, was added to the Bill,
Enacting Formula
Amendment made :

Page 1, Moo 1—Jor “Eightesnth” substi-
sute “Twenty-first". (ny

(Shr! Bhagwat i diad)
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ot fre wer W Suremw wRREw,
& fopzde & X ¥ O g Sema g,
w0 APy & guwr A Ag fear g
fox gz & g9 far T @ 1 W
Tl T g ¥ fefmmsw #@
fear smar § ax famr snar @ g@wwat
1 ol a7 X7 4w famr smar
FzFaumar § ) wdl & 37 F A=<
ot & ar | & ag arer §

MR. DEPUTY SPEAKER : We have
passed that stage.

SHRI BHAGWAT JHA AZAD : Recru-
itment does not fall within the scope of
this Bill.

MR. DEPUTY-SPEAKER : The questi-
oo is

“That the Enacting Formula, as amend-
ed stand part of the Bill"",

The motion was adopted.

The Enacting Formula, as amended,
Wwas added (o the Bill,

The Title was added to the Bill,

SHRI BHAGWAT JHA AZAD: 1
move ;

“That the Bill, as amended, be passed”,

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill, as amended, be passed”

The motion was adopted,

15.51 hrs,
MOTIONS Re-REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED
TRIBES, AND COM-
MITTEE ON UNTOU-
CHABILITY conrd,

MR. DEPUTY-SPEAKER : The House
will pow take up further comsidermiion of
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the following motion moved by Shri P,
Govinda Menon on 20th May 1970,
pamely :—

‘“That this House takes note of the
Sixieenth, Seventeenth and Eighteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes fot the years 1966-67, 1967-68
and 1968-69, laid on the Tahle of
the House on the 24th April 1968,
15th May 1969 and 30th March, 1970,
respectively,”

and further consideration of the following

motion moved by Shri Suraj Bhan on the
20th May 1970, namely :-

**That the Report of the Committee
on Untouchability, Economic and
Educational Development of the
Scheduled Castes (Part [—V) along
wi h the connccted documents, laid
on the Table of the House on the
10th  April, 1969, be taken inoto
consideration’,

Five hours have been allotted for this
out of which 15 minutes have been taken.
Shri Suraj Bhan was last on his legs. He
had 1aken 18 minutes, I would request him
to tak: as short a 1ime as possible as there
is a long list of speakers.

ot g WA (FETAT) 0 S9IsaE
A3, Aaay § gfem st srfzaifagi
& grq o WAL E W @ AN
Y @EFT AT F GFEI & T 1 FLA
g ar agt 43 gu & oFr war wgd g
# o fagques Y oF maT & wowrg #
WY & qray @A wwa g

gmFai N @ gu A
gafe g€ § 7 gfmar

R Egmd g ot
SSgT YA AL |

wreaad & gfom s sifafaat &
S gy &Y @ § IARY Xy wT AX @7
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& At @7 F fag S dacrag
T & wra N sfaer ap d gewt F
7T Rt 9 WIT Y7 W AT g,
T I gH FHEA # i o feerw
FT @ § oI 9t g Afawdt w0
fidté & ot madtiz A ool ag gk
FHE ¢ | I9A) ™ OE | dae w @
¥ 49t o o i e dw
feaid § faw & = mewr ot §

a1d are @t et & fag, agt o
Fa9 5 9 7@ v oz go &1 arfa.
¥z & 13T A TAH §EE Gy fawar g,
g, Fei 1 9% T Al faw w@r g
592 ¥ uF fend ot it aff o
avet & ) foT ga¥ v 37 4 feael &
719 A% &L FEA, PH @A
H2g 2+ f uydAY arq #Y &9 ¥ w7 Gww
i Ay 1 #1 sifow www e
73 gia 92 &1 99 Frfasdr &k 9¢ &%
& 1 Ty 19 FErIO |

T% HAAN aq8 : 5§ 47 §F &7
i

To W qwn g (TFT) cq@ o2
#T faar s 1

st aw wew (gaf) : ¥ a7 fadew
g & o ozg 62 2 wifgn W
folet oz femmmm T g1 se% fag
9 X #4915 92 g wifgy... (vawarr)
... g T vt Afa agh w8t )

SHRI ZULFIQUAR ALI KHAN (Ram-
pur) : 1 suggest 30 bours,

ot fow wow e (frdanaE) : o
woaT g it g at fggem @
7z @419 g SRRl & &g | @

@ Wewagl e wwy @
9% Y WIS qFTAT ATAT AIKC |
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MR. DEPUTY SPEAKER ; All this is
appreciable, There are four voluminous
reports. Even so, the whole thing was
considered by the Business Advisory Comm-
ittee where all the parties, including
Shri Suraj Bhan's, were represented.

SHRI SURAJ BHAN : It
question of party.

is not a

MR. DEPUTY-SPEAKER : 1 am put-
ting the facts for your consideration,
not giviog my opinion. That Report
to the Business Advisory Commitiee
was put before the House and accepted
by the House. So, these five hours
have been accepted by the House. I cannot
at this momeot, unless the matter goes back
to the Business Advisory Committee where
things can be considered a little coolly and
calmiy in the context of the entire business
before the House, give a decision ad hoe
from the Chair that it would be extended.
Even 80, I would see that all Members have
full opportunity of expressiog themselves,
I am only appealing that they would kindly
be brief. It does not mean that you should
go through the whole Report. There are
certain aspects of the Report which you
have to stress. Do that only,

st sy WA g F@7 o gean-
T FAST § g FrAAT ATA | AW AT
fraza ¢ fr faee qeared &% &
farggee Frez # quE ¥ FE AwAC A
% 7 frgges gresy &1 1 AT )

1o wwgym fag : WA AT X
ot frrrom S & W S A
@ |

st e (feeete) @ & ag Sz
sgmagat EHW A IAY | W
W & FO0 wfE A N aEed 3
7% w57 & faq afwardz & arg aw
adi § | ag aga TpT T g @ ¥
@ 215 F) agrar wifge | fagaw vear-
@0 e B @ aa ¥ g dy a@
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s & qrfwardidy s fafree & sgm
fr ag wa 7arg )

MR. DEPUTY SPEAKER : I have said
just now what I felt about it. Is it your
poiot that you want to move that it should
be extended 7 Anyway, we will not
conclude this  debate today, we cannot
because five hours have been allotted for it.

ft wiw wEwm @ (JUEEE)
3T AEIAA, qZ AT TgT FA § AR
# ga% faq weq qw sz g 5 qaw
Fgrar AT =fEe |

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
May 1 suggest that you may consider
extending when the five hours are exhausted.
You n:ed nit consider the question now.

SHRI R, D. BHANDARE (Bombay
Central) : The five hours were allotted
originally sor the reparis of the Sch:duied
Castes Commissioner. Now we are con-
sidering those reporis plus the report of the
Committee on Untouchability. These are
big voluminous reports d:aling with all the
aspects of the problem, and the time must
be proportionately extended, and the
proposition may be placed before the Busi-
ness Advisory Committee.

MR. DEPUTY-SPEAKER : 1
agree. 1 am not ruling it out,
continue. We shall see.

fully
Let us

St GO AW : IYISAW /ST, WA
F faae g fedaegn w9 ¥ fmn
|

MR. DEPUTY-SPEAKER : 1 will count
speech from 3.00.

SHRI BASUMATARI (Kokrajhar) : If
you are extending the time, you must extend
the time of the individual speakers also.

MR. DEPUTY-SPEAKFR : All right.

St g WA : IYTSAW WA, gfe-
a1 AR wfeanfaa & @g W oW A
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fet suredY @ W & ¥ wwwr HgwAr
agf wrgar § | WA ¥ CF FIA 9gX WA
F o fayr ¥ 42 gfeawt 21 fa=r =0
fagr mar | greg ¥ oF qg% Y Sodr
ar 1 fRT oF " FY s=ar 7@ ) 6
I ¥ ;e 1 farr v fear o,
mifedt & ITraT T4T | g WRE ARAE
T sfafr g TR TW
AT w1 gg = g % wrag 9@ A
g @11 & gt ®1 uw fid@e amwm
wTF WA T@Ar Tgar § o A a%
gEard & agh war | fogw wdT 712
qarE #1 g angw, agaa fard gfaw
VYT G # OF WIS 97 | IH HAS HI
fager & fau oF gfeam s+ wmar &
qTAT F 979 | IH WK F1 ATH g FAAY |
AT IAR! FAIF T F qAG WGA
T gz gHiae & fm geiErd & faars
FrAE A T 93 TAT 91 IAR fgmraw
®d gU Fegar g fF a0 z@ feewr &Y
forwma FF gl @ T 9T S@r
oI g WX FREIL 9 A K ST
| W ¥ I W ATAFIE AT |
W gH T /T I AT qF g AT T 3G
QAT AT ESA BT 9 WA ST AT A
FT gfem wwa aa< ®§ amar § 1 7@t 7
foiié faamar ¢ ) qamar & 5 awre o&
AT FY FoA F FT GAST ST AE
ug 99 §g fa@ & @17 t¥o THo Wo
o qfaq sledad &1 ga& qrg W9 J|r
? | v gfew Fiefaw aro 13 fr A &
wIFT I ghewq af@re 1 afgenst w=
Fgar ¢ & qu 3¢ ¥ @t W a%dr gY |
o9 ¥ qFT 7 & fag ot § A SR
gt F) a1 faar war § wiT A Ara-
qr2r T §, ¥ 3T FT qC 99 WA §
AR A9 7<t F qqiat § 1 IE qaq ata
& quTH T AR, gegfedi A Wi
T &, I qC B AT 02X §, AR
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a1 wafeat of gl @7 ohg o, wWig-
feat #1 siwr fear wgr, At A
wIT dieT T, IR OF gigar o, foasr
fa oz w7 AT 9z Ww AT T ) w A
¥ wizH! arge fawdy A srer T W
Ak TTH FY A 15 G FT 41, A F
fear nary ag gfew & faardr awm
@A @, 99 §g A fHar 1 gawr
TF FTHT B A 4T, Ay IT fHA wvaw
T 9T, 9T WM I FHL T A 7147 W%
34t fe7 w9 @ arET ol o
0t 7 | g% T ITF aAT F fafww
nesare § ¥ s arfaw sar T,
afsaare 138 ¥FT ate 15 # qug
a% TE ARH-9ET T Y TE, IANT e~
tg WY 7€) &1 vk | vEA Ax fafaw -
are, fEmdr ¥ mar ) ww agt gy
wigdl fRent gu & W7 §g sy
gE gl g, dfem wh @9 @ 0w g
FHAT A gF g T—IuET AN aww
T ¥ WTAT GHT AT WX QF FEET qEET
St AT TN FT ST F@E§ WK IW
fat qrgz Aty & nar gar ar g7 W WY
W AR ¥ gaeine & w7 fifinr £
ar W E 1 99 A ® ftw 5@ R
Fifom £ s @ g
'S hrs,

& st wa § fr aw gfew sifas
& faas sEaH & wra N FmTO
AW|AT 7T, IT THo THo GYo & foraTs
Friard #1 oy forad g R g9
wrg ) & v S qwwr fr vk g, 9w
¥ aragz Wt 9e agt o< faw o frgedr
Frefam M1 ¥ar | ga% o0 | "o
& g §, 3% XFwa W gz famr mar
g, 99% 9| 150 ¥wfar of, wa fag
20 awfat arer @ % §, ag ¥ wwfag
w7 W §® w fom & qiwn fag
gerty fod & 48 gar §, fegem &
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[ = W]
T WET 9T WY qFAE @ F—WH
T Fr g ? A wwrA WA 0 @E
TR H % ax faar §, 10-12 I &
W #7 fadee 91 AT SN AT 9@
TEraEa (5 g—miAgn aan st @ f&5
ST STHT ATAAGE AT TG § A3
fas gafag a8 & f5 frg-afea fewdt
1 & AW, 9g Y A3 FEAUA FI FH7
&, TF AN HF g, TEF AL H A
ag wifras fa=it &3 81X 9q sifaq &
oF @aa difer $iw gng ;g | wfea
NI /A A A 94T aF qg  "ifer g
genf | IEIA g% o 97 faen f& w9
T A W gwIT 3 | 99ET A9 pwE WS
g sagmal #1 & agt 9r mit fax
g& T wfFq ga faafus & o saredr &)
W@ ¢, T3 IEH AT F 0F-3 TF FEAT
AT

qa9 qgw @d ¥ ag FgAT A0gAT g—
# Tewer FaEr F1 fE # W FL g7
W &, afeT gaw ogq w1 awa T8
¢ wfag s fiE &1 gnan 3 ga
wgar =rgar g 6 mad atg maE w
fFer FrdfigT  Fom gmag a g
TFA qFATar A0 Y, A W A X
auqf ofawive % gaa &1 9@ A3 af
e & W Aty &1 faw fear, gt
aw e § gweer @ ®X gnen fwar,
Wiy 3% a1t Tiq ®1 qfaw @7 T3,
agl 93 gfee darft wifgy wix gfae &
9T @Y %1 i ATET B qE@IT ST
wifg |

gET THRA—IT T6 WY Iferd B
% s ak o wfew gfomi ®)
e oW oA s¥, T
o At faom,  wwfee o
W ¥ surr e W gfwe e
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ot fear o 1 fral— gaefasd
FA # A A7 gHEHE I AN §, NG
AT FIF IGFT Toq Argy, s gaw
¥ T FF IWTT 9% |

we § AL WETE I I qA@Ar §—
a3 & T TFAIME AEqE | A I
firdr g% g=a &1 ww gew FII@W T3 R
f& & gwifasedt aga d9as § | ww &7
JHIA &1 AWAT qZT AU q9 @ )
A 100 FrEZd AEH FAAT § 1 9HA
& foufaw ¥ g9 757 yaafas #1737 @
gu g, affT 3 o9 feaEl & & sa8
gradriez A4 fear sn Ty & @ o
WY 419 # 3@ /%9 §, gAd uFE &
G &, o do # &, geF ¥ gat fgeal
Hft g F g fa st FraA wow
FAYGCE, T TIE § g F
arq wua fFar g W fagr qeEw
qiT &, I T FQHE S H mie
EIEd|

§HU WA —AR guTA WAY ST A
W wow siara § fear 91 f&  Wsges
Z1%eH WYX wsgee wieeq ¥ fag wemw ¥
UF EIEAGTIS FTERAA FAET W0 |
dd Taddz @2 AW gAfwAfed ¥\
qq HA A T T qET F qF w9 H fay
S & a1 4% qaar & fF qw s euAd
AT | §TF 8 WA F g gy oF adf
& —7 IAF 7@ wFHA g, 7 79 &, f5a
g T guAaa T F ag 7 w7 fw
TaaHz FAR Faf T W IgE T A,
I% agw frar arar 3ifge 1 &fe ag
W AE A F g9 §—FF ®ifwy qg
a1 @{EAT |garn g, sy wat Hfad
o I T &1 W 9w far w™@
HfAT | a7 UF FE T g, R
a-qTI fear aT EEAT 1 WAM WA
fear mar §—+ft o=y, gEe 9E), @
aw@ w Al ¥ fag...
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ot Tweew: fad 100 =g f&R
A E

st gew WA afea fawan, e f
aifiza iy o3 &, FwEA @@d ¥
fag emgir far o §, T A4 W
Ziee o & qefaz A faed ) TERw
et F & 7 Aifag—-AfeT &
feet &, o g A 9 dwr R, e
I 9T WY T 9 S A FEAr F
foar & 1 @z gfem adt @, &f&q -
AfwT TR T IAFT FoAT AAT AR
oTor Wi fEEy o mae § aree Aew, 7
AT FTH FIG &, AfdA T JGC W
a<g & Eawie fwar snar § AT IEET
gz & ¥ AW IzE E o AE A
i g e o f5 wefe e
qT ¥ ST F1 IF1 wAGT G | A
% fafas & o uF =Hiw afmr a2
Fre F1 & Y, afwa foa fza & Meafe
gt arer o gzt WA §, IR N
e w¢ faar | 4 pEra fem ar—ad
fam Mg 1000 T &1 AT WA §,
100 %o 38 gfeea & #ifow =T 900
To WIT &I A1 § FTXR-HI IaH A
w7 Afad, 9 4@ § a1 1000 ®o FT
figear agt T g1 WM | GFd F T
1, fogd ag @7 FIOT & AT T FA
fY T — 59 A § IEN FrogrEr o
gwdr & 1

I EEIfaT FauA w1 THF
@ ¥ faq Wiw A1 gEafas gl 9%
SECEELC RS C I S
IR oE wifag | & oF feEE &
Qg A HIET A FEET WO
foirE & Wiz o fear §— et swEe
¥ tw fawfaw & saw a1 §—wgl W
#t ¥ 100 gEA frafw @ § AT
15 gerd I fag foad @ &
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st wfe oo (@ron) : 6T S
F1 faee 7 €1

of gew A : Y@ @ oA g

st wiw e @i o @ qrEf-
TSt ¥ st g @ ), weArk oy few-
aEAN T

ot g WA § wfawe § fad
T R FLGFATE, AT W AR
g A &) g & faafedr & oF
arg < wgar wgar § fv i fea
& et wifg, ¥ A s §
Tafey Tamas A @ ala & s
g wfer ww Ao FAR Q@ ¢
IR AFAr w1fed, WX W9 €§ I3
F1 AF F FH FT a4 A€ T &/
Y ¥ 7 TG T G T |

myEgefar & at ¥ o =W
w@Ar Jgar g1 i Srgar g & aw
Tk forg s @ Wi 20 TR aT 40
ara¥ fg I grax TRy faww 0
21 20 miw a% A feud ) o §
FIFTT FI 3 W W IEH X A AW
A% &t 7w 1 F e sfame
# &l Far argar g .. et swaw
¥ €@ NFTC AT qAEqT ¥ g A AHEA
T §, wiifeas aad & frg, SAH ¥ 15
Hadt wwr gfomi & fag ford w< fey
T 1 & avg ¥ 9 WM ATEE a9
& o ¥ ot 15 Hled I% fag fad
WY Qavar § fs cmzw A aw A
faw g1, &fdw 3ge @@ wa A AW
T wifgd | ¥WAg N iy gEl wgd
# ofr war€ ared wrfgd |

ww faein & AEy 9T W9 r;
AT AT E | W % ¢R)
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(=7 g ]

@A @ fael, gAE s@m A
& | & ag 7g vz 5 wF A mw
a% naAdz ¥ g 74 fFar, wfew fra
foan §, 2 e & 1 59F fae & v
TRAT § fF T EFIAUWT FT AT
& 1948 ¥ {FX gWT 41 FG AW
¥ 6 To 9 %o fawar w1 W@ & gife
T FT F1AT TAAT 9 T § W Al
¥ N [N TG C § | W@AHE qAET F
fau degmt war KgA &7 W WHGA
FW@ @A E, IAFT wEwrd wwr TG
sifgr &fsa gfiwat & Far w9
frar & fF @7 48 § 371 &1 6 wa¥ faw
RaaH omama sl fw g =
faq ag gArS= F9 & A YA AT
Tifew | fage ¥vm & o M A A
arer fear a1 f& @ wwTSTE # W
FIAT TG A1 gAFT AT FA AfwA 77
gAT A | @ T TSR A € IGIT
AT ifgh | 7@ F 919 oF 91T ag
% fr srafag sa=1 ga7 9 AE faee
21 ugbmad @fat & g faedt §)
a7 A% A F TE W TCTT & al
FEY TAT FIAAT § gHAT g 7 ZEiAE Iq
# a5 ¥ ewdag faad aifgy @ifs
¥ IUHT FAT IS /B |

CO% ST J7TW TAAHT FT AE X
gt oregfad 2A 1 AT §, K &
&7E ¥ A @M A w1 A frar @
# agt o AW F A @ T wfadw
¥ @ wwae q¢ wz fagr amar § e g2-
fawr ®des oAafaw 7€ § W ag A
et grow &w § w1 oEwar § Afew
Fgt 9T ewracfng 3 & fag o w7 frar
e § f qefaw $dden odafas
&1 g adf gfafedt & s 2oy wwdm?
wid et Srdal, ¥ A wEA, AT oHA-
goft et onyefr ? qgara AQ www §
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gl wrd | o7 & agwd # T @ SR
#gl f6 O/ oF a1 VIgew FEw
# faez f1—gratfd g Fredize adi 1
afer guat oY Sgiv feargzr #¢ famn,
TF A ez T #R g@L A dwaT
WSYFE FEZ | /T IaF1 A« 9g g 5
FAFFTY 3T a® a1 F w@qAd
€ 991 22 TEddT T@NE FW &
IHH ATATED FIF G AgT  qEHOA 3
g 99H "gw W3LET I WA £ 1 WK
ot §AfET ¥ wa § wAAr A dqad
UEFE SR H @I 4g [F H WA
g | 7 IF AT Fro afaw 9T T
nFAHz #1 me gE g g afsa 9w
77T & 3 F wraer 9@ Ior AT & F9
fe ota grf e § Aff ¥ A FAT ¥
FH qg97 | A 98 & f7 ®e AN
FAF! AR AT AL AT FreA  TEAAHS
AR & A1 A SHFT BIAIT &Y IST qHA
Faifs F1aw afaw o og=Tq 7 @ @
azg 71 ot feferfaima § ag awc gmar
=ifgea

Ty qiwie ¥ gar Frgiwe
w1§ gfemt st mfganfaat & agmar
Fraga EE T & Afpa F@H A &Y
@7 I YF IGT @ PW &1 ARl W
wrgfaez ggwa A & qgw dfeww o)
wifrafar gedeguea # 15 9z €Ega
frd f gfami & fag afew wgfaee
WTEAT ¥ 99 TR &1 &g ¥ qwy
I¥ AR 9EFT S Al f w7 famr ) &
FRRAT § A AGT TE Sy ) g
TaHE WY TN TeieaT s wifEe )
o1 i I gz faet g€ ofF wW ¥
9 9g @ T G | T gfaee o ogfe
oAl T IFTT KO N A7 v § dfew
# gg w7 F9 WP aHT @ GTE |

= wwT wfney grd et #1 wae
#1969 ¥ e Aifew e & ftg
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Fzrr a1 fagd A FAAT aER A
wg1 fF oF wogm wa aF  ¥gT TAAHE
¥ wrer<firey qT faaar @< frar § IaA0
ofaw % w2 TaHz TLETER FLAT AfwA
JY AT ) T qg ATHAT IER HoA
AT TG T | afeT EF wgr R
WE MadE 92 Y & 5y A8 W §
o ¥z e #Y fraw & goF qmEA
WM ETGFET | A R AFEAT AN AR
WX frr T sl sl s fE @
W I g6 AL FETE | qRT X I
feegwm gur a1 &Y S@d |5 wawt A—
qifzfadz fear a1 =i =t afaes #=a
qga 7 #gr fv § g4 9@ 19 § ggHT
£, 15 aeful & ara & 163t st g
st win # Agwar g A & aifuw
sear f& aifar wditem o w
fafredt & == @@ =1 #aaar @y fr -
T oFmA =T Y gre faar o g @)
S gg A FEr ar fF S qrimdEs
FHEN R} MIeT T O AT F1EA
FY 58F O § @S W F@T g AR
1 oY gAey fawrfu @f g 2w
#ra &0 | afew gf weaw @ s aofa-
=z FaEr & wfeg o=gr fawfm g
$ qiagz o wiedw fafRD ¥ 97 awa
famifal 1 Wae ¢ faar ¢ 9 ag
39 aEa W gAr ¢ wEfE wana A
A fafaees df | g 9F wwEE F
a1 & i fafefosm & fagw &
g Fgar ofeT WIS F7 § «7 IAF 919
gazdf fifwe s s gisw § aEr #@
& 3w @t g Mfsg—agz wg ;=@
@ § 39 @ gy &fwg

IqTEAE T, A Fe A & fag A
swTfaeg wg¥ew & fawdr § sw
TEYEX FEE QO AGGET A WA
fean fasr wifge ) it aw@ ¥ 39
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T w1y ot epraifaeg T § s
ot ygre wR qUE ATYER FTEST WY
feear faemr wfgg

WH [T UF arq oghea & faw-
fasr & wra &% 9T wgar wvgar g0 At
T 7 ofierw apw qr gu § 1 9 AR
9T & g% faexw faars g7 v &
agt a7 fogdma & a@ w@ ¢ &
IAF gAY TG g, WO AWH  IAw
an s Afag dfer s 5
T T 77 qe91 oF frew & epw
43, oF gieew ¥ @ WK Iy qF fRen
%1 agfaad & o1& 1 ag aéf Y gwar %
auiaerd & av§1 & fag a wax &
T FHL Bl W AT T awar 39
wiqE ¥ 42 foadk fs foft & a0 @
faar ¥t 7 & | ofeqs wpat § 9gy Ay
T=X o7 TRt & I3T @ gy Wiy
4 37 I T=9 IAFT JFRAT T &
aFd §? W el Tt 0w Afaw o
wzy | ofimw el #1 w9 qafaw a3
Afg Mt wF & fam & g7 @
§ifse 1% uw §t feex 91 glaar ifsg
i fet 99 frgdaa #1 arfaw &t
§ifag | Iregee wIEE & TN IAQ AT
gefasre &, ¥ S213r AT AWT 918 T
g%y § afew A M9 g0 wglga a
&ifag |

@gi a% |89 7 /AAT §, WAAT
wzr onar & fe afadw & heger wezw
qoE g 31T Y WEAN T Wgr
faar mar @ 1 & wod awA ww fawfad
¥ frggee MEH (¥ AGLEE FTA -
T FY fIE ¥ Y WIHE @A AFAT |
g wa e # wgr g s 1967 &
arz & wiwd Qi fafred ¥ A feq 4
1967 a% TWar QT w@r df ag §
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[t g wm]

WOk AT TE W@ E | T AT & e
feargwa 15 T@< g—T8Y "1 12 9%
¥z a1 T wmT 15 T@T AT R
afea oy 2 fF Farw aq § N SR
T EAE g 2.08 9T | gEE A WY
@A araen § i egee www At ow
Y 937 fgar mar 1 g avg & W=
gAY 310 R 79w oy famd f&
o & e @wd §, g dges
e WEYEE F1T5 & T AFE IqA
W93 TATY

egeE TreEw A AP A TR
AT GO & | FATH a7 § wr @H-
2T 0.57 g 1 W@ H 041
Qe W FATE A ¥ 1.25 9¥@ez | &
mRAHT T A B 1 afEE AT
% wdar A & wifE 87 W awe
¥ wra (war @ AT g g § fF oiwd
¥ dae g &1 Afww o @R FL-
¥ ot mia foar 9@ @ gAw g §
fagar w==1 fazar &7 srod a= w@n
t @ g # & Aadi awwar s e
T A gwar &1 & =t ggwawT @Y
w afede & waa ¥ FoA g =T
arear 1 UF ag g @ fama 3 &
g gefafady @ fawrar dier smar @
fe gfaa FA¥ew wreaz q@Ffasq ) -
(e - SHAIT 9T TE FFT AT
 afadq & fag—

+1f suitable candidates are not available,

the posts will be offcred to others.”

% qgar ¢ fw 22-23 @19 ag faqr
fied & @iz Wt me IR gefaw 7@
o= @ a1 fee wa a7 W ? fogges
wreey Gr wEgeE g9 & fog @1 N
weaefgad fawey § 9ad @t Wi 78
forer 23 € Afe #1997 A
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arezw ¥ fag o ag faar 3—

“If general candidates are not available,
the posts will be given to the Scheduled

Castes and Tribes.”

Tg a1 Ft @7 ALY | wE Howw a8 &
fr Irgger wTeew Ui Wgger e ®
@t mor gfaw #9¥Em & gizA §
afea amirgges FEa § WMo T9-72-
famr  Fdrzza a1 1 ¥ awd —
Faft gy ? zo fowfadr & & =
alfzaral & gwra #1 gaaT @ §
f& sqas o9 @ aw@ § Nwd W W
AFY qATH HIT TZ FL {5 q§ 7 faay
qiee & faq fafaam manfafedem o go
W A A owed 9§93 dlo
To qra@ oy § ¥ Fafafedoa
e m e @ifmfd W
#ifar R ©wd  IAE gargE 1
Afqe | FfFT e To T F FrT W
719 753 & f5 gafafady @t & ar s«
gfafadt @1 wezfaa & wod amd
TEAT AZAT | A & A AmaA 39-
¥ gelget &efen § s difaag
T auge & foa oved faar | e #Aw7
&1 feza Torg A qm § | e frored dy
afFa ¥ 20§ fF ga #9132 ¥ 3 syrar
o=y T8 ¥ | e fad g i A a
9 ag foora #diee #Y ot anfgg o | g
Y A7 A Mifarg AT AET B VG
fear wafs o fga ¥ = fafaer @
TN agama W E:

“Shri Ganbga Ram, who also
appeared before the Selection Board, was
not considered suitable for the post.”

ag @Y fafaet $g1 § | T A9
¥ fagrg ¥ suvar w=sar A 91 ww

Feifega urad @A ¥ Ay wear g, @
Tg FUAL AT AIE! § &1 Wi |
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5 frget a @ Aiedd w7 EA
wiz fear g1 | SEd Wy difaw Fa AR
Afeq & ark § 1 391 & K12 w1 qUEAT
g woft i 30 7€ 71 <foeaT gaEEE
# o gfrae wivex 9 & fg wagm
g9 9T | TR & afew 9T 4 gaArg
N gy gar 1 Az e ST
oY, forsd 7 o 1 AfFw <foms &
UF AT HIAAR IAH 1T FIT AT
qg WEYES FIE F( 971 qg I IANY
qA7z 2} WTE | 97 7T T oF HiT 9
¥ faq qend frar gar ar - g feaa oge-
FT'T & & A ag gfage Efew nfaeie
FY O dY | IAFT TE HIT GATE &
gar | 97 Ay A fF gudY 9gHl g
¥ fomg g & femmafawrd fear o
39 26z ¥ Az 7@ oF WiT @ #fsdz
THA FLAT gAT 9F 3 T | Afe gEE 78
qazedt faman faar mar 5 ag a5 &7
TN 97 | ULE=E AFA FIET g1 IHIT 4T
AT &, §HQ wEsr oFy o @ Al
Iay g 71 fagar fagr snar @ =i
IF WY 9T ST I Femgarioaers
s &1 Fifaw ¥ 91 W 9w 9@y
ragiA ® zr frar, ag gwer sge g
s dicq & fag +f T a9 fear g,
wa gedfaw & gordl &1 & F%ar g |

Oq FAGHAA F qJ@ A W@
& W A 9qFW WA A § w1g )
€Y 93d W F 7 W Afafew & A &
WY § | ¥R 1, AR 2, ¥4 3, 6K
§ATH 4 | ¥ 1 F A1 gR A wr o
wredt § & 7Y | ¥ 2 H o A &
WME3T Ry E wfFT swm4a N
&z q¢ &z § 1 qaif® w7 arg o A
wr, w3 # § W, @ 8 ggt §e
qHE § | 99 FATHNA 1 a7 § WOy
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Faern 9rgar § 1 fafaedt ore @ o3
TF X 1959 & geferdia g %% fr w1
?ﬁiﬁ"ﬁﬁﬂfﬂT@miﬁ@| L i
T& 2wy 73 far fF grax taw o qw fiowr-
FOT ALY FCT FAFAOT F HAT F AfET
dmt W § w0 q@d fafredy & W
fear dfer fodia fafiredt &t far |
oF YT weT @ fafwd § i oe
TET 1 39T % fear fF grax e ¥
w0, W W E Af w0 e
qAT I @ | DAY g ag Ay qw @
T AT E fr w9 ¥ w7 Wiy ooy
faar ook femidiza § o @t gf-
FIfadt a1d | R TaAdizE ¥ 507 g
&, THET WRTAT AEN AT AT qHT § 1
awl @ agy ghrawa &1 f e may
a1 | g% gar a fF aan Fow e
¥ fa% oF mafee HAT § Teger s
1, T ¥YE wafer awmc 75 & ) s
2% e 8, az @Y o 7 e -
fez swwT fad owar1 w0 fias
& o wredl & 3 mawr dier agw ze
AT 1R ) Wt AT gmd ey ax
ufewet & fadrar dar smar & 1 oy
LT G H fradt §, qwa o frare
#nmmﬁmmgaummﬁ
%1 @ae ¢ fF oo oed@z & smar wf1-
faor & gafend § 1 wa et & 93
§2 gmik wredt afafeqr ¥ &1 7 & o=-
§z g gufedz aY § A, ¥g o oo
qofediz | A w0 @-
TfEwEl 3% AT @ QYT A} o1 Ay
s ¥ swT @ 9@ aw I
aqg & g aFdr §, TEF SIS A | W
gt 9xdz AT ®T arwr ar o #
FI0 §F | ¥F A rofEna w1 ager
7 faar arg o gwar fosierd duges-
Fee & W 9K T 9 g fedw
wifew #, gart fog forgom gar wifga
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[ g W)

qrgw W aE-AEw FY S grEe @
ot §, ag nag W §) & famre
amgar 1 1965 Fr wIE H AN F
EIW 9T A UY A arfeerE F @
gart wrgry frag ¥ WX 3 dgew Fve
&1 a1 | fgwrera & e 9T o aAfag A
OUAT HEH TET 9T, I WEYTE 15 &7
a1 | g@T #§ A ar s f s
# mrowY 2 §HAT R | TW AT W AW
1 ¥ fag azara €Y fear ot @war
T AQ w5 ot & sawdwT &
qraer § o gE Y fewEwa @Y
afed |

&Faw AT &1 1961 F T ag g€ 4n
A qF GTLES FEE KT 75T ¥ 4149
oE TnEd! & ST W R | Tg I AT4r
wr ¢ gg wifeesw soar =mE €
FIrET & § gEA I A ¥ Far ared H
ag IY HFAT & AT 9T _E F 7 oY ofy 7
I A A AIY R TWAE AU GWA
R fr o fw 1 @ F 9T I -
FHNA FT OF FToA AT Afgm | qger o
&rar =nfze a1 afeT 39y 397 foay a7
97 | TYATET AET qET Ag § 6w
dgges FEE X QY ar AN &1 W@ YR
warar a1 aq faa fear sar ar 1 [gE F
wwi Y ag qar A w9 Qv R drgges-
grez fammr N ar 78w & O
g QT AW AT AT §, A WY FI§
qga & AN §, ¥ WOA WOwr deger
®ree q@TET Y W AT § | AT ag
gar fs wgd ¥ a5 A1« a1y wO¥ g
# dregee wrez A ey dfF ¥ womy
ol agra & A ad wYoar § A ¥
fammar § av afY faamr &1 ga®r adsn
ag guT {5 1951 & gFrEsr & a9 -
HY EF MIANT W &Y §Y A Y-
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AW 7Y §, waA AL @@ g X uiwd
WA AEATE | T EE arel § qw oAy
qIgAT 21.55 qde ady afga dregew
FTeea & F9 § g7 fas 17.04 & @t 3
W a9q Sfadt wnfar &1 am aw
FEY 41 | "T A FE-FE AT T A
AT E 1 1951 F qd T v dreges-
F2H o foaT g migamT wre & 74y
15.32 =1 &f¥7 1961 % ag 9 FT 14.67
T@ 4T | §97T F1TW g § F AAqews
A% W9 Al #af ) IAX A
faarar gt smr & fr ¥ degee Fr &,
weges zieaw ¥ § ar agf ¥ 171
¥ Aegw gaTdl 1 91 W § | w1 a4rT
@ a¥ &) & fenre swar  fe od o ag
ST TAFRHIN & FTEH A€ gFl
Fifer a1 & gy o fF ¥ degee-
F1ez & § A1 A8 &1 g2 ¥ qqr A6 a5
&1 3% gEar sfedwva & gar agf
2 1 afafas #, oz 91T @z wFvadg
# feaawa qrgem & afag ar@ar § 4
ST MIAAT AT 3 & 7 FowE a4y
FY wf @1 gH feadwe F2f a7

o 71 faw 14 ardra &) @ @1 8
g% g ¢ & gard  qrgoea & qifas
gt Fera o faaar =gy 1 & fagrer 2ar
g | o S oF W aifaidz &) @iz
feotsd dlz adt @) 7@ g T E
AfFT gF N fegse adf g wmeai &
e Tars A8 faear @ @ #9 ¥ 7 ggt
qrerii ¥ o1 gars fcar €

Wl F A & mwr w7
AT A @E I N
AT M &W G G fF 9%
¥ sqr wrdart #Y a7 "y g

1528 hrs.
DR. RAM SUBHAG SINGH :
(Buxar) s Mr. Deputy-Speaker, Sir, 1



317 8. C. & S. T. Commissioner's SRAVANA 19, 1892 (SAKA)

support the demand thot has been made by
Shri Suraj Bhan, This is one of the most
acute prob'ems that coofront us. The
sooner the problem is solved satisfaciorily,
the better it will be for 1he entire nation.

Sir, as you know, this is a social curse,
Despite the enactment of Untouchability
Act, they are still treated as uniouchables.
What he said abou: Haryana, Andhra
Pradesh, Tamil Nadu and Orissa, if these
things are a'lowed to recur, | do mot know
where the country will go to. It is high
time that these nefarious activities are im-
mediately put an end to.

Then, Shri Suraj Bhan pointed out their
reservations in the services, about their
economic as well as educational adv.nce-
ment. In the Report itself it has been said
that in all the 118 Central schools that are
there, the admission of Scheduled Castes
and Scheduled Tribes students is wvary
negligible, Therefore, it amounts to saying
that proper aitention is not being paid 10
admiuing those students or to extendiog the
focilities that exist to the Scheduled Caste
and Scheduled Tribes studenis. Though, of
course, according to our Constitution and
accordiag to our philosophy, all help should
be given to them, to make them literate,
that is not being properly done.

The other difficuliy is that most of the
tribal people remain in remoie areas. So
is the case with Scheduled Caste people,
He pointed out that those who live near
the city get some facility but those who live
io the remotc arcas do not get any facility.
It is a fact because the schools and colleges
that are there in remote area and more
particularly....

SHRI NAVAL KISHORE SHARMA
(Dausa) : Sir, we are not getting the Hindi
translation of the speech of Dr. Ram Subhag
Singh.

MR. DEPUTY-SPEAKER :
should get.

You

DR. RAM SUBHAG SINGH : In
those remote arca schools even the teachers
find it difficult and quite a good number of
teachers do not go to such schools and the
G overoment should see that they are pro-
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perly staffed and proper facilities provided
to all students who go to attend schools,
There are areas in tribal belt where it be.
comes very difficult for children to go there
from one village to another village due to
the presence of ferocious animals more
particularly in the jungle arcas wherefrom
my friend, Mr. Jagapatha Rao, comes. In
those villages schools should be provided,
It would not be possible for all the children
lo get facilitles that are supposed to be
extended 1o Scheduled Castes and Scheduled
Tribes children. Therefore, 1 demand that
all the children of the Scheduled Castes and
Scheduled Tribes should be Compulsorily
educated at State’s cost and their parents
must also be epabled to educate their
children, 1 know for a fact that there are
quite a good number of parents who cannot
afford to send their children to schools due
1o economic difficulties.  Their difficulties
should also be taken care of and they should
be enabled to send their children to schools
and colleges and they must be given proper
type of education and there 1 endorse Mr,
Suraj Bhan's demand that they should be
provided educational facilities that anybody
can expct in lndia,

SHRI ZULFIQUAR ALI KHAN:
I am saying exactly what you are tryiog to
say. But give a few examples.

DR. RAM SUBHAG SINGH: 1If
they get the facilities that the Nawab Sahib
get, 1 and the couantry will be too happy.

Sir, unemployment has become another
curse of the nation at the moment. But
those who are poorer, more particularly, the
Scheduled Castes and the Scheduled Tribes
people should be taken care of. The
poorer a man the greater is the welfare load
he carries for the country's development
because it is he who drags the chariot of
pational freedom. Those who come from
well-to-do families, according to our social
system, enjoy more. Therefore, this country,
this unforiunate country, has suffered for
thousands of jears, It is the Scheduled
Castes and Scheduled Tribes who are the
poorest in our country and thereforg, they
have contributed the most for the develop-
ment of the country, See any profession.
Look at agriculture, The major operation in
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agriculture which is the most difficult is
handled by them. Look at forest produce,
The major forest work is done by the Sche-
duled Tribes people or the Scheduled Casles
people. Then there is the road construction
programme. Earth moving work of the
stope breaking or stone carrying work, etc.,
is mainly handled by them., Even
the construction of educational insti-
twions or the Government offices, elc.
is all done by them, If this is their res-
ponsibility, they should enjoy all the facilities
that the country cun provide and, therefore,
1 demand that compared 10 any other classes
you must provide adequate source of liveli-
hood to all the Scheduled Castes and Sche-
duled Tribes people. Also, give jobs to
whosoever is in a position to work  If you
cannot give jobs, you should give land so
that their economic condition may improve.
This is the elementary philosophy of sncia-
lism, about which you go on preaching,
According to the economic gradation, you
take up the Scheduled Castes and Scheduled
Tribes people first and you may provide
jobs to them and then later on this may be
exiended to other sections of the popula-
tion if job opportunities are still available,

The hon. Member, Shri Suraj Bhan men-
tioned about poultry, piggery and other
items and said that an amount of Rs. 1 0 is
provided for those items. You may get this
thing analysed, Sir, There is a commiltee
headed by Mr, Basumatari. [ do not know
whether that Committee has gone into this
problem or not. These people are the worst-
housed section of the population in India.

The LIC gives housing facilities in ocer-
tain big cities and may be, al<o in certain
rural areas. | want to know whether the
LIC has given any credit to any Scheduled
Caste or Scheduled Tribes population or a
group of such population or a group of
such villages for construction of their hou-
ses. It is not so. Recently dozens of Dire-
ctors were chosen for the Nationalised
Banks, 1 do not know what facility by way
of credit has been provided w0 these Sche-
duled Castes and Scheduled Tribes people
out of the fund of the Nationalised Banks.

I would like to say that they should get
their suitable quota, because, if it is meant
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entirely to financing industry or for the
development of agriculture and other works,
their work must not also be allowed to
suffer and they should get their quota,
according to their population.

Regarding hom:stead lands, I wish to
point out that the Scheduled Castes and
Scheduled Tribes people are not having
their housing plots Therefore, Sir, it will
be my demand that a plot of land should
be provid:d to each of the landless person
who belongs to these two communities,
the Scheduled Castes and the Scheduled
Tribes. For that purpose, my suggestion
is this, that the state Government, —be it
from the mooey given by the LIC or the
Finance Ministry or the Planning Commis-
sion,—should constitute a fund, a big fund
of the order of Rs. 500 crores or so, to
provide at least a plot of land and some
facilities so that they may get their houses
constructed from out of such funds.

AN HON, MEMBER : Free of cost ..

DR. RAM SUBHAG SINGH : May
be. By free of cost, what | mean is this.
Suppose the Government goes to construct
the house, it might say that it has spent
Rs. 23,000 on a house whereas the work
may oot be of even Rs. 1,000. Therefore,
| say, give that money to them, whatever be
the money, whether it is Rs. 2,000 or
Rs. 5,000. Let them buy the materials
required out of that money and get their
houses constructed.

AN HON. MEMBER :
colonies; oot in one colony,

In different

DR. RAM SUBHAG SINGH : I accept
that. If you see the services and posts as
governers or ambassadors you will find that
these people are mnot represented there.
Hardly anybody from these communities
is noticeable. We are all grateful to
Mahatma Gandhi because due to the effort
of the Congress, and due to the cfforts of
other bodies also, the country*s attention
wes particularly drawn to their pitiable con-
dition.But still n uch more needs to be done,
In the higher echelons of Government jobs,
as has been pointed out already by Shri
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Suraj Bhap, their number is n:gligible. In
soms of the jobs, they are not at all notie-
able. For instance, out of 17 or 18, or if
you take into account the Lt. Gov:rnors
also, out of more than 20, there is not
even one Scheduled Caste Governor. S»
is the case of Ambassadors. There is no
Scheduled Caste Ambassador now. Shri Suraj
Bhan has already pointed out about the
competence of the Defence Ministry; we
know the compe:ence in view of what had
happeoed in 1962 and how we fared. In the
case of Ambassadorial posts also, we know
what type of Ambassadors and Embassies we
are having. If compeient people who have
been sent are doing incompetent job, then
why shou'd we not send people whom we
consider incompetent and see what their
performance is going to be 7 For, any
perscn who comes from tne remote rural
areas can hand e a job beticr as compared
to others who learn only in betier schools.

As regards profession, at the moment,
the Scheduled Tribes people generally in
North India are engaged in certain specific
professions, For instaoce, they are engaged
in collecting forest produ:e. One of the
most important forest produces is shellac
or lac. The Scheduled Tribes people do
pot get any belp from Goverament in this
trade or in other forest work, be it from
the Central Government or the State
Government.

They only
not get the

SHRI BASUMATARI :
clear the jung'e; they do
money.

DR. RAM SUBHAG SINGH : So,1
would suggest that we must take them (o
wards other professions. They should be
helped also in the professions that they are
carrying on today by the State as well as
the Central Governments. For instance,
lac and shellac are handled by the Govern-
ment of India, Why not help the Adibasis
co-operating together or directly the Adi-
basi families which collect shellac in Madhya
Pradesh, Bihar, UP, Bengal and other
arcas ?

Similarly, they collect hooey. Do the
Government of India or the Siate Govern-
ment koow aoything about it as to how
they collect honey and what type of heip
could be given to them 7?7 No body has
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studied this problem and I would - suggest
that in this business also, the Government
of India should move in a handsome way
and give them handsome help by getting
co-operatives formed or by direclly floating
some marketing centres where they could
take their produce and sell at reasonable
rates, because at present, their produce
gets lesser price as compared to the market
price.

Then, my hon. friend had pointed out
about the shoe industry, There are many
good companics, and even shoe is exported
to foreign countries. But who are the
people who are carrying on that business ?
Again, the Scheduled Castes people are
not the main people in handling that
business, and they do not get the help that
is being given by Government, though, of
course, the help that is being given is
negligible. But even that help does not
directly percolaie to tbem. Therefore, I
would suggest that this thiog should also
been looked into and they should be given
all help that is possible to enable them to
stand on their own feet.

Bonemeal is an imporiant and perhaps
the best fertiliser, It is the Scheduled
Caste people who collect all the bones, who
collect all the leather, but,,.

SHRI R. K. BIRLA (Jhunjhunou) : But
they have no factories.

DR. RAM SUBHAG SINGH : They
have no factories, but others have them.
Why give them to others 7 Why could the
Goveroment not help them 7 A financial
corporation should be floated to help the
Scheduled Castes reople to have Lheir own
factories, and to have at least one factory
io every State for this leather taoning work,
and it should be entircly manned by the
Scteduled Caste people who handle this
leather Some b | factories
also could be floated where bonemeal could
be crushed, The bonemeal factories cost
little, but no Scheduled Caste man operates
that because he does not have that much
of money.

They also deal in cattle, but there again
they do oot get aoy help from the QGovern-

ment. There should be some body to fiad




32 S C&S.T.

[Shri Ram Subhag Singh]

ol how much help has been given in 1970
to the entlire population which is called
Scheduled Castes and Scheduled Tribes,
in running their professions. It may not
run into millions but it would hardiy run
into lakhs. But that is not their share,
They should be given the bulk share from
all the financial corporations or the Financ:
Ministry or the LIC or other corporations.
If it is not too much, | would say that
pothing should be treated as an impossible
proposition to wash away the sins of
untouchability or ignoring these two impor-
tant sections of our population. People
came in lakhs, 1 think, abour 10 milion,
from the two wings of Pakistan, and they
are being absorbed in the mainstream of
our society. 1 would sugeest that some-
thing must be done on a war footing, just
as we maintain an army (o protect our
territorial integrity, Within a stipulated
period of time, say five years or four years,
we must do something whereby this sin of
untouchability and social disability and
poverly is wiped out from the Scheduled
Castes and Scheduled Tribes population.

SHRI BASUMATARI : | am very
bappy that this Department has at its helm
Shri Hanumanihaiya who was a Chief
Minister previously and who was a Member
of the Constituent Assembly in 1946,
colleague of mine since then and has been
in the legislature since then, I am also
glad that Shri Jaganaih Rao who is my
esteemed friend is also there as Minister of
State in this Ministry. 1 have no dubt
at all that if they apply their minds, they
can really do something fo- the Scheduled
Castes and Scheduled Tribes. Shri Govinda
Menon when he was in charge of this
Depariment used to understand the prob-
lems of the Scheduled Castes and Scheduled
Tribes, He might not have understood
them before in such better light, but after
we had repeatedly drawn his atiention to
them, even when he was not well he pro-
mised t6 do many things which we bad
suggested.

Government deserve our congratulations
for extending the reservations to  Scheduled
Castes and Scheduled Tribes for another ten
years. lam also happy that they bave
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introduced a Bill to amend the list of
Scheduled Castes and Scheduled Tribes and
bave also agreed to constitute the Committee
on the welfare of Scheduled Castes and
Scheduled Tribes. It is true that sometimes
we use bitter lapnguage. But 1 feel that
only the bitter language is being undcrstood
by Goveroment, But since my hon. friend
who has spoken has already used bitter
languagz., | do mot like to use bitter

language.

MR. DEPUTY-PEAKER : Hard words
break no boaes.

SHRI BASUMATARI : 1 want to
remind my hon. friend the Minister that
when he was the Chiel Minister of My:ore,
he had constructed the Asscmbly building
and hostel there. So, I appeal to him 1o
make a name for himself by dcing some-
thing for the Scheduled Casies and Sche-
duled Tribes so that they can come up to the
same level as the oither communities.,

He was in the Constituent Assembly. He
knows very well how the reservalion for
Scheduled Castes and Schedu'ed Tribes
came to be incorporated in the Constitution.
It was only due to Mahatma Gandhi who
said that unless thc particular provision
was incorporated in the Constitution he
would go on fast, Only then we got this
special provision 1o develop the Scheduled
Castes and Scheduled Tribes and to bring
them to the level of the oiher communities
within 10 years,

Within ten years they could not do
anythiog for the uplift of the Scheduled
Castes and Scheduled Tribes, and so, the
period was extended by another ten years.
After 20 years it was admitted and revealed
in the Keport of the Dhebar Commission
of which 1 was a Member and had the
privilege of going round the country, that
pnothiog could be done for the Scheduled
Castes and Scheduled Tribes. So, afrer 20
years, the period was exiended again by
ten years.

You koow 1 bave the privilege of head-
ing the Commitiee on the Weltare of Sch-
eduled Castes and Scheduled Tribes. This
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Committee was rcferred to by my friends
Dr. Ram Subhag Singh and Shri Suraj Bhan,
1 have been visiting every nook and corner
of the country, jungle and what not. 1
have found that things are worse, not better.
Why do I say so? There is a reason be-
hind it. The literacy of the nation during
the time of the British was five per cent.
Now it has increased io 24 per cent. But
the percentages of literacy of the Scheduled
Castes and Scheduled Tribes are said to be
ten and eight respectively, but even that is
doubtful. I had the privilege of speaking
to my late friend Shri Govinda Menon.
When [ visited his part of the country,
what did 1 sce 7 Mr. Deputy Speaker, you
were there with me. Some students had
been vollected from the hills, and they were
there, on'y for two years. Afier two years,
there is no provision for them to study fur-
ther. | visited all the villages of those
students who were collected and I found that,
pot to speak of reading, they could not write
their own names. So it was proved that
these figures of eight and ten per cent are
not correct.

The other day | visited Kerala. It has
the highest literacy rate in India, but the
percentages of literacy of Scheduled Cas'es
and S.heduled Tribes there are said to be
24 and 17 respectively. So, even in Kcrala
this is the plight of their education.

In 1946 they had no ambition, but afier
indep :ndence thzy have thc ambition to come
to the level of the other communiiics, and
they feel thit they are deprived. Mr. Deputy-
Speaker, you are viry fortunaie 10 have
had good education under the Missionaries.
If such Missionary zeal is not there, the
Scheduled Castes and Scheduled Tribes
cannot be developed.

Everywhere we found that there weie big
buildings, but no schools. In Kerala, rather
in the whole of South India, there is oo
school at all for the Scheduled Castes and
Schedules Tribes. 1f at all, there are one
or two scatiered here and there.  Bul there
are tarred roads where we can go in beauti-
ful cars supplied by the Goveroment. Whea
we found the condition of the tribals, you
also wept to sec how they live in the pri-
mitive age. They do pot know how to use
oil, how to speak.  We found ope school
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which was full of cow dung, and there were
swine and we could not enter, That was
the school for the Scheduled Tribes in the
hills of Kerala.

The other day, we visi‘ed the tribal ares
of Orissa. I visi ed (hat place ten years ago
when Dr. Mehtab was the Chief Minister.
I brought this to the notice of Dr. Mehtab
and asked him ; what is this Dada., when
you are the Chiel Minister, how can yod
tolerate this, 8 commuaity of 10,0 0 persons,
completely naked ? He told me: "I am
not responsible for that ; Sita is responsible
for that; when Sita was exiled she was
laughed at by the tribal ladies while taking
bath in Sapiadhara river without cloth and so
Sita cursed them : ‘If you put clothes on
you, you will die’.” That was a legend. We
find the whole community without any
proper shed; they do not know how to use
clothes. It is because of extreme poverty,
Now, again, afier tcn ycars 1 went there, last
month and 1 wanted to visit that area par.
ticularly. When I visited that area I found
the same position, completely naked, We
asked them : why did you not put your
clothes on 7 In other places, people are so
advanced, We asked them : Do you not
feel shy 7 They replied ; from where to get
maoney for the clothes 7 We visited another
tribal area and had a big meeting; tribals
came and some of us spoke in Oriya and it
was trauslated to them in their language,
they undersiood what was said but they did
not understacd the implication. Why 7
Because of lack of education, Afier twenty
years they ask : what is education 7 That
is, in the State of Shri Jaganath Rao,

Our friend referred to some schools. We
visited some schools. In one area, 1 asked
whether the teacher came 1here or not ?
The teacher comes ooly on Mondays, He
does not stay there ; he siays in the town ;
there is no accommodation - for him in that
place, We found only three or four schools
in the whole area. [In the old days in one
mauza we had only one or two schook;
now you will find 45.90 schools; mauza
is a taluk, There are L.P. schools ; high
schools. My purpose is only to show that
if they applied their mind, they cano open
more schools and give them education and
develop better people. Unless those people

are developed, you develop this con-
- IR O
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otry. During our tours we have found that
there are young 1AS officers, When 1 told
one of them that they should deal with their
educational and other measures for develop-
ment on a war footing, he whispered to me:
if you want us to work on a warfooting, we
are prepared to do so and we can do so but
we shall be in trouble; we may be transferr-
ed. I belicve personally that education alone
caandoa lot and if you give them good
educaiion, you need not even spend so much
money. Dr. Ram Subhag Siogh was talk-
ing about poultry farm and other things ;
that is humbug. His intentions are very
good. What | mean is that you cannot
improve the economic condition of the
tribal by that alone. Because you give
only Rs. 25 or Rs. 50. In my State of
Assam, | opposed it, and I said to them,
“Do not give it. Do not create more
trouble. Do not create them as beggars.”
Why did 1 say it ? You think it is enough
just to give them Rs. 50 or Rs. 100 for
poultry. They are to go to ths town for
this Rs, 25 or Rs 100, and what do they
do? They just spend the money on
tea or something. This way you canoot do
anything. So, if your intention is to
develop these people, if you do not want to
hear any bitterness from us, you must be
sincere and be true to what you utter. That
is my point.

16 hrs.

My friend poiated out about the services,
I do not like 10 repcat that point. But
what about the IAS 7 For |IAS we have got
two or thiee centres of trainiog, at Allaha-
bad, Madras and so on. We spend a lot
of money on them, There, you find certain
things. I do not like to quole becauge
there is no time. The Minister knows it
and others knew it. The perceniage of those
sackward people is better in the 1AS than
in the Class 11 and Class 1] sorvices, Why
do 1 say this 7 It is particularly with the
intention of saying that they are given better
education ; by birth they are not iaferior.
You cannot use these words *‘suitable candi-
dates are not available” for the jobs. These
words are very paioful words; to me really
they are paioful words, [t may suita
@erson who appoints them, I know even
some first class graduates or double MAs
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or triple MAs do pot find a clerical
job. I do not want to cite many
instances, My friends have already
cited many examples. But 1 would like
to tell you only one thing. A young lady
graduaie belenging to the Scheduled Castes
applied for a job in the Indian Airlines.
She did not get the job, She was mot con-
sidered sunable. But on another oc.asion
when she did not meotion that she belonged
to the Schedu'ed Castes, she got the appoint-
ment. Was she considered ‘suitable’ then ?
Is this called “‘suitability™ 7 Is there any
meaning to it ? It is hard to understand.

Now, | happened to see many places in
the country and met people of various
walks of life including Hindu Mahasabiies
and Jan Sanghis—inside and outside the
Parliament House —and many other people
are very allergic to rescrvation for Schedu.ed
Castes and Scheduled Tribes, They do not
understand why this has been provided under
the Constitution,  They do not uaderstand
it at all, If that is so, what to say about
others 7

Even in the statement made by Shri
Jagjiwan Ram, the Miunister of Defence, in
reply to some gquesiions about the recruit.
ment to the armed forces ; he was asked
whether 1t was true that recruitment to the
armed forces shou'd not be made on a
communal or religious basis. ( Inferruption)
when 1 asked whether his statement will
pot stand in the way of reservation for
Scheduled Casles and Scheduled Tribes
in the services, he said in reply : *‘Don"t
you see the attitude of the House T Don"t
you see the attitude of the Govern‘mt ?
How is it possible for us to improve ' 7 So
my purpose in saying £11 this is only this :
1 do want to appeal to the House; do not
make it & political issue for the development
of Scheduled Castes and Scheduled Tribes,
It is national issue.

My friend spoke about natiooal integra-
tion: patiopal iniegration oot for scheduled
Castes and Scheduled Tribes but it is pati-
ooal iniegration only for ceriain communi-
ties about whom we think in terms of
politics,

Now, 1 come to another puint, We have
been discussing the reports on this subject
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time after time and year after year. We have
already submitted five reports. From the
replies to the reports. we find that the
Government are also very reluctant to acce-
pt our suggestions, The late Shri Govinda
Menon said that our Committee is a waich
dog committee and that they would accept
in toto whatever report we submit to the
Government. He said he would bear in
mind all that the Committee submits, But
what about the officials ? When he met the
officials, it was found wvery difficult for him
to get the work through. Why do I say this?
On the opne side, this committee has been
constituted, but it is just to bluff the nation
I use the word *blufl® with a purpose. This
committee has bzen constituted as a watch-
dog to see that the reports of the Commi-
ssioner for Scheduled Castes and Tribes are
implemented. But at the same time, circulars
bave been issusd by the social weifare depa-
rtments to all the Stetes that the number of
tcheduled caste and tribe siudents has incre-
ased and there should be restrictions on
their scholarships. There is a restriction
based on the income of the parents and
unless posigraduate students get 45 per cent
marks, they will be ceprived of scholarships.
S0 many restrictions are there and the money
allotted in 1951 has not been increased, At
the same time, they say that the students
bave increased enormously. Has not the
number of caste Hindus increased ? It has
increased twenty times, They do pot think
about that. Is it not the duty of the Gove-
mment to bring the scheduled castes and
tribes to the same level as the other people 7
Be true to what you say, Don't try to bluff
the pation, This is a national problem.

You talk of socialism. What is socialism
unless these sections of people are brought
to the same level as the others } Without
doing that how can you thiok of socialism 7
It is a political siogan, Whoever talks about
socialism does not bother about the scheduled
castes and tribes. I am not referring only to
the Congress, All communist countries and
even America talk of socialism. It means
removal of all barriers and bring the down-
trodden people 10 the same level as tbe
others, Unless this community is-broyght 10
the same level as the others, how can you
talk of socialism ? It is & big political fraud,

1 appeal to both the ministers. They are
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very good friends of mine, The senior
Mipister has been Chief Minister and is
one of the national leaders, Pleasc look at it
as a national probem and solve it within a
short period of time. We do not want it to
be repeated that the scheduled castes and
tribes are backward, down-trodden and all
that. You should not judge the scheduled
castes by looking at Mr. Daschowdhury or
other scheduled ceste and scheduled tribe
MPs in Parliament. About 80 per cent of
the scheduled castes and tribes are landless
people. They also suffer from the Godhi or
bondage system. If somebody borrows Rs 10,
the whole family is under bondage to him.
In Orissa, they have Regulations 1 and 2
I asked a young IAS officer what has been
done about these Regulations 1 and 2 and
what percentage of land has been restored,
The reply was no'l. It has been going on for
ages, The Congress Government failed to do
anything about it and the present Govern-
ment also has not done anything, It is all
bluff, Why do you bluff 7 Bo, I
appeal to wou : be sincere in what
you say and try to implement what you
promise. Do not try to bluff us. We do not
say that we are also leaders like you and
we also have a position in socicty, If we do
not get anything from you here, how can we
g0 to our state or arca and with what face
can we meet our people 7 So, I appeal to
you again : be sincere in what you say and
promise,

ot fizrers dar (qarf ATaIgR) -
OF aTH 3 & yAl & efawa qu
HTAT F) WEAT 9T Y g ey § o
gul o7 gaTt Aw & W ot oy erfy-
i A g XA g R §ooay W
uwll am AE &1 EWA WT IAer Ay
gad g we wiel ¥ dwT 1 SfeT
wiver g anfa & A v §, o wrey ¥
w@d §, wiw A wE wrw A qud §, 9v
¥ o At qudft € w@ A ¥ ww
¥ aary # wrewd grar eararfas §

gT T fRaE vt 1 e Wiy
¥y fRqid iy gt ama g fag ox @
WERRE W A 2w W W ogwm
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[SERI K. N. TIWARY in the Chair]
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% @ ¥ fag wmwt #§ ag @4 T,
I g feard, wog mife &3 wid
gk fRg Ao &1 sqaedr 1 A1 AT
ATHT IAHT W GIE WL A @ &
& | I i g ¥ aga g argg el
¥ wgh § 1 At 9T A1 o G O W
W @a § a1 agt wewaw 9w § fag
&me A @d | T weawEl & agt¥w
o fear wmar § & wod fag @ oF &
aa & Tor wfewTa W PFE ¥ WA
¥ femwedt A & ¥ @ U FW
oA Al AP @I § wEA A
i fr ¥ W srw@ e A
9 § @ far weargs a1 feewedt &
I Wy T WA § | I A F q@
® Wa A g § W ¥ a9 AAF
gt W W@ 1 T8 WS g
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®Y SAEAT KT AT WK A& G4 agh
ard gfaard suway $7f aF

o oY mEt ¥ S w9y qs=1 §y
oF urias 3FE & €9 H qAa 1 I
wifed agel #1937 71 79 faar o
g WO 9AT FUE wnar §, @i A
FHFAIFATEN S AQ T I A
HIATA &7 0F Jfar q@q § 1 q@
1 gm owa wgfa ¥ favg @ awg
ST FAT A1f20 arf 7 oy T==1 FY
B WA G| FET A gA Gl a0
fatry gfaar »ft 24y wfzy, =91 migw
ggrEar A & Tifze @ifs ¥ wed asst
#1 STIET § AR &FA1 § 991 /% |

Gwaar g f& fma gramEd €
TIAMEFAT § 37 AT ALY @IF GFA & |
& wrgar g f U gy Y g X o
IAF @A F) SqAeqT g AF, A9 F IA
F T1%q sgaear g /%, fast #1 syqeqy
g1 8% | TH qTT F A gAY wIIAAT §
g a1 ¥ § 7 IAF1 9T FT & A
ol g |

Tl ® @Y wafaw &w@ &, I
wTORE TR agd fax gur § | W
TS TEED AAFTT AEY & afew gH
@& qar g1 agl fasme o agrg &Y
aws sarg A fear war g wng-
ool ¥ET ww @9 W g #
s g Fraws e A sw @ w7 ow
d 0 W & Sifs Fm foar A
T ETAT AT §, AN & F 9T T
aar ar wifge afe gat ww gEd
T & @% Wi T=at ¥ ogd wr agt
g ey

QEIH A & gvaw ¥ oo
#Y mf Or | guw waifa faqr o 6%
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&t aza wegy g | FE ol 9T e
FEY faerar & 1 w9 A9z F WA FY
sqAEYT FT &N AT Y I IT W AqIE-
fax &fr slx =pa wX w7 FdA ) 99
waEar ¥ 9T AT ff IAH g Yo A
femaedr ¥ @ WJ@A L @ @Al A
Wifez® ag7q arw F1 ot Tff faea €
afg IFF! 9T F 99T & g7 qifers
9grq 2 fair oid A gaar gfg dva and
AT qgi€ W T weE & T g
T ST A{T H9FT oA qrAr fize )

oY GrAIE AAMQ AT 72§ IAH 44
w1 ardr gEra gar g1 faar afewd
F ATHT IAF FAT AF AL £ | qATA
Feqr fasrr &1 "I W e qETd v
QR 64T ALY AT & | 7K HITT 247§ |
I AT [ AT garH &1 q&r ALY @rar
g wifs az foa7 7@ avar &) & garg
t—fF &7 W1y wga T AT v wfy-
1 @1y agt stav@ & fag 35 usw
T & AiaTTd grararaEy 1 |1 s
A EGCEA

e &1 @zl 9% " g,
g A AT ¢ & oFecfirem & ofw
agrg wirq FfeT it ax ag agrg A f
2 | =¥ Frw o 33 wEw g afw
Y & Srat @ ag o @y a7 A4 &Y Avar
t | w7 g gAF § YT g wifz @ d-
A @ § a7 ufwr 7 7T @ 9@ WA
¥ T a1 99 o0\ A E, W auy O
wmidt §1 axvag ofw T/ F O P §
qg qU ALY a1 § 1 AU gwe ¢ F a=
g § s og ufw fawr ar arfw
femrd oz ¥ &z &% ax @ &
grafraa 914 AT @% |

forrat wraEA 3600 A FATE TA®
awai ) Tt Y faar amar § 1 ag
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W wfaww B, ag fasgw gzmar s
sifen | &7 Avl ¥ wrar-faael W wre-
At a1 faadt Y s% faq ol
FT 9 g g wifgy, gfwet sk
wifgw wifgal & a==1 & foe amEAT %7
Tare f&r faar ewwdoe s foar
AT =0fgw |

ag WA # A ¢ F o aey o
F=9 ArfaF == & @uae foer § g=fe
&7 A | &feT 7z mwr 7 g0 @ awd
&1 s T A1 § ¥ wad s Y qgd,
qguEA, mivve my wife swg) ax afyr
afeas el & Yo wC foenw feeamd §
feeg snfeardt 7 wgqfaa wfr & o &
aY ar arf &Y sfame a¥ 7w awr
&1 DA & T UF wWA RY A awar
g, T @ a5 gA gEEer $¥ w1
a%d E 1 T AN w9 aswi oy 9
Tl H W AR, cwar ofem wwew wiowt
aws & @ wifew v gaw fog gAn
faga glaar 23 #1 v g ey

qfa e gfe & swear st 4 7
aweqn &9 ang faT et W 4 qfy
gfaara) wreT w 12r 8 ) aa ey yfa
9T Fea1 fisar a1 @1 &1 wdfr o aowrT
¥ @ gAEr §1 et & ) faar g
wT WgT g ¥ | AweafEa &1 qyaer
At 347 331 ¢ 1wt TyfreEt o o we-
w1 4t a0 T /AT fiv g Wy Wy
ghaad 7 1 d aife I9% W
ATEAT AT AT TFF | 7 AN FOwT o
IR A ATE | gwive Al faa s
yAMIER A T FF A AN &
et & 3T & wrA fergr amaT 97 1 WY
wrgw war fear war § fe wg adf ferar
ATAT 1 IR X 90 ¥ 150 faw qw
e & ImT ST qyd @Y | ww wRp
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[ Hzrara W]
FAmT g R @ Ffrar mar g Ffwa
Iq QT AR ALY A W g atw AT ar
QY uFy yf IR IFT A IF @l
forar war &1 AT WL AR G A ¥ w0
faar wrar &1 wl= A G@A-AA F oA
T g, R A €, WA 1 I
& Ta% g fear mar ¢ f& 9w 9da
2 & 0 § W W ¥ A 7Y FfwT o
gET & Sl 97 92l ¥ ww
wfumifeat ¥ 3ast gat fed & am w2
<ar § | & xawt fawaa g€ & qar s
i g amm gfw & & 7@ | o T
¥ o= ag AXAATE AT AT G |
@ WX w9 sfgerT e st arfgd
ofw % &Y sqaear AT wifgg ) M
awg g1 Tfed |

A & gEey oft aga e
SoNfradl & axg ¥ adwEl F o IFTd
ferii-fer ag € 21 K =wrgar § fF gt
IA% @19 warAk A w9y ) agl
FTHIT 56 A€ & I I9F qHLAT B
Ifwa it & & fag @ o g
IAW AAT T

gf & fasig & fag 45 Tga s 2
R AT aw T o aff ot
FC ¥ daT T F A ¥ faewT waww
wd & | woft @ A fea agy 3g WA
worar ot § fe @2z @% & wiETd qw
e ¥ AET & @ ¥ ST7 ALY FT R |
@ g9q TiAl § K6 F qad gw dR
¥ uw gE ¥ wrEE qwE @ g fera
gret & 1 g feafr & @ A1 & fre d A
g, W @ T wrfeard de ¥
wrk ghesr wff 331 @A | wifrnfedi
W 457 § giwwr fma &1 N wrar H®
w§ @, @ v og feegw wow @
g
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ag WY Tmr wvar § o wifgarfaat w
FHET #1 3= anfq & @ @l A E,
gratfe s1a7 & gaifas qar adf fear
ST qHAT § | FFT FTgA F ag o sqaew
¢ 5 e Weg wfawrd qg awwar @
fe frdr nfeareY & ofm d=@r Sfam
&, @Y ar far o /Far § 1 T swEEqT
®T ATH INFKT GH T AW @AY wfw-
0 ¥ wlsatzs v mfemfel &
T @i o9 |

giA F A A § oF g |
Frgar g | v Ardge { g i,
gedier aYer & fwamdl Y 1949-50 &
At arrT aty awig amy 9T gear fEan
mar AT IAE g1 Ty fe gAsr ade
uYT & F 9 AFE F1 gurEer  fan
I WX IAFT FE W1 aHE &)
AT 1 1964-65 aF qZ g Ay
qrft # gat <Y | A% IR = qrr grer
&Y gar, A IA A A agt A AT
&t | zawr oforw ag g fe agt 9w
UH-UF HZH 9T 1A 91T AT
g feaedy aorf € | I W w1 W
aHE T A AN Sk g Jfe
I & TG G qg AU | g1 TE WL
gq A A oF G IEr & fagr, ar
T#F Tq ¢ FART 6T AT &7 $7
faasdY & v of wife ag wha faaw
TH-T9 g1 IH 497 1 A ;oA Ak fEw
R AT E fr gt g @ ool
& &1y, afew g wodft T A &
€1 g | AR g Wt wgr } fw o gl
qret ¥ ], AY ag #1997 ¥ gmfaw 0w
o w3 Ol ww ¥ A w3, ax
guamA A F g o &) wa &
THIA I @ § | I /AT 9T IART WA
T QT ¥ KW & aguw ¥ @A
warg ag )
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T I A & ark & 3w wpa
ATy o7 @ | INAr ¥ A F®W UAFA
fama = 7 ¥ Femar wgr &1 Afwa
g ad & f5 g alat & awrd el
¥ gy s afaw @tq & 1 wmFer-
@A s fo wfe & gureak
argfa® a=Af & gRArT ) NeArgT A ¥
fae #sw wzg alal § el fogdh
srifaal & garel ¥ @ 9, arfs ¥ o
[ F 977 A UK F A9 qIT IH

&gz & ag g § s
4T 3%, Wrgd4, SIETA HT@ET &Y
Jearfea a=gwl €1 g /YT ATEET FAT
T o= F e A g wnfaal w1 A
sfasre agf § | aTEr) Ffagl 8l a1-
FI FREMA! Y ORI 73 wafqq) &
g 9% 98 ARfAgi M A E 1 =7
srit oFr o qfF fr oot § 1 weY
waTsEl A & AFAL 347 ¥ oove gy o
@ & | afHT g1 i #1 frifre aredw
g fex w3 § wafs wea @l # gTa
2 fad o €

wgfaa @ife & < g ok TwR
& v §, afeT gh § I I+
arfaax @ 913 § 1 TWET W@ W]
& &7 3@ ®7 Aemd @ & wiw geE
sift aife & 1 @ w1 gEEEr 7
FTEFA § | Tg AEAT F ATAT q0fRQ
fy gfl.aag & 3% daw Wi wfa &
| & sfam ofa o< famr fram & fad
o |

wgt a% w7 wfaal & wdard w7
gy §, wi9H gAST arved grm fe
TEET ¥ 100 €93 9T WA F 668 qNHT
¥ ®warw sqrw ¥AT q¥ar §, waiq 100
w7 & wfafor 668 = ¥ ayd &1 ag
ot e mar § f o safey @@ @ 9w
#ur &, g avad fer SwwY sar war s
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FT 3T qFaT § 1 78 AN it f wrg {1
"I A gEw @, @@ ofed &
feafy & qurdy om qwdr § ?

Wi Atwfal & ag feafr § e v
fret svaifamrdt & xvar wggfen af
ar wigfas sm-anfa & safier &Y 3% &
A€t ¢, A w7 faar arar § ;. geaw d0E
ATz YANET | g aag dar & fear aman
1 safeg g7 g fow & ag fraw
a1 21 =nfey fe amx frd o7 & fag
& wrfaal &1 Ifem IwdizanT A fady, &
I9 9% ¥ AT AF QWIS @7 ATY WX AKX
3faa swfeaT A faa omar

Mg mfg & & g TR W
m‘g&%ﬂtmﬁtmwmqmtl
TH qRg WIA] § q1% ) @ AT ey
FRE g1 ardr g f5 wRi dwa syt
qzar §, Fg | AfwT 2@ oerg 9rEl &
qrE At 39 AT FY AE FTH wAT T9AT
¢ wrx ga% wfa 17 wraar @ arf §
WL IE I F AqqE K qEwd yA
2 & TgT ¥ vl ® W qag WL HY I
g1 o mfe|d qzg @A ¥ Wy, ¥ W
FTH FIAT , W7 A FICH @ WX A
&7 IICE! &1 FTA A v agar § 7w
6 THME B A KT 1= HTH IR
SqEY 7gY TAEAT Ir gwar § 7 owife
SUEH! W W GET @A W Ay
¥ fag gor-awlt s §f & g {1 xa
faq g syaeqr w wifgg 6 O Y
¥ JTE & 97 9T 9gfr s & and,
7 fs 3% W W W XA ST s
wTQT ATY |

gmim f fr ol § gurger o
fosraat & ot & gfew g wrdarft aft
st 1 waT wif fawraa & anfr §,
o gfore art wgd § fs et onfr oo
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[=f #Het wre A7)

¥ fawrs wwar @ wO% a6l g gU
T @ W W aE A A o Ad,
F@g wfauag wedt g fegfma &
wagfaa sfgat @Y sggfea sw-arfaai
¥ AW AT AT A SR ATR F A
fFar o | ga¥ gEgd A faemdl &
TR F qfr gAarE g ) fawes
wggfaa onfaal & il 1 sarar ¥ savr
arare & qfea ¥ wdf w01 w1 waer fwar
A |

. | F g fawmil # g7 anfaqi &
fau feardwm &, afea fafaed & 78 &)
w1 ¥ wnfaal & /9 g@E fag gugEd
agi & 7 & amwar g 5 & faeger Svgda
& wufau fafaedr # o g7« afus &
afus fdwa @ 1y )

sf@as swflg gaz, 1956 & wwa-
g I ame gagaT 1F A 1w,
1969 ¥ famr & q¥ Sf@as Fvow a7 fam
T g1 wE var Ay Ag & fooaww
war g & fawm #1 ofww g @R
mi@iﬂaaﬁ FER 0 a@E =
srifaay & Qe & a1t § @37 A9 g,
aaas &1 i & oo s=fa w1 #1E
T ALY @ | T Arfaat F1oqIEEy ad
g asdt g, 97 §FR @ faw A @F
fao & w3

& S FY T /AN A LA WA &
BT A G | A IF GHIC AGTU H
w7ur, ZE) Ar% F3 F1 faega g @Y
FUM, a0 9% GUIGT W WA T e
w5t § | wrag alaf ® YT wAT g
7 @, afsT o9 ¥ sw g ¥ S ag Fw
wyfE TR T F gu wwEr w
FEAT & | XEE gETAT Agad # SWE) *
for qErETTwie X & gEd arfaal &
swi 81 Y mT wifge o aw wgglfse

Report etc, (Ms,) 340

wifadi & sfa & wraar qarew & smad
AT HZAT I qAeaTg 400 TC o FT
9w, aq 1 gargw @M 9w s
Fa wifa & St 2 o g7 w1 ¥ fag
&Y @1 AT, 77 % FHTET F1 ATqAT
F FAT FIAT T797 7 G cwd
afafeds werw afiaa, gga & wmay &
AIFI a8 FLIG ¢ 5 w1g7 & sa% a7
sfaaw amy 1 g0 ¥ ot Wy qeoar
A AT 9T zaw fow $1€ Awavw 7 ar
w® A o 9a¥ graarw &0 frw Ao
ag g 8 5 qawr us gEa g1 3w
A 97 aF Twag w1 favarg dar
& frar snamr, oz qmem gy s
& wadt sifa & §10i & st ai i
W A€ § 79 aF A wraAr awiey g
arel TG

T EWET T oarg & # fex g
TAR fr o dwwa wAA A i g
3 IR TG g5 frer & s wfawr
Y fediet & oft 7197 39 faar g 3% 24
sfana st s ma & @ @ Ay oar
SEE wwAT g1 & fraww v g e
TERT TR F1 9T 2 Fawd 1 S fears
aar ¥ wfafm smar oifqarie
I S TR & JuFT RO # o el
Ft 7€ § A% A FH ¥ 7 wqry Aforr
4 &1 W9FT FXA §, waddz @ FA
&1 9T 7 A &Y @ a-faag A wrd
T A @R WmAr ¢ gafag F e
fidga s § 5 sy ww frar
g W F IT & fag iy e
I | T A 53|

ot dwe gy¥ (sew) : @wnefy wg)-
3, 9T T A AQ FwE ¥ qg g
widl § fF g o gw fid & s agt
TG FW § IS W1 w9 QT § Wil
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TS O WIU W OARA A AT § A
Re TEANE & FFIE |- F2A TAAAE
3% fradt &1 SO & ® 3z w0
F@ § ug Fza madie szt v A
7 @2 NATHT IJOET FI qF FAAA H
et & gz @A arar MEAIH

% AAAT §IEq : Hoof TEAHE OF
TREAT FT F17 @ | - (WAwm) ..
u#F =rgad fafreew gmr e

it wnE gk ; grgEw fafaee e
§ ot F1€ wawy g ALY gar ) fa=w &
Tifgd | oz fza & @1 oy aF @ 2,
Y way Zrzaem &1 0 @ fw T
g o Fm oAl F¥ ) RvETE oam,
THo TFo To, THo Flo a7 7, fafarzt
7wk At g7 F AL AT FAA F
ar fax agt sz 7 fecd fafaez
T #7 Fifaw 77T &, 74 3@ FW@ &
YT WIT AT AT A A E ) A OAW
az 341 74Y & {5 zigaa 7 fafqee ar
Tryyey A & *r§ Seafa i oag
FgAT 1A § | ¥9 FnE & FIA Agw
FE A A A X awwar g f5 oww
qiferaritz & Y gura W AT g ) 9g
@a ¥ frgrma A1 fefd 9T @@
AT IZH AT TF AT AR ATH A
g A @ e ¥ A ¥ IR IW
qraTs AFA | R T4 @S F oA
grd fediet oX qF @19 ags & § #@4r
wraer g ? Wik e dm @ w1 for
9T i g9 & 21 39 § arag wEa
¢ gar<r ) arfeaTiz # gAra W &)
aY agi ¥ ATV Wi9w TE grav g |

W foe % ot forar mar §, W &
Wi A & gy e a1 g, @A
TY 3 T IET Wy R T § 1w
¥ frer & wraew & s 7 are foran

SRAVANA 19, 1892 (SAKA)

Comm’ssiorer*s Report 3"2
etc. Ms,

R fr faaqdt wofa 1 wfgn sadt
BE | SART FEATAF § 1 W N FyA §
fr gaeft sfe =€ g€ 1 wofad af g,
# 5oy weq WAW &Y AW AW @R
fergema & @t ar@ waT @, AT g
Reg S_W # 5-09 9T®+e wifgarEr faee
&1 509 qe@ez gart agt gy faay
g1 fead frgd g7 7 wa mg R
afan fy mfzarfadY & gzt o &
S aF 22 a1 & smaewr @ g€ A
ag & & wgi srgwd e A o avdr 58
qe8 €17 § W & agr wifgardt 36.61
@ § 1 gt wrerfas e § I arr
T 21 9IFZ § Fgt wifgmE a9 4-76
i & | wgt grET dFE H WA any
9-20 g3+ & agi wifgarEr T=9 1'50
qrdrz § 1 wfenet Tk §, ot gw
13863 = &f gt 37% w7 Faw 6414
&1 7449 et ww § 1 @ ol agr
it un gfvrs ara & | fafea aper gt
800 & azt £ 635 & 1 165 ¥ ¥ FH
g1 @ TF § oagw St ¥y o §
FegAl T amr AT ¢ gw foid ¥
formr gor & fr weex gt @Y A @
agpal & Y wdAl dcafat @y R et
frardt ag7 #9 37feas @y &1 78 7
| 74ifr of7 gz &, grfzadr cars
F wee oty atw, g g A7 1 g qgA
g wigt & 359 3 gX a® wr A qwA
g\ qga F7 7= Wi | Az @gt w4
F4Y @ FWifE saFr Avaedt ad &
g9 OF G & MEST A AgAE A H
agl 79 3 & 1 THo o, Ao To 9T AN
qEzC Azt WA AFA | AT g ¥
g "rawy Azt akar g fagr wra At
ag 3zl @@ A %71 I ak A
ATt AAT F & | A IWW w7 "
THo To, Ao To W Agt 01 § 77 gt
g7 @ ? ag Agl W1 gy T =AT
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[#f sime ITF)
s gwd gg N frmrgmr ¥ fw
wfeaT gredraT o 7@ | faag wd
ara & 1 g9 o Fiww & qra ;i o
Y g fasi ®1 g frg § <@ g e
fr ga1 I% AIYFTC §, IR §H AT FT
i & A &1 @ fx ag grRasw W
famw frg a@ ¥ F01 F a@ WK
o & gk & 1 g & o7 1 WAl ¥ 9w
wT gare | a1 gfmw 38 EwST R,
o NAfage ¥ SF g @A ..
(squwm) ..ag 69 %1 fad §, ¥ 3,
& 1—18—
“There is another feature in the
sphere of Education which is of a
disturbing npature. It has been esti-
mated that out of all the post matri-
culation scholarships, two thirds of
the beoeficiaries come from Assam
and Bihar , although only one-fifth

of the total tribal population lives
there.”

wrer fagre ¥ o www F 1/5 wnfzandr
@ § fergeam & wfenfedl & & &few
ewracfug svdt § 2/3 agt | w= awa o
T § @ A 9 fAq @ w1 9T
fasra & w74 AN e & AR §F FI
arfearfagi & qi-afags &=t & qgm
¢ @ qifamdiz #1 91 g9 @& &1 aq
at &% § | aAT 9g ST ¥F AE  FT 0W-
qid ) @1 WK 9% /91 A1 EW @ &
W} W I gg awa TR | faw wR_w
¥ fomt gemr § vaw faaar o@w
wrar & 39 fgaa & ewacfie £ @
wt fefgsgua AT wifgg | v ag feafs
w41 § ? agt wwtw wenw fafaey o 3
qg T AT A GIF 72 §@ a1+t § )
ook graA f oF O WX T@ar g
sty A wrfeardt a=91 & faean
feaar gfers &, TOFT w=21ar Wiy &ard |
& agt qiferariie & T g ) Al AR ¥
o wrd 9k | §7 g w7 S AT
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agt & 1 @ o AR qw m AY /e ¥
qG BT QY TFF § | HAC G wral A
e waw fear mar § 0 uE wfranfeal
¥ fan, o Adfers, gaas  wrfeafeat
¥ fay i os A-Afewgy  wrizafeal
¥ fad, =i & ford wer wma feew &
TH §—aY, GIT W @ | &Fq ar
mifgafadi & fayr & wifenfedl &
fag st @t gAww g sEwr @k
1 w1 @ Ag g | wiEw ww
T & wvET wg WA & AW W ag
ew & foe Wy s & qig war
MIFa=x &1 WY Wit & qe &
a4l foor w0 Fend ¥ faadr goww
QI qE 1Y AME 6T F—FNgd F
g & wnar 3uF A gfeww 1 6%
ug wrfgarfaal & fag sq agf &1 agt
3 g & qun, dew fra fe
&41 ara §, & I qF s qre frar
o fay  wwEE 3T g oEwa 3adan
WAz A fr 37 oF wwar e frar
TR R & | afET qw aw faa as=y
#1 gfiwar et qFt, faaet gdlag o=
1 gt Y, g @ e O
a<g 9 W WTaT 2T ¥ IEN a1 €W
# uF wH o g & fF @ wwe AN
e ot W & SEsr T TaeEe
w4 Wi ) fefegaz & w7 wam g
g Ay T § IuW ug dw Agr g
W T wial & gy wee 0y faw gu &
fe wrgt doar @ wfeq agt d@r g
frar &\ K oF TR ¥ ggi m@r WAr
#T sEx & & WA & fAg | gEd
feat gefaa g€ 9% wigw 3 ) sea1 AR
il T FF Yo § 1 9@ ¥ Ak
qrE AT &t I3 wg7 v gad Ay g
formr &, %7 wgr fs o WT R qF
&1 WIE qrgA e & ag e ag),
afes weqr §, wgt X wEaT @aT g
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a1fgq a—xa% w9 W= W ey §
fr frady fewsa Qi &

wet 2w ¥ dfesw wifaw ¥ fag
tq wrer 27 ewraifacs @ mr §, foradk
frr 136 gfm s 14 wifznfeal &
aears foar, afF7 38 & oF o fadae
wgt gwr, waife IAFr ofee F oF W@
wrfzarat ar gfea wfsam wrfaw & vt
g wras A &1 fagdr sEefedea
¢a czHlow & ford qedt &, g 3w Al
& gifaw £Y 8, 97214 e Qv @doe
fedlora # qra foar gar @, &few geadt-
WA & fay o frc & wawfwams @iar
8, 3o¥ ¥ & 43 fw o A go—
€9 g ¥ HY 90600 | A A &
¥z ¥ W 71 wEET Fgar g—-faw-
mra-d-feAy, ar ag &8 feag-wT w3m)
IaF ar arg 7 o e 78 Zaw, 92 foa
atg ¥ egt qr fasst ar o dlo dio
qaran, fga gud gwmy # faew
o H a9 ¥ ) Hear @, 73 @Y wha
s &7 YT qrg @ Sy | afr gEEy
qirerr g A & o T4 gIg ¥ w4 A v
T {5 ozt A faeemaT &, 99 TET
ATHY, ST AT AFAT § SHH W@ &G AT
¥T 9 w97 & fog wfgq av g #7 faed
gy & o0 wfgy, ew =& & fayr
sfei—2fau ag s g o1 A€ 1 3aF
alam S FW FW §, I F9 IA9
ULy, oY 2w & fady ot e §, @y
qg H 9FAT § A1 @ | R g a@
¥ AT qhAT AT AT &) AT w4 99
g |

a g T ¥ s dwdwe &
fuga e @, 9 a@ & ¥ o«
gl 97 a%3, o arfze fs g apgw
& Trd | ) Ty Q, W waife
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aYargd 2, ad wrgdx ¥ a1 ga wewr-
wr g, T4 awg ¥ 10-20-25 wnafaay
w1 0% qu-Fr-qe Tgl @ awar §, 9w
AR £ avaradr ot faer ol @i &
T ®T AT AT AR W AY GET W9
FT W& EY &I &, 97 AW AT, IEHT
| ITA Y aRAr | A AT §F A
! gAT g9 @q §, fwady gad wwW
FC A1 F) GE-KAqEr gy AT,
frad 7 svr 3zt & wA A §

gark agt 25 wte g7 sy § suRr
50 #@rer #1 g0 qT zArs wifrafeal &Y
HIF-ATST F37 A § 1 W WL ¥ Uw
qTqT & ATezT &1, & fwar w7 wr av
faet &1 wefror ar &, famfow & wrae
9T 3 wifgifaat 31 9@ & fog ¥
W g A gfr 7z 39w Wy 7
Frar, gafae 9z A9y qgr A quar,
T FF A AT X AT £ wwHT
¢ | zafad o efas & €, o gA
#af 7EY w@q ! owior g% 0¥ aqrfaat
g Y drzraga oz-fem mr §, few
AT 9% gq &, IAF TATET ¥4Y A
T | ¥ AT AL FT AOE o § o
gzt & WAt ot Adf, 3§ w s qr-
% Y g4 Avargdy ot famr ardeft

ga fe & faar gur @ 5 aaiie
¥ o wrfe Zre m{oﬁﬂ!,ﬂ?ﬁ'i’
AT HH WA E ) ST AT A wA Ay
Tl A1 TAR ATH & 94T ATH § 7 Ay
goTEae TEA9EH ¥ Al w9 41 Wy
faard andt &, s ITH fag mTAwdr 8
wIT IAR M GHFTF 71 o foand §
a1 gadr oF famry § ot e & ww
&R 78 Wi &1 A% w1 ww dte w3
Fa% w2 A A1 w7 o qwar &, Afew
wrfzarfaal wY wzd & wYa Y T
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wiag &7 &Fi & gL, wgaT, smarT
SraY il & aR & faad, o ag oww
FIY W7 qFAT & WITIW F U ITH0
Wegawe {1 gFar & | T g9 wHrek
e #\ sareay W1 T4 AR TFL)
frad ¥ faemfoal & ar & #r
mr g & o Fr gz fgar qar @
fo fean faearfog sifganfadt #t dar
faer oY fraAt #1 AdY fasr ) ag s
T ¢ 5 oF mfwarE £ 32 gar
waar frerr, fay sad deanfes § war
AYT fdly ¥ e MIFTIAFT a7 w9AT
aet ¥ fawra faar | wwmafa wdaa, &
IR OF g i § el g4 A
¥ 9q St & e w7 faar mEr @
HqeqsaW & gy fasr § sg gy
Tt fafadt & 36 nid & say szrm
iz wege dar faar, afea ag dar 80
sradr mfenfaai at agf faar, gad &
e fogm | UF.2 /T T Gre §, At
g7 §3w § dar @ gar ) wmow mt @
fodr =1 =gl FwT T ®F A
&g Tfeq |

wet-wzt @nd W Frea™ T3 F—
# 3% W oF-D JEETW ANED AT
gt | AMEE FI IAAIHE FTA-
W X 300 TFY FAF 6.7 TH TEA
oy s & oY, ag s famrayge faer
% §, @fem ot as sasr gorawr T8
fegr mar | @@ A ¥ 3 AHIT FEY
o ¥ afr gk &) @t & gAw ger fon
mar, « ¥ % fau € i fae ol
7 wewa fa=r | w1r a8 mifaarfan) sr
weaor &) gy &) avwrafa wdeT, & woar
qu st erfeafadt & 2@ §, s
wwacaTawA wF o 78 T a1, fagar
W T &1 TEY gL AT greeeTeE
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FW Y, 9T @A fearede N @
HEGEA

WA ZH 4N Ft I faeeny §, dfeq
FIgmA FAr aaT & fF fee awg &
o gW wad wifaat w5, wow A9 &
TgAATT A Y gE uAq B O ¥ fag
AT FTRA & | AL 99 927 & TAYR
faer & Jaqe &7 & wvw wnfa & 118
3 Fifasr & qF a0z d59% 9@ @ §,
9 = FrAEE H § WX 118 57
Wig 9% { §—ag "4 uF fawmd ¥
quE F1 a9 ¥ § | UF FgdT Ir aqr
oF fa9 ¥ Y goa) Twr g At
fasr szt ax wfa & 118 =9 qzq &,
faam & 20 92% wifewr a3 ol gen-
waT afgw & a7 1 WA 7 98 qEw §
{7 ex fawads #Y A2 &, a1 gw wex
A, FASH A AN Y NY @ | gaH
ud F1 a1 a1 A g, wW-4N Fg ¢
AT FAF A AE W gW J2T T4,
A% SOTT1 W 97 & & w9 v dar
fawedls #12 A1 F 3391 qgHz /1

THY F9T ONIANA uFE 1 forw fwar
wat & e Fer ur € fr sifeanfaat s
FHA FT 39 eFE & @@ awmg fear
T § 7T g=na fRar amm 0 @l
AZIZA, 4T OHANT UAT Y FAT, THAY
feeet fafew sl & @isgs w@Er &)
1916 # g vaz Far | Y a7 7 faa+r
wifearfeal #t I €f, g dia-
|Yqr€ ST gEl & grat ® 947 T, q@
fafewr aeFIe 7 1916 ¥ 3§ uwe ¥
FAAT—AT AF FAIST T EqQT T &Y,
a9 a% g THA ATA-ITEAS ¥V FIERC
adi @ gFdr @t | % ¥ fex rEwE Y
|, Tga § FAFA ¥ TR RT g
wC faar | 9% @ a3 W oF @
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wifwaT, 7o G987 9 weargee faar man )
Iegia g2 2w & Y frar, I a5 4G
qgq 91 920 T a1, g 22 fq¥
¥ % g wifzavar FIFFIT FT &Y
A, IFFN FAF TJ47 7E =T Fq17T AT
1€ oty w4 feamr szt @
wifzaifaal € ad17 gad & a7 §
ar st a<t g€ §, g gl & 9% & gk
T & 1 ziggw afiar & [ng-sag O
fawra @z a7 gu & | a6 w= ¥ facg
gramaAEaryFzIEfE 90 gv
gz mfzndl @t s & gafao
ITEY 9 ATF § WLAT0 ¥ A5 §F7 &,
Zq 7@z F1 2 773 § wfFw w54 gat
i & fag qFr A & @1 78 Ty
ff ¢ wafaq wm fyaar oo & g@ar
=ifge ag &Y 7gY gFar &1 fewdn= 7
Y ag 7Y 2ar fF dra g ar Y gwe
wy 57 ¥ fag £, mfgar gat aad
AT fre e+ & we 3 AfvT @H g9
wagr 39 aifew Fwar § A §g w70
IEFT AIE AT & A 59 17 &1 qfeq-
fady fasga adf & 1+ F=ra FEwT A
sz & sifzarfadt & fag st &Y Sad
aRE 9 ®d &y o § saar e
gfeafadt @z # adf 41 =1§ wfgam
Z9 a1 F1 A4 IAaT @ | WY mfwaT §
IR FgI A grI M gw ¥4 &
forg drer g % @ § W I8y ¥ gaAr
grard § @t gEd qw AW AT @ QA 7
v faasr gat fzar, we faar ag sz
¢ i ¥ ara &= Y §, & fead swrss ?
AFE A 99T Fr q0 FW F fag
wo ¥ fam | s &1 90 9@z wrfaaret
s g w9 & ? @AY ¥ S Arw-
9 g Wiwr F q@ A9 G g ar oi-
wewe Al 7 o F% wifgafaal § wf
¥ A-A1T, 6-6, AT Hearga< ®1 wH
oy ot fe ¥ sy adf g &

S1RaT § T aTHT # DT F R wALY
wFigre gt wifgg N arfzard gamw
Ao A & W 5 wfeemo &
U fF8 95 & A% W Aalz @
g sTavarce fasa ® § Wi wam
firaar fear it w@r 1 A% Yaedee
1 a1 faer ) awvar 41w ogw Ay
farm s @ ? A, g famu s @
g

3 oY ardt H wgr qrag W uw
9T F AT &1 6 FATT WAWL ATEA
s s wmifenfadl 7 ofa & ¢ ag
3 AEFAL F WI¥ F g—a7 faurT e
g fawmr ) A A e § R oag
THIT g §, A N ¥ gAw ag y
B9 QAT Anviw 7 @ § Wi wriee fegrd-
He arer #73 § 6 ag ol oimw § &,
TEEI qFG GIEAT 98 | J@ A @rgr
A = fazdt w1 §9 wrasT %y A
& wa fear o waw o € ) & wear
gwiz faai & fag sy fasw a= st
A1 mfaz sar www @ fs & fafen
Ffeedww aT 78 mu ? f&@r qmfaw a7
gtz Y ew aa ® a@ ey
wWE T A 5 A et oty
®1 wsgl qATHT Ja1< A @Y 91§ g
1T ATRHE AHT IA T FEAT FT T
AR I § 1 w0 w87 03
@ Ak feam & @3 wf v & merf
w@ fad ooftr ) doe v @ N
FOU IANY ¥ AT | @Y Aog ¥ ag
fafeer 2w ot wr g ) & oo
w1y 7EY 77 § afew g wlR Wgd IR
YT Y I Aw F wwy weg wmeT §
& agt & ww 3ad fag dar o 7 Mg,
fad sasr wrdeda 7 fifag @ I
Aaa fea @ T SV Ay ww g
At T o7F qro F ez &1 agt o<
gt W gud w1 fadw o gt afer
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fos @ ggw e g s o
foq aga df wea g @ 15 gT
TATAT ATEEW FT AL HT GATHI g A
fe ag frger gon & | 9w AT & @rsq
geaz ¥ waa wifa #7 oF gaf v d
ot fr warasg ¥ 40 To, 80 To afe®
amt & fau & w0 a5 faF5 J@r
gz g @ & gT A H § wfEa -
feady fearddiz & it g0 @ &1 A&
et & 3R fAo amfen &1 T=o0w
FT | g IFR Y g us wmifzardr &
ax ¥ gaT & v qan e gac g
g gm & gEI ¥ aw 7 I99
f o @i wa fr argm, i AE S
wrx § S ) v g€ w0 fEer § @l
¥ oy &) gAR g3 TeEE ¥ UF ARAT
e wAT H wa 0 § N gEar e
e &, wefia ¥ a1 o 93 fet aw
T & arT @day § ) A we aE
¥ 7y gue & a1 &1 To arf wo el
% faaa & fas wED 0 grEaw
FARa< T B a8 qw AAT g wf ?
wifat ¥ #)7 &1 greas WP FT QR
£ ? i gw 97k fac Awfen 1 Fa-
aw e E @t feTagt & £9 0 W N
se@ A 1

wa wzi a& yfw faaww &1 @7 8,
# g § eea # 9uw fAg T W
qrow T qar O FIE drowsE
At wrw 3% faedm ofona @@
fimammgiww s we
gt wfrarfadl & @ o 7= gt Tofta
kg IWAT W gad w1 A @
SATAT | A AT QAT W FE FEA
FOF WTEAT | AZ T F /X W7 AT )
7 wifzaifaal & g% & grife af gon
feswarg) Kamm § faei ¥ g9
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geamel A S fewmA & AR 9 SN
T AT age w1 fo &) afew wwd
IAET T A frwer St | g AT
¥ A A @ fer fmredl
st § wnfeanfaal &t 2z o gEEl &
Foor ¥ g | I9F faq Qe oefafre-
A FT AW AT =J1fZU AT AT WL-
FIX IR LY W AFHTC FTAT ATRAY
21 mfzafaal Fr @ wF A&l
UFT JAHIT FY A A g@w @

oF faga 1 M7 wigsr =@ HT
faamar =mgar & | TeATET F wOx I
WX qW FIET § AIA Fg Aq1a_a
g—-Wrzgee ofar & fao sfacsmm 5@
F fao sz foiZ 233 & fo—afes ga
foe & frargmr & fe 3 foid g}
¥4 | wa & a9 & wEAw W §9
FE d @ TW—AET I AETAHEL
2 Frawr e gar 3 fad aEf 2 awd
g wifeaay fea fafear &1 am g,
wag TEET Az ol g = g
(samura) - &% @gi ox gy gwe f&@
tafsa f gy g3w & @ faal & fag
THREF R wwar 1 3gt o gL OF o
¥, gaw famm ¥ owen wew geew
§1gan g wF ¥ 999 § afww
sl @t s F Ff @ g FA Y
oA Y wwar g, ag & @@ @war o
o fearéiie s & & weA gEE X
Zr |

w@d werar wfenfag & fag ow
R S aga g ae( g I wgt
Y, A W AW — T AT FH o
Y & Y =il & fog ¥ wge F aw
< & fe ad § 1 WA FIWT IN
e ¥ g g &Y sqar ¥ 2 A S
¥ TR g% 6 HA § qUIAT AT AHAT
gi9g @A NY fafmg wwd v @
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@ # war T A wifkardt S
A g FEAT )

s wfafea oF faa fafesdt &
§TAY qUT GET §, IART WL AT A
tar s aww T & wCfrar wg
fF St & =t § ofar Heaww
# foga < frar ¥ | w@ w71 W
¥ # ¥ wr wrEy W 72 H HgAw q+-
#ifas g6 ¥ 0

FE X UF FAT TAT IF AR
Hg & fou frar g ¥ sfew gregae
e & fag & T ¥ A fFm Fw A
ars A W@r &, TRy @ g Sar g
oY dar fzar war a1 9z 37 Fw & fAqg
|5 7Y fFar mar & ) 8T wEEHT 7 A
@ &h @t w & @ fzar g
FEA T EITINT ANZ ] WG IAT &
g\ g% oo =1 war fear @ @ S
=16 § I unifeEa w18 § T aae-
Yza &y faar &) wewa  fedaqne
¥, fas &1 1€ s A fFar s@T
3 feas TefEque @w @ w F)
27 Tl ¥ 995 WTA e wnt
# o famr 30

FTEr daT wrow grgaw feasraEe
FroorwA & fag faar 1 ag | e
W @) TEr g T w1 WS qar
IEH AT AT AT @R G AT & 1 1 wOT
15 are 7 &€ fgaw Af 31 wha
wifgarfaal &1 41 "1 TIAT A ARE
W fag &dg & fog w17 war ag
Y T W & g1 14T | °A ET )
wr & ? fely wifgans s@ide = fire
T F% IEE gar frerf o W@ &,
fedt awwx g frarf ar, @@ &0
Mg A age ¥ sgrar fs W
AT q¥Ar A ag afcfenfa &1 weqme
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FO ¥ fae w7 s Rz fafex
&3 gu & % gAy wrdar s § fr ag
£ il #1 3F | uEEwArTwA agr W
oY g 2T &, IR FT FT | OIRWA W
awena € | feadis Fww g ¥

Cl

drrw wfaeda o W ST W E,
FWAFTFA G| TRy IfA g
arft &1 & oF gwra W owmEaT g
gfad & gaed s & fao woy ofsaw
AT W e &1 wU gwa § fe
wricarfaal otz gfewat & gway @wq
¥ fau dwr fefese @1 san ZEwe
WY A § ofims grEgeT W W
T #Y qar Foar fe g aow & s
arar, 351 fede s arr AE A
g ¥ W I agT # g
QA | @z T a7 ¢ frad W
STIF] =q1 JAT AT |

SHRI C. K. CHAKRAPANI (Pon-
nani) : Sir we have before us four reports
which arc voluminous. If we go through
them carefully, we find that they have re-
commended certain things and at the same
time those recommendatioas are being
repeated every year, My friend Mr. Basu-
matari parrated certain things. | may not
fully agree with what all he said. He said
that the condition of the tribals is very
poor, He referred to the situation prevai-
ling in Kerala apd the home town of our
minister. He has narrated many th:ngs
about the neglect of Harijans, but he has
failed to mention who is responsible fur. it,
It is the 23 years of Congress rule that has
brought about this situation, They have not
yet implemented the recommendations made
by different commitiees, That is the crux
of the problem, What is the use of the

dations being ed 7 The sac-
red duty of commitices like Basumaiari
Committee is to recommend certain things
and it is the sacred duty of the Government
not to implement those recommendations !
If the Government are serious on the
question of implemention, they would have
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come forward with some schemes. 1 charge
the government with failinpg to discharge
their respopsibility in this regard.

What is the fundamental prablem facing
this community 7 Economic backwardness
is the main problem confronting the Harl-
jans. According to this report, this is due
to Injustice, cxzploitation and oppression
that they suffered at the hands of the other
castes for cenraries in the past. Its origin
has to be traced to the caste system in
India, The people belooging to the Sche-
duled Caste work for the uplift and well
belpg of the higher classes of society. For
years they have worked for the better-
ment and advancement of the higher classes.
Actually, it is the people belonging to the
Schoduled Castes that create resources for
the nation. Yet, they are being neglected.
So, I would say that it is the caste system
which is responsible for their present plight
apd so the caste system in India should go.
This system should be banished from our
country, This barrier should have no place
in our society. Yet, what have the Govern-
ment done towards this end. 1 am sorry to
say that they bave done nothing. If they
are serious about improving the conditions
of the Harijans, they will bave to break
the casie system now prevailing in India.

Another problem facing them is the
non-availabllity of land. Nearly half the
population of Scheduled Castes is landless
agricultural Jabour. They want land for
construction of a house and for cultivation.
As agricultural labour they do not get
employment throughout the year, They are
under-employed. That is the second major
problem.

Moreover, they get very low wages. As
my hon, friend has pointed out, even tho-
ugh there is the Minimom Wages Act, it
has not been Implemented fully. During our
freedom struggle one of the slogans was
*Land for the tiller”. Even 23 years afier
freedom this slogan of land for the tiller
has not been implemented. Government
have not come forward with any concrete
schemes for land reform. The Scheduled
Caste peoaple want land for cultivation. If
you dp mot give them land they bave to take
it from others,

ADGUST 10, 1970
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AN HON, MEMBER : By force.

SHRI C. K, CHAKRAPANI : Yes, by
force, 1 admit. The other day the Con-
gress President has declared : wherever
tbere is surplus land, go and occupy it
but be has mot given any lead to us, In
India there are some political parties which
have come forward to implement the policy
of land for the tiller. The land grab move-
ment is going on and I welcome this move-
ment, We will do everythiog to take the
land from others.

Without a proper land legislation all
talk of socialism is a hoax. Shri Basumatari
has just mow told us what is socialism.
Socialism is a fraud, so far as the Congress
people are concerned.

SHRI D. BASUMATARI : 1 said that
this is the word used by every political
party.

SHRI E. K. NAYANAR : It is a hoax
by the goveroment,

SHRI SHR1 CHAND GOYAL (Chandi-
garh) : And still they are clinging to it.

SHRIN. K. P. SALVE (Betul) : To
avoid a bigger boax.

SHRIC, K. CHAKRAPANI : Another
point is that land belonging to Adibasis
and tribal people are being taken away by
some small traders and some vested interests,
The hon. Member who spoke just before me
has narrated that,

As far as Kerala is concerned, the castern
part of Kerala—Kottayam, Ernakulam
area—is a hilly area aond there are a lot of
Adivasis there, They grow cardamom.
Cardamom is a finished product and
a costly product. Afier three or four years
these people are driven out by othor people
by force,

SHRI P, P, BSTHOSE (Muvattup-
uzha) : Most of the Congress people, who are
traders, are doing this.

SHRI C. K. CHAKRAPANI : When
Adivasis are driven out from land not only
in Kerala but in other parts like Srikakuhm,l
and Assum, other Adivasis resist that,
When they resist, the law and order questi-
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on comes up. So far the Tribal people were
exploited. Now when the vested interests, the
rich people and the small traders, take their
land and they resist because there is no
other way than resistance, we need not cry
about the law and order problem because it
is their right, it is their burning problem.
When they are driven out of their land they
have every right to resist, and that they are
doing. When they are doing that, we
should not raise this law and order ques-
tion.

So far no proper legislation has been
made to check this encroachment business,
My hon. friend, who spoke just before me,
talked about some legislation. That legisla-
tion is altogether ineffective. When the
legislation is ineffective, what is the use of
that legislation 7 You :ay that the land of
the Adivaasis is being protected, Their
land is not being protected; their land is
being taken away,

My next point is about indebtedness
among the Scheduled Castes and the grim
story of their degradation. Once in debt, they
are never free from it. Many Scheduled
Castes people are born in debt. The money
lenders squeeze them like anything; they
suck their blood. 20 per cent of the Seheduled
Castes and Scheduled Tribes population is
being exploited like this, These moneyed
people will lend some money and that will
pet accumulated. Such being the condltion,
the Scheduled Castes and Adivasis mever get
freed from debt. This state-of affairs should

80,

The Government can very well say that
the number of scholarships bas been increa-
sed. You can claim that reservation in Gove-
mment service has been enhanced. You say
that a number of students were given.cduca-
tion concession. You can boast that so much
mooey has been spent for the uplift of the
Scheduled Castes and Scheduled Tribes. But
that is not the problem. The problem is
about land. During our nalional freeéom
struggle we had been saying that land
should go to the tiller, to the Harijans,

Dr. Ram Subhag Singh has said that
Mabatma Gandhiji had done something
good for the cause of the Harijaos. I would
admit that, But Gaodbiji said that when:indis

becomes free, one Harljan should be made
the Head of the Stats. That slogan has
never been fulfilled. He said about Gove-
rnors and Ambassadors. Gamdbiji said
something and his disciples are doing somo
other thing, This state of affairs should go,

The crux of the probiem, as I said, is land,
Land has not been given to them. Untoue-
hability and other matters related to that
are there, In many areas, untouchability is
prevailing, specially in Andhra, Assam and
Bihar. Though we have made untouchability
a crime, it is still there. To check that, no
create and effective steps have been talken
by this Government,

I conclude by saying that if we are
really serious about the upliftrment of the
Harijans and the Scheduled Castes and
Tribes, we must come forward with a slogan
that land should be given to the Harljans,
Then only their economic backwardnees
can be removed So long as we have not
done that, nothing can be achieved. You
can give some employment to the Hartljans:
you can meke some Harijans officers and
you can spend crores of rupees for them But
the question of land is a major problem. The
land should be given to the Harijans first
and then only you can help them. And then
alone, as has been said by my hon, friend,
Shri Basumatari, socialism can be imple-
mented.

st worer fesie ol () © awafa
wgred, W firgges wreew wfwe
fedie 6k dmme wE o Fidid ) Al
¥ g7 91, A g9 @ AN 9 g’ e
gt 2w ¥ frzges wrgw o firegew
e & &l & fag Y 9 fear o
wifgw a1, A% foadt v g wifyg
df, g it 7% A § g W e
ara & arx @ v s A @ a4 gk
) R & tRagadsmigcu § fe
gfeadl & arv goga w1 sgwgre ey
arar ¢ 1 fOE & g8 o frepd gx ot
o B wa § war § fr fan,
QYwar aar wifes /% & gfom e
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wifcnfaat & foq aowr ara & S
aars et §, A www F adY and o
&1 ag feafs a9 gaz wi famdi
FI{F WAL %9 W FT AFAT FT 0F agA
Tz fgemy &g v & @ s o Y
fegfa % <@, st w9y & qF o1, @
T ATy F7 FrE Aawa A9 )

W Tt # ¥ faagw § fv st gfe
St w1 wifzanfaat #1 2w § gardA
& Tt § FeArg IR F1 9997 qofae g,
9y sqrar qfacs =g qE FTE
T oF wrAAT g5 73 @ ¥ fF &
#Y 32T uF qree wifew A A & 1 Afwa
# tar A8 Amar 1 gfeAt w7 arfz-
Fifaal S & fau a9 T Fw
woaTT grur fgar smar @ afs ¥ |/
FIT 0@ T & @9 W fggwm & any
¥ fiEr gt ¥ FIH T AT @ qE@FT
A @ fF ag wvar gfeamt s wfe-
Frfagi & ggre A fasrg & fou @@
FOF I At @y arad, A e
AT F AL PFCEE AR F FH
ST QI AT 9T |

FagWranwar ¢ f6 a0 2w &
gfwmal st mfearfagt &1 &Fas wa-
Afas afugre ]| H g7eqr & FTWIE
T PAATATY | wEw § TW AAEAT &
2w § - o wrmifes e g arfas )
qiarfos e o @ F1 R W
N F AT AW T AT @R, AT UF
g Ao 1A g 5w qw
¥ way ayr wreor anfa sar § 1 W sar
A E AL RW H g@ AH F FE & a0
fex, fagwr sformag § T ww 3@
A A F AT A GER AT ) W F
auTy ¥ qg 4% a1d g A A g g
¥ 1 &few dfs it atal § frer &1 s=C
T g &, Wit 7% ¢@ W ¥ T o,
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ET dend, ¥ o W A A Al
& MET W A A @rE wY qEA &
AT AT VS FAT TR § | IwHT q9fe-
ww g fF o amrfas ofads miw O
wifgw & ag mit agf & oy § 1 zafeg
TG I WIEAWFAT § 79 AT FY fF I
F afeg ¥ sl =g & af@d ¥ @ A
afes g7 aw@ & w9 & 9 ¥ Twae
F sqaear 1 o7 fF 2w F g oY a7
arifas sgaear § sfa-aia 71 ag go
qAreT & W AW F qAT LA W gETA
F AR AL T T W@, F1E gT T @
1 wgd df 1@, NE g ad )@, 58
8T qEr @, 1L @y wEd Ad @ f
faa® are & =l #71 wfac ar afeorz
WA & gaaT 2T &, A & QA a3 &
FRH, AT F O AT F X H, =TT aF
ardl # #1 AT e 1@, vEr sawewr
At fagas mravws & | 90T ew a8 w4
AgT FT 9q Y TW W F wR 9@l 0w
ST weraeqr g9 arr § agt & feg ot &
37 garfeal #1 ¥t wgav wregar § & waw
# wi fzrg 9 #7 @R swiar 91 wfgw
TE FT qFA | WU WG qread F ferg €
< gz & wrowr fawmmm & a) sawy
Fgar Fifgy 5 fgrg a9 5t ) @A
F YIWIT F a1a AEY w@r | qg sfgana
& 917 § M wfgwig 37 &0 F fomE
fafea wnd o s Fraw fey &) wafeg
T W] F WM AW R @ &
aifgg |

gaq St wya fawy § gfeeml & fawr-
foar &, wifzarfaat & fowfedr & ok
wigfea sv-anfeal & feafeswr & 7g &
% wifgs waeqr | I8 wiias waedr
Hgu ¥ fam @ WM& W= FT R
ag ¥ e & gv @ = w1
FTHH | W9 AW F WL WL FE TS
faerht @Y gfvam & & faell, sifcardh
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ari ¥ fadnlt o @@ F ga § Svwea
& 7g % star wg @ a1 5 mfes syaear
grasaant FqE wT g, T %
qrE 137 & fag asm@E §, 7 9% w1
AFd #r gfand §, 7 e 7 glad
& 1| &7 Far § o H9d wHT & WA
Wi w7 gvar § f5 oz foamw & aw
st #1 st @ w7 ag faegs st
93 & | gad gfeaml wt fif aga agr AW
AgY g &1 HO wrwar @ s A wt
¢ f& g wow w1 foge 99 usg
¥ gfeam s mfqardt, aqgfas s=-anfa
T grardr @ 39 s § gAEr Awfan
¥ feadwa g wifzg | @@ wa fodwa
2 %1 waww a7 g {5 gw gfal ax
mifgaifagt 21 39 & o faw mT @
f& & T =gy &, 99w ag Al A
FHT AT AT AT F FH KT AT &
IEF FH FA § AT GH FAAT |

5t THETO . TR IART T@AT HIT
e # @1 fana fawargy o

o 7aw feme omt : oA &
feodow ¥ gwear &1 &HTIA AEY
g W ¥ Fg @ few &l
w @ 39 wg fawm s afew
TdT WY W TEE IEIT @ qrET
¢, ag & a@f wAar g @ & wow faww
F @ AT & waw § o fodgwm § ag
" & gqora # g wnfee @ awg
FHqg st atvgsrg 5 st 2w ®
w=T foadt mag aT § N FIdw w
odTe #Y W AT § Ag Ard w1 |l
9ge gfceat s sfeanfaat Y & st
aifgr 1 o g WA gfemt ok
aifzarfagl #t graa N gow § & gw
#Y g FET W AAWST § WX 98 TE
A ¥ A T FAT 0| |G AT
el FHIT 3 A § W AN qrAr ag
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g1 39 wTEEl AT wTH ¥ @A Y &
IFA AT A@Y ¢ ) gafE IAE 9w il
& fasm & foq ot wo P omar § om0
=0 F fau dfe & awer wmar @
o7 I8 IFfE N aver st g s@
F fao wsg wmEd w fedrd
arfge | ToT IR IFAF & w@w A
T § o\ afs @@ a<g F MR ey
IR 37 i Ay gfeeal Wk wnfz-
arfaal #1 o wotA faer aret ¢ s
W 9T & & fau fawm @ @
awr A gaa fast g e Iw
Eibuid|

TH & mrg-arg § ag +ff frdaw s
1A g % wravsar @ @@ w0y i §
frea 2w & gl & fafirr anit &
TR S geTga @ ag N wow
arfeq | 7% wwaE # qIT R

it T g S W A Y g
wrgf g

ot Famfenre wat : & g aran §
wFre Far § e ag gw At € dar A
gé &1 wfer & o wgm wRaT g7 e
W19 F9 A F7 78 5773697 & fEgers o g
AT AT FIATT | 75 7 FAOHAT
fr fefesa R F 3 T waw
FTOF NT T PRAT FLWE | 9%
srifeaY & T gEd T anfal & Y
& wfy g7 ¥, AW FY, IAH ATAA
F{ AT IAH TG W FHTAT FT FILIC
7 &%, ag feafa o =t 7 afgg we
Y F¥ FHRT UIHT I8 %g HT g
7% & and & gwa ag sqaeqT A § -
fog xw sagear w1 wHA AT g | g
1 =" a8 & :

TARAM F AR A @ATE, I
g k¥ fag Ty @ am A agaaea §
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f& @ gmeqn & aga & srafawar§ sy
it frr 9k ok sz R
¥ & giemt st mifzanfaal & =i & o
FH 4 & fag 7 9 § ag gk g
Fgaggar @ v Q¥ § o o=
A & |y T A | ' F A9 7
WY ¥ wgar wrgm ¢ fw sai Al ag
feqiEdiz ar T=T TIFHIT ag 741 A F@T
R 5 famr el & s =g whwre AT
feméiiz @1 92 fefewe Imgav fenidde
F s Y, w12 gfeadt § =iw F77 T
g1 ar sifeaifaal & & 7 &7 arw
HEGF) FT G Y AT g IAH FIH
FO ary_get wiawifal &1 "aw e,
o7 gW qg g FLEEA & 6 e F
w19 ¥ A MT S AT F @ AR
I awg ¥ A g 7w waghw st
% ww &A1 § @1 wagiea anfa & S
# I FTH T AT ATAT TR | AT

AT F S A FHFET L
?E;?ﬁa sA-wifa & = wr sad
T ST wifgy | ¥AET UF I weE
qfen® @ areT & 1 I /WA FT @A
frs at< ¥ 3 sfy gy @ & W
guh afcuTTeEET g SR FIUR T40E
¥ w4\

@ faafed # § oF @@ WX fRag
we @ ar fe gfeadl Wi A gar Al
% fog oa% gFgEl &1 @WH FAF
fag are fagea &g o ifgg 1 a@-
oq ¥ @Y ag §a ) wfEq I am wA
W& 1 W § W awiw frga 53 afe
o cohe agt W el & 6 e S
Fifs & s & fRge &3 a9 @ SER
R s QA aren § A o € A @A
e A R '
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17. 29 brs.

ARREST OF MEMBER

MR. CHAIRMAN : I have to inform
the House that the Speaker has received
the following telegram, dated the 9th Augu-
st, 1970, from the Sub-Divisional Magis-
trate, Supaul;—

“l have the honour to inform that
Shri Gunanand Thakur, Member,
Lok Sabha, has been arresited at
7A. M. on the 9th August, 1970 at
Kariho under Sections 107/114, Crimi-
nal Procedure Code in execution of
warrant of arrest duly issued by Sub-
Divisional Magistrate in order to
prevent breach of p:ace in connec-
tion with forcible occupation of land
in village Kariho. He is at present
lodged in Supaul Jail,”

MR. CHAIRMAN : Now, we shall
take up the balf-an-hour discussion.

SHRIR. D. BHANDARE (Bombay
Central) : Before you call the hon.
Member Sbri E. K. Nayaoar to raise the
half-an-hour discussion, 1 think somebody
must be called on the earlier subject relat-
ing to the reports of the Commissioner for
Scheduled Castes and Scheduled Tribes,
50 that be can continue tomorrow.

SHRI KANWAR LAL GUPTA (Delhi
Sader) : It is Dot necessary.

MR. CHAIRMAN : Is it necessary ?
Shri S. M. Banerjee will speak. His name
is on the list.

SHRIS. M. BANERJEE (Kanpur):
Mr. Chairman, Sir...

17.31 brs.

HALF-AN-HOUR DISCUSSION

ALLEGED INVOLVEMENT OF KERALA
MUBLIM LEAGUE IN SMUGGLING
RACKET

MR. CHAIRMAN : The House will
now take up the half-an-hour discussion on
points arising out of the answer given on

the 2%h July, 1970 to Unstarred Question
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No. 123 regarding alleged involvement of
Kerala Muslim League in smuggling racket.

SHRI SEZHIYAN (Kumbakopam) :
I rise on a point of order on two grounds.
On the Order Paper, I find :

“Shri E. K. Nayanar to raise a dis-
cussion om points arising out of the
answer given on the 27th July, 1970 to
Unstarred Question No. 123 regard-
ing alleged involvement of Kerala
Muslim League in smuggling racket.”

As per the answer given to the question, it
i« only the son of the president of Kerala
Muslim League who is involved. 1 do not
know how the entire party could be invol-
ved because of an individual.,,

SHR1 EBRAHIM SULAIMAN SAIT
(Kozhikode) : 1 support it.

SHRI P. GOPALAN (Tellicherry) : He
is expecied to support and he must support
it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) ; This question cannot be discussed
here whether the Muslim League as & party
is involved or whether it is one individual
who is involved. It depends upon what has
been written by my hon, friend.

SHRI EBRAHIM SULAIMAN SAIT :
I protest against this. (Infe:ruptions)

SHRI SEZHIYAN : By this shouting,
they probably do not want me to raise this
point, If they want t0 shout me down it is
all right. Loudness which lacks logic may
win, But my point is that even in this
very House, very many questions have come
where Chief Ministers' sons have besa in.
wolved and even the Prime Minister's son
was iovolved in something, but oa that
ground we cannot brand the entire party to
which the individual belongs as involved in
it, bacause the case is against an individual
only. So, why should the entire party be
brought in ? One may not agree with the
party and one may not be a member of the
party, but that party has got a place in this
House. Unless and until the entize party is
damned, why sbould it be involved in this ?
In the reply given to unstarred question
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No. 123, it has been statod that investiga-
tions are going on. When investigatioas
are goiog on and the- police is scized of the
matter and is sub judice how can we discuss
this ? (Interruptions) 1 may be wrong, but
let me be aliowed to have my sy.

MR. CHAIRMAN : Order, order, Let
him bave his say.

SHRI SEZHIYAN : Is it proper to
prepare the agenda and give a caption to
the question itsell as ‘alleged invalvement
of Kerala Muslim League in smuggling
racket’ while in the body of the answer tbere
is reference only to the son of the presidest
of the Kerala Muslim Lesgue 7 Can the
entire party be dragged into the picture
and named when the case is agaiost am
individual only ? Secondly, when investiga-
tions are going on, is proper for the
House to g into this matter ?

MR. CHAIRMAN : The quesion was
answered, The question was having the
title *Alleged involvement of Kerala Muslim
League in smuggling racket’,

SHRI SEZHIYAN : That caption itsself
is wrong.

MR. CHAIRMAN : This question was
admitted.

SHRI EBRAHIM SULAIMAN SAIT :
As unstarred question and pot as starred
question,

MR. CHAIRMAN : And the reply
was also given. the hon Member is seeking to
raise the half-an-hour debate also under the
same heading. So, there is no point of order,
As regards the point that It is subjudice,
1 would like to submit that it has been
admitted, and 1 have to allow him to speak,

SHRI E. K. NAYANAR (Pll.hﬂ) H
Smuggling racket business in Jodia is an
easy way of accumulating black money and
it is increasing year by year. More than Ras,
3 thousand crores black money is collecied
by big busiessmen in India, Regarding
smuggliog ia lodia | am quoting a repart
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which appeared in the London Times dated
May 30, 19t9, which says :

“‘From a small country like Dubai, it is
reported, every year fifteen crores dollars
worth of gold ¢o ning into India through
smuggling channels.”

It affects the Indian economy and resuts
in inflation and price increase and creates
an economic crisis. If it is allowed to conti-
pue, India would become a smugglers’
paradise,

Due to this smuggling racket, more than
Rs, 500 crores are coming in the hands of
big businessmen who make the profit. This
money is spreading as black money and it
comes to more than the Indian reveaue.

Dr. B. R. Shenoy, the well-known
Director of the Economic Research Centre
has published an article about black money
in a journal dated July 18, 1970. There he
says :

“A study published in the Bank of
India Bulletin (March 1963) states that
smuggled goods are insured against
confiscation. The premium currently is
placed at 12-1/2 per cent, The amount
of the confiscated smuggled goods in
1968-69 was Rs. 21.06 crores. If we may
assume that 5 per cent of the insurance
premium is set against confiscations,
the total smuggling traffic during the
year may be about Rs. 425 croses.”

Not only this, The smuggling business
is increasing year by yecar, Now the Ma'abar
coastal area in Kerala State has been turncd
into a smuggling centre. An international
smuggling racket centre was established in
the coastal belt of Malabar with the help of
some Muslim League leadzrs and financiers
and some top big busin=ssmen. I am goiog
to deal with the Calicut smuggling racket.
But before doing so, 1 want to say that the
Finance Ministry is not seriously interetsed in
uncaribing the smuggling racket. I "got some
information from the Miaistry. One was in
reply to my unstarred question of July, 27
where it was said that the ‘offices were
searched by the officers of the Customs and
Central Rxcise Collectorate, Cochin on May
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26, 1970 in Calicut’. The search took placs
on May, 26. But 1 received a reply on
August 6, 1970 from Shri J. D. Chatterji
which says: ‘The Preventive Circle was
directed to search the premises of the
particular firm on 27th May'. Directed, The
contradiction is evidsnt. That is why | say
Government are not taking a serious inte-
rest in unearthing the smuggling racket in
the coastal area. This is confirmed by the
two contradictory reports.

On May 26, the residence of Syed
Mohammed Bafakki Thangal, who is the
son of the Kerala Muslim League leader,
Bafakki Thangal, and busioess premises
were searched by the officers of the Central
Excise Collectorate, As a result of search,
an empty cloth jacket with pouches and a
cloth belt, bo:h of the type generally used
for tramsporting contraband gold, some
tetron yarn and tape recorder tape and two
gas cylinders etc. and certain incriminating
documents were discovered. It is reliably
learnt the ioformation of search would
reach some League leaders through the
carrier system of some officials. Circumstan-
ces and non-seizure of more valuable things
from Bafakki’s house shows that the infor-
mation about the likely search of his house
reached them well ahead of tim+ which
enabled them to remove all the other items
from the residence of Thapgal, 1 have a
doubt whether any search was actually
conducted at all or, they were satisfied since
they got the account book as a reward of
search. It is said by the son of the Muslim
League leader Bafakki that the Key of
almirah was not available there and was at
Trivandrum. Do you know who kept the
key at Trivandrum ? It was in the pocket
of Bafakki Thangal, Muslim League leadsr.
Shri Balakki's two close relatives are in
Arabia. Obviously, it is through them the
goods are coming to him. I understand that
the DIG of Police at Calicut came in
gearch of Assit. Collector of Central Excise,
Kozhikode, obviously uoder direction from
the Kerala Home Mlaistry which was under
Shri C. H. Mohammed Koya, another
leader of the Muslim L-ague and disciple
of Bafakki Thangal.

I would like to say that the Muslim
League was involved in the whole smuggling
racket. During May last, the Customs
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netted Rs. 24 lakhs worth of smuggled
goods in Kerala. In all these rackets, there

is no doubt the Muslin League was

involved.

I am coming again to the Bafakki's case,
Mohammed Bafakki was questioned again
in the second week of July in connection
with another raeket pf Rs. 4 lakhs; it shows
that the racket is continuing without any
break, because of the help given them from

people at high level. The government
machinery is not helping the officials, The
special customs preventive officer was

relieved from the addiiional duty on which
he was kept before the search, According
to the Central Government, he was neither
associated with the handling of the informa-
tion, except searching the premises, nor
was he actively associated subsequently in
investigation. The search conducted in the
premises of Bafakki was on May 27th, the
other one was on May 26th, and the special
Customs preventive officer on additional
duty was taken away from him on July Ist,
1 do not know how many places were
searched by this officcr during this period
and what are the activities entrusted to him
and the result of it

One Dawood, accused in another racket
bad given a statement to the authorities in
which he said that it is for Mohammed
Bafakki that he had brought the goods and
even previously brought it three or four
times, It shows that Bafakki is an establish-

ed smuggler.

The ruling Congress is not serious about
unearthing this smuggliog racket because it
has been aligniog with the Muslim Leags in
Kerala for the last one year. Even now,
they are coming to some arrangement in
respect of some seats, Shri C. Subramaniam
js in Kerala talking with the Muslim League
leaders to get some seats. Because of this,
the ruling Congress Government is not
taking any serious steps to unearth the
biggest smuggling racket.

1 would like to draw the attention of
the House 1o the reported news in the Bliz
of May 9th, 1970 :

«The smugglers' gang is alleged o
have incronatio conneclions, & its
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Kerala link being a top Muslim
Leaguer. To his house the son of a
former Union Finance Minister re-
portedly paid a visit last year...,,.
““The Launch Mumtaz captured near
Bepoor Port had Rs 4 hkhs worth of
foreign cloth. The same week the
customs used Mumtaz to capture the
other foriegn launch mnear Azhikial
carrying Rs. 10 lakhs worth of nylon
yarn, Japanese (extiles goods and
elcctrical equipment plus the American
made revolver. The revolver and
cartridges were in a red bag bearing
the label ‘made in Pakistan’."

The case of smuggling in Calicut has not
been well investigated, If the Government
is serious about it, a through investigation
is essential. But [ think the Government
are not taking any serious view because of
the alliance of the ruling Coogress and the
Muslim League for the Kerala elections.
If the Government takes strong stops against
the smugglers, the Muslim League will break
away and the scats in the Assembly of the
ruling Congress will be reduced. That is
why they are not taking keen interest, I
would like to know from the Government
whether Government takes a serious view
of unearthing some of the big business
people of the League in the smuggling busi-
ness operating in Malabar Coast, and if it
is seriously interested, what steps it is taking
against smugglers.

it e mrest (ggE) et
St, Wrza F1 A frarad gar w919
gfeas v & I AT WA A
gatm § 5 ag aXeR W a9 anal #
qEA PR & ar W a7 fee ¥ gdr
SFIT F GTST T AWM F GG FT 9AWL
¥ g & 1 9@ gfeaw a w1 w9 gwr
a1 HeNg & W wa A7 A9 gieww oo
dZr Y @ § 9% v H N WG A
Wy

wafa wgiwa  weA o, ¥T
W& ¥ geafaa @)
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st wwrrET wrest & T oW &
Frafeaq AT FgAT AZAT § | SAL AT
F WL N FIAT GHHT G FC @ &
7z 7@ gsoa & fadly weivig gfeew
farwaframan & gogewfa, =t werarae
S o AR fE qr—=i i ggEE )
afea 9t aig & fadw & & wgar =gar
g ag ag fr oigh 9o WA & W
gfesw Al 7EY @1 @Y sA¥ grafa G
BT T Gy AAfAy AOEId, THIHS
TEATHY, TUARIGH GUeHIA, TH NFIT I
qY | ¥feT o8 G5 & 97 F 9| HI-
1 ¥ g9 I F7 T 91 W § | 5EY
@ gwar g & e rgfmwdm ¥
a7 wEve ¥ AifF g7 Aawl ¥ FIw oFw
@ ¥ W gfean i 3974 97 I9F MeA-
a1 A 9T W@ E 1 WA ggEr qdaq
EIETETE FIWRAA F =T gur gt 5
€ #9 gaeAt A faw w7 % g @3
#fe 9 arw & Fga1 Wgar g ag 98 5
& 919 a7 #gf § war & 7 I 9
ruzigftn AT A AT awig N fF
wifgt % 99 qar Fgl FwEr d 7
Fg WAHT G dwew § forad st
aeeTe At g g § 1 ag s o
fs gast aog & qw &1 fareE g Wk
o fFT €8 TR AT TEE W § G
€1 7 §AMC FTAT IET &1 WA ATT
gl § @ v e g 5 sn ¥
&9 50 qrevde #) G 9T gNT qE A7H
W1 ST I9H GATU AgAM & agl 9% 9
W sg@w fRar W & F AN
HEFAE TEATEA AfF wie  gfowar gfeaw
& & weqw § I AT X WA F q7-
WIE OTH ¥ OF amE aRifed g
§ i oTRT UF awas wEfaa gwT &
foedi agia foar § fo wrardY & feam
¥ Awfal & geawdl 81 sfafafeea
foear wifgn ar A gaTa @@ w14,
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T IFT ggEW F4 | WX gl
FHFT A AT § fowy & w@i o e
T wrear g | AfFw S @ & fadw
®q ¥ F7AT AT g Ag 4 1% fegeq
¥ 59 a9y w9 gierw @ w1 §asA
FE! W ST @1 AT A qgt ¥ glemw
& & fewe 9 gawT g9 safed wuz §
w17 § I ¥ | qarfE mi w7
f& & asow Faw @ 79 afew wlaw
W gfemn T F wemw & 9w
W # gfesrw At £ o1 dar W ver @
ag 892 & fFar fee & s @ e
&1 TEHT AN FIF § AL I9Y ) 797
& &1 qa1 wT & 6T ¥ 5@ quwafas
& ® @3 W & faw fzmr e
@R E Rl ¥ oafz & owg ar
g Fg, 9% § f& fowmea & a
AU A ogEAR ST oA owoq
ST R W@ R AR WU F AR WA
TAYIWHA @RI I arg
Far o7 @7 § W% 9E & gfeew A v
qew a9 @1 & 1 K qgr W@ g fw
ag @ A GO A AW A § ar
gy ?

§EQ @a & 78 wmar wwgar g fe
aTeT gfemw in &1 aTeweifas dwsw
oAdT & ar agY ? waifs i ¥ fafaees
ot @ifeds &1 w1 @ f gfeawr o
areEifa® §0aT A & 1 &fwa o §y
T& HAT9G 1 §3F A A 7T A ww
f& gfesw v anwfaw @ 1w
Fagameamdar e F 3w &
frmoa &1 7T wsaTw oy @ sEE A
g g fe ale §1 ag & g qwe A

& g fear oy anfs 2 Y fawfo &
TETAT AT qF |

it Aot giwe awi ¢ wwfa aEew,
& gt oY %1 e 30 wiw & fggmm
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Twa § wwifd @ s T W
wTHiET FT A1E@T§ -

“Kozhikode : Six persons manning
a foreign motorlaunch identified as
Pakistan patronals were taken into
custoday following the seizure of ten
lakhs worth of consumer goods from
the launch by a customs party of
Azhikal port of Cannanore district.”

& o & f5 oifsem gfeaw o #1
arE o1 & | R gfeaw @ T e ar
wEE qIfRET A A giar | A7 fag gw1e
gfeaw @ ¥ § &9 T G 8, IA¥
eqifegd 19 qrfeeam & Avdew o
gzt sF aEFdt s & mfrw @ @
&\ Horaar srgan g ofesara & ot
Avrew Azt oFF A7 § s o gfew
AT ® FE qraeyg q@r T g ar agy ?
T qUAT AT g /1 I8 WY § §ER
Y #gr AAFD 7

@ a1 ag & fF e &Y aw
¥ F awew ¥ FI oA wvfE oA,
1969 ¥ =T 7%, 1970 aF 24 FAT 73
g & wfies yz9 9% 7q faqd s
FOT 51 q1E &7 @A, F FAT 40 A1
¥ ufeqt, 6 $0T 4 om@ & o9 Hfaww
1T JTFY FFT {IATT 97 | TN WIATT 9%
ag Tt wgr @ a1 fF FF FOF U A
qi= @ AT &1 AT T SHAT
2| ey ok form, =it o s A
forsT Traww araf & wfes § o fama
W gray § wfas I@AS g, FER
wod oF a5ew ¥ wgr ¢ fr gw omfaw
F s ¥ 4T F9T 2 I wAT
Ty aT @ g A KA AN Sy
qeT rEar g fF s o Aty s
faarar § fogw! 258 QAo W &A% 71
fawre & fog 9o qa@ # ez &
€ ¢ I war gg Wt wkw fear mar §
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fF wgt a% omfan & snare 1. g8
t Swd oy sy A gy € I AR
frwrar s #=ifw o 9 w1 q1U A
qdr g ?

nide ¥ gy fam qg¥ ag faem
frar ar & ot aeFc s ¥ e
faeit & @& gaa, wgt & aaw AT g,
g, wgt § TT A gifaet aikg
T §, A=A gears W { g A
frovew feaddiz g ¥ @ Wk
gt g g wifewewr qewdl &9 9T
awT T, aqr gt ¥ aFC A TEH
ST wedl §, TEE qEY 9T qwA
&1 wifew &34 & smAar sgan § e
T I8 wFaA § 941 aF g9 fEar

garE ?

st W™ qov ¢ emfEn w1 aa
WY s %z avaf QAT 9t | Wy
gaT sfawa safan &1 oy 3w & g
AT & 1 AT F7 F gfean o &
o g ffet mE & 99 & @z |
WIS WG § aTFT FT §7% $<H a9 947
g fogd wre gfeaw & & ag dger
forar ar f gw are 2w & v & wrerd
e W AT afafafaa’ w1 agrdd
il mfeze ®t sz 5 g @
ffrest wifey s aver & vw fafred
¥z w1 % gw w0 g ot @ fE
gfem i feft ag & g fafae
a1 St . afw gfew fawrr sad
g ¥ mrane o eafan Fafa @
foaqer d&T. ®uTAY O AFAT &Y, FHIGT
AT W) I GY F AR AW v A
wreTd et arg ) ¥ geem ag § fe
womafanr ¥ frgy @ " AgA ¥
gfeem str 7 dwwm qta w47 @
wrear foar § 1 a8 uF safey v aa A€y
g dwr fFAIMmAAST G cad
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o #r owg Y § o9 ghew W &
¢ wifeg AT § AR TEw S dwISe
T oo afsasdar g 5 gfew
& oo @ qrdt o ged mfaw 3 aad
¥ Heam wrgd ok g ¥ we 9@
¥ FT 4T OFET 4T, I9F A1y foa-
#C ¥ gfemw o & oY T §, w9 AW
@E Tt ¥ wema ¥ A A ag
T § | A% A9 Ay AL AEAr
g 37wy frawx T gfemdm &
afgwrdt e &1 Fm w1 @ E)
TEA qrg" 1963 # oF TE F 7RI
JAT F7 T8 $W & g8 w97 AF X
¥fF v S OF WEHEAEA TEel
T4 & ¢F FAT FY | G1F AT § IA®
a1q e w08 w9y &1 et avag
¥ fugz Sree we ¥ § @ & o &,
agt ag wem o @ mfeew o W@
fewett, Fere wew wifz F foargas & @
o gy F@emd @
FOT Ty ater Sro WX g #EET
wre afeaw vt & 9 fag T @ agt
¥x & w2 ot ¥ IR A a1 FO
fis 3% gomY 9T A7 WA, 9g g9 fewee
w3 & feafs 3 sr g fFm wwix
= GLFTC F 9N Few A fwar o,
W qTE IAFT &0 & | T &y §
o I gAer AT § ad o fw
Fg R TCHT T X | W FAT Y
¥ Wt o A gfeew fiv ¥ fewe
9T UET-NET ¥Rl & qedAz & fag
o g T Y ¥ AR WY Ao gre F
F A o a@ ag A femde w7
feaft & 2 o™ 9/ F ¥ F A
Lol i

W Eot ¥ K qgr g § e o
og &Y § 6 98 fa agd ¥<w & e
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o freraraT 7 gww we A fed
fadt fs ¥ a1 o'z gric o@SE
Faw H ok gfeaw @iv oA ¥
famiw Fr§ FTarg w7 AR AR § 7
# 7z faerrd & a9 wg @ § A
arga g {5 ga ot gast 4% %3 wua
AN Y 97 e H A H ag w9
fd IaF! Tt FT A1 AT @ FE@ A
A T FTH TE 1 FIA F AT T
ag fadt adf faet 5 =gt 7t gfem
#@ emaw ¥ ara fast gf &, sw
T G&T AT Y AoGgT FIA X AT @I
¢, wafee dw o & of@ & saa
fircgamdy €Y &) wwdY 8, ag wafam ==
Tl andt & W @ arey e & gfew
T T SFTC FT FAW T4 F2 A6 T A
wmafa & A @ §, ey fasg wri-
aré & @ | ?

i & wafram fo @O @AW W
gramaz ad & 5 ¥ awwe A @
Hqfeww F7 FT HAY 47, ITHT ATH W
i & qErfusrd ¥ § s ama
g st gfem S £ a7 ¥ A N
TERe A & At @ 7 A ag o 5
a8 & fF Trawes @l AT Fg Fiteg wTA
o1 foawr m=i & 3 o o wwfEw &
&9 ¥ orar & Wk A1 AT A wE
¢ van fa at &1 1w G i ¥
W@ R 7w g o agt T @ e aw
%1 &1 gfew # rhfees s faar mr
o agt gfem i ferm i R f
e & faens ag :1&amg §1 8% ?
T g fafaedt gr o & woi F o
ot | 99T oz wtaT foge 9T F @
AT AT 1 FEE WK I afd gal
qW @ S g W SwIar 9 @
Iud wf aw wfaw &1 W W ¥ 3y
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Jo Fo F AR M § TR QT wA [
AFY & fod §22 ¥ 35 uwat LoEw
¥ ar Yeg e & a1 o o wo ¥
T Xorlt aifw ag F1dEr = A% ?

SHRI §. KUNDU (Balasore) : Circum-
stances connive to make certain fellows a
strange bed.fellows. Here is an occasion
where Jan Sangh, CPM and Mr, Pakash Vir
Shastri have become strangebed-fellows.
(Interruption).

18 brs.

What | strongly disapprove of, and 1
want the entire House to stand with me, is
the sinisier suggestion contained in this. We
want smuggling to go. Smuggling should
be totally checked. But the way in which
these things are projected, connectiog the
son of somebody as of the Muslim League...
{inurmp-' ions)

SHRI P, GOPALAN : You must know
that he is the son of Thangal.., interruptions)

SHRI S. KUNDU : I can understand
CPM behaving in such a manner because
generally they do mot have any credence
for values., But I capnot imagine Jan Sangh
and also Shri Prakash Vir Shastri to sing a
chorus with them,

SHRI K. LAKKAPPA (Tumkur) ; This
smuggling has conotinued since the EMS
regime...(Interruptions)

SHRI S. KUNDU : I can imagine Jan
Singh projecting certain views...

MR. CHAIRMAN : Kindly ask your
question... (inferruptions)

SHRI S. KUNDU 1t This smuggling
and foreign money are not confined only
to the Muslim League or Muslims. Smuggl-
ing is indulged in by Hindus, Muslims,
Christians, everybody. It is not confined to
one Shri Mastan, There are many others.
There are good Hindus like Tejas
who are the great racketeers in this
country. 1 bope Shri Gupta will not take
cue from some people and give this sort of
projection, I would like 10 ask
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the Minister whether this smuggliog started
after the EMS Ministry resigned or it was
there during the CPM regime, when the
Muslim league party was there in the
Cabinet, and whether EMS had written to
you a number of times drawing your atten-
tion to the activities of Muslim League and
that you are ineffective and that you are
not taking any action. Unless you give a
categorical answer to this question, cloud of
suspicion created will not be cleared.

We have been demanding that there
should be a thorough discussions about all
foreign money, be it KGBor CIA. But
you are not coming forward for a discussion.
That is the only way to purge the entire
body politic of our country from corruption,
I know that smuggling is nol confined to
Malabar. Crores of rupees worth of
smuggling is taking place in Bombay and:
other places and the government is thorough-
ly ineffective in checkiog it. This matter
has been taken up a number of times. It
is true that some of the officers, some of the
people in very high positions and some of
the Ministers are also conniving at this.
I want the Minister to lay out specific steps
which they have taken and which they
propose (o take to stop smuggling.

MR. The
Minister,

CHAIRMAN : hon.

SHRI EBRAHIM SULAIMAN SAIT 3
Sir, may | have an opportunity......
.. ...(Interruption), It has a direct bearing
(fmermpuon) .

MR. CHAIRMAN ;
not there ..(Interrup:ion)

Your name js

SHRI EBRAHIM SULAIMAN SAIT :
All the facts have been challenged... ..,
(Interruption),

MR. CHAIRMAN : Let the Hon.
Minister reply...([nierruption).

ot wier qaw (arwim) o wwrefy
agEg, fam /vl & & § qwwrw Wy
T § 3AR \ve A wifge, qatag aga
TR T G | WA WOX ATX AT AG
fwar, &Y =T W Y @ 1 fare ot
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[t wfr ]

& qI ¥ w7 W4T ¢, SaF wfatwfadi w1
waAl qTa FgA w1 WiH7 T "Aifgw | R
I & M F §g Fr 4w gar, ar §
ot FATE T w1 oAwE ] FT AN
g7 & fag wgar 1 wig @ o WA
ot qgf & ?

MR. CHAIRMAN :
not there.

Their names are

SHRI AMRIT NAHATA (Barmer) !
It is not fair.

st wfr syaw - garafy wdea, s
wifie Qe §, EE woAr qwmE A
wYer &=r ifge | 5@ 93A ¥ wuAl gwrd
T & gF T OF TTET FY g A0fRQ )
1 wiATg geel &t @idf £ w3 fear
T §, tofwe gAs mwodt ara azq &
gy @A F1 AFT g gm A ¥
QR T FY IFAT FW §, AEFT §A QA
qAAT gxeay & fay, S EsT #uFy §)

wwaf AgwEw ;o & 0w F
faremes TR FYET g, A e fer g

et 1 N IS WL T |

Ten Members, including Shri Muhammad
Ismail, Shri Sulaiman Sait, Shri Shiva
Chandra Jha, Shri Bal Raj Madhok, myself
and Shri Gopalan, had also indicated their
desire 10 participate in the discussion. A
regular ballot was beld and out of those ten
names four have been balloted out. 1
cannot permit any other
(Interruption).

ot f yaw W B @ Q@
WAEY & AU A FEr AFAT, @Y ¥ qgAT
safier g, S o1 FAF TF W) AN
&7 wiwr &% F AT 3

MR. CHAIRMAN : There are othe_r
methods open to him to explain his posi-

tion,
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sit oifr waw - @vrafa W@, W
&AW Farq FY wfassr & 9y 1 fag
ol oT w7 43 §, a7 gy & afgwry
FT W FET AT ITH TG AT FAT
JAFT FA T & | A WIYET gfETd 8§,
IAY gH I¥EIg & fF wro A &3

MR. CHAIRMAN : There is no ques-
tion of appealing to my sease of justice.
1 am guided by the Rules,

ot qifer waw : ®ew TEA A T
gl gl & g9 g fRam ST
Tifgw w1y A W dfww, @t a7
#a0 f o9d =g =% fear 20

MR. CHAIRMAN : The Rules bave
been framed by the House,

1 cannot violate them.

SHR1 M, MUHAMMAD ISMAIL
(Manjeri) : On a point of order, Sir. In
the ballot our names have not come but there
have been references to us personally and we
have been charged with so many things by so
mapy people. We must, thercfore, be given a
chence to explain the posilion ourselves.
When we are here and are obeying you by
sitting here, he says that we are sitting here
because we have no answer to all the
fabricated things that they are imagining and
the atrocious things that they are saying.

AN HON. MEMBER :
story,

Cock-and-bull

SHR1 M. MUHAMMAD ISMAIL; There-
fore we must be heard, even as a matter of
personal explanation. It is only fair under
the parliamentary procedure that we must
be heard. 1 will refer to some of the
things that bave been referred to here.

MR. CHAIRMAN : Kindly rasume your
seat now, 1 have heard you.

SHRI M, MUHAMMAD ISMAIL ; 1
have not come to the point.
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MR. CHAIRMAN :
your seat,

Kindly resume

SHRI M. MUHAMMAD ISMAIL1
You must do justice when you are in the
Chair, You must not allow those atrocious
charges to go on record without any say
from us.

MR, CHAIRMAN : We have been
having these half-an-hour discussions for so
many years in this House and are guided
by czrtain rules, The rules are that hon,
Members, who wish to participate in these
balf-an-hour discussions, give their names
and a regular ballot is held. You have
other means and avenues to explain the
position and the reflections which have been
cast against you or your party. There are
other methods open to you. But | am
bound by the rules which say that omly
those Members whose names secure & posi-
tion in the ballot will be permitted......
(Interrupiion )

So, I am sorry. The hon. Minister.

SHRI SHEO NARAIN (Basti)1 On a
point of order, Sir. The hon. Member Shri
Kundu said that some Ministers are involved
in smuggling. 1 hope, the hon. Minister
in his reply will give the names or I would
request the hon. Member Shri Kundu to give
the names,

MR. CHAIRMAN : There is oo point
of order. It is his discretion.

SHR] K. LAKKAPPA : On a point
of order, Sir. Regarding Half-an-Hour Dis-
cussions, we are guided by certain rules. But
today a peculiar situation has arisen because
certain asperons werc cast ageinst certain
Members of this House who are present here,
their Party and also the Ministers. The
Members who were attacked belong to the
Muslim League and they are present in the
House, You have also said that an oppor-
tunity to explain their position under the
rules will be given to them. Now, the
Half-an-Hour discussion will be over.  An
opportunity should be given to them right
now to explain the facts. The Chair has
got an inherent discretion to aliow them to
explain the position. Wo condemn smuggi-
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ing; we condemn such things. We should
know whether the thbings that have been
said are true or not. Therefore, an oppor-
tunity should be given to the Members
belonging to the Muslim League who have
been mentioned, to explain the position.
They are present in the House. 1 would
request you to kindly exercise your inherent
power to allow them to make a personal
explanation.

SHRIS. M. BANERJEE (Kanpur) |
Sir, 1 do not hold any brief either for the
Jana Sangh or for the Muslim League. The
whole point i* this, In this Half-an-Hour
discussion, the hop, Member who initiated
the discussion Shri Nayanar, and others did
mention certain names, This Half-un-Hour
discussion is regarding alleged involve-
ment of Kerala Muslim League in smuggling

racket. It is not a question of an indivi-
dual. Itis a case of the Muslim League
Party. | may remind you that in this

House, when certain references were made
regarding the R.S.S, activitics or the Jana
Sungh activities or a pewspaper owned by
the Jana Sangh, Shri Atal Bibari Vajpayee
and Shri Bal Raj Madhok were given an
opportunity to explain the position, This
may be the Half-an-Hour Discussion. Ja
tbe name of equity and justice, in the name
of impartiality, I would request you in all
fairness to allow the personal explanation.
Nothing will be lost. If they are involved in
smuggiing, let them go to hell. We condemn
smuggling. Some names were mentioned,
They are the hon. Members of this House,
They should be given an opporiunity to
explain their position. You are at the
moment occupying the Chair. You do not
belong to any party. You are the custodian
of the House to see that justice is dome. 1
would request you to kindly give a chance
to Shri Ismail to explain his position,

DR. RANEN SEN (Barasat) : Sir,
in the course of the speech, Shri Prakash
Vir Shastri made repeated mention of the
pame of Shri Ismail who is an bon., Mem-
ber of this House and who is also present
in the House. As my hon. friend, Shri S.M.,
Banerjee, sugggested, it is at your discretion
to allow the Members belonging to the
Muslim League whose names have been
meationed to make & personal ¢<xplanation,
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It bas been the practice in the House that
if a Member's name is mentioned by some
Member or even by a Member from the
Treasury Benches, then the Member con-
cerned is allowed to make a personal expla-
pation. This has been the practice and
convention in the House. Therefore, 1
would request you to at least allow Shri
Ismail 10 make a personal explanaion.

SHR1 RANJEET SINGH (Khali'a.
bad) : According to the Rules of Pro-
cedure, previously when a slur was cast on
a Member, he had a right 10 stand up on a
point af personal explanation. You hknow
since then the rule has been changed and
the Speaker now desires that when a person
wants to make a personal explanation, be
should give notice and with the Speaker’s
permission be should raise that point of
personal explapation.

Here an allegation has been made
against a whole political Party and pot
against ooe particular person who is in this
House. We have made allegations and
allegations bave been made against us ; and
we have made allegations that the CPI
receives foreign money but we have not
said—we have made exceplions—itbat Shri
S.M. Banerjee receives foreign money. So,
when a whole organisation is involved, one
person is not to rise on a point of personal
explanation. This is my submission.

ot wff yuw : weay wERw, TWH
% wif faazdr 7@ & gfar ® -
g 97 W ¥ fow goq §r 91 & foaw
R 2w & fow | AW fewed & e
orwd § feg § suer § AR w1 oF
7EY q%ar | FWT 9 qUAT § | #E
UL TAATAT AAT & THHT  AEAT TR
& 9T §, e $Y@T g A wEer
wawa ag T8 & fF gaF T 1 adf 51
agam fear oo | 9T AEET TEa E A
39 @g% 1 gon faeet wfad | 3y @@
ax ¥ s{arc gur & 5w g 5
N ¥ A8 1A T ardw gy Afe ardd
T 7P g8 I KT a@ 6y
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afer 9@ /et 71 ot snfaema oaadww
2 w7 e A wlww frar | gwtfe
g Ag ot Jgd & @ ot frama agi
TARF ¥ UF wAEw dm] § gk
frware o 3t [ A, g @Ef a3
o & | @ 9w q1g ¥ wruT o ard
#) gorer & T oY, T avg ¥ Ty
W 9TETE QAGSATA T FH T F7 oA
s & sy wifgy W gafen § o
AT FE€ 7 5 wEAw  vAmeHAGT w7
Mfeq F% wshia fag ot ¥ w21 ag faar
arar @ 937 5T o grew § mrwaw
A= AlgE & A1 9§ a7 sAT Ay faar
srar Fifgd | W Ag aAg O R
femg # afeew i fk awwg # @
wF AE1 & | 3afAe § gy fadew sy
g & g1 @t dfa

SHR1 AMRIT NAHATA : There has
been a convention in this House that mem-
bers are not allowed to throw allcgations
agaipst those parties that are not represented
in this House. I have been chided by the
Chair on more than obne occasion when I
have spoken against Guru Golwalkar or
against Jana Sangh, and the Chair has
always rebuked me not 1o throw allegations
against Parties that are not represented in
this House. Therefore, in all fairness,
cither you should ask or expunging the
entire debate in which a particular party
has been accused of smuggling or the
minimum that shoud be done is that you
should request those representatives of the
Party here to give persopal explanation and
explain the position of their party. Si.nce
they are present here, they need not g ve
you any written notice. They have bten
listening to all these allegations personally
and patiently. Io all fairness, Mr. Chairman

you should give them an opportunity to
explain the position,

SHRI SEZHIYAN : Major Ranjeet
Singh said that due notice should be given
for making personal explanation and Mr.
Shashi Bbushan and others were telling
that the members were present here and

lintening to the allegations Sir, if you go
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through the Rules, no notice need be given.
Rule 357 says...

SHRI RANJEET SINGH : The rule
has since been amended.

SHRI SEZHIYAN: The rule says :

* A member may, with the permission
of the Speaker, make a personal
explanation although there is no..."

Therefore, it simply says that a member
may make the personal explanation with
the permission of the Speaker. Therefore,
il the Speaker is sllowing that, he can make
the personal explapation. But no previous
notice is required as per rule 357. The
amendment dcals with apother aspect.

ot wat @ goa - gwreta AT, T
ag WEAr FIAT §— FMALL S meAr
ar et & ot mAdlg gt & faow A

1§ oAiwA Agt @me §, afsT ag wa
w8 & fF gfems i & fadg 7 @1 d wg
% § | gafeg ag " A @, W9 I
*1 wiwT A g ar €

SHRI M. MUHAMMAD ISMAIL :
Before 1 am given a chance of speaking on
a personal explapation 1| want 10 submit
that it is not only the Muslim League that
was mentioned, but speaker afier speaker
has also referred to me saying, ‘he is situng
here; he is not saying anything' thereby
implying that 1 am admitling what all they
arc. saying.

Sir, 1 have been observing your ruliog
that 1 should mot stand up. 1 stood up
scveral times but you asked me to sit down,
Therefore, 1 thought in all fuirness, usiog
your discretion in & proper way, you will
give me a chance. And pow, rincc my name
has also come in in the course of the debate,
1 should be given a chance, in -all fajroess,

to have my say, Sir, Therefore, 1 request .

you to give me 8 few mioutes (0 explain the
position from my point of view, .

MR, CHAIRMAN: Mr Muhammad
Ismail, the position is that, so far as I am
cotzerned; sitting here in the Chair, all
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parties are oqually respoctable to me and I

personally do not approve of any allegations -

being levelled against persons.

SHRI AMRIT NAHATA : Persons and
parties too...

SHRI M. MUHAMMAD ISMAIL ;
Then, you expunge-the whole thing...

MR. CHAIRMAN : Kindly hear me.
Now, the position is that you must have
received a Circular which has been issued
by our Lok Sabha Secretariat adding an
item (cccc) under ‘Personal explanation by
member' which reads as follows,

““115C, No member shall be permit-
ted to make a statement by way of
personal explanation under rule 357
unless a copy thereof has been
submitted in writing by the member
to the Speaker sufficiently in advance
and the Speaker has approved it,
Words, phrases and expressions which
are not in the statement approved
by the Speaker, if spoken, shall not
form part of the proceedings .of the
House.

[To be inserted after direction 115B
of the Directions by the Speaker
under the Rules of Procedure -and
Conduct of Business -in Lok Sabha
(Second Edition)™.]

Moreover, the procedure that we follow
for these Half-an-hour Discussions is a bit
different from the procedure that we follow
in regard to the discussion of other items of
business. The procedure prescribed here
is that the hon. Member . who has given
notice will make a spesch; then .others- whose
names may secure a position in the Ballot,
bave a right to ask questions and .then the
Hon. Minister in charge replies.

Therefore I am sorry, I am .bound by
these Rules and now | call upon the Honm.

Minister to reply.

SHRI AMRIT NAHATA : 'The whole
proceedings should be expunged.

SHRI SHASHI BHUSHAN, rose— .
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MR. CHAIRMAN : We have already
taken 55 minutes instead of 30 minutes.
The House bas taken 55 minutes already
and after all we should have some regard
for the time of the other hon. Members.
Let the bon, Minister reply now.

. it wrfw wpaw : gwefa wEea, W
uw gfaafes sew g o @ 1 A
STST YU &Y g9 &7 WAWL A G-
AT ¥ FiR tgdReE ¥ for @3-
e 7 foar o, w@ gfe & W s
wrer ffg

MR. CHAIRMAN 1
Minister reply.

Let the hon.

SHR1 M. MUHAMMAD ISMAIL :
1 refute all the allegations very clearly,

MR. CHAIRMAN : The hon, Minister
please,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Mr. Chairman,
Sir, unfortupately, rather (han limiting
jtself to the omain points of the
issue on which this debate was raised,
this particular discussion has shifted towards
entirely & new ground which is not covered
by the notice and which is not covered by
the points that were mentioned by the hon.
Member who raised the discussion.

1 would first of all deal with ihe matters
that are raised by various hon. Members
one by one, and then come to the facts of
the matter a8 we bave them with us.

First of all, allegations have been made
sgainst a party that is represented here and
also a party which until recently was part
of the Goveroment of a Siate. 1 thought
that Shri Kanwar Lal Gupta knew things
a little better. He should know that when
anti-smugglivg operations are conducted
end 1he smugglers are trapped, it is the
cusioms authorities and the customs stafl
who are concerped; the iocal police does
pot comeé into the pictwre at all, The
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customs officers themselves can arrest a
person, can proceed against him and can
produce him before the magistrate, The
local police may come in later on, and the
magistrate's permission might be obtained
later on. But, for handling the smugglers
or for stopping smuggling, it is the customs
staff itself who have been empowered by the
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Act of this House who take all these
actions. ,.
SHRI KANWAR LAL GUPTA : But

they take the help of the police.

SHR] VIDYA CHARAN SHUKLA :
Therefore, I would say that it is unforiunate
and wrong to allege that just because the
Muslim League had had a Home Minister
in the former Government of Kerala,
smuggling activities had started in Kerala
and so much of smugglipg operations had
been shifted from Bombay to Kerala. That
is absolutely unfounded and absolutely
wropng. 1 stroogly refute the allegation that
has been made. Secondly, as regards the
question of apy Minister., 1 think Shri
S. Kundu probably mentioned some Minis=
ter of the State Government, .,

SHRI RANIJEET SINGH : No, of the
Central Government.

SHRI KANWAR LAL GUPTA : Of
both.

SHRI VIDYA CHARAN SHUKLA :
As far as 1 understand, the question of
Central Government Ministers being in-
volved does not arise,

AN HON. MEMBER : Why?

SHRI VIDYA CHARAN SHUKILA :
He probably meant those Ministers who
probably represented the Muslim League in
the Kerala Ministry and others who were
probably concerned with that. I would say
that as far as...

SHRI S. KUNDU : 1 said ‘Ministers’,
Now he is putting words into my moutb,
and says that I probably meant Ministers of

the Muslim League and all that, What is
this ?
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MR. CHAIRMAN : Was he referring
to Central Ministers then ?

SHRI S. KUNDU : [ said 'Ministers’,

SHRI VIDYA CHARAN SHUKLA :
I would say that as far as the information in
our possession goes, no such complaint has
even been made that any Minister is involved
much less any allegation or information of
this kind; so, it is absolutely unfounded. I
would like to assure Shri. S. Kundu that
nothing of this kind has happened and no
allegation has been made as far as my
personal knowledge goes at this time, and I
do not think that any such allegations or
complaiots have been made to us either
orally or in writing.

SHRI1 E. K. NAYANAR : He is referring
to Central Minpisters or State Ministers ?

SHRI VIDYA CHARAN SHUKLA :
The other allegation that was made was
regarding the Congress and the Muslim
League combining in Kerala in the coming
elections there. May I say that this is a
very futile exercise ? There is no question
of any combination of any one party with
another party, as far as the present moment
goes. There might be confabulations going
on and there might be discussions going on.
Apart from that, 1 would also say that
even if there were collaboration to connect
this matter with the smuggling racket in
Kerala would be so wildly absurd that
1 would not expect any hon, Member of
this House to seriously believe in that kind
of allegation,

SHRI E. K. NAYANAR : Why are the
Central Government not takiog any action
in the serious smuggling racket in Calicut ?
He is responsible for it,

SHRI VIDYA CHARAN SHUKLA :
Most of this debate consisted of such
absurd and wild allegations. For instance,
Shri Kanwar Lal Gupta got up and made
an allegation that the Governor of Kerala
had written to the Prime Minister makiog
allegations of this kind,

i phatically ra it. It is absol ly
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(HAH Dis.)

SHRI KANWAR LAL GUPTA 1 Hijs
he received any letter from the Governer
of Kerala regarding smuggling there 7 If
he has, will he lay it on the Table ?

SHRI VIDYA CHARAN SHUKLA : I
am saying that no such letter has been
received from the Governor of Kerala and
what he is saying is wrong.

SHRI KANWAR LAL GUPTA : All

right, Has he confirmed it ?

SHRI VIDYA CHARAN SHUKLA :
I am saying this on the basis of the infor-
mation | have in my possession at present.

SHRI KANWAR LAL GUPTA : Whal
does he mean by ‘at present’ ? !

MR, CHAIRMAN : He should not be
interrogated after every sentence.

SHRI VIDYA CHARAN SHUKLA :
Other matters were mentioned regarding
the Muslim League's activities, its history,
what they had done in the past, what
they are doing and what they = are
likely to do in future. May 1 say that
it is mot only very unfortunaie that such
things are allowed to be said bere, but it
was also completely irrelevant to the matier
under discussion.

SHRI P. GOPALAN : His reply itself
is irelevant,

SHRI VIDYA CHARAN SHUKLA : A
smuggler may be connected with 2 person.
But 10 draw any conclusion or copjecture
from it and make it the basis of a state-
ment that so and so was connected with
such party or that he is the son of so0 and
so on and therefore, the entire party would
be doing this is completely unfounded, I
hope such things would not be mentioned in
the House in future at least.

SHRI P. GOPALAN : Ona polnt of
order. Here the Minister was mainly deal-
ing with the political aspects of a problem,
but we are very much concerned about the
aclivitics of & particular political party in
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Kerala, There have been very serious
allegations which were publicised in many
papers of Kerala that this organisation is
indulging in the smuggling business oo a
large scale... (Interrupiions).

SHRI EBRAHIM SULAIMAN SAIT:
That has been denied by the Minister,

SHRI P. GOPALAN : We know that
in Kerala the Treasurer of the Muslim
League, Mr. Kallatra Haji, is one of the
mos notorious smugglers in Kerala. Mr.
Bafakki Thangal's son was arrested ; his
godown was searched by the Customs. So
we want a categorical reply from the
NiTltpr whether this organisation is indulg-
ing in smuggling or not.

SHRI EBRAHIM SULAIMAN SAIT :
It was going on whem EMS was Chief
Minister.

S}_ln,l M. MUHAMMAD ISMAIL ;
On a point of order.

MR. CHAIRMAN : No point of order
now,

SHRI VIDYA CHARAN SHUKLA :
I was saying that such allegations that have
been made here have been made, it appears
to me, with political motives and there is
0o basis for making them.

SHRI KANWAR LAL GUPTA : On a
point of order. He must withdraw the
words,

g o, ¥ iz v W 98
t s wift at wgem ¥ wgr s qt o
ot A Qfaferw Afer ¥ w1
% g sz v § fe o of agt gee
wER §, B a%a } e SR W ¥
wavE @Y ¥fe fedr WY woww fe
e qfex qua §, 96 Qaerd
Y AW ST, T T wT ) W9 N
v fosr Y R afm & gn oY
v wond §, W e v b
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SHRI M. MUHAMMAD ISMAIL : On
a point of order.

MR. CHAIRMAN : He can rise later.

Wt virceT™ g o qTAr 6T g
%1 AT T {6 H A7 w9 NE-
feweit Mifadze &)

SHRI YIDYA CHARAN SHUKLA :
May 1 say that I did not say it was a wrong
or mala fide motive, 1 only said it appears
to me that all these allegations have been
made with political motive.

SHRI E. K, NAYANAR: Was his godown
searched 7 His party is allied with the
Muslim League. That is why heis not
replying to... (Interruptions). 1 have asked
specific questions.

SHRI M. L. SONDHI (New Dethi) :
How can you permit this responsible Minls -
ter to come here and make a statement
which is a direct jovitation to smuggling ?
He must be in Jeague with smugglers. I
have respect for Mr. Ismail, but the manner
in which this particular Minister has ans-
wered shows lack of responsibility, shows
his vicious outlook, He is insulting the
House. (Interruptions).

MR. CHAIRMAN : Everybody s
butling charges against others, How can
we conduct the proceedings of this House ?

SHRI M. L. SONDHI : We greatly
welcome your words. You said nobody
should hurt Mr. Ismail's sentiments, |
thipk it is a very good thought, but these
junior Ministers who come here, insult
the House, What does he mean by it ? He
must apologise. Mr. Shashi Bhushan
made a good point. He is politically
motivated, be must withdraw it.

SHRI EBRAHIM SULAIMAN SAIT:
The Minister is giving only facts, Why
are you people disturbed 7 It shows a
guilty consclence, ...(Interruptions).

SHRI VIDYA CHARAN SHUKLA :
Mr. Beol Skanker Sharma also asked me
whether the Wanchoo Committes will also
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go into this matter. Only this morning 1
answered a question regarding  this
Committee. It is coocerned mostly with
direct taxes, it is not concerned with this
matter,

Another question that was asked by a
Member was regarding our revenue intelli-
gence services from those places from
where these thiogs are smuggled
into India, for instance Dubai, Kuwait,
Hong Kong, Singapore and other places.
We have made arrangements for receiving
revenue intelligence, but I do not think
it would be in our interest to reveal the
details of any arrangement that we have
made, but we do take care to get as much
information as possible.

SHR1 P, GOPALAN : More arrange-
ment, more smuggling.

SHRI VIDYA CHARAN SHUKLA: One
question was asked which was not really
relevant, whether I consider the Muslim
League to bea communal organisation or
not, We do consider the Muslim League to
be a communal organisation or not, We do
consider the Muslim League to be a commus-
pal organisation.

SHRI M. MUHAMMAD ISMAIL :
No, Sir; you must explain what you mean
by communalism .. (Interruptions.)

SHR1 EBRAHIM SULAIMAN SAIT :
What about Jan Sangh ?

SHRI VIDYA CHARAN SHUKILA :
Jan Sangh is also a communal organisation.
(Interruptions.) Facts have not been disputed
by any of the speakers; they have been
given in a nswer to the unstarred question
on which this balf an hour discussion had
been based and I do not think that I
should take the time of the House by
repeatiog that information. 1 had clarified
that in this particular case so far in our
investigations we have found no political
involvement of any kind; it is merely a case
of smuggling and the person is being treated
as a suspect-smuggler. Investigations are
going on and 1 can assure the House that
no political considerations of any kind will
be allowed to interfere in our investigations.

SHRI KANWAR LAL GUPTA : How
many persons have been arrested 7
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(HAH Dis.)
SHRI P, GOPALAN : Have you arres-
ted Baffaki ?

SHRI M. MUHAMMAD ISMAIL :
There is no charge against him. Lot him
go before the investigating authorities and
place his evidence before them; he thinks
he can browbeat here. I challenge him to
place his information before the authorities

‘concerned.

SHRI P. GOPALAN : Qur paper has
published it openly; we accept the
challenge.

SHRI VIDYA CHARAN SHUKLA ;
Any relationship of any suspect-criminal
with anybody would also not be allowed to
stand in the way of-fair and impartial
investigation.

May 1 in cooclusion say that we have
made very extensive arrangements to check
smuggling and we are going to tighten our
anti-smugging measures so Lhat such things
that are going on in the West Coast are
cffectively swpped. I should like hon,
Members o take as keen inierest in anti-
smuggling measurcs as they have taken in
this case...([nterruptions,)

SHRI M. L. SONDHI : He waats us to
take interest in this; he bas one of the most
confused minds ever to adorn the Treasury
Benches... (Interruptions.) Shri Shashi Bhu-
shan will make a much better Minister.

SHRI VIDYA CHARAN SHUKLA ;
Sir, 1 hope the hon. Members will ke
a keen interest in the anti-smuggling measu-
res that we aro adopiiog and also see that
any such information that they get about
smuggling activities or smugglers is promptly
brought to our notice s0 that we can take
quick action against those people,

Lastly, one question was asked of me-
bow many people were arresied. Apart from
Baffakki, five others who were found
in the boat have also been arrested in this
matier,

18,46 hrs,

The Lok Sabha then adjourned 1il] Eleven
of the Clock on Tuesday, Augwst 11, 1970,
Sravana 20, 1892 |Saka).



